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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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( Q.No.141)

MADAM SPEAKER : Q. No.141, Shri Harin Pathak.
3it gRA wTea : oTene HWEIRT, JMERVNY Y8 HA ff §9 a1d B IAd © b Yo |rvrremedt
g fF <o # 9a TS W A€ S BT SR 98 1640 fHAMIR dF Bl gorl gl oifda
AR THeis I8 W § 6 ToRd goh AdeTelia 9 § Rifd 512 fPhaHieR & Tora &
A Wi & W< 21 89 |9l 39 919 Bl O © [P o9t 39 9¥ W SMddaral sHe
BT 2 @ S W & SN fRar Sar 21 et IR W 5@ q9E wie gon o, R wue
UHST AT 81 PR M B ORI DI die I Y A | ORI IRBR DR TS 3R dTHTH
BT dfex fa7 & 1T AP 39 TRE & g9l BT b BT AN Bl § IR <7 B R
B TN BT TIS A B
A AEIGAT : 3T HUAT Y27 Yfoy|
2 gRT red : HEwd, # SW W 37 @ gl ORI WBR T 392.7 IS WA Bl UH
Toide 7S, 2005 § &5 ARBGR B Aol o7 S9H A &) 8 off & 84 51 Pred qifers
WA dRM fHy 9, AfeT WER T Sad &9 & (Ul 97 W <9 @ He @ gREm @
qATA &, Dacl ORI BT & T8l ¢l 891 76 3MScURe ARM off, ofehd WPR 7 46 & A
HI| & 30 dreq ARM off, Afh 1 & @ E T YR & 0 B SIS 8 AT DA
g1 B El
A& AEGAT : 3T FT YO
it gRA WIS : HelGdl, I 9gd o WUl U ©, S¥ B GR&N Bl |ad o
e ARG : SP B, 37T HUAT T Yfog|
N gR wred : wEEw, § S W o @ § AfPT v 9 R T § o 7R S A @ R
I A ST AT AT U BN BHT 53 DA IR 106 HAA IS AN ¥, THD AATET 90
a9 <raR 1 = B

HEIG, IE % o WReR F & GEd A T8 € R 3w @ gRen & fag A
g1 # w3l St W S Aredn g b e od gE i AR q& B SR Yl e el
B AR BT TH B
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SHRI P. CHIDAMBARAM: Madam, Phase-I of the Coastal Security Scheme had
a total approved outlay of Rs.371 crore. That is the money made available by the
Ministry of Finance, which we have to allocate. In allocating Rs.371 crore, the
highest allocation has been to Gujarat of Rs.58.42 crore. | agree, that is not
enough. Equally, it is not enough for other States as well. Whatever money has
been made available under Phase-I, has been allocated to Gujarat. This year again,
we are working on Phase-11. If money is provided, as | believe it will be provided,
more allocation will be made to Guijarat.

We are not discriminating against Gujarat. In fact, if anything, Gujarat has
the highest share among all the coastal States in the money provided to the
Ministry of Home Affairs.

As far as police stations are concerned, we sanctioned 10; Gujarat has
indeed made all ten operational and I compliment Gujarat for that. But, we
sanctioned 46 outposts, hon. Member says he wanted 76 outposts. We have
sanctioned 46; not one has been made operational until today. We sanctioned 25
check-posts; not one has been made operational until today. We are not blaming
anyone. All that we are trying to say is, before you ask for more, you should
operationalise what has been sanctioned, draw the money and make it functional.
Madam, we are not discriminating against any State. We are willing to support the
States. But the States must draw the money and operationalise what has been
sanctioned so far.

As far as camels are concerned, Madam, | thought I should ask him to
provide me camels. He should not ask me to provide camels.
sit eRA ulow [ J1edE Helgy, § TP A/ HAl S B A T 6 ABR 7 T PR B
foTg orr SRIATEl @7 B o1y faxy w3l & g ©, Y W © & aolc & URT 65 W 2284 TR
BUY 39 a¥ URTel dived iR & fog foy 17 €1 g0 -1 WRAR A b gud
T, S BICI &, T8 MBI 9 2009 ¥ A 2] SH WhH § 891 12 B Jfold weid
3R 9 & UG 17 PR Se-URe Bg F A1 21 89 ol & fF WeR 7 S dRaE & g
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S-S1 5T 8, & ol & Ul SUd AR UJTR [AdT Gl 319 B Afps &1 1 $9 a5
TR HA?

SHRI P. CHIDAMBARAM : Madam, as | have already said that, when we draw
up Phase-11 we will take note of Gujarat’s requirements.

3 gwrafie @, e oege wEed, § 73 SN § ofue e § ye @redl g f6 agu
T BHR AN T YTl METHNE YOkl & T dle Wfed Iehs Ay o Wl 1 A%
ORI U I8 § b uifhw & U s g dred §l

#F WHR A o1 FEdl § fF IRT WRSR ToR HI S die S a8, 7 a8 A
AL AEGAT: 37T TS & T I8 WHhd ¢ 3R I8 0 Y9 foram B
SHRI P. CHIDAMBARAM : Madam Speaker, the fishermen’s question is a
separate issue. It is true that fishermen fishing off the coast of Gujarat are
sometimes taken prisoner by the Pakistani authorities; likewise fishermen fishing
off the coast of Tamil Nadu are taken prisoner by the Sri Lankan authorities. We
negotiate, we bring them back. The question should really be put to the Ministry of
External Affairs and they will give you the full details.

As far as the boats are concerned, we have sanctioned for Gujarat twenty
12-tonne boats and ten 5-tonne boats. These are being manufactured in the Goa
Shipyard Limited (GSL); there is another shipyard which manufactures boats for
some other States at GRSE. As and when these boats are ready, we deliver them.
We have, so far, delivered six 5-tonne boats, one of them to Gujarat and five 12-
tonne boats, one of them to Gujarat.

We will complete delivery of 24 boats by 31% of July and we will complete
delivery of another 59 boats by the 30" of September. It is a well laid-out
schedule. We have compressed the delivery time by six months and both

Shipyards are building the boats at a rapid pace. As and when the boats are ready,
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they will be delivered according to an agreed schedule. Gujarat will ultimately get

twenty 12-tonne boats and ten 5-tonne boats. These are modern boats. | ~—{ comment [k1]: faby c1

3 Ao FReTA @ sreweT WEIGAT, Gs ¥ SfAdAlg B il 26 TaRER B HeAl e, SHD 18
PIS AP T8l b PR RIS BT T80 91 B ol IRBR 4 B HeH SAU AR TP
fog & = weey &1 ST o gl

], HRed RIS &1 S U& AdH 9891 8, IdI kG A AR w38 S a1
S AT YA Areal gl o A IR qers 18 8 99 0 gRs & O #AgeiRi @t
RISRrof, et Rreafl s 4 BRil 8, STAd! e Ja1 2] 39 dR% A+ HERIS, WRDR DI
N e e fhar g1 § Ay g 75 S 9 ue R ded da] e onl g9 aann
T {6 AR & AR BRI BT b NS Bl & B G B 1 & gl AT T8
H3 HEIG 7 W U9 S H del § fh fSurdde 3 YN 39 UBR @1 Ud INeSied!
HIS I WE BT 7 HT 4 a1 & 2

T, # AE T8 HA St § ST A g (B 99 UBR b ASSCS BlS S Bl
3 qH RN FaRAT B TS B, Fhaw fhardia a7 angsfed &ré foy v € R 78 fay v
& ST W fhatt ® ol R 78 Ry o ® € 9 &9 b SauR a}, Hifp o ff aiR
S, HIE & I g H woforal ARA oM §, @1 9= R 1€ udhsd € I 9 /N B
& 3R S SR UD fhar O 87 S AN & W F & o Ry 9 gqgd g ®@
v &7 qebTal el TRIRAT A foran S @1 8 3R heRAT &1 I¥ab! S-S qeb uga
@ oy S oE. FTE F FARA B, I8 Y a9 g3 BM?
SHRI P. CHIDAMBARAM: Madam Speaker, the MNIC Project is underway. |

answered the question a few days earlier. In the first phase, 3,331 villages on the

coastline and all of Andaman & Nicobar Islands will be covered under the MNIC
and they will be issued MNIC in the year 2009-10, that is, the current financial
year.

The Fishermen’s Identity-Card is a separate project supplemental to MNIC.
It is an application card and all the fishermen in these 3,331 villages will also be
issued the Fisherman Identity-Card which will carry some more information about
their occupation. | expect, therefore, that in these 3,331 villages, Identity-Cards
will be issued in 2009-10.
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SHRI S. SEMMALAI : Madam Speaker, as far as our country is concerned, threat
perception from sea routes is very high. Lack of radar coverage and inadequate of
coastal Security Boats should be set right at once. So, may | know from the hon.
Minister whether there is any proposal to create Maritime Security Advisory
Board for better coordination between the Navy and the Coast Guard? In view of
the urgency, will the Minister set out any time-limit for the constitution of the said
Board?

SHRI P. CHIDAMBARAM: Madam Speaker, a decision has been taken by
Government on maritime security. The Indian Navy has been designated as the
authority responsible for overall maritime security. The Indian Navy will be
assisted by the Coast Guard, the State Marine Police and other agencies. A Coastal
Command will be created and the Director-General, Coast Guard will be
designated as the Commander of the Coastal Command. These are the decisions
which have been taken. The implementation of these decisions rests with the
Ministry of Defence.

To the best of my knowledge, there is no proposal to set up a Maritime
Security Advisory Board, but the hon. Member may put a specific question to the
Ministry of Defence.
¥ I TIRW M fedE S, 26-11 B JES W Sl AKID! §HT G, IHD qla
BN AR ¥ & Bl YRAT B AR (AP w0 A ARpR B IR A 31fdres e fan o e 2l

e, 1992 ¥ Y # S 9 fawwle 9g 9, S Tau S ey omar & @'
HERTG, & Ui ¥ &5 & IS el &1 Fads Jedia & Jwrs! g #§ KW 1™ E 54
R S 26-11 P UMHRM & IMdpanadl O &g W s¥al far mn, Iua Ty o

I CRNREH Sy & 4 URI<R 3 B 95 "ER & Jwg § Y| | gufely T Al Comment [RPM2]: (Cdby d1)

Haa [l T A ST 93N T 2 SR 8 WAl Wt 39 49 | WeHd 21 S ol 39 99 &
iR frar ¥ 5 78 I G | ST 9 AT ¥ SR gAY TE Sl AR ¥ & R,
B G B Il § IR W R S @A 98 B Pl L IRE WIR DI ¢ @ 3 W®
Af® & <1 B ETHAT Bl T8 7 S 7 39 4 B WoR fFA1 2 fF [oRe B we
STeT U9 R €, S 916 WERTSE, Bl 3U 40 $RIs ¥ o9 & § 3R e 39 9 &f
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WeR fpar & 5 I8 B9 & O B! 98M B AMARBAT B IR UIfhar &t 3R |
JMIHATE B BN Q¥ TR B R/ ¢ AR § IR-GR J W o % T 5 9w g 3 9
TS AT <0 W, B R g9l 8 qhdl &l YORM B ax A A1 HA S A qqrn g, oAfed
TERTS, @ S a1 o ¥ 8, St Uelloed fhar &, ot uke ¥ € 39w & weRrg =g A
PRI DHed SOl 8, I8 & Nud Aeaw A ST Asar 47

SHRI P. CHIDAMBARAM : Madam, the allocation for Maharashtra is Rs. 40.92

crore. Maharashtra has been sanctioned 12 Coastal Police Stations, and all of them

are operational; 31 Check posts — nine are operational; and 24 barracks — none
operational. Now, Maharashtra is constructing Check posts and barracks. The
construction is yet to start in 14 Check posts and seven barracks. We are
persuading Maharashtra to quicken the pace of implementation. Maharashtra
would have to complete what has been sanctioned under Phase-I.

The answer that | gave to the hon. Member from Gujarat applies to you
also, namely, that as and when we draw up Phase-Il, we will take note of
Maharashtra’s requirements also.

SHRI ANANT GANGARAM GEETE : Thank you.

SHRI T.K.S. ELANGOVAN : Madam Speaker, what is going on in the coastal
area of Tamil Nadu? The hon. Minister already knows about it. The people are
arrested, and if they are arrested, then the Ministry of External Affairs can
intervene and get them released. But the people are shot at by the Sri Lankan
Navy. They are killed, and their boats are capsized. Therefore, this is a very
serious thing. Therefore, the coastal protection should be strengthened in that area.

I wish to know this from the hon. Minister. Does the Ministry have any
plans to put aerial surveillance in place in that area?

SHRI P. CHIDAMBARAM : Madam, it would not be appropriate to disclose as to
what kind of defensive surveillance the Government of India maintains in the
coastal areas and the borders. | would suggest to the hon. Member to call on the
Minister of Defence and perhaps take a briefing. It would not be appropriate to

disclose the exact measures of surveillance.
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The point that | wish to make is that, Yes, it was a problem that the Sri
Lankan Navy was shooting at Indian fishermen fishing off the Tamil Nadu coast.
Some of them lost their lives, but I think that some arrangements were put in place
in January of this year. Since then, subject to correction, | think that nobody has
been shot. They are arrested, and | have conceded it earlier. Thereafter, there is an
arrangement by which we secure their release. But if there has been an incident of
shooting of an Indian fisherman off Tamil Nadu coast after January, then I may be
wrong and | am not aware of it. Please bring it to my notice, and | will certainly
look into it.

MADAM SPEAKER : Shri Dushyant Singh Q.NO.142.
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(Q. 142)
SHRI DUSHYANT SINGH : Madam, through you, | would like to ask this from

the hon. Minister. In reply to Q. No. 142, he has answered that the Government
has planned allocation of Rs. 1,500 crore for this scheme — which was launched in
the financial year 2008-2009 — in the Eleventh Five-Year Plan. | want to get
around to the answer given previously. The Panchayat Yuva Krida aur Khel
Abhiyan (PYKKA) was giving financial assistance at the block-level, and for rural

India,

[Comment [r3]: Q. 142 cd.. &cd.. by el J

An amount of Rs. 250 crore was sanctioned for 2008-09 of which Rs. 83
crore was released last year. In his answer, the Minister mentioned that the
released amount after final estimates was Rs. 22 crore. How does the Government
plan to help releasing money to rural India for improvement of clubs and sports
activities, when the money allocated was not spent completely? It is a grand idea
of Rs. 1,500 crore being spent on rural India, which actually is never going to
happen. | want to ask the Minister whether this will happen. | would like to know
whether this money which you have allocated for the next five years will be given
to States, and whether Rajasthan will benefit from this or not.

DR. M.S. GILL: Madam, yes, the outlay for the Scheme is Rs. 1,500 crore for the
next five years, which means Rs. 300 crore a year. All of us know that in the
contingencies of a situation, the Ministry always does not get the full amount
expected to be allotted. Last year, we got Rs. 92 crore. The Scheme was, in fact,
sanctioned only last year. We quickly put it in operation. We called a Conference
of Ministers and after that of State Chief Secretaries to take their views. We were
given Rs. 92 crore and we spent it totally. This year we have been given Rs. 160
crore; we will spend it. During the year, | will make an effort to get more money
and | will keep on trying to get more money because as much as him, | am very
keen that rural India, the six lakh villages, must get adequate money for sports.
This is the first time in 60 years that the Scheme has given it. I will push as hard as

I can for more money, and certainly Rajasthan is very much a part of it.
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SHRI DUSHYANT SINGH : | would like to ask the Minister, through you,
Madam, Speaker, about Nehru Yuva Kendras. In his answer, the Minister has
mentioned that it is covering 501 districts. In the answer to an Unstarred Question
dated 12.03.2008, the Minister mentioned that the fund allocation for Nehru Yuva
Kendras for the year 2004-05 was Rs. 33.52 crore; for the year 2005-06, it was Rs.
36.74 crore, and for 2006-07, it was Rs. 36 crore. How does he plan to give money
to 501 districts where he himself mentioned in the meeting of Sports Secretaries —
and there were numerous surveys which have been taken up — that the Nehru Yuva
Kendras which began in 1987 were now basically defunct bodies, and the money
allocation to Nehru Yuva Kendras was not happening? Will the Minister increase
the funding to Nehru Yuva Kendras and help the establishment of Nehru Yuva
Kendras in the local and district levels?

DR. M.S. GILL: Madam, for long, there have been 501 Nehru Yuva Kendras. |
think it is a Scheme which was there right from Mr. Nehru’s time. It has been at a
level of funding and numbers, which could be more. Now, what | have done last
year was that | added 122 districts which were left out so that every district in
India is covered. Certainly, | keep on fighting and | really try to get more funds. |
will try and make this Scheme more worthwhile, expand it and try and carry it
down to the district level. ... (Interruptions)

SHRI ANANTH KUMAR : The Minister cannot mislead the House. The Scheme
was not started during Nehru’s time. It started in 1987.

SHRI HARIN PATHAK : It began in 1987 and not during Nehru’s time.
(Interruptions)

MADAM SPEAKER: Please sit down. Let the Minister reply. You have asked
your question. Now, if there is any inaccuracy, you know the procedure, so please
let him reply.

DR. M.S. GILL: For this year, we have an allocation of Rs. 110 crore. What | am
trying to express to the House ... (Interruptions)

SHRI ANANTH KUMAR : He should make amends, Madam.
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MADAM SPEAKER: Let him complete. You know the procedure, you are a very

senior Member.

... (Interruptions) _{ comment [r4]: Faby f1

SHRI HARIN PATHAK : It started in 1987 and not in Pandit Nehru’s time. ...
(Interruptions)
MADAM SPEAKER: Let him complete his reply.

... (Interruptions)
DR. M.S. GILL: If he is making a correction on a point of information that it was
started in 1987 and not earlier, 1 have no problem in accepting it.
(Interruptions)
SHRI ANANTH KUMAR : It is not like that. As the hon. Minister, if he does not
know such a thing, then we are really surprised about this.... (Interruptions)
SHRI P.T. THOMAS: Would the Minister be pleased to state whether there is any
proposal to start new youth hostels in the country? There was a long pending
proposal in Idukki in Kerala. I want to know whether the Government is planning
to start a youth hostel there.
DR. M.S. GILL: Madam, youth hostels are not part of this question. But if you
want me to reply, | will try and get some background on the situation.
MADAM SPEAKER: Your question should be within this. Please do not go
outside the question.
SHRIMATI JAYAPRADA : Madam, | would like to raise my supplementary to
part ‘a’ of the question. The State of UP constitutes more than one-fifth of the
population of the country. But the State and particularly the Western UP lacks
even the basic infrastructure and the facilities to promote sports, which is its due.
In this context, | would like to know from the hon. Minister — | have requested him
S0 many times also — as to what is the status of Western UP and particularly
whether there are any national institutes for sports like the one in Patiala. | would
like to know from the hon. Minister this. Delhi is very close to Rampur. But in

Western UP, there is no such institution particularly for youth, to have an
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infrastructure or any institution. Is there any proposal to have any institution like
the one in Patiala in future in Western UP?

DR. M.S. GILL: Madam, this again does not at all arise out of this. What the hon.
Member is asking is about the Coaching Institute, Patiala being the main one and
then Bangalore and so on. Since she is so much focused on UP, | will take the
opportunity to say that in this Rs.92 crore which we have spent, we had allocated
Rs.53 crore to UP alone. Rs.10 crore was drawn last year, they have drawn another
Rs.11 crore now.
SHRIMATI JAYAPRADA : Is there any proposal to have an institution in
Western UP?

MADAM SPEAKER: You have asked the question.

SHRIMATI JAYAPRADA : | have not got the proper reply.... (Interruptions)
¥ @ W T, A I 80 WiwE A 2. (FaHm)

DR. M.S. GILL: This question is on rural sports promotion and the Nehru Yuvak
Kendras. She is asking about coaching schemes all over the country.

SK. SAIDUL HAQUE : Madam, I would like to know from the hon. Minister
what plan and programme the Government has taken all over the country for the
successful implementation and better performance of our country in the ensuing
Commonwealth Games to be held in India next year ?

DR. M.S. GILL : Madam, this is again not part of the question. But if you ask, I
will try to say something.

SHRIMATI YASHODHARA RAJE SCINDIA : Through you, Madam the hon.
Speaker, | would like to ask our Sports Minister one question. First of all, | would
like to congratulate the Government of India for having taken a programme from
the Madhya Pradesh Government in 2006 when | was the Sports Minister there.

We started a Gramin Yuva Kendra and a Gramin Yuva Abhiyan|

_ {Comment [NR5]: cd. by g1

During that time, Sir, your predecessor asked us to come and give a

presentation to the Government of India’s Sports Department. You appreciated it



14.07.2009 22

so much that you copied it in toto and it is now called PYCA throughout India.
So, first of all I would like to congratulate you.

Secondly, to be able to make this programme successful, | would like to ask
you what is the criterion that you use to employ the Kreedashri? You call them
Kreedashri and we call the Samanvayaks. At the Block and village levels when
you are doing competitions and children are coming from a hundred villages, how
are they going to get to the competition area if you are not going to give them
money for food and for transport?

DR. M.S. GILL: Madam, the Kreedashri is a person at the village level. Sadly we
have in the scheme only Rs.500 per month for him. | am anxious to try and in the
future give him a better condition. He is obviously a young person with qualities
to be able to promote the sports at the village level to carry the youth with him. As
for the funding, at the moment the funding we have in this scheme is Rs.1 lakh per
village for improving grounds and facilities of that nature; Rs.10,000 for buying
sports equipment; and Rs.12,000 for carrying out these activities at that level. For
the tournaments above — because we pay for Block level tournament, for District
level, State level, and for national level tournaments also — that is indicated to you
here in the scheme itself. It is: Rs.50,000 for Block level; Rs. 3 lakh for District
level; Rs.10 lakh for State level; Rs.5 lakh for a Union Territory; and Rs.70 lakh
for national level. In that, | am sure, part of that money is used to do the transport
as well as the feeding as much as is possible.

MADAM SPEAKER : Q. No.143, Shri B. Mahtab.
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SHRI B. MAHTAB : Madam, | had asked for a specific timeframe and the answer
that has been given says, “No time frame has been fixed”. As was told about
fifteen years ago, not taking a decision is also a decision. Perhaps the Government
is not taking a decision in this regard.

I believe the fundamental premise of a democracy is the accountability of
all its institutions to the political sovereign, that is, the people. There are models of
self-governance evolved in other countries. The remarkable feature of all these
models is self-governance and a monitoring by a jury of its peers. Will the
Government form a Press Council like institution that would conform to the
highest standards of rectitude and journalistic ethics and guide the media in
discharge of its solemn Constitutional duty? Is there any thinking in this regard?
Or will it allow the broadcasting service providers to have a self-regulating
mechanism to look after itself?

SHRIMATI AMBIKA SONI: Madam, | would like to inform the hon. Member
that this issue has been under discussion and has been the issue of a public debate
for several years. In 1994 the some regulatory code of conduct for programme and
advertising was put in place by a mechanism by an Ordinance which was made
into an Act of Parliament in 1995. Since then, technology has developed at a very
fast rate. By the time the Committees were set, by the time they formulated some
kind of guidelines, technology has moved further. Not taking shelter behind this,
we have encouraged a public debate by putting up proposals for a National
Broadcasting Bill which would set in place a regulatory body. That is because
India perhaps is the only country probably in the world which still does not have a
regulatory body. But since these matters are very sensitive, there is need for

constant interaction. In 2005, the Government of India set up a Special Committee

headed by the Secretary (I&B) who held six meetings over two years,| ~_—{ comment [kMR7]: Cdby 1




14.07.2009 24

The report was finally submitted in 2008. On receipt of that Report on the website,
some regulatory bodies like NBA, IBF felt that this would impinge on the
sovereignty of media, the freedom of speech and expression. These people have
set in place, mechanisms under their own self-regulatory bodies. An NGO,
Common Cause, in 2000, took the matter to the Supreme Court. This has been
continuing.

The Ministry itself has filed three affidavits in the hon. Court; the matter is
still under their consideration. This does not mean that we have been sitting
without doing anything; | would like to inform the hon. Member.

Several other rules have been put in place, amending and adding on to the
Act of 1995 and the Rules of 1994 like uplinking and downlinking. I am sure the
House would understand that being such a sensitive matter, we have to find a
coordinated solution which would assure the media personnel, media house and
broadcasting houses that their liberties are not being impinged upon, as well as it
would address the sensitivities of civil society, directives of the hon. Court,
direction of a Parliamentary Committee of the other House, 132" Report on
Petitions. All these things are put in the stage of discussion.

The matter became so-volatile that people approached the Prime Minister
of India and asked him to intervene. In 2009, there was a statement from the PMO,
asking that nothing should be put in place, nothing should be finally decided till
there has been even a greater interaction.

This applies to both the desire of putting in place a Broadcasting Bill and
takes care of other suggestions which have been put forward by the civil society.
SHRI B. MAHTAB : After this exhaustive answer by the Minister, many things
have been left to one’s conjecture.

Has it come to the notice of the Government that a News Broadcasters’
Association has drawn up a code of ethics and broadcasting standards, and also to

provide a forum to aggrieved persons for amelioration of their grievances, a
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Dispute Redressal Authority is established and is in operation with effect from 2"
October 2008, with the retired Justice J.S. Verma as its Chairperson? This is a
society which has formed this.

Similarly, Advertising Standard Council of India, which is registered under

the Company Law, has come out with a code to control the content of
advertisement. When such multiple private bodies are setting up dispute redressal
mechanism, which has little legal sanctity, will the Government proceed to set up
a Dispute Redressal Mechanism for the benefit of public which will have legal
sanctity?
SHRIMATI AMBIKA SONI: There are two self-regulatory bodies which have
come up — the NBA and the IBF. In the last one month that | have been looking
after this Ministry, | have already had two sessions of interactions and discussions
with the representatives of both these self-regulatory bodies as well as other
representatives of the broadcasting field — in fact, several stakeholders. They have,
no doubt, published and informed the court also under whose jurisdiction the
whole matter rests today about the code of conduct. They do not have statutory
power. So, we have decided at the last meeting which was held a few days ago that
these self-regulatory bodies, any other representatives of the stakeholders and the
Ministry of Information and Broadcasting would sit together, look at, interact and
try and arrive at some solutions or some format which would be acceptable to all.

It would not in any way clamp down on our constitutional right of speech
and expression and it would address the concerns of the end-users; the subscribers,
the common men, civil society, parents, children and the rest. So, where so many
years have gone by, | would ask for the indulgence of the House for a little more
time if we can put in place a mechanism which would satisfy the maximum
number of people.
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SHRIMATI AMBIKA SONI: Madam, Speaker, the Government did put in place
an Electronic Media Monitoring Centre.... (Interruptions)
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SHRIMATI AMBIKA SONI: Madam Speaker, 1 will look into the complaint
made by the hon. Member on the floor of the House and send him the result of the
inquiry thereon.

SHRI M.I. SHANAVAS : Madam, | would like to ask the hon. Minister a question
relating to the role of the electronic media in certain sensitive matters. | agree that
the electronic media is doing a great service to the nation. But | was startled and |
was a little upset when during the Mumbai attacks, our electronic media were
competing against each other and they were dramatizing the whole event and
minute-to-minute details of the operations of our security forces were shown in the
media.

MADAM SPEAKER: Please ask your question.

SHRI M.l. SHANAVAS : | would like to know whether the hon. Minister will
take steps to see that during such a situation no electronic media will be allowed to
dramatize or show all these minute-to-minute details of the most secret security
operations because it may help those terrorists who are sitting outside. Will the
hon. Minister take these steps?

SHRIMATI AMBIKA SONI: The hon. Member is very right that after the recent
terrorist attacks in Mumbai, we saw that the entire electronic media was swamped
by excessive violence, blood and many other issues came up which threatened the

national security,
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Thereafter the Committee of Secretaries headed by the Cabinet Secretary
took meetings on what should be the format of bringing some kind of a content
control. This is what | explained in my initial response that regularly this matter
has been viewed and reviewed and new opinions have come up. It is on the basis
of what we saw in Mumbai we felt the need for enforcing or suggesting or putting
in place a mechanism which would be binding on broadcasting channels and
media stakeholders and this is under discussion.

That is what | asked for time. There is content code which is on our
website. There is a proposal for a Broadcasting Bill which is on the website. | had
put them on the MIB website to encourage a national debate so that on the basis of
whatever input we get from the representatives of the self-regulatory bodies and
other stakeholders we can arrive at something which would not only address the
concerns of the civil society, as | said; address the concerns of the parents, minors,
as | said; directions of the Rajya Sabha Committee on petitions, the rulings of the
courts, but also will address, keeping in mind, the concerns and apprehensions of
the media sector in this country.

SHRIMATI JAYAPRADA : Madam, Speaker, there should be a discussion on
this... (Interruptions)

MADAM SPEAKER: You may please give a notice, Shri Nripendra Nath Roy, Q.
No.144.
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(Q. 144)
SHRI NRIPENDRA NATH ROY : Madam, Speaker, is the hon. Minister aware of

the fact that the criteria that the Government of India should follow in regard to
fencing of the Bangladesh border? The stipulation is that fencing should be done
at a distance of 150 yards from the Bangladesh side. But in one of the places the
maximum part of the fencing was done at a distance of 500 yards to 1000 yards
resulting in a large part of Indian land going under the control and occupation of
Bangladesh. This is a hard fact. Could the hon. Minister take the House into
confidence and assure the House that the criteria of fencing at a distance of 150
yards from the Bangladesh side would be followed strictly and that where this
criterion has been violated would be rectified?

SHRI P. CHIDAMBARAM: It is incorrect to assume that the land on the other
side of the fence which is Indian land is under the occupation of the Bangladesh
forces. That is a wrong assumption. We have an agreement with Bangladesh that
no defensive work structure can be taken up within 150 yards of the Zero Line.
Where we put up the fence is our decision and the actual alignment of the fence is
decided after looking at the topography and also whether there is any riverine
batch or whether there is any other natural feature which inhibits the putting up of
a fence. This is done by the technical experts who look at the alignment and then
put up the fence.

But let me make it clear that it is completely wrong to assume that the land
on the other side of the fence upto the Zero Line is not Indian territory. It is Indian
territory and it is under Indian control. Please disabuse yourself of the notion that
that land is under the control of the Bangladesh authorities.

SHRI NRIPENDRA NATH ROY : Madam Speaker, is the hon. Minister aware
that the gates at the Indo-Bangladesh borders are opened only three times for one
hour daily? At night the gates are completely closed and are not manned. | would
like to categorically mention here that | belong to this place and | know that this is

the ground reality. This is a hard truth. Could the hon. Minister tell this House
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where should a common man go to prove this reality? Would the hon. Minister

assure this House on this point?| ~—{_comment [R11]: Fid by m1

SHRI P. CHIDAMBARAM: Madam Speaker, | readily concede that the hon.
Member certainly knows about the ground reality better than 1 do. | have no doubt
about that. | am sure that some of his grievances are legitimate.

There are 2067 gates along the Indo-Bangladesh border. The prescribed

timing for opening and closing of the gates is from 6 a.m to 6 p.m. However,
during rainy season, the gates are opened according to the visibility. The timing of
the opening and closing of the gates are decided by the Border Security Force. If
there are local problems, there are clear instructions that they should consult the
local panchayat, the MLA, the MP and the State Government and they have full
flexibility to alter the timings. But, as per rules, the gates are open between 6 a.m.
and 6 p.m. If the hon. Member brings to my notice any particular gate or in any
particular stretch where they face problems, certainly | will look into it. I am not
aware of the local situation in each one of the 2067 gates.
SHRIMATI BIJOYA CHAKRAVARTY : Madam, the distance of the Indo-
Bangladesh border in the North-Eastern region is more than 700 kilometres and
the work of border fencing is not yet complete. So far as Tripura is concerned, the
Government of Tripura is yet to provide plot of land or the no-man’s land and so
far as the zero point is concerned, | feel that every point is a zero point. There are
three major rivers that cross Assam and Tripura. They are Kushiara, Brahmaputra
and Karnaphuli but in these areas, there is no observatory post or any proper
security. So, smuggling of cows, men and women and everything goes on
unabated.

I want to know through you from the hon. Minister about the strong steps
which the hon. Minister wants to take to stop every zero point in the river and the
land areas. ... (Interruptions) There is a river called Kushiara that crosses from
Assam. There is Brahmaputra which is named as Padma in Bangladesh and there

is River Karnaphuli which runs in Tripura.
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SHRI P. CHIDAMBARAM: Madam Speaker, the Indo-Bangladesh border is of
4096.7 kilometres. | understand that the hon. Member is asking about Tripura.
In Tripura, the Indo-Bangladesh border is 856 kilometres. As regards Assam, it is
263 kilometres. So far as fencing is concerned, in phase-1, Assam was included
and out of the border length of 263 kilometres, we sanctioned fencing for 152.31
kilometres and we have almost completed it. About 149.2 kilometres of fencing
has been completed. There are patches where there are some local problems.
Tripura was taken up in phase-Il. The total length is 856 kilometres, sanctioned
distance is 856 kilometres and completed distance is 708.67 kilometres. Some
more distance has to be completed. There are of course riverine patches. There is
a problem in fencing those riverine patches. We try to deploy boats there but
where there is a river, it is not possible to put up a fence. So, there will be gaps in
fencing. These gaps are filled by alternative means of surveillance and border
security. Where it is not possible to put up a fence, we cannot put up a fence.
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SHRI P. CHIDAMBARAM: Madam Speaker, the Coastal Security Scheme
applies only to the coastal States. Assam or Indo-Bangladesh border would not
fall under that scheme. But there is this border fencing scheme that we have.

As | said, we are trying to fence the entire Indo-Bangladesh border. But
there are patches where the fence cannot be put up for the reasons that there is a

river or the topography does not allow a fence to be put up. ... (Interruptions)



14.07.2009 33

MADAM SPEAKER: This will not go on record.
(Interruptions) ...*
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* Not recorded.
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12.02 hrs.

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Papers to be laid.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): On behalf of Shri Pranab Mukherjee, | beg to lay on the
Table a copy of the Outcome Budget (Hindi and English versions) of the Ministry
of Finance for the year 2009-2010.

(Placed in Library, See No. LT 215/15/09)

THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): |
beg to lay on the Table:-

M)

)

3)

4)

A copy of the Detailed Demands for Grants (Hindi and English versions) of
the Ministry of Consumer Affairs, Food and Public Distribution for the year
2009-2010.

(Placed in Library, See No. LT 216/15/09)
A copy of the Outcome Budget (Hindi and English versions) of the
Department of Consumer Affairs, Ministry of Consumer Affairs, Food and
Public Distribution for the year 2009-2010.

(Placed in Library, See No. LT 217/15/09)
A copy of the Outcome Budget (Hindi and English versions) of the
Department of Animal Husbandry, Dairying and Fisheries, Ministry of
Agriculture for the year 2009-2010.

(Placed in Library, See No. LT 218/15/09)
A copy of the Outcome Budget (Hindi and English versions) of the
Department of Food and Public Distribution, Ministry of Consumer Affairs,
Food and Public Distribution for the year 2009-2010.

(Placed in Library, See No. LT 219/15/09)
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THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): | beg to
lay on the Table a copy of the Outcome Budget (Hindi and English versions) of
the Ministry of Home Affairs for the year 2009-2010.

(Placed in Library, See No. LT 220/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (KUNWAR R.P.N. SINGH): On behalf of Shri Kamal Nath, 1
beg to lay on the Table a copy of the Detailed Demands for Grants (Hindi and
English versions) of the Ministry of Shipping and Ministry of Road Transport and
Highways for the year 2009-2010.
(Placed in Library, See No. LT 221/15/09)
THE MINISTER OF MINES AND MINISTER OF DEVELOPMENT OF
NORTH EASTERN REGION (SHRI B.K. HANDIQUE): | beg to lay on the
Table: —
(1) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Hindustan Copper Limited and the Ministry of Mines for the
year 2009-2010.
(Placed in Library, See No. LT 222/15/09)

(2) A copy of the Detailed Demands for Grants (Hindi and English versions) of
the Ministry of Development of North Eastern Region for the year 2009-
2010.

(Placed in Library, See No. LT 223/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): On behalf of Shri Prithviraj Chavan, | beg to lay
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on the Table a copy of the Detailed Demands for Grants (Hindi and English
versions) of the Department of Atomic Energy for the year 2009-2010.
(Placed in Library, See No. LT 224/15/09)

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI DINSHA PATEL): | beg to lay on the Table:-
(1) A copy of the Detailed Demands for Grants (Hindi and English versions) of
the Ministry of Micro, Small and Medium Enterprises for the year 2009-
2010.
(Placed in Library, See No. LT 225/15/09)

(2) A copy of the Coir Board (Services) Amendment Bye-laws, 2009 (Hindi
and English versions) published in Notification No. G.S.R. 429(E) in
Gazette of India dated the 18" June, 2009 under sub-section (4) of section
27 of the Coir Industry Act, 1953.

(Placed in Library, See No. LT 226/15/09)

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): | beg to lay on the Table a
copy of the Detailed Demands for Grants (Hindi and English versions) of the
Ministry of Women and Child Development for the year 2009-2010.

(Placed in Library, See No. LT 227/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): | beg to lay on the Table:-
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M)

)

®)

A copy of the National Disaster Management Authority, Group ‘C’ posts
Recruitment Rules, 2009 (Hindi and English versions) published in
Notification No. G.S.R. 250(E) in Gazette of India dated the 13™ April,
2009 under section 77 of the Disaster Management Act, 2005.

(Placed in Library, See No. LT 228/15/09)

A copy of the A&N Islands Municipal Services (Classification, Control and
Appeal Rules, 2008 (Hindi and English versions) published in Notification
No. 161/2008/F.No. 3-132/2006-LSG in Andaman and Nicobar
Administration Gazette dated the 24™ November, 2008 under Section 204
of the Andaman and Nicobar Islands (Municipal) Regulation, 1994.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned (2) above.

(Placed in Library, See No. LT 229/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
AJAY MAKEN): | beg to lay on the Table:-

M)

)

A copy of the Central Industrial Security Force, Assistant Commandant
(Executive), Recruitment Rules, 2009 (Hindi and English versions)
published in Notification No. 237(E) in Gazette of India dated the 6™ April,
2009 under sub-section (3) of Section 22 of the Central Industrial Security
Force Act, 1968.

(Placed in Library, See No. LT 230/15/09)

A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 141 of the Border Security Force Act,
1968:-
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®)

(4)

(®)

M The Border Security Force (Tenure of Posting and Deputation)
Amendment Rules, 2009 published in Notification No. 153(E) in
Gazette of India dated the 5™ March, 2009.

(i)  The Border Security Force (General Duty Officers) Recruitment
(Amendment) Rules, 2009 published in Notification No. 346(E) in
Gazette of India dated the 20" May, 2009.

(Placed in Library, See No. LT 231/15/09)

A copy of the Assam Rifles (Group ‘C’ Combatised Posts) Recruitment
Amendment Rules, 2009 (Hindi and English versions) published in
Notification No. 130(E) in Gazette of India dated the 27" February, 2009
under Section 167 of the Assam Rifles Act, 2006.

(Placed in Library, See No. LT 232/15/09)

A copy of the Unlawful Activities (Prevention) (Recommendation and
Sanction of Prosecution) (Amendment) Rules, 2009 (Hindi and English
versions) published in Notification No. 224(E) in Gazette of India dated
the 31% March, 2009 under sub-section (3) of Section 21 of the Unlawful
Activities (Prevention) Act, 1967.

(Placed in Library, See No. LT 233/15/09)

A copy of the Notification No. S.0. 1132(E) (Hindi and English versions)
published in Gazette of India dated the 1% May, 2009 empowering the
Inspector General (Operations), National Investigation Agency, as the
Designated Authority, for the purpose of the Section 43A of the Unlawful
Activities (Prevention) Act, 2008 issued under the said Act.

(Placed in Library, See No. LT 234/15/09)
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(6) A copy of the 39" Annual Assessment Report (Hindi and English versions)
regarding Programme for accelerating the spread and development of Hindi
and its progressive use for the various official purposes of the Union and its
implementation of the Department of Official Language, Ministry of Home
Affairs for the year 2007-2008.

(Placed in Library, See No. LT 235/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): | beg to lay on the
Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
under Section 39 of the Bureau of Indian Standards Act, 1986:-
(1) The Bureau of Indian Standards (Terms and Conditions of Service of
Employees) Second Amendment Regulations, 2009 published in
Notification No. G.S.R. 311(E) in Gazette of India dated the 8"
May, 2009.
(i)  The Bureau of Indian Standards (Terms and Conditions of Service of
Employees) Amendment Regulations, 2009 published in
Notification No. G.S.R. 50(E) in Gazette of India dated the 27"
January, 2009.
(Placed in Library, See No. LT 236/15/09)

(2) A copy each of the following Notifications (Hindi and English versions)
under sub-section (6) of Section 3 of the Essential Commaodities Act, 1955:-
() The Removal of (Licensing requirements, Stock limits and
Movement Restrictions) on Specified Foodstuffs (Second
Amendment) Order, 2009 published in Notification No. S.O. 880(E)

in Gazette of India dated the 30" March, 2009.
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®)

(4)

(i)

(i)  The Removal of (Licensing requirements, Stock limits and
Movement Restrictions) on Specified Foodstuffs (Second
Amendment) Order, 2009 published in Notification No. S.O. 880(E)
in Gazette of India dated the 30" March, 2009.

(iii)  The Removal of (Licensing requirements, Stock limits and
Movement  Restrictions) on  Specified Foodstuffs (Third
Amendment) Order, 2009 published in Notification No. S.O. 905(E)
in Gazette of India dated the 2" April, 2009.

(Placed in Library, See No. LT 237/15/09)

A copy of the Revised Statement/Corrigendum (Hindi and English
versions) explaining reasons for not laying the Annual Report and Audited
Accounts of the Jammu and Kashmir Horticulture Produce Marketing and
Processing Corporation Limited for the year 1993-1994 to 2007-2008
within the stipulated period of nine months after the close of the respective
financial years.

(Placed in Library, See No. LT 238/15/09)

A copy each of the following Notifications (Hindi and English versions)
under Section 97 of the Protection of Plant Varieties and Farmers’ Right
Act, 2001:-
The Protection of Plant Varieties and Farmers’ Right (Amendment)
Rules, 2009 published in Notification No. G.S.R. 319(E) in Gazette of
India dated the 13" May, 2009, together with a Corrigendum thereto
published in Notification No. G.S.R.125 (E) dated the 25" February,
20009.
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(i)  The Protection of Plant Varieties and Farmers’ Right (Amendment)
Rules, 2008 published in Notification No. G.S.R. 731(E) in Gazette of

India dated the 14™ October, 2008.
(Placed in Library, See No. LT 239/15/09)

(5) A copy of the National Dairy Development Board (Transaction of
Business) (Amendment) Regulations, 2009 (Hindi and English versions)
published in Notification No. DEL: NDDB-01/09 in Gazette of India dated
the 30™ April, 2009 under Section 50 of the National Dairy Development
Board Act, 1987.

(Placed in Library, See No. LT 240/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHURY MOHAN JATUA): | beg to lay on the
Table a copy of the Cable Television Networks (Amendment) Rules, 2009 (Hindi
and English versions) published in Notification No. G.S.R. 411(E) in Gazette of
India dated the 12" June, 2009 under sub-section (3) of Section 22 of the Cable
Television Networks (Regulation) Act, 1995.

(Placed in Library, See No. LT 241/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT

AND HIGHWAYS (KUNWAR R.P.N. SINGH): | beg to lay on the Table-

(1) A copy each of the following Notifications (Hindi and English versions)
under section 10 of the National Highways Act, 1956 :-

(i) S.0. 474(E) published in Gazette of India dated the 13" February,
2009 regarding rates of fee to be recovered from the users of six laned
stretch of National Highway No. 5 in the States of Tamil Nadu and
Andhra Pradesh.
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(i) S.0. 475(E) published in Gazette of India dated the 13" February,
2009 regarding rates of fee to be recovered from the users of four laned
stretch of National Highway No. 47 (Kumarapalayam Bypass to
Chengapalli Section) in the State of Tamil Nadu.

(iii) S.0. 403(E) published in Gazette of India dated the 5" February,
2009 regarding rates of fee to be recovered from the users of six-laned
stretch of National Highway No. 8 (Surat-Dahisar Section) in the States
of Gujarat and Maharashtra.

(iv) S.0. 759(E) published in Gazette of India dated the 18" March, 2009
regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No. 25(Lucknow-Kanpur Section) in the
State of Uttar Pradesh.

(V) S.0. 760(E) published in Gazette of India dated the 18" March, 2009
regarding rates of fee to be recovered from the users of six-laned stretch
of National Highway No.5(Chikaluripet-Vijayawada Section) in the
State of Andhra Pradesh.

(vi) S.0. 791(E) published in Gazette of India dated the 20" March,
2009 regarding rates of fee to be recovered from the users of six-laned
stretch of National Highway No.15(Adesar-Samakhiyali Section) in the
State of Gujarat.

(vii)  S.0. 792(E) published in Gazette of India dated the 20" March,
2009 regarding rates of fee to be recovered from the users of six-laned
stretch of National Highway No.8A(Bamanbore-Garamore Section) in
the State of Gujarat.

(viii)  S.0. 815(E) published in Gazette of India dated the 23 March,
2009 regarding rates of fee to be recovered from the users of six-laned
stretch of National Highway No.8(Gurgaon-Kotputli-Jaipur Bypass

Section) in the States of Haryana and Rajasthan.
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(ix) S.0. 816(E) published in Gazette of India dated the 23 March,
2009 regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No.76 (Chittorgarh to Bichoor Section) in
the State of Rajasthan.

(x) S.0. 817(E) published in Gazette of India dated the 23 March,
2009 regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No.76 (Bichhor to Bijoliya Section) in the
State of Rajasthan.

(xi) S.0. 818(E) published in Gazette of India dated the 23 March,
2009 regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No.76 (Bijoloya to Kharipur) in the State
of Rajasthan.

(xii)  S.0. 862(E) published in Gazette of India dated the 26" March,
2009 regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No.45in the State of Tamil Nadu.

(xiii)  S.0. 360(E) published in Gazette of India dated the 28" January,
2009 regarding acquisition of land for building (widening/four laning
etc.), maintenance, management and operation of National Highway No.
40 (Jorabat-Barapani Section) including construction of by-passes in the
State of Assam.

(xiv)  S.0. 1326(E) published in Gazette of India dated the 22" May, 2009
regarding acquisition of land in respect of National Highway No. 44 in
the State of Tripura.

(xv) S.0. 616(E) published in Gazette of India dated the 5" March, 2009
making certain amendments in the Notification No. S.0. 97(E) dated 1%
February, 2007.

(xvi)  S.0. 546(E) published in Gazette of India dated the 25" February,
2009 containing corrigendum to the Notification No. S.O. 2516(E)
dated the 23" October, 2008.
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(xvii)  S.0. 547(E) published in Gazette of India dated the 25" February,
2009 regarding acquisition of land for building (widening/four laning
etc.), maintenance, management and operation of National Highway
Nos. 36 and 54 in the State of Assam.

(xviii) S.O. 545(E) published in Gazette of India dated the 25" February,
2009 regarding acquisition of land for building (widening/four laning
etc.), maintenance, management and operation of National Highway No.
31 (Nalbari-Bijni Section) in the State of Assam.

(xix)  S.0. 928(E) published in Gazette of India dated the 8" April, 2009
regarding acquisition of land for building (widening/four laning etc.),
maintenance, management and operation of National Highway No. 44 in
the State of Assam.

(xx) S.0. 481(E) published in Gazette of India dated the 16" February,
2009 regarding acquisition of land for building (widening/four laning
etc.), maintenance, management and operation of National Highway No.
37 (Chariabahi-Teok Section) in the State of Assam.

(xxi)  S.0. 2487(E) published in Gazette of India dated the 21* October,
2009 regarding acquisition of land for building (widening/four laning
etc.), maintenance, management and operation of National Highway No.
1A (Jalandhar-Pathankot-Jammu Section) in the State of Punjab.

(xxii)  S.0. 502(E) published in Gazette of India dated the 18" February,
2009 regarding acquisition of land for building (widening/four laning
etc.), maintenance, management and operation of National Highway No.
83 in the State of Bihar.

(xxiii) S.0. 896(E) published in Gazette of India dated the 1% April, 2009
regarding acquisition of land for building (widening/four laning etc.),
maintenance, management and operation of National Highway No. 31 in
the State of Bihar.
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(xxiv) S.0. 1338(E) published in Gazette of India dated the 25" May, 2009
regarding acquisition of land for building (widening/four laning etc.),
maintenance, management and operation of National Highway No. 33
including construction of bypasses in the State of Jharkhand.

(xxv)  S.0. 1165(E) published in Gazette of India dated the 5" May, 2009
regarding acquisition of land for building (widening/four laning etc.),
maintenance, management and operation of National Highway Nos. 30
and 84 in the State of Bihar.

(xxvi) S.0. 962(E) published in Gazette of India dated the 16™ April, 2009
making certain amendments in the Notification No. S.0. 1314(E) dated
1% August, 2007.

(xxvii) S.0. 804(E) published in Gazette of India dated the 23" March,
2009 making certain amendments in the Notification No. S.0. 2575(E)
dated the 31% October, 2008.

(xxviii) S.0. 361(E) published in Gazette of India dated the 28" January,
2009 making certain amendments in the Notification No. S.0. 1206(E)
dated 16" October, 2003.

(xxix) S.0. 362(E) published in Gazette of India dated the 28" January,
2009 making certain amendments in the Notification No. S.O. 1868(E)
dated 29" July, 2008.

(xxx)  S.0. 617(E) published in Gazette of India dated the 5™ March, 2009
regarding acquisition of land for building (widening/four laning etc.),
maintenance, management and operation of National Highway No. 34
in the State of West Bengal.

(xxxi) S.0. 1267(E) published in Gazette of India dated the 19" May, 2009
regarding acquisition of land for building (widening/four laning etc.),
maintenance, management and operation of National Highway No. 31-
D in the State of West Bengal.
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(xxxii) S.0. 926(E) published in Gazette of India dated the 6" April, 2009
regarding rates of fee to be recovered from the users of six-laned stretch
of National Highway No.1 (Panipat-Jalandhar Section) in the States of
Haryana and Punjab.

(xxxiii) S.0. 942(E) published in Gazette of India dated the 9" April, 2009
regarding rates of fee to be recovered from the users of six-laned stretch
of National Highway No.8 (Vadodara-Bharuch Section) in the State of
Guijarat.

(xxxiv) S.0. 1178(E) published in Gazette of India dated the 8" May, 2009
regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No.7 in the State of Tamil Nadu.

(xxxv) S.0. 1179(E) published in Gazette of India dated the 8" May, 2009
regarding rates of fee to be recovered from the users of National
Highway No.5A (Chandikole-Paradip Section) in the State of Orissa.

(xxxvi) S.0. 1180(E) published in Gazette of India dated the 8" May, 2009
regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No.7 in the State of Tamil Nadu.

(xxxvii) S.0. 1181(E) published in Gazette of India dated the 8" May, 2009
regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No.14 (Pindwara-Abu Road Section) in the
State of Rajasthan.

(xxxviii) S.0. 1212(E) published in Gazette of India dated the 13"
May, 2009 making certain amendments in the Notification No. S.O.
539(E) dated 28" April, 2004.

(xxxix) S.0. 1436(E) published in Gazette of India dated the 10" June, 2009
regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No.7 in the State of Tamil Nadu.

(x1) S.0. 1515(E) published in Gazette of India dated the 18" June, 2009

regarding rates of fee to be recovered from the users of four-laned
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stretch of National Highway No.11 (Agra-Bharatpur Section) in the
States of Uttar Pradesh and Rajasthan.

(x1i) S.0. 873(E) published in Gazette of India dated the 27" March, 2009
regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No. 14 (Abu Road-Palanpur/Khemana
Section) in the States of Rajasthan and Gujarat.

(xliiy  S.0. 874(E) published in Gazette of India dated the 27" March, 2009
regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No. 7 (Adloor-Yellareddy-Gundla
Pochampally Section) in the State of Andhra Pradesh.

(xliii)  S.0. 876(E) published in Gazette of India dated the 27" March, 2009
regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No. 76 (Jaswantgarh-Debari Section) in the
State of Rajasthan.

(xliv)  S.0. 882(E) published in Gazette of India dated the 30" March, 2009
regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No. 47 in the State of Tamil Nadu.

(xlv)  S.0.892(E) published in Gazette of India dated the 31* March, 2009
regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No. 4 in the State of Tamil Nadu.

(xlvi)  S.0. 893(E) published in Gazette of India dated the 31* March, 2009
regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No. 2 (Bhaunti-Fatehpur Section) in the
State of Uttar Pradesh.

(xlvii) S.0. 894(E) published in Gazette of India dated the 31* March, 2009
regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No. 2 (Tundla-Makhanpur Section) in the
State of Uttar Pradesh.
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(xlviii) S.0. 895(E) published in Gazette of India dated the 31* March, 2009
regarding rates of fee to be recovered from the users of four-laned
stretch of National Highway No. 76 (Rajasthan/Madhya Pradesh
Border-Amola Village Section) and Nation Highway No. 25 in the State
of Madhya Pradesh.

(xlix)  S.0. 1207(E) published in Gazette of India dated the 13" May, 2009
regarding acquisition of land for building (widening/four laning etc.),
maintenance, management and operation of National Highway No. 15
(Pathankot-Amritsar Section) in the State of Punjab.

() S.0. 885(E) published in Gazette of India dated the 31% March, 2009
regarding acquisition of land for building (widening/four laning etc.),
maintenance, management and operation of National Highway No. 15
(Amritsar-Pathankot Section) in the State of Punjab.

(1) S.0. 886(E) published in Gazette of India dated the 31% March, 2009
regarding acquisition of land for building (widening/four laning etc.),
maintenance, management and operation of National Highway No. 15
(Amritsar-Pathankot Section) in the State of Punjab.

(lii) S.0. 887(E) published in Gazette of India dated the 31% March, 2009
regarding acquisition of land for building (widening/four laning etc.),
maintenance, management and operation of National Highway No. 15
(Amritsar-Pathankot Section) in the State of Punjab.

(liii)  S.O. 466(E) published in Gazette of India dated the 13" February,
2009 regarding acquisition of land for building (widening/six laning
etc.), maintenance, management and operation of National Highway No.
8 (Kishangarh-Beawar Section) in the State of Rajasthan.

(liv)  S.0.1206(E) published in Gazette of India dated the 13" May, 2009
regarding acquisition of land for building (widening/four laning etc.),
maintenance, management and operation of National Highway No. 15

(Pathankot-Amritsar Section) in the State of Punjab.
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(Iv) S.0. 221(E) published in Gazette of India dated the 21% January,
2009 regarding acquisition of land for building, maintenance,
management and operation of National Highway No. NE-II (Eastern
Peripheral Expressway of Delhi) in the State of Uttar Pradesh.

(lvi)  S.0. 222(E) published in Gazette of India dated the 21% January,
2009 making certain amendments in the Notification No. S.O. 513(E)
dated 7" April, 2006.

(Ivii)  S.O. 554(E) published in Gazette of India dated the 21% January,
2009 regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 2 (Kanpur-
Varanasi Section) in the State of Uttar Pradesh.

(Iviii)  S.0. 931(E) published in Gazette of India dated the 8" April, 2009
regarding acquisition of land for building (widening), maintenance,
management and operation of National Highway No. 6 (Durg-Nagpur
Section) in the State of Maharashtra.

(lix)  S.0. 932(E) published in Gazette of India dated the 8" April, 2009
regarding acquisition of land for building (widening/four-laning, etc.),
maintenance, management and operation of National Highway No. 6
(Nagpur-Dhule Section) in the State of Maharashtra.

(Ix) S.0. 603(E) published in Gazette of India dated the 4" March, 2009
regarding acquisition of land for building (widening/four/six/laning,
etc.), maintenance, management and operation of National Highway No.
3 (Pimpalgaon-Nashik-Gonde Section) in the State of Maharashtra.

(Ixi)  S.0. 518(E) published in Gazette of India dated the 20" February,
2009 regarding acquisition of land for building (widening/four-laning,
etc.), maintenance, management and operation of National Highway No.
37 (Sepon-Lahowal Section) in the State of Assam.

(Ixii) ~ S.0. 519(E) published in Gazette of India dated the 20" February,

2009 regarding acquisition of land for building (widening/four-laning,
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etc.), maintenance, management and operation of National Highway No.
54 (Daboka-Lanka Section) in the State of Assam.

(Ixiii) ~ S.0. 680(E) published in Gazette of India dated the 13" March, 2009
regarding acquisition of land for building (widening/four-laning, etc.),
maintenance, management and operation of National Highway No. 4A
in the State of Goa.

(Ixiv)  S.0. 553(E) published in Gazette of India dated the 26" February,
2009 making certain amendments in the Notification No. S.0. 2043(E)
dated 14™ August, 2008.

(Ixv)  S.0. 1142(E) published in Gazette of India dated the 4" May, 2009
making certain amendments in the Notification No. S.0. 426(E) dated
13™ March, 2007.

(Ixvi) S.O. 785(E) published in Gazette of India dated the 19" March, 2009
regarding acquisition of land for building (widening/four-laning, etc.),
maintenance, management and operation of National Highway No. 71A
in the State of Haryana.

(Ixvii) S.0. 656(E) published in Gazette of India dated the 12" March, 2009
regarding acquisition of land for building (widening/four-laning, etc.),
maintenance, management and operation of National Highway No. 1 in
the State of Haryana.

(Ixviii) S.0. 223(E) published in Gazette of India dated the 21% January,
2009 making certain amendments in the Notification No. S.0. 2062(E)
dated 18™ August, 2008.

(Ixix) ~ S.0. 1224(E) published in Gazette of India dated the 15™ May, 2009
regarding collection of toll from users of permanent bridge across the
river Sirsa on National Highway No. 21 in the State of Punjab.

(Ixx)  S.0. 754(E) published in Gazette of India dated the 17" March, 2009
making certain amendments in the Notification No. S.0. 2574(E) dated
the 31* October, 2008.
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(Ixxi)  S.0. 552(E) published in Gazette of India dated the 26" February,
2009 regarding acquisition of land for building (six-laning),
maintenance, management and operation of National Highway No. 8
(Vadodara-Surat Section) in the State of Gujarat.

(Ixxii) S.0. 753(E) published in Gazette of India dated the 17" March, 2009
regarding acquisition of land for building (widening), maintenance,
management and operation of National Highway No. 11 (Bharatpur-
Mahua Section) in the State of Rajasthan.

(Ixxiii) S.0. 1346(E) published in Gazette of India dated the 26™ May, 2009
regarding acquisition of land for building (widening), maintenance,
management and operation of National Highway No. 11 (Mahua-Jaipur
Section) in the State of Rajasthan.

(Ixxiv) S.0. 1195(E) and S.O. 1196(E) published in Gazette of India dated
the 11" May, 2009 regarding acquisition of land for building
(widening), maintenance, management and operation of different
stretches of National Highway No. 11 (Mahua-Jaipur Section) in the
State of Rajasthan.

(Ixxv) S.O. 341(E) published in Gazette of India dated the 27" January,
2009 regarding acquisition of land for building (Six-laning),
maintenance, management and operation of National Highway No. 8
(Vadodara-Surat Section) in the State of Gujarat.

(Ixxvi) S.0. 290(E) published in Gazette of India dated the 23" January,
2009 regarding acquisition of land for building (widening/four-laning),
maintenance, management and operation of National Highway No. 8
(Jaipur-Kishangarh Section) in the State of Rajasthan.

(Ixxvii) S.0. 613(E) published in Gazette of India dated the 5" March, 2009
making certain amendments in the Notification No. S.0O. 1403(E) dated
8" December, 2003.
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(Ixxviii) S.0. 614(E) published in Gazette of India dated the 5™ March, 2009
regarding acquisition of land for building (widening including
construction of by passes or realignment, if any) maintenance,
management and operation of National Highway No. 25 (Jhansi-
Bhognipur Section) in the State of Uttar Pradesh.

(Ixxix) S.0. 615(E) published in Gazette of India dated the 5™ March, 2009
regarding acquisition of land for building, maintenance, management
and operation of Toll Plaza on National Highway No. 2 in the State of
Uttar Pradesh.

(Ixxx) S.0. 907(E) published in Gazette of India dated the 2™ April, 2009
regarding acquisition of land for building (widening/four-laning),
maintenance, management and operation of National Highway No. 25
(Bhognipur-Bara Section) and National Highway No. 2 (Bhognipur-
Bara Section) in the State of Uttar Pradesh.

(Ixxxi) S.0. 1131(E) published in Gazette of India dated the 1% May, 2009
regarding acquisition of land for building (widening/four-laning),
maintenance, management and operation of National Highway No. 25
in the State of Uttar Pradesh.

(Ixxxii) S.0. 1166(E) published in Gazette of India dated the 5" May, 2009
regarding acquisition of land for building (widening/four-laning),
maintenance, management and operation of National Highway No. 84 in
the State of Uttar Pradesh.

(Ixxxiii) S.0. 1280(E) published in Gazette of India dated the 20™ May, 2009
regarding acquisition of land for building (widening/four-laning),
maintenance, management and operation of National Highway No. 24
(Hapur-Moradabad Section) in the State of Uttar Pradesh.

(Ixxxiv) S.0. 350(E) published in Gazette of India dated the 27" January,

2009 regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 10 in the State of
Haryana.

(Ixxxv) S.0. 945(E) published in Gazette of India dated the 9" April, 2009
regarding acquisition of land for building (widening/four-laning),
maintenance, management and operation of National Highway No. 1A
(Jalandhar-Pathankot Section) in the State of Punjab.

(Ixxxvi) S.0. 973(E) published in Gazette of India dated the 17" April, 2009
regarding acquisition of land for building (widening/four-laning),
maintenance, management and operation of National Highway No. 1
(Jalandhar-Amritsar Section) in the State of Punjab.

(Ixxxvii) S.0. 1384(E) published in Gazette of India dated the 29"
May, 2009 regarding acquisition of land for building (widening/four-
laning), maintenance, management and operation of National Highway
No. 1 (Jalandhar-Amritsar Section) in the State of Punjab.

(Ixxxviii) S.0. 1434(E) published in Gazette of India dated the 10"
June, 2009 containing corrigendum to the Notification No. S.0. 1709(E)
dated the 5™ October, 20086.

(Ixxxix) S.0. 1542(E) published in Gazette of India dated the 24™ June, 2009
authorising chief Engineer Public Works (National Highways),
Government of Himachal Pradesh to collect fees from the users of
National Highway Section forming Kullu Bypass including bridges
thereof on National Highway No. 21 in the State of Himachal Pradesh.

(2) Three statements (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at item No. (i) to (iii) of (1) above.
(Placed in Library, See No. LT 242/15/09)
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12.03 hrs.

MESSAGE FROM RAJYA SABHA
SECRETARY-GENERAL.: Sir, | have to report the following message received
from the Secretary-General of Rajya Sabh:-

“In accordance with the provisions of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of Business in the Rajya Sabha, |
am directed to return herewith the Appropriation (Railways) No. 3
Bill, 2009, which was passed by the Lok Sabha at its sitting held on
the 9™ July, 2009 and transmitted to the Rajya Sabha for its
recommendations and to state that this House has no
recommendations to make to the Lok Sabha in regard to the said
Bill.”
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12.04 hrs.
STATEMENT BY MINISTER

Status of implementation of recommendations contained in the 43 Report of
Standing Committee on Agriculture on Demands for Grants (2008-09), pertaining
to the Department of Agricultural Research and Education (DARE), Ministry of
Agriculture*

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Madam Speaker, on
behalf of Shri Sharad Pawar, | beg to lay the Statement on the status of
implementation of recommendations contained in the Forty-Third Report of the
Standing Committee on Agriculture in pursuance of the direction 73 A of the hon.
Speaker, Lok Sabha, issued vide Lok Sabha Bulletin — Part 11 dated September 01,
2004.

The Standing Committee on Agriculture has examined the Demands for
Grants of the Ministry of Agriculture, Department of Agricultural Research and
Education (DARE) for the year 2008-09 and presented their Forty-Third Report
based on the Action Taken by the Government on the
Recommendations/Observations contained in the Thirth-Eighth Report of the
Standing Committee on Agriculture (2008-09). The Committee have accepted the
replies of the Government to their Recommendations No. 8, 9, 10, 12, 14, 15, 16,
17, 19 and 20. The Committee did not accept the Replies of the Government to
their Recommendations No. 1, 2, 3, 4, 5, 6, 7, 11, 13, 18 and 21. Further, the
Committee awaited the Replies of the Government to their Recommendations No.
1,2,34,5/6,7, 11, 13, 18 and 21. Hence, the Department has furnished the
Further Replies of the Government to all these Recommendations in the Action
Taken Report.

* Laid on the Table and also placed in Library, See No. LT 243/15/09.
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All these Recommendations of the Committee have been considered. The
details of Recommendations/Comments of the Committee and Action/Further
Action Taken by the Government along with present status which have already
been communicated to Parliamentary Committee are given in the Annexure I,

which is laid on the Table of the House.

12.04 % hrs.
ELECTIONS TO COMMITTEES
(i) Indian Council of Agricultural Research Society
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): On behalf of Shri
Sharad Pawar, | beg to move:

“That in pursuance of sub-rule (vii) of rule 4 of the Rules of the
Indian Council of Agricultural Research Society, the Members of
this House do proceed to elect, in such manner as the Speaker may
direct, four Members from amongst themselves to serve as Members
of the Indian Council of Agricultural Research Society for a term of
three years, subject to the other provisions of the said Rules. ”

MADAM SPEAKER: The question is:

“That in pursuance of sub-rule (vii) of rule 4 of the Rules of the
Indian Council of Agricultural Research Society, the Members of
this House do proceed to elect, in such manner as the Speaker may
direct, four Members from amongst themselves to serve as Members
of the Indian Council of Agricultural Research Society for a term of
three years, subject to the other provisions of the said Rules.”

The motion was adopted.
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12.05 hrs.

(if) National Khadi and Village Industries Board
[eA, 7Y R wemA Sow A @ wow WAt (sht Rmen wew): ween, § fefoRed wae
Pl § -

“fp @TEr IR TN ST W, 2006 & R 15 @R 17 & @1 ufed
Q& 3R UTHIRINT AT ¥, 1956 &1 &R 10 & AR 4, T A9 &
e, U AT /S 5 sremer few € Sod ofifm & sy Suel eiR
[APB W q¢ W AT B el IS Wi iR e 98 ©
ST B I H B B B U 10 H A Q1 we fatfua sy 7

MADAM SPEAKER: The question is:

“That in pursuance of Section 10 of Khadi and Village Industries
Commission Act, 1956 read with rules 15 and 17 of Khadi and
Village Industries Commission Rules, 2006 the Members of this
House do proceed to elect, in such manner as the Speaker may
direct, two Members from amongst themselves to serve as members
of the National Khadi and Village Industries Board subject to the
other provisions of the said Act and rules made thereunder.”

The motion was adopted.
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12.05 % hrs.

(iii) National Board for Micro, Small and Medium Enterprises

o e

[eW, @Y 3R Au ITW AACd B o7 FAt (S e wed): A, § fefaiad wara

PR § -
“fp gew, oY iR Aegw ¥ g ars W, 2006 & oW 3 & Su Frw
(Tp) & @i ufsd gew, oy 3R #ead Sgd Iy drs ifAfem, 2006 B
gRT 3 B! SUERT (3) & TS (¥) & FJA0T H, 39 99 & dewy, A1 A7 4
St fp sremer fewr § Saa R & o Suddl SR SWe Sfdid Ay
U R @ oremeE &1 a¥ @ o @ fU ge, oY iR wem ST IS
IS & TSR B T H B HH B foIg o H F @ ey Faifaa w)”

MADAM SPEAKER: The question is:

“That in pursuance of clause (d) of sub-section (3) of section 3 of the
Micro, Small and Medium Enterprises Development Act, 2006, read
with sub-rule (i) of rule 3 of the National Board for Micro, Small
and Medium Enterprises Rules, 2006, the Members of this House do
proceed to elect, in such manner as the Speaker may direct, two
Members from amongst themselves to serve as members of the
National Board for Micro, Small and Medium Enterprises, for a
period of two years, subject to the other provisions of the said Act
and the rules made thereunder.”

The motion was adopted.
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MADAM SPEAKER: Now, we shall take matters under “Zero Hour’.
Dr. Rattan Singh Ajnala.

*Dr. RATTAN SINGH AJNALA (KHADOOR SAHIB) : Madam Speaker, |
would like to bring to the notice of the government through you, the painful story
of a young man of Punjab, Sarabjit Singh, who was arrested from Pakistan Border
on 28th August, 1990. The Lahore Special Court pronounced capital punishment
for him in 1991. An appeal was filed in the High Court against that verdict. This
appeal was rejected in the court. We then moved the Supreme Court. The
Supreme Court rejected our appeal on the ground that we were late. We, then,
took special permission and moved the Supreme Court again. But our lawyer did
not appear on that day. | would like to know from the government through you,
whether the Government of India is making some arrangement for the release of
this young man who has been languishing in jail on other countries. We have
requested the Hon. Prime Minister and also brought it to the notice of the Pakistani
Authority including the Supreme Court. Now the final appeal for mercy is
pending with the Pakistani President Mr. Zardari. It is my request, through you, to
the Hon. Prime Minister and the External Affairs Minister to extend all possible
help to us to rescue Sarbjit. This innocent young man should be saved from being
sent to the gallows. This is not an isolated case. There are several other black-
listed young men in other countries. There is no extremism. This is injustice to
the Punjabis. | request the Hon. Prime Minister and the External Affair Minister

of India to look into this.

* English translation of the Speech originally delivered in Punjabi
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12.09 hrs.

SUBMISSION BY MEMBERS
(i) Regarding need to review by the Central Government of its decision to
recover from the State of Orissa the funds released from NCCF for the flood
victims.
SHRI ARJUN CHARAN SETHI (BHADRAK): Madam, Speaker, | would like to
thank you very much for giving me this opportunity to highlight a few things
about my State of Orissa.

The other day, | was referring to the damages caused to different parts of
the State of Orissa in the year 2007-08 and | was not referring to the cyclone of
1999. ... (Interruptions) I repeat that | was referring to the damages and floods of
the year 2007-08 and not to the cyclone of the year 1999. The hon. Minister of
Finance was present then. He is present here now also. | must clarify that | was
referring to the damages and floods of the year 2007-08 that took place in the State
of Orissa. The then Home Minister of the Central Government hon. Shri Shivraj
Patil visited the affected areas and made an on-the-spot study. Having visited the
areas affected by floods in the river Subarnarekha as well as Mahanadi, he
declared or rather announced an assistance of Rs.500 crore. But, unfortunately, the
Government at the Centre released only Rs.89.89 crore. Since the then hon. Home
Minister announced that they would be giving Rs. 500 crore to the State of Orissa,
the State Government authorized the different Departments and they went on
executing different projects and restoration measures. But, subsequently, that was
refused.

Madam, | am very sorry to state here this. A letter has been dispatched from
the Centre to the State Government saying that from the NCCF, this amount was
not eligible and the State Government has to return back. That means, the money
has to be recovered from the State Government of Orissa. This is something
unheard of.... (Interruptions) The then Home Minister of the Central Government

assured us and a letter was dispatched to the State Government of Orissa releasing
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Rs.89.89crore. Accordingly, the State Government incurred the expenditure in
respect of relief and restoration work. But again, if the Centre and the Ministry of
Finance of the Central Government say that the money is to be recovered from the
State Government of Orissa, | must say that this is quite unheard of....
(Interruptions) So, | would request, through you, Madam, the hon. Minister who
is present here that he should clarify the position because this is not a matter of
prestige.

Further, the hon. Chief Minister of Orissa has written two letters drawing
the attention of the hon. Prime Minister of India but no reply has reached the State.
The other day, the hon. Finance Minister was kind enough to say that money
advanced to the State of Bihar should not be recovered. Similarly, because the
State Government of Orissa has got the assurance and got the letter with it, it
incurred the expenditure. Again, if the Central Government asks for recovery of
the money, it is quite unfortunate and this is certainly a joke on the people of
Orissa. So, | would request the hon. Finance Minister, who is present here, that he
should clarify the position and assure the House and the people of Orissa that this
money would not be recovered because that has been spent as per the direction, as
per the assurance and as per the letter received from the Central Government.
Thank you.... (Interruptions)

SHRI BAIJAYANT PANDA (KENDRAPARA): Madam, | myself and Shri
Pinaki Misra, Shri Yashbant Laguri and Dr. Prasana Kumar Patasani — we all
associate with it.... (Interruptions)

SHRI ARJUN CHARAN SETHI : Madam, the hon. Minister is here. Will he be
kind enough to reply?... (Interruptions)

MADAM SPEAKER: | cannot compel the Minister to respond. You know it is
Zero Hour. You have made your point.

... (Interruptions)

SHRI ARJUN CHARAN SETHI: The other day he assured the other State of the
Indian Union. Why should he not do it in respect of our State?

[Comment [R13]: Cd by q1
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Should 1 take it that he is not kind enough towards the State of Orissa? ...
(Interruptions)

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam
Speaker, the other day, | listened. I did not respond. | went back to my office,
checked up the position and after finding out the actual facts, | could clarify the
position after one or two days. He has just now raised the issue clearly that he is
not referring to 1999 and he is referring to 2007. | must ascertain the fact. During
the “Zero Hour’ I cannot instantly react or respond. Like instant coffee it is not
possible. But | have already assured him by raising my hand that I would look into

it and at the appropriate time | will come and explain the position.

2 IR g (WERToTio) : Heled, # e ST § 6 o Het a1 Wew@yul vy W
drem @1 AT T 21 H e W F AXHR B T NPT HAT dredl & b AR 7,
S visw & Har Sar & NhT oFfa 9aTd ¥ 21 396 PR a1 =€ BRI - ATl
TH T, AMPad | AR TH qH B AFA AR SHU & oY APR gRT RAl WY
& 9 I8 FE e Smwm fF ' 1w w9 e sk gEe de-wwie 8 & 2l g
JTIhR 91 B AT & RNiGd god 9R Ths Bad 3R Adbs Md, BT F b
MYTRIST qh ddie 81 & HIR TR o

HRIGAT, BF 3T A | WHR A FHdl {6 WHR 1 el & Feraes) iR v
B 5o ¢ 5 7 SHPT B wpdl © R TR S BN 3N S B B 9 37 ®Id Bl
YAl B SMY| FE A AU AEAH W ARBR A (deT g1 FHearor &1 b a1 3@ 8 ALl
UG SR AR HT B TS I Al STHIU B B D BN SAfAY BH ATUD ATETH
H WHR A 987 B 91ed € 39 W I 9 dd driarg! @1 9| g=arg|
sft AEd e Tl (STRY) 1 HEIGT, # 3fUd ST ¥ U 3MEH 3R B "l Bl IRb WRBR
P & A @red gl A% Rad S-peiR & |l ol wpatl 3 o ff fafaferr=a &
o U ©, S9 9 Bl B IR U Ib Fa1 & T Bl $HA 31 gl D dTelad B oled W
Iga d19 B, 7 980 WM § iR I W ATl et ot U & B
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HEed], § oud 9IRY I WER A gAfao HIAT ArEdl § B vd BN erded
TR, [ -3l T TS A Wpdl H Ued © 3R 3R d 1,000 FY BN o & 3R IHD!
WA AT 4,000 8 S| AT SHDBT SFETSN N b & [P Uh SHIGR, TP HOGR AR TP
Bl JATH 39 @d B HY 981 B Ghdl oi 4 3707 dad IR AARS F a1 &, offhd d
T A H FrEd g P WReR & W ¥ I SrIiRAS 1R qad STaT WY 3R 30 A-HHiey
I 3R ITH ARG W ot SMY| T AT 8BS U-HHTE &1 981 gaed & R ded & b I
T T BT TIEATE T e 8, Afeh M ARl R 9T d1et IS W& 8, 9% 39 a1 &
T AR gk
MADAM SPEAKER: Shri D.V. Sadananda Gowda to speak. Shri Ananth Kumar
will be associating himself on this issue.
12.18 hrs.

(ii) Regarding need to allocate the full requirement of fertilizers to the State
of Karnataka

SHRI D.V. SADANANDA GOWDA (UDUPI-CHIKMAGALUR): Madam
Speaker, the State of Karnataka has received very good rains during the months of
June and July. The farmers of Karnataka have started sowing early crops in the
State. The crops are now about 40-45 days old and they have to be applied with
urea as crops require fertiliser at this stage. But practically the farmers are not
getting fertilisers in the State of Karnataka as the allotment has not been done by
the Central Government. | would like to bring to the notice of the Government that
the requirement of urea for the State of Karnataka at this juncture is 1,70,000

metric tonnes.

_{ comment [KS14]: (Cd. by 11)

As against that only 93,500 MT have been allotted and that too the —{comment [Rs15]: Gowda ctd

allocation has not reached the State of Karnataka so far. The total requirement of
complex fertilizer is 1,24,000 MT and as against that only 45,000 MT have been
allotted so far. That also has not reached the State of Karnataka. Apart from that
the requirement of Mirata Potash in the State of Karnataka is 54,000 MT, the
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allotment is only 17,500 MT. This is the right time when the fertilizers have to be
applied and the farmers need fertilizers emergently at this juncture.

Madam, you know, last year similar things happened and agitations all over
the State continued for days together. This time also in various districts of
Karnataka the agitations have started and law and order situation is going to be
very touch. The Central Government is showing step motherly attitude towards
the State of Karnataka.

So, | would urge upon the Government to immediately release the fertilizer
which is required by the State of Karnataka. The Chief Minister of Karnataka has
also written a letter to the Central Government, but no reply has come so far.
MADAM SPEAKER: Day after tomorrow, there is a discussion on Agriculture;
you can bring in all the details at that time. Thank you so much.

SHRI D.V. SADANANDA GOWDA : Madam, | would urge upon the
Government to look into the matter... (Interruptions)
SHRI PRALHAD JOSHI (DHARWAD): Madam, | would like to associate with
this... (Interruptions)
MADAM SPEAKER: Yes please.

... (Interruptions)
MADAM SPEAKER: The House shall now take up further discussion and voting
on General Budget — Demands for Excess Grants.

... (Interruptions)
MADAM SPEAKER: Please take your seats. We have taken up next item.

... (Interruptions)
MADAM SPEAKER: Your name has been associated on this. There is going to
be a discussion on Agriculture day after tomorrow.

... (Interruptions)
MADAM SPEAKER: Shri Mohammed Azharuddin was on his legs. He may
continue please.

... (Interruptions)
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, you have
otherwise announced that there is going to be a discussion on this day after
tomorrow, but since the hon. Members wanted, today, | will inform the hon.
Minister about their concerns expressed in the House... (Interruptions)
SHRI ANANTH KUMAR (BANGALORE SOUTH): Madam, there should be a
specific reply from the Government... (Interruptions)
SHRI PAWAN KUMAR BANSAL: The hon Members would appreciate that |
cannot give a specific answer here immediately in the ‘Zero Hour’. It is a ‘Zero
Hour’ and no notice is given for this. They know it very well... (Interruptions)
MADAM SPEAKER: The hon. Minister has replied. Please take your seats now.

... (Interruptions)
MADAM SPEAKER: Yes, all of you have associated with this. Now, we go
ahead with further discussion on the Budget.

... (Interruptions)
SHRI ANANTH KUMAR : Madam, we want a specific reply from the
Government... (Interruptions)
SHRI PRALHAD JOSHI : Madam, | have given notice... (Interruptions)
MADAM SPEAKER: Yes, you may have given notice, but you may please bring
it up in the evening.

... (Interruptions)
MADAM SPEAKER: Please take your seats. You see, it is ‘Zero Hour’ matter. |
cannot compel the Minister to give the reply right now. The hon. Minister has
already responded. You also know about ‘Zero Hour’ matters. Let us continue
with the discussion on Budget.

... (Interruptions)
SHRI ANANTH KUMAR : Madam, they should assure us that they are going to
provide enough fertilizer to the State of Karnataka... (Interruptions) We want a

specific reply... (Interruptions)
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MADAM SPEAKER: How can he be so specific?

... (Interruptions)
SHRI PAWAN KUMAR BANSAL: The hon. Member may know very well about
‘Zero Hour’. No notice is given to the Ministers beforehand.  They have
expressed their concern here and | have assured them that | would take it up with
the concerned Minister. We will put it up to the concerned hon. Minister and only
he can give the reply... (Interruptions)
SHRI ANANTH KUMAR : The Minister of State in the Ministry of Chemicals
and Fertilizers is here, he can answer it... (Interruptions)
SHRI PAWAN KUMAR BANSAL.: It would not be really fair to ask for that in

this way. They could very well give a notice also. No notice was given for this...

(Interruptions) Madam, ‘Zero Hour’ is not treated this way... (Interruptions) ~—{ comment [rs16]: Fid by s

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): Absolutely, there is no problem so far
as urea is concerned and other fertilizers are concerned for the State of Karnataka.
Your requirement for Karnataka was 1,70,000 tonnes. Opening stock, as on 1.7.09
was 23,000 tonnes; despatch up to 14.7.09 was 51.47 thousand tonnes.
Availability up to 14.7.09 is 75,000 tonnes; and sales on 14.7.09 is only 30,000
tonnes.... (Interruptions)
SHRI SRIKANT JENA: Let me complete.... (Interruptions)
MADAM SPEAKER: Let the Minister reply.

... (Interruptions)
SHRI SRIKANT JENA: A stock of 45,000 tonnes of urea is available in different
places, different districts of Karnataka. Absolutely, there is no panic for urea....
(Interruptions)
SHRI ANANTH KUMAR : He is misleading the entire House; the Central
Government is misleading the House.
SHRI SRIKANT JENA: | am not misleading at all.... (Interruptions)
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SHRI ANANTH KUMAR : There are serious problems. We want 1,70,000
metric tonnes, but the Central Government has allocated only 93,000 metric
tonnes. Out of 93,000 metric tonnes, only 45,000 metric tonnes have reached
Karnataka.... (Interruptions)
MADAM SPEAKER: Anant Kumar ji, please address the Chair.

... (Interruptions)
SHRI ANANTH KUMAR : | am addressing you only, Madam. Through you, |
am addressing him.... (Interruptions)
SHRI SRIKANT JENA: Let me complete.... (Interruptions)
MADAM SPEAKER: Please listen to the Speaker. It is ‘Zero Hour’ matter. The
Minister is not actually prepared for such answers. He has agreed to answer.
Whatever material he has at the moment, on the basis of that he is answering. If
you want a detailed reply — in any case we are going to have the discussion in
detail day after tomorrow — let the Minister come prepared and answer it. At the
moment, even the Speaker cannot compel him to answer.

... (Interruptions)
SHRI ANANTH KUMAR : He should not mislead the House... (Interruptions)
Madam, 70 lakh farmers are going for sowing, and there is no fertilizer; there is no
potassium; there is no urea... (Interruptions)
SHRI SRIKANT JENA: If you want to make a news, that is all right. Please listen
to me.... (Interruptions)
MADAM SPEAKER: All this will not be recorded. This will not go on record.

(Interruptions) ...*

* Not recorded.
12.28 hrs.
MATTERS UNDER RULE 377 *
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MADAM SPEAKER: Matters under Rule 377 listed for the day may be treated as
laid on the Table of the House.

(i) Need to provide adequate power supply to
Rudauli Nagar in Faizabad Parliament Constituency, Uttar Pradesh

S, e @it (Beiee): STR Uew § AFYA & P 9 fAStell ufd @ wieR BHl B
BIRUl P W &1 fAsTel s B Bl AR 9 - B AR | S 8T
21 WX AF 9T &F SIS HOEIE & Rl TR &7 B e &F B Aot 7 T @R anio
&3 B AU H @ BR STl sy @ o & 8| TSN W AW HDGH G 8 DI UG
ATE § 3R I8 TRUAGT W 8| PUAT ARPR 39 e § WfId Frarst w=r|

* Treated as laid on the Table.
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(i) Need to establish a Textile Park at Guntur in Andhra Pradesh

SHRI RAYAPATI SAMBASIVA RAO (GUNTUR): Guntur district is the largest
producer of Cotton in Andhra Pradesh. Next to Chilies, cotton is the primary
source of income to farmers. More than 16 lakhs of cotton bales are being
produced every year. Guntur and surrounding areas have more than 400 ginning
mills and 30 spinning mills and another 50 spinning mills are going to be
established in the area in the near future. The local industries are sending the
cotton bales to Coimbatore, Gujarat and Maharashtra for further processing, as the
local ginning and processing units are not able to meet the demand.

If the entire textile processing units are established at one place and around
the proposed Textile Park at Guntur, the ryots growing cotton will be benefited by
saving transport charges and valuable time. Further, the units of the proposed
Textile Park can be established on the sea shore, where the effluent produced from

the above units can be drained out into the sea.

The proximity of the proposed textile park to National Highway -5 and
Guntur rail junction will help easy transportation of cotton and textile products.
The textile park if established would also attract weaving and garment industries
as well. Customs, containers, banking and quality control facilities can be

provided under one roof.

Keeping in view the above facts, | request you to kindly sanction setting up
of a Textile Park in Guntur comprising processing and other units which can
provide gainful employment for the thousands of local experienced youth and this

will help to develop value added technology also.
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(iii) Need to take steps to promote sericulture in Murshidabad district of West
Bengal

SHRI ADHIR CHOWDHURY (BAHARAMPUR): Sericulture is considered an
important wing of the textile industry. It shares a good deal by preparing silk
materials in the export sector also.

West Bengal is such a state where lies the enormous potentialities of

Sericulture which is yet to the tapped.

In my district Murshidabad, hundreds of farmers cultivate mulberry in their
land for supplementary generation of income. A large tract of the district is also

fertile for producing mulberry.

However, for procuring Cocoon they have to rely upon the supply from

Karnataka.

The farmers (sericulturists) do no have adequate funds to run any enterprise
based upon sericulture including age old technology which impede the growth of

this sector.

There exists a regional research centre of Sericulture in the headquarters of
district Berhampur. However, research centre cannot contribute the necessary

inputs to the sericuturists.

The outcome is that inspite of all necessary skills and attributes the

sericulturists in the district can not avail the benefits of research activities.

I think a comprehensive mechanism to develop the Sericulture sector in the

district in called for.
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(iv) Need to relax norms for purchase of Copra by NAFED in Karnataka

SHRI G. S. BASAVARAJ (TUMKUR): Karnataka is a major grower of plantation
crops and a sizeable number of farmers are engaged in coconut cultivation. My
constituency is a major copra producing and trading centre where NAFED, the
Government’s nodal procurement agency operates to buy Copra stocks from
farmers.

However, this year because of scanty rains and resultant decrease of inputs
in soil-based nutrition, the coconuts produced are smaller in size than the average
produce but the edible quality remain as good as the normally formed full size
kernels. Yet the NAFED is bent upon rejecting a major part of the produce offered
on trivial technical grounds, based on specified diameter of the kernel at 75 mm
whereas the current produce is smaller in size and averages around 45 mm without
any deficiency in edible quality or oil content. In times of distress, NAFED should
not be rigid on enforcing norms on size of the produce offered by relaxing norms
on kernel size and thickness that could be applied only during a normal production

year. This will give relief to many farmers who are still holding stocks.



14.07.2009 72

(v) Need to set up a mega cluster for handloom sector in Nalgonda district,
Andhra Pradesh

SHRI GUTHA SUKHENDER REDDY (NALGONDA): The once flourishing
handloom industry of Andhra Pradesh is going through tough times since last few
years. To mitigate their troubles, Government of Andhra Pradesh announced a
series of measures. Among the series of relief packages is a loan up to Rs. 50,000
at a nominal interest of 3 percent per annum. But when the State of Andhra
Pradesh is in dire need of Central Government programmes in handloom sector,
the new Union budget did not choose to propose to sanction even one mega cluster
for hand loom, though the population of hand loom weavers is very high in
Andhra Pradesh than in Tamil Nadu and West Bengal.

I would like to draw the kind attention of the Hon’ble Finance Minister to
sanction a mega cluster to Andhra Pradesh in the Budget year 2009-2010 to the

Nalgonda district where weavers’ population is high.
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(vi) Need to take steps for inter-linking of Ken and Betwa rivers in Madhya
Pradesh

sit IR AR (SaTe): AT BT AU H SISH B ATSHAT & 3fid HET U B DA U4
It T DI g TR0 H wife AT w7 o7l 39 A & U BN ¥ AHEIE, BRYR, U,
Siell, R ud fafeen & fuml o s9Rl ges 4 RifRE gnl taee @ wHRn &
FARTERRUT BRI AT SHIE T SRR 61 @ A1 81 AR & T4 3fad-1 bl Ford 91 8T

3 AT B ARPR A IRY © 6 AR &F B B9 U4 Jad1 Al B Sred BT P
e R ®T FEA TN

(vii) Need to expedite the construction of Ramganjmandi-Bhopal via
Jhalawar railway line

SHRI DUSHYANT SINGH (JHALAWAR): The construction of Ramganjmandi-
Bhopal railway line vie Jhalawar is moving at a slow pace. During the previous

budgetary allocation this train line received very low financial allocation.

At the time of inception of the project the total project cost was 727 crore.

But now there is steep increase in price & the fund allocation is not sufficient.

I, therefore, urge the Ministry of Railways to increase allocation for the
train line from Ramganjmandi to Bhopal via Jhalawar. This will provide
alternative route to Mumbai during Monsoon season or when there is a derailment
etc. This route will also help the Dhania Mandi of Ramganjmandi to transport the

goods to Mumbai and onwards.

I urge the railway Ministry to expedite the construction of this train line.
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(viii) Need to extend the benefits of agricultural debt waiver scheme to
farmers of Himachal Pradesh

sit dR=z weau (Rmen): oreger weiey, # oMU #1eM ¥ ARPR & &I § o1 aredl g &b
A BT ABR GRT BN BT 15 [HAMI BT 0T B! ATSHT BT A9 <% B BIC AR A9
IR fomrert Il S fenEe Uew, STRIES U9 QER Al & $YG U9 Nl Bl A
e 21 g ot & FEwiRar a3 @ Jai, faemer ft e Jo 7 e o iy
Sl @ Herul, fuuE, fosea @ dfar #efiHl, dfaR feeri o ga 99 faaRu @Ewen &
3 FHe! 3R AB TSPl W TH 81 g & PR JAATee! Sl 3R 3= Bl argi bl
e & g & o e, A1 9 SO JUS BT qRERIS B &l A HISAT A ugar web |
IT IR AH! AT | BIE I2d T8l el 21 e #al & Ifaid fofg Mg Fo1 W I fpami
A 16 TRRIA A 3Afd AT agell S T 81 37 AT AW © 6w Al fpam & o

Teehlc U9 A AT% fopar St =nfeyl
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(ix) Need to erect a ‘National War Memorial’ in New Delhi in honour of
martyrs who laid down their lives for the country

ST, o gEn (FirSn): B H I BT U Isoiad aiHH vd wiasy i & forg ag
T JNMALIF © o I8 Iegwfdd &Y TaeT HTaAT o T BT MU BRD Y AL ISR
P Wed HGAP TR g THT BT AT S© AW AMDBR qAT I Sed AR G aferami
D IROM AT gAY 7T SiEoids | aRare] a| AR 9Rd < 391 dvg &1 S IRERR,
TN T AR B WSS F NI I, Bl 3TH T, W FaA B aTel 3= ISl
T T siREel B, U] Y T A1 DI SMHR fAd AHS 1 B S mordt & 62 ad i
S deb Al B9 39 A H (U HEM IGHER Bl SGIdd R g THT B 8g T WK
W Y H o el I 38 FRe ¢ @1 i 98 e ag § R uge )
TROT T 99 DR BAN qadH 9 9t ifeai QT iR aferer @) IRom of 9IY do WKe, BT IRA
q9g TP UgAM T Wad TR Bl 39 WRES b WO BRI A o @ qmedi, @rg 9 =
BT AT DY AT FEART BT 97 B AT PIS T AT, BT Jud R DR I [Tt
foeeh # IS Hew@ & 39 RS B LG IO BRI 50,000 MG AR—IDI Bl AR
Tl TR S U TR o1 fHatg |
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(x) Need to construct road bridges at Raunahi-Magrasi in district Faizabad &
at Dhemwaghat in district Gonda, Uttar Pradesh

3t gYEYT IRUT RiE (HAEior): SAISY A TS - IREYR IS I[SHE Uh A B
FEAQUl JSEE 8, Sl S FaeR fd8R SR o/ ISl Bl Sredl gl URaeT & A9
IAHT AHREG Hed W B| Tg AR e i Ud wded el Bl ff Siredr ¥ uReg sren
# oM e B ATl g yeRiHl, M qur A sraeRl W osrgrgelt @ B arelt W s
S BRU HS S @ S &, I Al $1 3R e Sielql gsdl 8] 399 fHona e
T ST A & HUEE 9uE & MR- (AIREd a9R) 9l el 9EYg @ Hedl
TADHSHS! & ALY SHATHIC W qSP ol & ATV BT FAL0 PREAT T AT [TADT Wbl
RaE ft TR AR <l T off, IR ot T g &1 IO B aRW T 8 91| §dl b AR
BN ST ¥ 39 A1 Bl g8 60 o0 HH 81 S, fad Harkal &1 9 4 gedR1 fHef
@ A1 & AT AR A BT A g9q Bl

# 9 A W& © AT § WHR A A Bl g 6 98 SHed W 39 GSP gl Bl
TepTer T BRA |
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(xi) Need to expedite the construction of Railway Over-bridge No. 86B on
Saharanpur-Ambala railway line in Uttar Pradesh

3 Srdter R on (WERAYR): W A 99T & HERTYR SR UG & @I § AERAR-
T I N AN & 7R3N, AT 86d1 B Ugd AN T AU IR ¥ oS HRUNA
DGR U1 IR T AT B, URg N AR @ HWR BT AT Xeqd vt & g1 [T g
Sl 9gd R wHY W AR uer 8, ol ase d v aRul @ an gt o
AT AT TS BT © 920 I ¢fhep a1 8 & SR goedr & fRIfd o+ & Bl

31 Hispar fax a¥ 3§ &, R.SN.dY. Fw= 86 df I WAfea & MaR W [ 5
S &g R &= 3 Fa |

(xii) Need to expedite the electrification works in Jahanabad, Arwal and Gaya
districts of Bihar under Rajiv Gandhi Gramin Vidyutikaran Scheme

it STdter Tl (STeTTETe) ; roita et IrfoT faRdiasor Are & ofdiid fIeR & SRS,
IRaA Td T el @ RaTReERy, s, Aigsl, W gd 9l TS H udaR e pRuNeH
g1 fagldiaxyr 5 S @1 21 o/ 9% U W am™ &1 qof faefdiaxor w8 fovan 21 am
# Uh dR TS, &I 91 ST X0 2l 10, 16, 25, HOA0OT0 BT TRABMER AT ST |1 &
soafe &1 dlofove aRAR @1 Al fasrelt 781 < o *& g1 LHL.vd uRaR a1 39 Ao A
QUi-RT e 1 B B AT BI6T G ] WRSR WY BT GR DR Aol A ATSHT DI AT
Eay
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(xiii) Need to announce a financial package for the workers of DUNLOP
factory in Hooghly, West Bengal facing joblessness due to its sick condition

DR. RATNA DE (HOOGHLY): I like to bring to the notice of Hon’ble Heavy
Industry Minister that DUNLOP Factory in Sahaganj, Hooghly of West Bengal,
stated to be the first tyre company in Asia has now become a sick industry. This
factory was engaged in manufacturing wide range of tyres and industrial products
including specialised tyre for defence and Air Force. In 1998 there were 6,000
employees and last time when it was opened in 2009 the management took only
229 employees. The management could not arrange funds through its own
resources. Hence company faced serious financial crisis. Employees are not being
paid and thousands of workers and their family members have reached a situation
of starvation. Considering the seriousness of the condition, | would strongly urge
upon the Hon’ble Heavy Industry Minister to look into the matter and announce a

package for their survival.
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(xiv) Need to promote mango based industry in Krishnagiri district of Tamil
Nadu

SHRI E.G. SUGAVANAM (KRISHNAGIRI): In my Krishnagiri District, out of
all the fruits, mango cultivation occupies a prominent place. Mangoes are
cultivated here in nearly 40,000 hectares and the annual production is around 4
lakh tons. Large varieties of mangoes cultivated here are exported abroad fetching
huge foreign exchange for the Government. These production units are providing
huge employment opportunities to the local people. Considering the high potential
in this region, the National Horticultural Mission has identified and declared

Krishnagiri district for promoting mango cultivation.

As the mango production is plenty, so is the production of mango pulp. The
mango pulp industry in Krishnagiri district is the second largest exporter of pulp in
the country which generates about Rs. 400 to 500 crore foreign exchange annually.
Large number of mango processing units are also functioning here and the annual
pulp production level is about 1 lakh tons. Out of the total mango pulp produced in
India, one-fourth is contributed by both Krishnagiri and the neighbouring
Dharmapuri districts. The increasing demand for mango pulp envisages rapid

expansion of mango pulp industries in the region.

In order to cope with the increasing production of mango pulp, I urge upon
the Union Government to set up proper cold storage facilities, establish adequate
food processing industries and to set up an Agricultural Export Zone in

Krishnagiri District, Tamil Nadu.
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(xv) Need to give due share of water from Sone River to Bihar as per
Bansagar Agreement

it sree RiE (ARR): F=< THR & Agd # f[eR, SR 0w, #e9 UQ¥ &I dVRRR
FESIAT A A @ U B dedR g9 a9 1975 ¥ ol ATl IR U qAT A S B gRI
TR A3 BT Seeie AT ST R8T 8] Sl el AN & ~ged H (S q107 AR qAT
Rfts STamrer &1 dare Sfd w0 4 & 8 & SRl [98R &1 o TRy &1 arl e A
&l 8l fIgR & TRR-BYR, ASAH-HISTYR-UeHT -3 RIaTe-3Rae gednfe el § @l waw 4 8l
TS a9 @A% JAT X A BT JHAM 8 & 2

39 TG e W9TEH fAME, MRA IR B AT 4T BT Fded s anfe|
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(xvi) Need to start a new train ‘“Technology Express’ from Howrah to Hijli in
West Bengal

SHRI PRABODH PANDA (MIDNAPORE): 18 August 1951 is a red letter day of
Independent India’s history. On this day first Education Minister of free India,
Maulana Abul Kalam Azad, alongwith the then Chief Minister of West Bengal
undertook a journey in a special train from Howrah to Hijli to lay the foundation

stone of India’s first 11T at Kharagpur in Medinipur district.

As the year 2011 will celebrate the Diamond Jubilee year of this historic
event, it would be a befitting step on the part of the Railways to start a
“Technology Express” from Howrah to Hijli to commemorate this historic journey
through which Independent India started it’s journey to match the developed West

in Technology.

I, therefore, urge upon the Hon’ble Railways Minister to take a positive

step towards the beginning of this new train.
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(xvii) Need to take steps for inter-linking of rivers of Rajasthan to address the
problem of water in eastern Rajasthan

DR. KIRODI LAL MEENA (DAUSA): There are lot of rivers in Eastern
Rajasthan as Chambal, Banas, Morale, Ghambheer, Banganga, Dund and Sone.
Even after this, Eastern Rajasthan is totally dry and water thirsty region. The only
solution for this area is to link rivers with any perennial river. There was a
planning to link Betwa and Chambal rivers and bringing them down upto
Banganga and Yamuna (Sr. No. 11 of Peninsular River Projects). Another river
Sharda in the North which is tributary of Ganga
(Sr. No. 59 of Himalayan River Link Project). There is no progress as yet
regarding linking above-mentioned rivers. The Sharda river link project presently
envisages taking the water of this river from North Aravalis towards the Western
hills and further down to Barmer District which may be very costly. As the
Narmada river water is coming in that area, my request is that the Sharda river
canal be brought to Eastern side of Aravallis and should link to the tributaries of

Chambal and be diverted to the Eastern Rajasthan.

The another measure which can be taken for solving the acute crisis of
water is to carry the water of Yamuna (as proposed for Churu and Jhunjhunu) to

Sone River, Ramgarh Dam and then divert it to the Eastern Rajasthan.
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12.29 hrs.
GENERAL BUDGET -2009-2010 - GENERAL DISCUSSION

AND
DEMANDS FOR EXCESS GRANTS ( GENERAL ) 2006-2007- contd.

MADAM SPEAKER: We have an hon. Member who is making his maiden
speech. He is a new Member. Kindly give him a chance. Mr. Azharuddin.

... (Interruptions)
MOHAMMED AZHARUDDIN(MORADABAD) : Respected Madam Speaker,
thank you very much for giving me an opportunity ... (Interruptions)
MADAM SPEAKER: Please sit down. Do not disturb a maiden speech. Please
follow this convention of the House.

... (Interruptions)
MOHAMMED AZHARUDDIN : Thank you very much for giving me an
opportunity to participate in the discussion on General Budget. | must admit here
that | was made a night watchman last night. 1 was not very much used to this
position when | was playing cricket. | also did not realize that it would be so hard
for me to make a maiden speech among the interruptions that we had just now. At
the same time, | would like to thank my party, Madam Sonia Gandhi ji and Rahul
ji for giving me an opportunity to be present in this historic House where a number
of outstanding politicians and statesmen have graced this House.

First of all, I would like to congratulate the hon. Finance Minister Mr.

Pranab Mukherjee for presenting such a wonderful Budget. | think, it takes care of
all the aspects especially relating to aam aadmi, SCs, STs, OBCs and, | think,

there is special focus on minorities as well.

Comment [RP17]: Contd. By t1
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While welcoming the proposals of the Finance Minister, | wish to
congratulate him on his efforts in limiting the effects of global recession on Indian
economy and his efforts to bring the Indian economy back on the tracks.

I have a couple of points which are very important and related to the
Budget. Everybody knows that | am from Moradabad constituency. Moradabad is
also known as Pital Nagri. We have some outstanding skilled labourers. The
exporters have done so much for the revenue of this country. They have generated
revenue worth thousands of crores of rupees for this country. This industry comes
to a standstill because of recession and because of fall in the demand of the
product from abroad and the local market. At this time, | would request the hon.
Finance Minister to get into this matter. The people who really worked for this are
skilled labourers. There are so many labourers and skilled artisans, who have lost
their jobs recently. 1 was talking to a lot of people in my constituency. They are
doing very hard jobs like pulling rickshaws. Once they do not have job
opportunities, they are going in a wrong direction. So, | would request the hon.
Finance Minister to really look into this matter, and | would also request the
Central Government to take certain remedial steps in this direction by making
some provisions for the revival and survival of these artisans and entrepreneurs.

The benefits proposed in the Budget speech for restoring export growth
should adequately cover this industry and aid in its survival and revival. Madam, |
would like to tell you that about 70 per cent of the people who live in my
constituency are directly or indirectly linked with the metal industry. When they
do electroplating of the brass and then silver plating of the ornaments and
jewellery, they go through a lot of problems. Once | was travelling in a car |
happened to see a person who was an artisan. | asked one of my friends as to what
this guy was doing. He told me that he was doing the brass work. The most
alarming thing that he told me was that these people at the age of 40 years they get

TB. It is a grave thing to happen. | would like to tell the Government and
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specially to the Health Minister, who is not here now, that we must have some
specialty hospitals there. Without the intervention of the Health Minister, the
skilled labourers and the artisans would have a lot of health problems. So many
families are depending on these artisans and skilled labourers. It is like asking a
lawyer not to practice when he worked hard right from the beginning to become a
lawyer. | think, the same thing goes here. | would like to request the Central
Government to take serious steps in this matter.

I would also like to welcome the benefits of Rashtriya Swasthya Bima
Yojna, and | also feel that the benefits of this Scheme should be extended to the
workers of the metal industry of Moradabad.

I also welcome the allocation of funds to NREGA Scheme. But | honestly
feel that there are so many Schemes which go on only on record. Many loopholes
are there in that Scheme. | would request whoever makes that Scheme to plug the
loopholes in the Scheme. Once you plug the loopholes, then things will go right.

I am specially a sportsman. | would like to say something on sports as
well. Before that, | would like to tell one thing. The Government’s decision to
give effect to Sachar Committee recommendations and the increased budgetary
allocation of Rs. 1,740 crore during the year 2009-10 to the Ministry of Minority
Affairs would go a long way in uplifting the minority community and bring them
at par with other sections of the society, thus contributing to the overall
development of the country.

I would like to say a lot of things about sports since | am from the sports
field. | have been in the sports field for almost 25 years. Madam, | played cricket
all along but 1 want to tell you something here that I am not going to talk about
cricket because, | think, cricket is really looked after well. | was having a
discussion with the Sports Minister. First of all, I would like to congratulate the

Sports Ministry for getting the Commonwealth Games to India.\

[’ Comment [H18]: cd. by ul
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I think, it is not a mean achievement but | feel, it is a very big achievement.
It is a very tough task to hold the games because after the Asian Games in 1982,
nothing of that magnitude has happened in India. So, | would request the hon.
Minister to really work on it. It is not an easy job. It is going to be a very, very
tough job. A lot of people from various countries are coming to participate in these
games. | think, the whole focus would be on our country. Therefore, we can
really do well in the Commonwealth Games. The sportsmen, persons and
whosoever is involved in it, should really do a good job. Once we do a good job,
once we really do well in these Commonwealth Games, we can really go and ask
for the Olympics to be held in India. That should be the aim of the Sports
Ministry because, | think, that is the highest honour a country can get in sports.

Madam, I would also like to say things about the working of some of the
Federations, especially the Hockey Federation. When | was a young child — my
grandfather was a hockey fan -- he always used to take me to watch hockey
games, which | was not really interested in, but | really like the skill, I really like
the way the hockey is played. | feel, it has really gone down over a period of time
because | feel that there are a lot of Federations, and there is so much of
monopoly in this sport. There are some games and sports, where so much of
monopoly is there. People just stay there for years and years and then nothing
happens. If these things go on happening, | think, the country would never move
forward. The people, who suffer are the sports persons. Therefore, | would like to
tell this to the hon. Sports Minister. He had been the Chief Election
Commissioner for a long time, and | think, he is the better person when it comes to
the elections of the bodies of the Federations because | am in favour of
independent bodies. But at the same time, somebody should look after them if
they are faltering anytime.

Sports is a very good thing. Whenever a sportsman does well, the country
really goes high. The people really look up to the country as it had happened in
the last Olympics. | never got an opportunity to meet those guys, who won the
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gold medals and bronze medals for India. | take this opportunity to congratulate
them and | also wish them that they go on to win more medals and extra medals.

Madam, these are the things, which are very important. The Sports
Authority of India gives a lot of funds to the local States, but I feel that 80 per
cent of such funds are utilised in paying salaries alone, which I think, is a criminal
waste of time and criminal waste of money. | think, the sports people should get
all the benefits. Once all these things are given, | am sure, the right person, the
right sports people will really come up and then bring laurels to the country
because 1 think, sports is one thing, which brings countries together. | feel that it
is only because of cricket that the relations between South Africa and India have
really gone ahead; and because of cricket, South Africa came into reckoning once
again.

I must thank the hon. Finance Minister for presenting such a forward
looking Budget. It is not a very easy job to table a Budget of a country, which has
such a large population. | am sure, he must have missed out somewhere along
something, but there have been so many discussions and | hope that people would
really enjoy the way the Budget has been presented. | hope, whatever promises
are made are kept up.

Madam, | would like to end my speech by saying that whenever I sit in the
Central Hall, a lot of Members used to come and tell me that when | give a speech,
I must hit a six. But | want to inform the House that I am not very good at
hitting sixes; Mr. Navjot Singh Sidhu is very good at hitting sixes. So, | would
give that opportunity to him. But | must thank you once again, Madam, for giving
an opportunity to be a part of this General Discussion on the General Budget and

also to be a part of this august House, which has been there for so many years.
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*3ft WA WENTS (TTgater) weledl, Wi A # o grT |9 § U fhar M o deie o
ST BT BT UEAM Al B, A 9 qoiC & W Rl § | AW fw o gofiu eremen
wrEn el | e o, wamEs S A R St vd o & gar war o g el St &
AJE H I BT A fAB BN SR S-S a6 SHHT AT TEA | 39 Joic # Fi-TRIg |t
Tt & f2dl &1 & @R A O w5 S A o It & et @1 S @ N v 21 9w
F1 wfasy garsit &1 T g, T FE g 5 TR gar v o wga R & g # e 3w @i
I B 3R SRR & |

wEIedT, # TTeare WHE &5 &1 gfiffia e € o 5 e W @ Roe dm t R @
T 53483 @ f5.H. @FWe BT W 35394 aW AL & a9 # wsan € SfEf @ S
FE YR B SN ED S AT W B & | AST BN ST 37 a1 DI ADS! DI TINT WA
T g Tl BT & Afctp 37 STl DI BT BT & ORIY S HT TR g I &A1 © | I8l B
STl # WEI-EHT WS ol e ®, 3R gW dfod uRRRfq # ot wel @ S fagy o
Afgemrd o Sfias Bt waTE T B gL W ST H ol ST B g H WU g FEdT St ©
FRI®T Saeid IaTERT AA-As, 2009 ¥ S SUE & TASR, & STl § &N AN TR B TN B
faU 6-7 @M T O OF &l & | JWYd AW TG § SRS @ S @ e W
At firertt arfey afes wva SeT STel @Y JREM & oy S9RI o19T offed wWeaT <ot w8 fores
9 HT TR R T |

ITES B ARG Yad ARG BT A H @by @ B Far A g ool w § ed
At @t fova &2 ant & dffa @i @A Y& 99 dee Ao & A o 34 S grr wfiea
frar St WREE dew 7 1 A 9o fog gy swmenm AWArET sl |ifem e o,
T S AT e St <91 & gar @ s wga me St vd A fm w= St a1 eifde
gAIE <A1 § | SRS YAYd AP o7 & rene, Do (AP uw) 37 gadRr e @ T o
ST @ AR A W WRHR & 39 iy &1 W@ fear 2 | ey & 39 wed ¥, # o o £ | f6
I AR GeH & Sofiexe 7 S il 09 g8 € S ® o B I Y | SRS @
A T4 g e FIeT T B DR e Aftedic Fa (rad grw) o T R wEd
g1 ot 39 fowe  WReR F FEgRIgEs feR &= @ emi fFa 2

*Speech was Taid on the Table.
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wEew, e wu ¥ fiss Swwavs I & few @ fog § feafaRea swae o &= € |

SIRRGTS H U0 b WaT BT fRdR 8 a8 R SRR b Addi Bl STdI Fgad Bl
T g 8 el U1 J& ¥ 3R 92 g padRal B Aot § forr Sy aifs 99T AP dga
H FA o e 9 |

goIC 2009-10 H TRIEl & AT | Y Sfta I199 A arel (@f.ve) 76 gRIR B 3 &,
o feenm $ R ¥ 25 5. W FEd suE A I P BT WG AT T | WEEd, Tedrd
TAET & D YA B SR S SFAT §RT S AT BRIAT AT 7 SRS 97 gL,
Soft & ST Sfae A9 B dTel TRART BT @Ter fAWET 19 gomelt gRT @rer q2Ar T Harn
@ 2 | AERd], STRIEUE IS0 BT T 80 FRIEM Y-91T Taad 8 & SRV I8 & BHIRDR,
TuT TR AR TBE AT B VAAR B B, D! IqaR 98 HH B 2 | HE B aed I
5 =1 & gy Soft & ofeia Shawame &= arel URaR quid: |rer v gRT Suee aRR 19
e W E N e E |

3T ART AT 37T & STRIETS 7 B a5 winifores aRfRIfRl &1 gfeera @ §¢
T W, TSt & ST Sftas A9 B aTel URaRT B oft Sfud A # e Sueiel R Ud
R FUMEA! B YR qorn faRor wraven & S fpare & forg R AR &g Sfaa s
JorI WY, dlfh M ST B 97 fhell Bfeas & e womel & Jiaiia Wem~ Suael 8 96 |

q fa #3 S R wETEE oW 9$d Ao & ofdid a¥ 2009-10 & e # 50
afire eRify @t sifaRad gfg o1 & S e ave deq ¢ | 39 ded § AW e © 5 96
ITRIETE , T FIHAT T G Aol & faita Wigpa Arex art & fafor § ey wf 78 o
T 2, e SR S WHR gR SHK Ao & Sl Wigd gaRIfl &1 SUART Td AR AT
%1 fmior wemem 98 2w e ¥ e, IS & udd Y-9TT # ] A @l e srawrdarn
BT I §Y SR AT B AT [FER T7 ) Wil ITRravs oy { ff Wigd Aiex AR & i
BT MA@ D A AT f9mT srerar fhedt oy wads Torl @t fan Sy aifs wfiad asdt @t
o were Oof @1 99 ofR 3 Wea At & Wi 3 e mae swd wifed, &R @t
AERHA 7 TS | ST, [SH b AT A & TEAI IS B s A S B A Tb qSdi A
T IS ¢ S fou Ry am & @) enavadar ¥ 1 "Rew, wddw &9 @ Rww wrifas
TRIAIRRT @1 G W g, 9 & & oy qemwa IW ds Ao & sfata (et A
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F o Rrrcfiewer 7 o 3g S wed SorT WY a1t FETHE UM 6Sd: Ao ST AT o
TG & B Sl B B G | W A9 & F fSaq/srd qerEE 9 d$d Arerl U I
AFR & fTa /s Aroait &1 faaRer 77 7R 8-

Rren Wit g

1, Yomf-ge Arex AR

2. I ETA-ARRAULT HIeY AT

3. Are@Ta-ATadIe Hiex ARt

4. VAT A A

5. AeHRATA-SIeT AR AR

6. FHISAAI-RICH Teel! AT AR
7. fredTaTe-edIer Ak AR

8. Fof-Remarer wrex Wi

9. e & feTeR Aex ARt
10.  HRIU-AINST (R-2) Hiex AR
1. ARTe-TE) Hiew Ant

12, WYUSNETA-HI0SS Hoall AreR AR
13.  dieri-el-aR®Ie AR
14. AeETa-4gad) ATs HIex AR
15. TRIe-Her Aiew Art

16.  THRAV-TRI AR AR

17.  ATA-ATEI AR AR

18.  Furcfiu-gi Arex Ant

e =l § <ifeq AR aw

1, e qron-groft e ARt e @ve qeedt
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2. FErERTUT- - gH® BeABIe-SA1H HIex A1 fIdmr @vs geielt
3. RATS-TelS-IRaATel AreR A1 I @vs @ired!

4. fawpme =g 9F Arex o™ @ve Sreive

5 TN, FUATel AgRT Ae” AT fAdravs H wam |

6. snfegsl Rietarer #Rrst o AreR A e @ve IRA |

7. TS Rl 1 AR w1 e @ve R4 |

8. T WA AR A1 e Wrs TRIVETS |

9. RE R G AR A1 I @vs TROETS |

T T ASh Aol & e Rren fegt faara@rs Fifdr & cifea ey ant
1. WORI-TME HIex J1T

2. qURIT-%HHAT HIeX TR

3. HHG-DHURIe AleX AR

R @ve Sawam

1. ISId W ISTareTrel a9l Hie 1T
2. JRTT-TeIdt BT Arey ARt

T AFER B A T TATT &4 | i Aiex At

1. IS AR Hiex AR

2. ITERAT-AGATHIC AR AR

3. TRERATA-TATSAATIR AT AR

4. RIcT-fRAiedt Arex ARt

5. UTEIRATA-Grok HPHIST AR AR

6. ATes! sfpie Tgamdrer Ares ar

7. R TS IeTRATA-Teled-a T HIeX #1
8. ArTare-arN gifgareR Ae” A

9. Fi-Racrefifar Terdl a71g wrex ARt
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10,  RoSIArET-HIUS-gRAN RiRaT Ak AR
1. ReaaEe-vamee-daerard fiRar drex Ant
12, fRoeiemEra-®rd gerdt die] Ant

13. Y Rearef-Torer Arex A

14, TSAAUR-GS TRER AT

15, TIel TP-ATAI-CPIel AR AR

16, SR JUS-TIel-TReNeN-SHTART Al AN
17. eI qeATPIe AR AT

18.  IrTEM-SER-fraRamETe Arex ARt

19.  AAERT-gES! AeR A

20.  BISKEG-ATAeH! HIeR AR

o Adex B Iiaid RAepwavs sifdr 4 dfda dew ant

1. IgaTaTSmer RiRTell SIS Arex Art
2. SRSl Alex AR
3. ITadUe AN Heu-ATGENTd HIeR AN

4. GORI-SoaTS! Arex AR
5. - RTETT 1T Jel AR AR

6. HISATAYR TreaaI=RaTel AR AN

7. AFETA-TST efera=T WiTaT uisd #Alex AR
8. AHIRATA-BISIURIS! HATT AR AR

9. RIch AT TRACARGT AR AT

10.  HdHIC-4eRT Hiex AR

11, offSaTaaR d8RT AR 910

12. offSaTauR dSRT Ae” A1t

13. GON-ORPIC RSS! AR AR
14, DU TS ATISS! AR AT

TR T ASd Aol & aid NeR Qe wvs d§ cifda dex ant
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1, g fomeft Arer Art

2. I Ao Arex A

3. TeR-THA HIex AT

4. RS freer Arex ARt

5. ArS-Ryctaoft-nifearelt Arex ARt
6. BIA-BISRAT AR AT

T T ASh Ao & Iiaiid AR & H «ifdd Arex ant

1. IFTR-BegHT A1 § JeiTe | RN HR a8 A |

# A o 75 o 9 oMU S 6 <9 # Yo @) Suererd # o o R ue IS
THRT & W SO B o7 U R W U THIGg ATAEH ATSHT §918 oY T Bg IRPR gRT
TR YASTel ATSTHTY el & 3 fohanf=aa 81 5, ey & 59 Arommel &1 Sfua arifeR 8, afe
o ST gifead @ S 9, WHaR 39 9 Jafe ¥ oF 7 99 3 R 0 g T iR
IRES H Wl Sl 6 dae ol w & R erll § 98 Wik g B SR B Al ) DI A 8
T IR U 9@ SUGR el 2 | WY TedTd A9 &F A e/ et Arorrel ®1 faaRo
1 R 8-

Rren 1St igaret A <ifed Taster ArsETg

1, T U g YR YgStel ATl

2. IR T T IS IHRET TISTel IS, g axol

3. RS T WE IR YISl AT BT A0 fpan T g 39 Ao & Wipa e
SR |

4. HeTed 9, IRYUST <adl db Tl TIR &l TN Gofet Aror

5. TqGUSE el YIS AT

6. FARA-ERAT-RIgS! YRSl ATSHT
7. TSR AT FANTON Jter Ao
8. HERIAT TSI AT DI RIETA T T8 TFRRT TIoTel Ao | Sl

9. T YIS AT HT R Ud R Aol & foy 8 Yoo Ao &1 At
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10. ATETE YISt AT |

foren =it # @fva Yawe AoEg

1. TMIRER TR | 3T T GIoiel Aror

2. Irath-I WUg IRHT] f[ Glé_sl‘lid Ydolel YIof-l
Rren wgmam ¥ «fda Yot A

1. dc'c'll"il‘lgi PR IGERIS B

2. freraTeT GATS! UasTer ATST

3. AfSar-sargr (afead ¥_eR) Taerer Arer
4. SEIRPEERIEE
5. free-ShTel Yo Ao

6. é{‘l{\‘f-l‘j,lr:l Ygolel gIol-l
7. GI‘{:J’CIWEN—@.‘ =TT Yol ToT-l
Rren fegdt & e Yaster Ao,

1. FEAT-ESH B &R IR Tetel Ao, ged feaRarara & gl

2. TAAT-THIRIA-AH-TR e TR YISl AT ISl Heldle giead WNT Ud ISl 3
IR &

3. PIeTR-FIehrare TIeTel IR Iror ferii =_or 1edt 4R T4 Fremie @i ArT

4. HAS-Hoa diel YAeTel YFRRT IS geel WRUR &g

5. AT TR &g TIoTel Ui I

6. PICTR FULIR TAT HICYAR-UTADIC IS AT FAE TR YIoTel ATSATg |

o

7. FiTeN-UTeThle USTel TR TSI

8. PRIGUSRATA UISTel TR Iror]

Rren A+ # difdd Yo dsEg
1. fopetl & slfeR 28 & &1 T gd faavor yorreft &1 gfe |
2. HAHT Ged, HAHIR AT, AR & 1 5. g B
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3. JRTTSITAT YASTeT ATSTHT BT TP T2 AT B IR IR A

AT o= Sft Bt swong;

HEIGT, TG @ A AUS FFH H IE I A A =g fRAfE 19 o/ER, 2006 #
U BRER MY W AL UUTHHA! ST F9EiEd R o & g SwNEs wew & fore uim dft
rorrell & FEfr @ B B g ot g B WReR gR1 oMl 9% g9 srayad A Y S &
PHRU T AR TR B TRY e & Ui ® | 39761 Ay fmior @ fer snavas ® |

SELCRISIRICCIG
SISl ARRIST I WE U Ggoiel Ao
USTER T WE IR Ggorel Ao

SATE feed
HETHRYT U W8 AT Tl AT

TG ST
Sred T 8 R ST Ao
TG, I UM e TR Yotet Ao |

THR GRT T MMUe/geEn Ted & qed gAIfadl B EM f o € 98 ofmuer &
TAiHT & WY H A AR & | SR Ted Ferdl AR 7y <u & 9 aF 7 oy e &
e FaiRa & | A, 59 d9y § IR wE B 6 ife Stvs s @ Wi Ry
IR B 3T 37T B, T el B SUS I wforerd a9 W & R Enlt @ ok 39 ad o) ww Qw
& gW @ FUe § T A1 SREvs o AR iR ff weR 8, 31gd STRRIvS I8 & fAY Sa I8d
HERIAT BT D e 81 A1 |

SE W& @ W H AP Igd-9gd g <l § B MU A 39 GorawRk W Al Bl
At e o |
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*sft o[ I FEaTe (femR) AR T A= s gore gRESit g IRA SRS g9l 2009-10 @
wae ¥ aues ATeH § A O w5 @ fog Feifed $e e wRqd o) @/

A o F St T aore A & R 10 F 16 TB B I @) N Ry B gar &
w9y # R e ¥ | Fafa &1 qem @ Wdy # f Ieo fhar R, AfT W fierr dudy &
@ o FFeR, S T AN Wil W A B AR A W E | o SIS YIRS g e
TR B THgR & [ 125 TS & dao &t A4 @ 18 off, e qoe § S T8 8,
AUE ¥ | 39 VIR BT A W IR B g # omus Ao ¥ faw w4 S 9 125 s w0 @
USSP AT BT F,
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IO HINU & U1 17 & 26 T H SMURYD e & Ao &1 9 HEr T8 T 7T W 46 H
AL YO ISR TRUE & d8d 144 U9 99ic § - FaIae) BT Sl [haT T & | § A=
o w0 St 31 oMUe Wem W g% gIa S aedl § P R @ a8 e g @) Ry
TRRRIET & & T@d g0 9% M & fog Ue e ofie’ &dT arel are’ < a9 @t
JFAR fFam & W & wd 7 & 9w, 9 arien &3 F 9 3 Suder & fAg 9EaR sTeRYd
T TeRid 81 9 vd T o wWd & Wd § Wdl B qe-9ie aeaE @ R off SRR 8 ad
Td I B AfaRe S ot falRa 8 9 | eda: o & 9t 11 TRl el § w5
ARI oY U4 WA PUBT BT § BRIBA H AR [BA1 94 | 39 oY Topip! 3 A 15 B
AN T 20 P e BN T JMAEF ¢, s IR IR J7d el 3t ofivma af & omaR W
P HH 60 W 80 T N H TR &F (3MR) I SMY| 9 Ao & fparaas § g
Ig fl gIma ¥ 5 STewEw &5 QR) 99T WY | 39 Ao & fharae # guN 9w W e
5 STerwEo & R 47 A1 3N AH W GO TR TERpT 991 SMY s g & oredt 9t |
THT W W TN T AW H AP Td MR B I W JE@! AfdmeT B SMUR TR SHTHT

80,000/~ &1 T M | 5 e 50 vl s/ U wd 50 wfcer wify Al I smaws
g | el @1 i o @ aeifar ¥ Hyel gN W @ ey wa ¥ A g |
e saa

*Speech was laid on the Table.

IRAR & AR QI M H ST YR D Td I ISR ADT BT AR AT H S AR
Iy B FHI | golc 9N & U7 27 H PV & o & IR ¥ Soorw fhar T & 5 By
e &1 Wer A9 HAe G A W T | 3T BEe 1 IS § 0 JEdid B Sdhls A
T g, R ol a1 95 BF o 39 AT S o 3ifd 9 &1 e 9o wed ud By
e # oTe WEaT < Fad |

P e # o oise 1€ o W oot weaq et & | fFam ofse a6 omd
T B AHA B Wi fFar S @ity vd T eRy @ @ adne § dof gR 91 qaras
HAT S %@ §, SH! AEALADBAT TS & | TP IR [BAM DT BIS AN B D a1 TANDBRIT B
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wfhan ReAed ik & AW W Ry 9M § R B 9 W %0 Sy 89S U9
PN & THR 7 01 fa IeEE < q |

IO WY & U7 28 H AT P FOT ATHT T ST AT 2008 B Seold fBAT T B,
Afh T SR GRT ol MY TRV IRl @ AR H 39 A9y H BIS Soor@ TE fhar mm ¥ |
R wa &1 Ry a1 &1 18 € Ud IoRUH B TEBN SbT B AT aReldl B FEAT S &l TS
T 1 o/ TR & AR # W W Ioord AT S ARy |

AT YA S 7 Yol gt #H Ave §% 9N B a1 B Seord a1 & | F AT
FH SN FT oMU T § AT GG I AT g P veld TS B AR Wil S Yol gsd 4
BT TN WA S (SwT) B Wl B forg fman o Fawar ¥ | 59 Y usd 4 &1 S 8 |
qfF AR F Ho & GHl ¢ T SN BT E-WI BT H W TABT AN B Fbal © G WA
S & AT IR S e <9 @ Soidt qera & forg o Aeayet wed & wadr 2 |

JoTe MU F A Td IS N B R F Soord AT ¥ T TS S H G B ey
0 R forar o 2 | F e wem Q@ A faw w4 St @ e snefia ween = § 5
S TEe &F # AR w1 arelt SEEAl B vy @ S A g @ JEEE g a9 8
e ISR o AR Serrel § Al fAFRIST &xt arelt silenfiie sorsal & fag @t 8 =y,
(P ISRA & MR SATDT BT fIB 8 Ab T AN BT HIGAT & A0 &I A{AT Dl
FoIC MIYOT H MURT @Y & e @t g i Al R F 31 Seord fpan m g, Afes <@
B W@ AR B ST S AE@YY AT BT Yoo goie # A fHAT T | H v Wi |§
FH St @1 e e wRAT A@TEd € 9w @l Afedt Sed & U @ goie # I el i g
& ST IoIc WaE™ HRG < B WA AT BT St BT Arorge g1 # foram S Ayl R
SR O YRR Yo &1 U4 < & 310 YU el ar6 & yRRufeai o et & | 93l &
IS W I A G A 91¢ A aRFRIfEl & gt &1 | fer 5w ©
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*HEd T AR y4E e (JORWIR) 6 Jors, 09 DI W fam w3 s
IUIg RIS gRT 2009-10 HT doic W fpan T i W wed # =af #§ 9 o g9
# e Al § 5 I8 I9ic WESl Sdel @ Wl W T | 2008-09 HT qoic W HIH!
AR WSHH dal & A1 IR fHa1 T o, oifhd 99 W) a1t T8l gam | uriu 3R
BIC BT Bl IUEY g & | TR [(ER o fUss Iy # 41e U9 g A & Ad
Fifeam &t RARY Bt 8 afes sq Ffeam 3 foma o9 fratf, sad! o=t & &
TS 2 | IO [ASAIR TRET ATSHAT & A H 39,100 HRI$ W0 T W@G™ {Ham 17 3,
Af s89d ol Ieo 1 B ’wd 7 b q8d 4 Wiie A9g)l &1 100 f&F &1
B fierm, 9 A9 &1 i Pfe a1 8, SUD T A WY 6 H T =D
G B srrar T8 100 T @ Aoy o@wd fierht | swe IRG @ 9 @
MaEHal & | s aoe # fFaml &1 dof AT®! BT Yo A Tam o1 I W el
& o] el fmar ar ® | d@1 B Aifew deRR 9 2

T R a6 ¥ fioes & fog fram & e 318 we A &1 Seow T8 2l
15 9 & 91 fIER ¥ 9IeU™a g # & 48 &1 1 § -Srit g fFrgaw & fog
fa9y Yoot @) SI9on B S =Ry off, S 5% qoie § T8 § |

AR fa #2 S 7 orue goie WIvo € Ag]s ¥ A e ok T
G A Y e dTel AT D U BT BH PR B G1d BEl ®; g 987 7 -
TS A WRd @ I FE T e fse a9c @ Aol & o I' W
WY =90 4R §hY I8 SUT | ST GHEGAT DY g1l Bis 1 A8l & | < &
wETE O Bex q¢1 § SR dadil O W@l g Wl B SUENT B THM ARSI D &M

A G I & IAPI & TM d6 B © | I BcAlgoR, bifded, qdrgdl d &M

HHTAT gRT FTAT 7T I IQIAT ST 8T 8- IRBR BT 39 W PIs R0 T8l 8; M

*Speech was laid on the Table.
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arel fodl # #7EME iR 987 & ANR §, R PR 7 Iolc g4 Ugrdl iR Siodt &
yfecTer WX H ST AT & S 961 Adha! 8 | IR R ARBR BT Bl (=07
T 2 | goic § Wl ® Seoid a1 fPU T B, AP 39d sWioMe & dis SUT T8l
ERUMEIE]

A B AR ARG AN & T FH B | S DI BIg A8 TG
e arer § | o9 9% 3Tl SR 've] SRl & W $H el efl, 99 96 Hews
Fedl & SR | I8 goic BIRUNS e Bl & H [GhR I G XA & {7 G111
T8 | R FERT SR ARBR B ST TER 6§ R RO BRAS Bl aa
3R ARBR & A IRI-FEIT B BT GHLAT HRURCS BRI Bl 3aAR Hefdl &< 2 |

ARBR B A AR, fAg SAeH, gal3 3SSi |, daxM8, I JISHIN
Yed onfe # o ARfie’t @1 dicfsd &7 @ 8- 399 O o ddedt wfeargan o
R B & JAY Ae@qUl ek W A WRBR BT FRIF0 & @& 8 SR 3R I 99
UTgdT Bl Bl Hogdell d9HR B IRAN | FAMAIY WRBHR AR H UgdT STARR Dl
AR THR BT T&l <1 1Y |

frem @ &3 4 W 39 qoic 4 DI N Il T8l & | AN AN © B
FRHR e DI ITF BT T o7 F a9 I | A <9 H Wsde Ren &1 St |
foBd ST @ & | A I AT FHT 9, ARHR eq gRremd B o @ € o wRon
g # e &1 WX AR & g

HIo@r goic # A A Fsfhal B Riféd w1, Tid & Tpa 3R B Bl
FafRIT B MR TWEl, fhar & g-afal & S= e u v B fu Y
Miearfed far S, st =t 81 @Y 8 § | S99 T 3R R B §rg SR e |
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a1 ®1g TR & W R A & I B I R o & @ A wa a9
SR | S q% S e UT| BRI AB el e S, 99 9 R aell T B
SR S ifT B AR B AT & B AT BIE-BEN f 3BT 1Y ST Fhd
g1 TP WP B T § P WH 4T b IUPA I B G T 3R g RB
- T TRAR &7 & IuHH ¥ yEde e & fag Sar @ e € 1 Uw
S if gote A e fowdt §

I @rer R I & ofaia ude uRar @ U Wig # 25 fHhdll @mad
1 T I W 9T el < B 99 del M5 § | WA H UP IRAR A S9-a9-aRE-
IRE 9 B & | S 39 U@ URaER &1 25 fHell aad ok 25 fhel 1 famn
Y SR 380 AR SMI R arel, 91 iR Hedt dar ot ey 9md |

TN AR BT 9gd g1 WM IS &F W R § af 39 Jore #
AT &7 BT AT YR OIS fadn M1 & | A A1 8 b 390 ek § AR 3R
IAET & dgd d91 vfad o ufdd g e 99@ & fou Sem & foy s
AT GReT ATSIIST Bl aHAT & | SRS & & AoIG & [y A dHm
iferft ik sa¥ YoM g denr AieRAl # e weor @1 Afa 98 S =R ek
S A A S Y HS B BT w@e™ fHan S @y |

o Awfgenert o Rferd wxm, ¥ WiadeT B MR of W, I & |
ITfed aegall BT TSR B g9 foY wTdbe IR B 3R g W I SR
BT TOT SHY 72 T ARG Rl BT AG-Y Arwreft = Smg |

3t # oot aTd BT fRM 0 gQ we @Em -
1. goic ¥ fegr & fou faviy door &) =yorn &) e |
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2. S fIER 3R JOAPHRER BT dgd 991 WM 916 D @AY UWIFAd e © oW
|l SMaeId STl W aiY R IR IA9HR T XAd A DI gEdl B b
ferg a9 4o fog g |

3. YOOHRYR H Y favafaenerd &l e #1 Sy |

4. IIFIRYR ST fI8R BT TE ARG 5 2, TR B AQ (S BT Tl R
gad fem ik IR & fov w8l te e o= o el o= & forw
faey if¥r smdfeq &) o |

5.  FowmRgR H ff ailee WRdT WR @ sruara & fmior & forg wif¥r smdfed @t
ST |

* DR. THOKCHOM MEINYA (INNER MANIPUR) : At the very outset,

I would like to place on record my heartfelt congratulations to him for the
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rare opportunity and the distinction of presenting the regular budget for
2009-10 of the UPA Government after having presented the Interim Budget
for 2009-10 in the last UPA Government. This budget speech of the Hon.
Finance Minister introducing the General Budget 2009-10, is no doubt a
document of continuity. Continuity of stability and continuity on prosperity
together take the society to peace and progress; which in turn provide for
inclusive growth and equitable development.

We are very proud of you. This year’s budget is the combination of India’s
rural economy based on agriculture and the global high tech economy.

The interim budget, 2009-10 did anchor the policies for the new
Government in as many as 11 (eleven) areas like 9% annual growth rate, 12
million jobs, reduction of BPL families to half by 2014, 4$ Agricultural
growth, strengthening delivery mechanism of basic amenities including
healthcare, global standard education system and integrated energy security

system.

* Speech was laid on the Table.

The Finance Minister outlined three challenges being recognized by the

Government:
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1) The first challenge is economic revival to the high GDP growth rate
of 9 percent per annum.

2) The second challenge is to establish inclusive development fully.

3) The third challenge is to improve delivery mechanism.

To meet these challenges, the Government has to come out with a
comprehensive and innovative rather a holistic mechanism to satisfy all
the basics of governance.

The Budget Estimate 2009-10 is very intelligently done. The tax
proposals are humane and generous and not hurting any particular section
of society. However, while in direct taxes. | would like to request hon.
Finance Minister to revisit the personal income tax exemption limit for
individual tax-payers as under: For senior citizens Rs. 2.50 lakhs, for
women tax payers Rs. 2.25 lakhs, and for other categories of individual
tax payers to Rs. 2.00 lakhs.

The Finance Minister has rightly concluded that the road ahead will
not be easy and very rightly decided to follow what the Father of the
Nation has said, “Democracy is an art and science of mobilizing the
entire physical, economic and spiritual resources of various sections of
the people in the service of the common good of all”

On the whole, this budget is really a balanced one.
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I shall now come down directly to region specific. The Finance Minister
has set the right tone when he said, ‘the North east Region is very
sensitive’. | come from the state, Manipur. Manipur along with other
states of the Northeast and the state of J&K are categorized as Special
Category States (SCSs) in the country.

I shall illustrate an example how the people of these SCSs face
problems which are altogether different from those of the other states.
Manipur is one such state where no train has ever run. There are still
some elders in the state who has never seen a train wagon forget about
travelling in it.

In 2004, for the first time, the UPA Government under the leadership
of the Hon. Prime Minister, Dr. Manmohan Singh and Respected UPA
Chairperson, Madam, Sonia Gandhi sanctioned the Jiribam-Tupul
(Imphal) Railways National Project and the foundations tone was laid at
Jirighat by the Hon. Prime Minister, Dr. Manmohan Singh in 2004 in
presence of the then Union Railway Minister, Shri Lalu Prasad Yadav
and a host of other leaders of the Northeast. This project was initially
targeted to be completed by 2010, now extended to 2012. Very

unfortunate. Let s pray that it is not delayed further.
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The reason for this delay as well as the delay in other development
works of these states region is attributed to the adverse law and order
situation in these areas. We are very happy to learn that the Union
Government have taken up the matter with the concerned authorities for
providing necessary security coverage for these projects. |, very
respectfully, suggest to the Union Government more particularly the
Home Minister that funs to maintain a dedicated security each for every
National Projects sanctioned for these SCSs region may Kkindly
considered and implemented in the best interest of all concerned.

Of late, the infamous Arms Forces Special Power Act, 1958 (AFSPA)
has been in the news once again in J&K. We are all aware of the fact that
this is a National Act, but regional in application. Why regional, if any
State of the Union of India declares that the state or a part of it is
disturbed area, then this AFSPA can be invoked and the Act comes into
force.

For more that a decade or so, Manipur remains a battle field rather a
killing field. This is over and above there mark of the Hon. Prime
Minister, Shri Manmohan Singh in Shimla that Manipur is a failed state.
I would say that not single day is passed without the report of killings in

the local dailies/electronic news bulletins. Fake encounters, custodian
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killings and killing of innocent locals, non-locals, security personals and
of course insurgents are the order of the day. This is in spite the fact that
AFSPA s still applied in the majority portion of the state. in the last
decade, the number of valley-based insurgent groups has grown from 14
to 40.

My state Manipur has had enough of this Act and there has been
continuous mass movement from the civil society organizations for the
repeal of this Act. At present, a lady called Irom Chanu Sharmila has
been on fast unto death since 2000 demanding the repeal of this act.
During this long period of almost nine years, she has been nose fed and
thank God she managed to survive hale and healthy. In 2007, she was
awarded the Gwangju Human Rights Award of Korea.

In 2004, the amount the UPA Government assumed office and sensing
the gravity of the situation arising out of the application of AFSPA in the
state, the UPA Government has constituted one Committee under the
chairmanship of Justice Jeevan Reddy to examine and report to the
Government its findings towards giving a humane face to the Act or to
repeal it.

The Reedy Committee has recommended the repeal of the Act. The

report is now with the Union Government and yet to see the light of the
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day. We are hopeful that the Government will take up suitable and
timely action as per the recommendation.

The Government of Manipur has already declared that its Imphal
Municipality Area comprising of seven Assembly Segments is no longer
disturbed and hence the application of AFSPA in the area ceases. That
is, there is no application of AFSPA in the Imphal Municipality Area.

However, in the rest of the state, this AFSPA is still being applied.
The Government in the state has been working extra hard to have a
solution to the acute insurgent problem and to make the state really not
disturbed and then to remove the AFSPA from the entire state of
Manipur.

Recently a University Professor was Killed in the university campus.
One insurgent group claimed that they did it while next morning an IRB
sepoy surrendered that he was killed. There appears to be infiltration of
underground elements in the recruitment of IRBs and state security
forces. Even the Manipur University which is the seat of higher
education is not safe at all. Let the almighty save all of us.

One peculiar problem of my state is its very low revenue collection. It
is almost negligible. The state lives on the grants & loans from the Union

Government. The question now is how long this should be allowed to
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continue. This should not be allowed to continue further. For this, we
have to work hard and create more infrastructures for earning more
revenues. The potentials are aplenty. Development of tourists’
destinations alone will bring enormous revenue for the state. The Union
Government should now come out openly and help the state to create
more infrastructures etc. for tourism and other suitable local industries
along with the development of Agriculture & Horticulture.

The country has been passing through an acute draught situation. The
State Government of Manipur has declared drought last month.
However, the Union Government has yet to give its cognizance. The
actual position is this that though there has been intermittent rainfall from
drizzling to heavy shower for short period, the summer sunshine dried
the wetness in a few hours. To be precise, the ground realities is that the
paddy fields in the state are completely dry and cracking and not fit for
cultivation. There is not a drop of water in the fields. Since the time not
growing paddy is already getting very late, the farmers had sown paddy
seeds on the dry fields.

Lastly, I would like to seek the indulgence of the Hon. Members
present and that of this august House to tell you that fact the North East

region is a mini India in it true sense of the term. Many different small
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ethnic groups settle together. The people in this region profess all forms
of religions- Hindu, Christian, Islam, Buddhism, Jainism and of course
the time tested indigenous religions.

The looks of these people are more akin to those in the East, Far-East
and South-East Asia and are allegedly having some genuine difficulties
to be identified along with their brethren in the mainland India.

This being the actual position, the initiatives of the Hon. Union
Finance Minister for inclusive growth and equitable development are in
the right direction towards achieving the desired goals.

I would heartedly support the General Budget, 2009-10.
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*sft Hiver drEr (afern): TR AT ISR TR Tae §9 ARBR BT ITHIT SoAThi |

T B W Hew@qU HRIDA T | A goic Wwer § facEiE St 7 aron 3§ F s
AT H G BT 1449 DI ghg B S BN 2 b Fearg I8 © {6 arior g 3

TRE AR BT 100 & &1 B T8 e BT T | AR B IR W A0 Jery 7Y

TEeT W WeR fhar g 6 iaa+ 45 T & ™ fn o &1 2 | s Aded I8

g3 b TIOT Srut ofe b1 e |t o BIRel e @R W1 jE ® | Wared A8 8 b S

WREHR DI ATGA © [P a1 Ag@qul AT H o EMHAl & A SH G A Dl
P} It T B ST T

3T 9 9 W BT © fF AER B AH ¢ P I59 WRER A S A
A FiE g T H S ff HH Aoy & SRl 2 | gAaH o) 9 B Aeigd
S B I FEH H TS AR 8 | T IWBR A AN D WR R TR A BT AGY
geud & Y 7 W& B 99 919 DI UGl R ST ARy 6 S oy WRBR |
AAH AOIGY 100 WIY A QN T PR T & Al [HAD! AAE W AXM H IE 100

™Y T B TS |

* Speech was laid on the Table
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TS 3rerar R W@l & g s WM W ®oil Wil $le §9aY U § | 396 YR I
TSI TP YRER S AT 8 & § | SR YS¥ H I8 AT Uoel A A & ¥ DA B Arerd
F AT 98 W T | BE WHR I QA Y BT 89 O T8 S AN a8 959 e foag 8w
AT AT 2 | AT gl WS W 99 W ¥ 9% W @ 2 | SR ISY, WNaR JdT SR
TR A g @l R 2 | IR % A AR R W I AT @ Ugd g aRg # S g W
a1 T o1, 9% W@ g1 § | B Tt § AN o 9% faotelt T ot ¥ | v} vew i, 3% e
% fY omit & R <t &1 B1E BW T8 8 [Hhdl | 5T H Sl WER § 98 I A B 3 &
IR ¥ ficgpa amRaE ¥ | R ok WRel & §iT el ¥R TheR-3aeR fAelwa @ s
TAHR F Dls IHIE & @ S Fhell |

TIE @ HEe 7918 B @l B, g D gaTs BT Gio 8, A @Ie @ 9gd oeRd Bl 2 |
TE M drel PR W fEA o1 ffEer T8 81 o IR W g 9d <@ 2 | 500 w9 iy ard
Bl T[T Golal 800 WY H & Bl 1 & 2 | ST Wi T WER B e & fiemae &
Tt B A T | AR 2 A Wi & ot 9 $F q@E B BT Gl I & W R | e
Foe # B B W W A & o ¥ 19 AR N & 7E T ARG T g F e 6w
T WHR B MY 6 390 WA RN &1 9931 3k IR 09 & fra &1 Ja1E 89 9 991 |
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MADAM SPEAKER: Hon. Members, 89 hon. Members have already
participated in this discussion. Time allotted was 12 hours and we have already

taken approximately 14 hours. ]

— {Comment [r19]: Contd by wl.e

If the House agrees, we can skip the lunch hour and reply can be given at
about 3 p.m. today.
SHRI ANANDRAO ADSUL (AMRAVATI): Madam, the Members may be
allowed to lay their speeches.
MADAM SPEAKER: Yes, the hon. Members, if they so wish, can lay their
speeches on the Table of the House.
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, | have
only one small submission on this. We must conclude the discussion by 2.45 p.m.
and then the reply should come latest at 3 p.m.
MADAM SPEAKER: Yes, so, we should have the reply latest at 3 p.m.

Now, Shri Govind Mishra to speak.
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sit mfde wRare st (Mel): sremet w@IG, S 99 2009-2010 &1 I9IC IR BT M %,
IS Sl 29§ HEMTS 8 9F HES Dl Uh & foIU g6 wal DIs el T8l & 718 2

3TTS STl T |Td 3R el fhAT ST &1 3RER b, IR &I & 70 Y fhedl T &l
JE Sl BN qoic U9 fRar W 5 39 fegwE & 70 ufde e fEeE swd gwifad
gl...(FEEE) AT qq1 @ L, TR AT G 41 I8 © [P 70 BUU fhal A8, 90 W
frall aret 1 W g1 U R # S 01U, SRR gR1 goie U fhar v, gud fREd
¥ g & ST e & 9T FE fE W @ PIs A @ T8 2 5 e &
TR fhd IR A AT SHIT-ATGT B AbI | ASHEI B S IR 8, I SIIIBTAT
& N ¥ fIegpe e T e w8 s dRer 99 TNE) S R dRer & wed T8 el
gl gTa & g IR AEl 7 T TS99 W WG S S 99 H U B SAdT [
a1 AfSa ox foran, Afe S ow 9% e @ifey o, 99 ar A fedl b ¥ W 3
Pl &M & TeI &l

3SRl @t ard oMY o of, w¥ed 70 wfoed o <@ § forami @Y smardt g, 59
3o H o g @ RRAM 21 #R e wew # fivd o g@ @ IR oftl a8t w S T
RE ¥, T A Ed B U gahvor 49 M ¥, ITH WWBR 1 3T qcb (Bl aRe DI qed el
&, Safp S B SR Yo BT AFH BT 8, IqD q8d Sl IAH 75 Hierwrd A Syt
BRI AT o, Afh Sud & fisd af # g T91 Wt & o9+ g} Suae T8 HRrn T
gl oo fra Wl R iR <Ear 21 oFR upfa # Rt a9 @1 A uRad @, ant
T fr1 A1 99 99 frae q@ @t drer 9 wRia <&ar 2

sl wikwd oft 5 framl @1 eEdd @ e & foy 318 aferd @ SR S WaR
fFal @1 |IAE A B B, offpd Pl W F =Edd @19 & [y 39 doic d PIg
yagT T fHAr W 21 oS W1 fPuEl Bl sfdauwie Wled H ge & O g, S Wedls
I 9 TS & 5 Mol wHT ¥ 2-4 AT UgSl W B &1 YT AT, MW 98 LIAT Bl qaR
& foQ iR 91 &R o= RGams & sfdawicy € S9! |fee! # el T &1 81 Jeri
T T P IT W ge A B Wa A w1 e el o Rafa a8 ik ' @ g
3y SIRER W oFR @18 fham fGars a1 ameal & iR a8 ReR o fegwm & foy
TeeT UeT B 8, o g @ FRar € B, A1 98 IR S| TAN AS 99 ool BT Fahe gsal
g TR TE Mg P Fbe TSAl 8, I BT Hbe TS © A 84 IS A A B g SR
A, IR A N W B B AE H 919 T8 U TR $U, 11 A v 9 fdaed <7
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3R 5@ g el § mATd HRAT gSdT © A1 ST X 14 W, 15 W I 9 fFaed B 2l
3R T d1d Bl B9 W4, BN GG 8 A 99 qRGC & AIgH ¥ 89 TR sl g &
fpaml @1 Rems & fofg @da 9 ge ¢ < a1 fBam 9 Jom Wed @Y, |cer War @
fewra el BRa1, P IR S T PRAAT AR PHEl IqH I T8l Fepen A1 a8 fram

gC SId Bl ‘ /{Comment [R20]: cd by x

SATY I UIAIed B & I 7 & HH 50 UG Sggdd @9 & [l ge <1 Ay
9P g¥ fEgwm # faoel &1 dae 5 Wi AT 4 89 Sexk @ A {64l &1 ge <l
IR & foram &1 WeraT &, A1 HfY & § IATeT Je| O9 ITed 9, o g fava &
U QU ® AHET BT T8 AT TSI IR A H 87 il I B 8 UH §IR WY H
3T I8t Mg w¥ed € offhd 9@ S SRd g, @1 1500-1600 WY U fFaed, e SnpAn
S vl B

# A faw w3 St | e drgm g9 JAdy # e & oy Big A T8
foma T 2, o1 S@ foy wraem fRar STgl MY A @ 919 o of | 9 Wi & AeE |
1T qTEATE! e %@ ©, oIl a1 MY <l & I9 AGG Bl ©-%: #EH db WHe T e
a1 & g, safoy T e @ g RS e dt # wrar gorar e 21 U v g
T @1 I& AT 2 iR A fFRered # AUt wEN o 2 E W UM TERd @t 99 2l
grfior Tyt fawmr & gefiegfea SRR A, dRe onfthw # S8 1 @raT Geramn o,
IHT b URE ATMB # A fAT| AP a8l BT URE AR AT HEM qb <eh [heraxd Tel
HT 1|
&Y AENGAT : 39 AT FAG HRY|
N mfas ware fist ;0 Asw, I8 wE@yYl 99 81 ¥E AW @ Aoigy B & gl # Hew
v & Al el B ard Far @1 g AEe wA S, al gd qE off e # SufRm |, w e
FHTA & & 5 A9 &1 YT 96 F A1 e ey & Wew @ Brml e favm @
HRITAD 1 IADT WoTl, AfhT 6 AEH TP b A I AP D1 [Forawq T8l galll qgf AR
TSHST 3 &l 9 BN U Y| B HfAa Foraer 3R AifmiRal & @er f de snftew
B BT [AUFT Bl I8 TSI DX T B, [Py T B @ 8, SUY SIPT hIS Hadd Tl 2l
# T 5 W™ # Aoy @ ufd Wi @ S e B S9s forg wers 9 Rod 9% @
A W WS B Y Afdl B U B forar WY 5 orR 7EN R H S Y wE g,
T wiffaferdt smuast erft oiR etud Racms wRars @t STe| EHRT AOIGR B BT B,
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I TP ERI AT & g A T e @y, dfee a8 < mn § P e wEM dd Aokl
®1 T T8 gorll

¥4, # P I IR P Agml  fHAE Bise F1 B ad B AR 7 SR ST
BRI B dbl H§ S &1 S fpae TRe €, B9 Ue-fed € ARA §, S oy di &
g foram ofee F1€ 7 TS § F99 W T8 IR S g1 8 AR & I 9 3§
by 89 THSITH 3R Poldex B FEd ¢ b U 39 fowarsyl 9 fau feam dfee o
T AMBY| I HTAM AR F B B 5| bl & FUR BT AU BT <@ T8l 8l gHD
SR A RG] BT S ST F e TEl 81 I gl
A& ARIGAT : 379 37T FAW HRY| Igd A A TSR DI I 8 AR A o 7441 i
H R 81 81 HUAT AT FHE BV
A i g fisr @ few, oR I8 fodhd €, @1 i 81 # SRy fhR fded @R et § b
31T St goTe gaTa o oy &, ffead w1 & ¥8 faar & fou Raer 78 & R & fea
o forg 7€l &1 # we Arg & oy g & fPAr 3iiR AR | d1a1 RS AW &1 A
< f wEwE PEl &I SW HEMS W AT g8 I8d U @1 & 3 W i & A €
HH B A1 garE g, D! A X AigH € 90 WU A et fra @ 21 . (s7awm)
ehel HEEAT : UG

Y T ARRER @]

s Tfa= woe Mg @ R 98 TR @ W FDM IS A 2] YD T <@ BT
e Bl fEgwe B Wik, Hife TR 3R JHaR a9 B RTHER! e ok 81 59
AT B WpR | g & e iR AR 1 ... (e3gam)

*SHRI ANANDRAO ADSUL (AMRAVATI): | am thankful to you for

giving me an opportunity to speak on General Budget for the year 2009-10.
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First of all, | regret to say that this budget is very common budget
which was not expected by the people of India of the various cadre of
society. Being a well experienced and high intellectual person like you.

On the ground that here excellency President of India, had announced
in her joint session speech that, UPA Government will chalk out 10 point
programme for the common people and within 100 days the people of India
will see the progress of the implementation.

The Prime Minister of India Hon’ble Shri Manmohan Singhji had
endorsed the above said things while answering to the congratulating session
of president’s speech. Unfortunately, | have to say that nothing is reflected
regarding 10-point programme in the budget speech. Honourable Minister
has announced 39000 thousand crores of rupees for national rural
employment guarantee Act but unfortunately taking into consideration last
three years experience of the said Act not a good outcome is shown.

While presenting the interim budget, honourable Minister had told

* Speech was laid on the Table.

that 53000 thousand crores of rupees expenditure was made but on same day

CAG report tells that 20000 crores rupees were diverted to the cultural
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programme that is 150 years celebration of 1857 first free India movement.
Only 115 districts are selected for the scheme. Why not in other district of
the country, the reason best known to the Honourable Minister. There is not
a proper monetary accountability system in the scheme. | had observed in
my last constituency, BULDHANA (Maharashtra).

Large number of middle class persons have not been given good relief
on their total earning of the year.

Honourable Minister has announced establishment of 1IFC Ltd. for the
strengthening of the infrastructure in the field of Telecommunication, Road,
Railways, Ports, Airports, Power Generation.

I will bring to the kind notice of Honourable Minister that in past the
IDBI was specifically established for the development of industries, but our
experience is very bad, the said bank has suffered heavy losses and was
compelled to Government merge into IDBI bank, with Government support
of 14000 crores like such, how much this IIFC will help to the infrastructure.

Now | will come to the cooperative banking industry which is a
backbone of the rural India and very common person of rural and urban
society of the country.

In short “SELF HELP” made effective by organization is a concept of

this movement. People contributes their shares and form a registered society
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under the rules and regulations of society Act of various states. The said
society (cooperative banks) is run by elected people among the shareholders.
The needy people are helped by way of loan, within the parameter of
Banking Regulation Act. Here borrower is the shareholder of the society.
The amount of the share remains the same because of it is not linked with
stock exchange. The borrower and shareholder is one and same, that is why
whatever surplus is achieved by the society (Bank) such person is rightful
person to claim the dividend. Secondly, now a days there is a heavy
competition in between public sector bank and private bank, so that
cooperative bank has to go for new technology like core banking, ATM,
CR_DR card for their own survival.

I wish to bring to the kind notice of Honourable Minister that in the
year 1966, those cooperative banks had brought under Banking Regulation
Act same time late K. Kannamwar had urged then Government for
introduction of sec. 80 p for the exemption of income tax of the cooperative
banking industry. Same exemption was continuously given for last 40 years.

But unfortunately  former  finance  minister  Honourable
P. Chidambaram has withdrawn this exemption and levied income tax on
cooperative banking industry. Which is affecting the movement of common

person, as cooperative banks are not in a position to create expansion and
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development plan and also they are not into position to pay the dividend to
the shareholders. Who is borrower too. Hence being a chairman of
Maharashtra Urban Banks Federation, | had given a representation to you
for restoration of Sec. 80 p of income tax Act of 1961. Same representation
was given by the National Urban Bank and Credit society Federation to you
and also Central registrar had also submitted their report for the same thing.

I, think that, person like you as | told earlier wiser, well experienced
and generous will take serious note of all those things and will continue

relief under sec. 80 p to the cooperative banking industry in India.
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* g1, fSt et How (k) ;9 #E 2009-10 & I IO H IMH MM, IR
IR TRBR B WRER THAAT IHRT & 9 qTeid T80 961 9 | goic aemsi 3
aeHl, AT IR HYST BT TEd S BT yA @ A ¥ feg @8 ft S rwrer a1 A
T SR G 1 T B pead aRared B foas ot g 1 fad w9 9 5 e § ow
B FAl SISt A o XA B a1 Del © fbg A & ford waiw g & e @
T 8 Al ARG AR B BR B U D gR BN | 2009-10 H 1 HRS 20 ARG AN DI
BT BE A AR | 39 IR AFAYA ORI <1 R@g < %7 8, A HY H AR Hiraa)
e &) &9 a2l |

fa #=1 Sft 7 g9ic @1 ¥ ® SfAERT &1 3@ db B GEH g9 10 A 20
BIR PRI$ W I ATl qoIc 9ardl & | <fh a1 g1 avRIR &1 wifey & fa<i
T W T8 By € | Y doic # J9am grel (ShSl) & 6.8 Wmiadl 8 @l
g B | Ut faroe Aol & wRer SRie T8 2 f6 T a9ie <9 @ A= vd
TEMS & AR A Fdprem § wefew gt v o |

golc yragMl | A1 oA Ud A var § | del, HeR § faur |
ATl BT I H WA gY, I8 AR R PR QY T | TafB T8 [ IS 7 S ) A
AR W S W@ & | SHAD! SR A B AL AT AT | IISRAT 5T Bl §H o
# YU el Bl S

*Speech was laid on the Table.
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U A AR ORI Bl IR g AT DI W IS o § o T e |
RETI wmuer g Mg I SARH &I NN T8l Bl USY H IMSIMSUH Wil o
goie # W H9er T8 @ | SIgR § Ay Yo AR & ar # gore § =@t 9@ T8
T AR A I R WEre 87 U $B JedHN U T Ry | Aeere
TERET 9 76 TAR B DAl @ (oY Dl @ HINUT T I T8 | FiFarer §
TRATY] ISl BR wfUd 6y SN @ Gwen @ B Tg § | wdied favm @ gRew
HRIT B W A Y BT TG & TS | IR W R G 9 e & forg
G Yool &1 fear M1 | IoR B T el uRATSHT W W 8 el el M7 |

qaRR IS AR IS, BHE 7 HHR Bl dvE AT S BT GO g
PR B AR AW T BT ISR g9 bl 2 | fheg R & o @1 ) @t 9|
U< Bl THATH YIS D1 W0 AT (o Qe & oy & WRbR A Yo dell
W SUAE TE AT & | W I9T B A AN VT DI GAM & | S Alh A
@ 3 gl H S 7 ot B 21 i F 4 WS R qHE B @ A iR S
B el § 20 W WA &, R ISRA Bl $B T8l bR Y3 IRe I T DI
forrer &R faam 2 |

Hfords gfte & <o &1 9a¥ a1 I 3R AR qaM o= &1 faf¥ee
oft & AT BT 9 o7 B AT Ao Y a9 § B o1 & 2 | [ER 9lkd $u vy
ff O A7 AR R R, A o @) ARy Wiifos aRffeat o e # s ge
TR STeEdl 3R U USH dlel 3BT U4 g Bl SEd gy RIeRe Bl fafre
ST BT ol QU S Bl RABIRS DA 1 3FRY B ofd w9 4 a1 o &1 © |
a1 & g e WY R o <@ 2 P sienfie e iR ISR & AR e &
fore e &1 Areared o @ g & o @) uiE a¥ & fog wddty st @t wifa
ERE o RAERCIECRE RIS I
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RO AN Bfee I < &1 a4 a1 U 2 | <% Bl Pl WHlfersd &5
BT 10.41 UfIed 91 YR B! 5.50 U9 OGS 59 ST H ¥ | S9d STardl
RIS H ITR-UTEH AR & 12 Ffel Tawercily &5 8, Sl I & Pl 9T BT 61.11

afoerd © | 5T &1 5.85 UG &5 SO aiged § | I I B ol ST
DI 12.6 U @R B g | TQ¥ B Himfers gkt sieid fwm € ik e
@ SN Bl gE B SHaren fagd, ur, wed, R, Wur q fafecr st gt
Harall Bl ugar # ufd Afd ar fSe SRl § | ARV IR & gy Al
3R IR & BIE-BI] IRl a@ url [Asell iR wsd e Jaya Jfaun ugam
W A AR B JoI1 A 984 3fd AN ARt & | faww Hrmfers aRfafl sk
giarel glaemsl ot ar Sffdd o & HeToR oA B wHy e & ford favy
ST H AR aiforg & E

AT S BT Y Ag@qUl 3R FIQeeiel I &, offh 37Tl b 39 7
@ ford @ 7 WO &1 48 T e ® | sifaRa i werd @ aors | & i
R fd dore iR FR § oot & onfde Rfa gerd, oifd orem wmt st <@t
g | IO & AN qER B AT H ATBR B PR DI AAR & AN § | I B
AT 9gd St dars (1040 fRAA) T S Wi @ @ ® | gafory et
gl § HfY, @, TN FHI W1, AR S Tfafafda Ry afdd gk &6 g |
JAT SF-HTSl BT TR BHLA G411 &l & | AT @Il IR 97 WRDR Dl WeT w7 A
Al YAl Tedl § 3R BT Irgfaerd e vl & | o fasra i grar € #
RIS 3T AMTI®, oD, AeAfd gfe 3 fUesl I © | I8 & S9een
# 28 vfcrRrd ST SRIfAd ST Ud SenfoRll @ § 1w # misar ger Sf
Sifei ff &, RFedT ®Ig Wi A e § | YA Siel AATeH, v vd sifHfgd
asf W R, g@T 9 BT & HRO AT B A @ o g9ifad B & 1 end
SR & 12 RTel g1 9 bl A YHIfad & | 9 & B Scd1e Ud e |
P I B ATIART B AR Bl A%8 © | afh I8l Bl PN [ TR A9gT R
iR g |
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Ry ot e 9N W TS B Bg HO AT GEAN B SR FEradn (i),
=1 Awere S I AR oreRg, Sonfad el &1 faer, o st srgfa
Sl Ud SRSl & e, |t @ et S+ vd faer, @ ARy
B! SredTel aRASHRI e & fo) St el 1 d=rd el ofd wHa Jb el
T | st geR B won H e wrT, ofuer wdeH By, favg 9% 9 uRnrs
A do Sl skt fae wversll & o€t A1 A SAfdRad Werdr o &8 JehR
A A I 9@ e 9 wow @ R A srew guR g | ISR @t od
TR, Afdpe Himfers IR, ddeTeie s AW & g Ao, TR
e s MeRl WX fa9y ool &) &t & Ao @ifed | Ud B9iR aTenw 6./, &
SR AT DI A, &A1 AKibarg, Sl & SHSH I (ISl B awe,
HGH YaTt BT HREAR BT § W T qTha et st ¥ | Y G & o
HH T8 PRI T, PAR B AW T8 ged | WERar 7, e, e 3 A onfe #
T G fHa 2 | R & I 9 RO e ared 2, AT 39 7 ot s
BT BT AT 7 B & | RORAM S5 Bl HAI PR W G <dl & | a9 Al
Af¥pel ® B ® oy orel few suer 4 @ € | ' Al w9 Wi e E
wed A g 6l A 01D 781 8 | ARarfSdl @ AEd ofR diere Al q¥ <w uRkf
&, TR T8l ER B ARAISA BT &, <9 R R e arel Bl &1 ¢ |

o H fUsel 60 ATCll § A AN 55 AT ADHIA 9 o DI (R B 2
TSR U BT AP Bl [ITSd ST 8 § 9 332 § { WA 32 I Yo 99 © |
300 @ifd # T AT BT FA TR | IST F Q¥ BT FaifdF 137 v Qe
T BRU B P I gRT MR b3 I A AT oo B AT B S L g Se4fp
ORI § 47 %, IR IS H 70 9, 37 IS § 45 7, AHATS H 85 %, TSR | 48
gfoerd A8 2 | Ted & TR Hae B S@d g 9N /A 59 W & ST @Y
AR & | 3 IMMAIE Tb Jvd GAaT UgA I AN 9ga AD STl § |
U U g8 FHRAT 8 | T SR dTerd Yo¥ & dgd B Bl A ©, Said qoid af
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Ryt agd @vE € SR 9o WR AR fRar o %81 8 | 9% & 70 e i at
SISt P A Tl & 3R T8 AT AT 8 aTel AT W & R T |
ST ghg B R UL AT W TR N gS | AAD] DI ARAT D DA
AR & e Suarel T8l & | fasiell Sares § yewr o iR <8l 8 | i
3R nfeiep smeRy@ erar onft off ol Refia 781 § | FaR |ee W I ofted &
PA T | T H IEA ! AR WHAT SR I A F AAEH R R TSl 2 |

T YBR AORAT ST I goic § Fedl B T8 2 | U ddbe IR a1
Juerslt & iR Yo @1 fa9y ot v ars ® wfae far S|
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ITeTET HRGHT : Do ANYER W o) B W Reprs F wgd |

(Interruptions) ...*

SHRI NAMA NAGESWARA RAO (KHAMMAM): Madam Speaker, | would
like to express my views and offer some suggestions on the General Budget 2009-
2010. It is the Government’s responsibility to provide to the common man the
following assurances :
e Minimum price security for the farmers
e Education security
e Employment security
o Essential commodity price control security — this is very important
¢ Food security
o Environmental and global warming security
o Energy security
¢ Village and Cottage Industry protection security and
o Life security
Madam, for want of time, | will not be able to explain the importance of
each and every issue mentioned above. But | underline some of the core issues.
Madam, it was mentioned in the Budget that there is a sharp fall in the
Wholesale Price Index close to zero per cent in March, 2009. It is surprising that
how on the one side the prices of essential commaodities are going up by 100 to
300 per cent and on the other side the wholesale price index is falling to zero per
cent. This is completely misleading and a mis-statement.
The agricultural growth has been projected in the Budget at four per cent
whereas the average agricultural growth for the last five years is 1.8 per cent and
last year it was only 1.6 per cent. This rate of growth is lesser than the population

growth at 1.9 per cent. It is the concern of everybody. It is a very serious issue.

* Not recorded.
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In this context, to increase the food production we have to support the
farmers substantially by giving loan at four per cent instead of seven per cent
interest rate, by providing subsidies for the farmers for all inputs and by direct
transfer of subsidies to the farmers. Minimum support price is to be given to the
farmers. The Swaminathan Commission’s recommendations have to be
implemented immediately. These are all the things which are required for the
farmers. Otherwise this country will face food shortage.

The food production reserves have come down like anything. It was 65
million tonnes and now it is 23 million tonnes. It is the concern of everybody.
During the last five years one lakh farmers have committed suicides. They were
mainly in the Congress-ruled States of Maharashtra and Andhra Pradesh which are
at numbers one and two positions. This is the concern of everybody. The monsoon
has been good for the last five years. But the production of food grains has fallen.
This was due to faulty policies of the Government. ... (Interruptions)

SHRI J.M. AARON RASHID (THENI): Madam, please permit me. He is not
stating the facts. ... (Interruptions) | have a serious objection. ... (Interruptions)
MADAM SPEAKER : Let him speak.

... (Interruptions)
MADAM SPEAKER : Please take your seat.

... (Interruptions)
SHRI NAMA NAGESWARA RAO (KHAMMAM): The subjects of health and
education go along with human resource development. Unfortunately, the primary
education and health are totally overlooked by the Government which is creating a
problem for the poorer sections in the society. ... (Interruptions)
MADAM SPEAKER : Please take your seat. Let him complete.

... (Interruptions)
SHRI NAMA NAGESWARA RAO : Madam, even after 62 vyears of
Independence, the literacy has not crossed 60 per cent mark. At this rate, we do

not know how many more decades are required to attain total literacy.
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Due to the global warming and climate change, the monsoons have been
erratic and are directly affecting the farmers.

Madam, life security is another major problem the reason being cross-
country terrorism. This should be tackled properly.

Over and above, | am also disappointed by the tax structure for the
employees. The concession announced in the Budget is highly disappointing and
needs to be revised for the benefits of the employees.

Regarding energy security, oil and natural gas have been discovered in the
Krishna-Godavari Basin in Andhra Pradesh. The Government should ensure that
there is sufficient production of natural gas to meet the growing demand of the
country. There are still large oil and gas reserves remaining unexplored and the
energy infrastructure is underdeveloped. We are importing the expensive crude oil
more and more from other countries. My State is being deprived of the full benefit
of the natural resources. The Government has imposed service tax on the high risk
business of exploration when most of the exploration firms efforts fail without any
discovery. The hon. Finance Minister has announced seven-year tax holiday for
the natural gas business from the next bidding. | understand that the oil and natural
gas recovery has been made by ONGC, Reliance and GSPC and other companies
in the previous bidding round, where the Government has already promised the tax
benefits in that bidding round itself. What is the new tax benefit that the
Government is now proposing? | do not understand this. Is it that the Government,
after making the promises of the benefits under the existing contracts, now wants
to withdraw these for the previous contracts.

The hon. Finance Minister is truly committed to promote the natural gases
and is concerned about the energy security of the country. He should honour the
commitments already made. The Government has decided to change the definition
of mineral oil. ... (Interruptions)

MADAM SPEAKER : Please conclude.
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SHRI NAMA NAGESWARA RAO : The Government has decided to change the

definition of mineral oil. Less than a year later the Government decided, the

natural gases should be granted tax holiday. | _—{ comment [k21]: contd by z1

Such issues do not give confidence to the investors and ultimately, the tax
burden will be passed on to the shoulders of the common man by increasing the
LNG ... (Interruptions) lalita
MADAM SPEAKER: You can lay rest of the speech on the Table of the House.
Please conclude.

SHRI NAMA NAGESWARA RAO : Madam, this is an issue which is related to
the common man. ... (Interruptions) The Andhra Pradesh Government has a
programme for connecting each house in Andhra Pradesh.
MADAM SPEAKER: Thank you so much. Shri Thol Thirumaavalavan.
SHRI NAMA NAGESWARA RAO : Madam, please give me only one minute.
MADAM SPEAKER: You can lay it on the Table of the House please.
SHRI NAMA NAGESWARA RAO : Madam, please give me one minute. ...
(Interruptions)
MADAM SPEAKER: Nothing will go on record except what Shri
Thirumaavalavan says.

(Interruptions) ...*
MADAM SPEAKER: Shri Thurmaavalavan, please start.

... (Interruptions)
MADAM SPEAKER: No, it will not go on record. You please lay it on the Table
of the House.

... (Interruptions)
SHRI NAMA NAGESWARA RAO : In order to ensure that benefits of the
schemes reach the common man, the Government should adopt the “direct cash
transfer system’ as proposed by our leader, the President of Telugu Desam Party —
Shri Chandrababu Naidu.

* Not recorded.
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Keeping all these issues as explained, it is requested that the Government
should re-think about all the above issues so as to benefit the farmers, the common
man and the employees. | conclude my speech with the hope that the Finance
Minister will give due consideration to the points raised by me.

Madam, | thank you for giving me this opportunity to speak. Thank you so
much. | beg to lay the remaining portion
MADAM SPEAKER: Thank you.
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I suggest that the tax benefit now proposed for oil and natural gas
exploration should be retrospectively applied to the blocks already
developed.

Provision made for the NREGA, SGSY and similar schemes are
welcome but due to the large scale corruption in the system the benefits do

not reach to the common man.
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* SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM): Madam Speaker,
hon. Ministers and my esteemed colleagues, | deem it a privilege to render my
views on the General Budget in my mother tongue Tamil, which is one of the
ancient and classical languages of the world. | feel proud to do so in this historic
House of the People. | express my heartfelt gratitude to the gesture of the Union
Government to have recognized and accorded the classical language status to one
of the oldest languages of the world and the greatest languages of this sub-
continent, my mother tongue Tamil. 1 would like to make a request to the
Government of India that Tamil must be made one of the official languages of
India.

I am happy to take part in the discussion on this year’s Union Budget
brought before this House by the hon. Finance Minister. 1 would like to thank
Madam Speaker again for providing me with this opportunity to participate in this
debate. A Budget is not a mere compendium of statistical data pertaining to
various receipts and expenditure under various heads. It is a document that reflects
the social commitment, economic policies and programmes of this Government
that seeks to evolve plans with a farsightedness.

While presenting the Budget, the hon. Finance Minister was quoting the
hon. Prime Minister who emphasized the need to go in for inclusive growth while
upgrading the quality of our financial management and economic measures.
Inclusive growth and equitable development have been core elements of this
Budget. Our Finance Minister has stated that this Budget has been brought with a
dedicated concern to involve every individual, social group and community in the
inclusive growth of which benefit will be equitably distributed to all the citizens of
this country. He has also proclaimed that this Budget aims at the poor, especially
in the rural areas and provides for an improved quality of life. He has named it as

Aam Aadmi Budget. | am duty bound to heartily welcome this Budget meant for
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* English translation of the Speech originally delivered in Tamil.
deprived sections of the society, the oppressed people of this nation and all the
poor in the various geographical regions of this country.

At the same time, | would like to share my anguish and pain,
disappointments and disdain on certain things that needs to be addressed. Our
Government that wants to ensure the growth of our national economy on par with
the economies of the world must also ensure that the depressed class and the
deprived sections of the society are not left behind in the path to prosperity and
growth. We cannot be oblivious to the hard reality we face on our witnessing
casteist violence and atrocities against women among such social evils. There are
many villages that have not seen electricity till day. |1 would like to appreciate the
effort on the part of the hon. Finance Minister to take into consideration the plight
of the poor and his valiant measures to improve their lot. Under the Pradhan
Mantri Adarsh Gram Yojana, 44,000 villages among 6 lakh villages of India have
been identified as to have more than 50 per cent of the population to be Scheduled
Castes and from among them 1,000 villages have been identified with an
allocation of Rs. 100 crore for bringing about a change towards prosperity and
development. | know that this has come as a recommendation from the Committee
of Ministers on Dalit Affairs. | wish the Government of India takes note of all the
recommendations made by that Committee for the upliftment of Dalits. Our
Finance Minister is also part of that Committee that has recommended to identify
1,000 villages with an allocation of Rs. 10 lakh each for bringing about change in
that village for the better. Shri Pranab Mukherjee is the Chairman of that
Committee. High quality residential schools must be set up in every Panchayat
Union to ensure that quality education is provided to children from the depressed
class. It is part of the recommendations of that Committee. | urge upon the
Government to take note of this and give due consideration to implement that
recommendation which will go a long way in providing quality education to the

children from Dalit community. | would like to point out that the same Committee
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has also recommended that landless Dalits must be provided with land and those
of the Dalits who have got land already must be provided with irrigation facility
by the Government itself at its cost. Only when these recommendations are
translated into action, the oppressed people can walk freely holding their heads
high.

13.00 hrs.

I can walk freely into this House. At the same time, a Dalit cannot walk
freely in certain common areas of the village and enter some of the temples. This
is the hard reality. A Dalit can occupy the post of the President of India and even
the Chair of the Prime Minister, but at the same time, it is not that easy for a Dalit
to walk freely as a Panchayat Chairman in some of the villages in India today. So
we must strive to ensure inclusive growth and equitable development through the
measures of the Government, be it budgetary or legislative. | would like to appeal
to the Government of India to come out with an exclusive budget for Dalits in the

same way as Railway Budget being presented separately in this House.

13.01 hrs (Dr. M. Thambidurai in the Chair)

In this Budget, Rs. 500 crore has been apportioned for the rehabilitation of
the internally displaced Tamils in Sri Lanka. The Government of India must take
steps to see that this fund reaches directly the Tamil people in Sri Lanka who are
in dire need of help and assistance. This assistance must not be handed over to the
Sinhalese Government. If it is handed over directly to the Sinhalese rulers, it will
only be utilized to let loose violence and control over the hapless Tamils. | urge
upon the Union Government to see that they do not act to the contrary belying our
hopes we have vested in them. Sri Lankan Armed Forces must be completely
moved away from the camps where Tamils have been kept like captives. Still 3
lakh innocent Tamils have been kept in tortuous captivity. The world community
is shocked and anguished at the way in which a country’s Government is treating

its own countrymen with racial prejudice. The Government of India must take
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immediate steps to see that all those 3 lakh Tamils are sent back to the areas where
they have been originally living and help them rebuild their lives.

When the racial war has come to an end, when there is no more clash with
the militants, there is no justification for the Sri Lankan Armed Forces to be there
controlling and curtailing the movements of common Tamil people. | would like
to impress upon the Government of India to look at it from this angle. It is
something unheard of that a country’s Government has kept in captivity its own
countrymen as refugees in refugee camps. | urge upon the Government of India to
intervene to ensure a peaceful life for the Tamil people in Sri Lanka who should
be allowed to go back to the places where they were inhabitating and leading their
lives earlier. Thousands of refugees stay and live in India. Just because the
Government of India is not a signatory to the International Convention pertaining
to the refugees, we find condition of refugees to be an inhuman one even in the
refugee camps in Tamil Nadu and various other places in India. The condition of
Tamils as refugees in Sri Lanka cannot be put in words easily. Every individual
Tamil refugee gets only Rs. 220 per month. The share of Tamil Nadu Government
is Rs. 110 per month per head. Hence | urge upon the Government of India to sign
the International Treaty pertaining to refugees.

I would like to point out that the colonization of Sinhalese in the Tamil
inhabited areas has been intensified. It continues unabated. The Government of
India must stop this. According to Indo-Sri Lanka Accord signed between Rajiv
Gandhi and Jayawardane provides for a unified Tamil homeland merging both the
Northern and Eastern Provinces of Sri Lanka. If the present rulers of Sri Lanka are
having any regards for India and the accord signed with India, they must have a
united province linking both the Northern and Eastern provinces as one unitary
province. | would like to point out that the Sri Lankan Tamil refugees in Tamil
Nadu or for that reason in any other part of India are apprehensive of being sent

back to Sri Lanka and they are not for it. Such is the available situation.
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I would like to know from the Government of India whether they have real
concern for the Tamils, even the citizens of India. Our Indian fishermen from
Tamil Nadu have been attacked and shot at by the Sri Lankan Armed Forces many
a times. In these 25 years, there have been more than 300 attacks have occurred.
The Government of India has not condemned it even once. No warning has been
given by our Government. | would like to know from the Government of India
whether they consider the Tamil speaking citizens of India as Indian citizens. It is
discriminatory. It pains the hearts of Tamils and the Tamil speaking Indians. I
wish the Government of India pays heed to our prayers and respect our sentiments.
If you consider the people of Tamil Nadu as Indian citizens, then you must accept
our demands. The Government of India must come forward to ensure a peaceful
settlement there in Sri Lanka providing for peaceful life for Sri Lankan Tamils
there in their own country. The Government of India should not be a party to the
atrocities let loose against the Tamils there. You should not cause wound and hurt
our feelings.

Repeatedly the Chief Minister of Tamil Nadu was raising his voice for the
cessation of hostilities there in Sri Lanka when the violent war was at its height.
He passed a Resolution in the Legislative Assembly. He came to Delhi to take it
up with the leadership here. Even after meeting the Prime Minister as a delegation
demanding possible steps to stop the genocidal attacks there, we were not at all
heard. This raises a question whether the Government of India accepts the Tamils
here in India as Indian citizens.

As one living within the boundaries of India, as an Indian citizen within the
framework of India, as one who is interested in the affairs of the Government of
India, | would like to ask of you that you must desist from extending assistance
and cooperation beyond a measure to the Sri Lankan Government. You should not
be supportive of their actions anymore. With this | conclude expressing my thanks

to the Chair again.
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st o= e g (aRwEant) : |wwfa Sft, § ordeet o g b e 9t faw w3 St gwr
TR B g9 W A fIER @ @ SR gen Bl faw @5 St gR e avie U
URreTRie goie 21 g # /& & SR & qrase w31 S 7 [AerRe aeie wRga fBar Bl 59
Hferd aoie & ol # ITehT SMHR e BT gl

F gole § U T AOFER 3R Adedrgsl e &1 fIavor B Hed &1 qq el
S, P AR Ieelkd aole H & MR Pg G4 Aival 1 W1 AR AP T0=-310 Aol H
fpam 21 # u' sraw dEm 6 39 Agfoa goic # Fawll 3R BEl @I, Afgamsi ok Ik
ANTR®T P, JRDB] 3R ferdl DI, AOG AR A Pl e R TWiai o, e sk
et & Al ®I Gaer iR Be o @ oy gl § gaiw wraem fan = &, s forg
# fact #50 Sft 1 MR ST HRm At gl

fauer # 95 AR AT gaRI 7 fhvwmd Shfie @ IR # F' oW R T §Y
IFDH! AT DY 2| fo 75 S 71 |ed # gdD G b o {6 a7 Are-aas w forn
T v Bl &R dae] A, Ry w0 § grfier & & fog aore | smdfed ¥ 7 et aR &
Hehlael YAYd gfg bl TS 8, Frad srelerqeen # @i § Saaw gig 8rfl| a8 goic =rer g3
sreferaven & fog va e &1 &M el O 7= St 7 Sagecs R forar g1 g2 oof
foearr & & a8 o Sexg # Whd B g A8 N IHE 2 P S A 9ew oS 9
qA DI ATAG PR G 8, O 3@ PHeH D YRUTA WEA G, A1 9 b YR-YR g
B |

qUf Heled, fax w3t oft = ao qore wi9or # i g gl b1 Seord fhar 81 comment [R22]: cd. by 2

Firstly, to lead the economy back to nine per cent rate of growth; (2) to deepen
and broaden the agenda for inclusive growth; (3) to re-energise Government and
improve the delivery system; provide high quality of public service, provide
security and rule of law to the citizens with transparency and accountability.

|UIIRT 7EIeY, H dad JAA A Bl ARG G ATHIGA HRAT AT | 377 fSefiadt
e ok SU®T ADoH FIH WE@yUl Bl I§ W9 DI UE A WEEd B, TS @d Dl
FaTferel 3ifh WST | Fdfa g, oifcw o # ws aafda &1 S9@ & iR ey ugam |
Jdfda 2| Iemrel faa @3t Sft 7, TSR @t Wféw # a¥ 2007 # ¥w Soor@ far o1 6
TREl & oY g Suam ugar H 3.60 U1 @ AT gl HeTd HA B w9 H, W@l Irofia e
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St w8 WieR fhar o & v wudn Sif g9 feedl @ Word &, 98 TRl b ugad-ugad 15
IR IF A1 2| AEER G St 7 §eeids BT SR B B A6, S ghied o & q|
g W a1 § 6 I8 a=-Iidn 10 94 4 0 & 2

AT [l Sff, I8 o MR vy 2 59 A W fdare @ dear g B
fctfevst ®F AT fhaeit € A 39 a9 W fAae 78 & 9odr & g adae SR
ey, fSeflad e § ¥R 2 ok I A« fhar Sem =nf2y] TRial &1 891 ofR
IEER I 4T I8 AN A S Pdg d&I%d T8l (AT T AT | qRA Faeel F HAyd
IR S @ S g1 § A o @5 S @1 s o € R S 39 AEa
I gU A e geifaat § afefera fear 2

JUTART Y, S ATSIST & 3T ol Bl WY gRITY Sue BIg W g Hid
TR SThY ST U A1 Dael B SIS I Faied & B g s ad 81 5 HifeT
H fRY =rawen @ A1y ok I8 & e S @nfey {6 s aReR gRT woll TRl
IR BT A& SR B . (Fau)

MR. CHAIRMAN : I do not want anybody to do cross-talking.

it qrt Rig =g (BRf): deords # fFami ok a9yl & oy amues! SRR o 41 fohai
9 I W 9arg| .. (AqEr)

MR. CHAIRMAN : Please take your seat.

sit o= e i ¢ AR [T Sft, # SiueT SfaRTd R A b ¥8t W e siik
AR & ol & Brar 21 T8t IS A U qRKT A BT BM TE BT 2| ST 2000
IS JYAT IO AR e H @d B g, S S P! RN TP 2 I BN B B I=A
Jeode # el 3R feam & foay &= & i

MR. CHAIRMAN : Nothing will go on record except what the hon. Member is speaking.

(Interruptions) ... *
R v we g ¢ R Rt e @ TRE B U T8 R SR S HEH a1 g0 € S
P STu At TE TS | JIUE A W g8l | o § e J@ B © 6 S
TN & 918 IAD! Gl B TR T
* Not recorded.
MR. CHAIRMAN : Nothing will go on record.

(Interruptions) ...*
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S o= A G L S ATSAIS B A ded QAT S § SR Sl A U A W
g o Smar g1 U ATl W SR o =@y | S Arorieit 6 Hefd e Wt dremm
g 99 W I A BT AW o S ArEy] Wed BuNe @ie H gl gs Sl A 6,
TR ITBT A forar ST A1fRv| Ig Hds 9aied Tal 2FT a1y B a4 A9 3ik
TRBR ATA G X S ATSHISH BT AT IGABR B YN BR o | AUl DI ATodl bl g Comment [r23]: Cd by D2 )
YR ffiver A {1 SR 9w F 9§ 2002 B 919 A fAe A B RO T g0 B ~{{comment (124]: sh pana e puni . ]
MR. CHAIRMAN : Punia sahib, please take your seat now. You can lay the rest of your

speech on the Table.
# o= A g HEey, # o A e el gl a¥ 2007 H e Al b1 RS g

EUREMRI
HEIGY, H qoic BT FHT B gY AU I W o TR @ gl

* Not recorded.

* ol 4.0 PR 7 o BN Hed So I | 1541 A G & g1 § @l 1 39 R
AU HIER TS AT FRERA], el a1 wAfhd e & o Sew e e | sRfeAl § e

et & fare, framl & woaror o sraveny=T et R SR a1 7 ¥ | 39 goie § S Al
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FHEHA B AfE JHE G T AN B B eww & W g ey wa, wwd e @ fory

]TSTE e ST ATST SRi T TS offes Javd FReiail &1 1S 9 SETs o & T f&ar

TR

7EIGd, $9 doic § A faw w3 Sft 3 o guR vd S St Bl Ud gER @l
WREH TN B DI B & | A IOl H W IMH Pl S A9ET PR IR ITHT Siiae TR Fal
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I TR |l IS T O, IRA (70 wRiwa 7 45 wiem @ 9fg s smara Aomn 7
63 Tfrerd &t gig T I A BN S R AT | A TR TS W FHT IoIerd WaHH dRa
fra @ IR A1 B BT U AIE HAN T M E

TEgy, Wt vd e @) dd et off g orfaawen @t 9 g | g @ e # wEaw
P &7 & forg At &1 oo 3 I 2 A 87 TR TS W IGEAR 3 AG 25 TR FRS AT
@Ra R & forg ifaRas 1000 TS T &1 oded gl 2 | wial & Ffdd @t arommel &
fog emdfed wfyr 7 Riw qgs i g afcwr ial @ eErT e & T 4,000 wRs w9T @
rferRee o ot famm &

HEGT, AR WRA & WRY P WA & gY al H I8k WY AR U] IR B
oIy I Irfior e fieM W 13930 TR WY WA HRA BT WaE fRar gl 3 R W &
T & aft TRaR Ity Taren 91 I &1 v W 9ol & |

HoIe, el A IS T SR B B HHES W SR e e Iy s Fdiawu
fem & fo f=fir emdeT 12887 @Ris Wl fvar w7 ¥ | fwel aR @ gom | ¥® 87 WA
ST & M1a T JATaRT ASHT & SN e B T qad T SR |

I B TR S qen I & # Suee gRwelt § 4 iR 31 T & # I €
fasteft 3 arlt @ eraen B, fafeea gfawn g, fien o) @rawen € S@fE g a3 § 7@ avE 2 |

*....* This part of the Speech was laid on the Table.

3 AN B R B B g & ARa o Ao oy @t 1 | g9 7€ g ¢ 6 e 9=
Y § AHAT qad Halferd 39 Ao & oy goie § 9 gfg @ 8 g, o arfiior &3 o wed
&3 B IRE q$d, faoret, N, omarw, e fafeer onfe @ glaer mw wR G qe o Sftaw
TR A GIR @ FqD |
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#Rey, i S F qore wwor # o ffeea & & 7 Refiad Rivew @1 gge vy o
B T FE T W A & B Sl Raven & & A ¥R BT ARy | Acbrete fo WA O A
¥ 2007 T T fAH TREE FH 9@ F FHeT o7 fF W qF TS WIY BN AW TgAM H 3 WY
65 T @d BT € | SU U WU B IR H WO qoid T T YEHA B wT H BT o TH WY Bl
TR # ¥ TG TP 15 U1 B UEAN ¢ | IR IGA Wl T goAES Bl AP QRN DR STHA
PG I B 1% FE o [ Daat 10 T & W9 7F g T © |

HEIey 39 aR & gole ¥ dLdLue. (R X & 9 ) uRaR & g @ 8o §
Qe G AT & ST TRl ¥ & 1 & 9l A B 3 Wi 9 fhal 3 ) 9 25 fear
ATA/TE I B | TR R B S g T8 vh VREiE Bd © | TSl B 991 9 v &
®1 9T Tl 2004-05 & ASHI AN & 3MHS! & AR 8.0, # T ST NG T | 590.03 A
et LT, SO0 H & | AT IE bS] P SART € | = Hewli & Ta bl A ff 9 © |
0 B e § | W B AiERt gARET 1 &1 199 9ie & AW 9 fHw g | ffiga
@ # w @, o vd ifa &1 ened At whe € A g8 s dw wW R 9dar § 1 @Ldiua g
T A BT THAF MR 7 | ARy g @E T8 a2 A1 59 A B A9 9 A B AR
firet ar |

IR gow # .N.gd. A 957 TS © | 2002 B A€ RS TE gam | 2007 H g9 gaA
1 RIS 8T =Y o <ifeh RASH & q7T A & & Al gR1 (0 IR Al Dl AT B
foran @ | M U9d 7P 8, AOR € WAl 8, Sae a9 dLdid. & A 8 e S e,
IEN &, S T Qv g H T8 T | Al &1 Ry g W 2007 § T2 G PR @R
T T iR oSt W 2002 B & GA & AT & | Dm B ARG Arorral BT AER ALGT.
A T | @ g TAd a0 g A Arerelt o1 a ff Tor dnn & gl § S | Wi § fe
39 A fLdga g B IS a) JTeiy T8 & a8 ol
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HAEIGY, JUEIHT & dRaFD! ® foy A O #5 SY 9 =g 9oic § 74 WG B
FOMBT BRSPSl SRATGel fSETE & Sue! R aNie &1 U &7 8 | o & aid el §
ur, facrelt, gse, R, @ onfe qoaqa gl &1 e Jeiiad d1 Rad! § RER B
ATiERY feet &1 T8 T 37eH BT € |

ey, fam w5 Sft 3 aoie & SR 77 W o) R & 5 3w B gRen & A B awsin
TE A IR | SEEl B G A D A T RS GRE b AG W W G DY BAT MMS A A
T T | g @ © A H 9 I YREING 33 WAl @ e B TS 7

HEIET Sf, W1 AR & qRED! AT & TS gonr & § | # b HIEAH A WHR BT
S 31T WHG & & IR deid & 56 g Al & ggeg R #Y &R emfia wRen
AR g W B! OETERT & P a6 W R Y JUIfad B § iR S8 BR SR W & a¥ 91¢ § Sofe
S 2 | S A TR 2 5 AR W @ RRie MR 9% UaksT dedd 9T ST ARy aen
59 83 & fory ey w0 & oruare @ el &1 oo - Smar =nfey arfe o Al &l TRe
el & A Al 39 GREr B AW ST W |

3T A # e AR 5 W o H TS & W T BT &S @ TR | o PR
TE U faeragd, gfreie ik dqfera auic 8, s 3 awis o g |

MR. CHAIRMAN: The Minister is going to reply at 3 o’clock. There are many
Members to speak. Each of them is allotted only five minutes. You have already
exhausted your time. Please take your seat. If anything is left out, please place it
on the Table.
SHRI R. THAMARAISELVAN (DHARMAPURI): Hon. Chairman, Sir, | thank
you for providing me with an opportunity to deliver my maiden address to this
august House. It is my proud privilege to speak on this solemn occasion.

Before | dilate on various issues confronting my Constituency, | must
heartily thank our beloved Leader, the hon. Chief Minister of Tamil Nadu Dr.
Kalaignar and the hon. Deputy Chief Minister Thalapathy Thiru M.K.Stalin for

giving me this opportunity to contest from Dharmapuri and enter this august
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House. It is a great opportunity in the Democracy to represent 15 lakhs of people
in this august House.

Mr. Chairman, Sir, my father, mother and entire family members are
staunch followers of the veteran rationalist Thanthai Periyar, Peraringnar Anna
and Dr. Kalaignar. My father owned a small tea shop in the remote village of the
most backward district of Dharmapuri, namely Elakkiyampatty village. He
committed his whole life for the cause of social justice. As an ordinary cadre of
DMK party and as a lawyer practising in the Madras High Court, | am very happy
to deliver this maiden speech on the budget presented by the hon. Finance
Minister.

Mr. Chairman, Sir, my first appreciation on the speech of the hon. Finance
Minister is that of a socialist pattern of society being reaffirmed through this
Budget. Till now the people were thinking that the corporate bodies and
industrial houses are focused in the Budget while small space was given for
popular demands. But this Budget is very much pro-democratic, pro-socialist and
pro-poor.

The benefit of the Education Loan Scheme could not be availed of by poor
students because many uncalled for conditions have been imposed by the banks
even though the scheme was very attractive when initially launched. When the
poor students were approaching the banks, their request for education loans were
rejected arbitrarily on the following untenable conditions:-

1. As per the conditions laid down in the Scheme, there is no need to furnish
surety for loans up to Rs.4 lakh. However the officials of the banks expect some
property as security even for sanctioning an amount of below Rs.4 lakh.

2. If there are any arrears in any subject in the 1% or 2" year, that student’s
request for the loan for the next year is denied which resulted in discontinuation of

the course of the student for non-payment of necessary fees.
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3. The parents are compelled to pay the interest on the loan even before the
completion of the course. In some Banks, the parents are compelled to remit the
entire loan amount before the completion of the course in such cases.

4. If the loan amount is more than Rs.4 lakh, some banks are not ready to
accept the agricultural lands as security and they blindly refused to grant education
loans for reasons best known to them.

How can we expect an agricultural family to own non-agricultural
property? Moreover, if this is the situation of the students for getting the education
loan from the banks, how can they complete their course? | feel that there will be
attempt to suicide cases just like agriculturists committed suicide due to their
inability to repay the debts. Because of these unwanted conditions put forth by the
bankers, the very object of the Government itself is defeated. Hence, | would
request the hon. Finance Minister to remove all these lacunae and issue very
strong guidelines so that the poor students are not disappointed for getting better
higher education.

Literacy Mission for the rural masses should be given a major boost
and monitoring of the expenses for education of the poor should be done regularly
so that the fruits of improvement of literacy rates are achieved as planned. The
Rural Health Missions should be accelerated and possible health initiatives should
percolate to the under privileged classes of the society across the country. The
funds should be evenly disbursed based on the ground realty. Accountability of the
concerned Agencies should be strictly monitored.

Dharmapuri is the Most Backward District in Tamil Nadu and the time has
now come for serious introspection to develop industrial base. In the Budget

Speech, the hon. Finance Minister has promised to locate one Handloom Mega

Cluster in Tamil Nadu to preserve the magnificent textile traditions _—{ comment [KMR25]: Cd by e2

Since, in my constituency, more than 25,000 people are dependent on the
Handloom Industries for their livelihood and the District is located very near to the

Bangalore City and the Junction of Karnataka, Andhra Pradesh and Tami Nadu, it
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will be very beneficial for marketing through this area. That apart, it is well
connected by National Highways, Railway Stations and Airport within the
reachable distances. Hence, | would request the Government to locate the
Handloom Mega Cluster in my Dharmapuri Constituency so that the local artisans,
semi-skilled workers and local labour force are provided employment
opportunities and our Most Backward District will also become forward.

I would like to point out that after the announcement by the hon. Finance
Minister in the Budget regarding imposition of Service Tax on the Legal
Profession, some of the Bar Associations are on the agitational mood. In the
Budget Speech itself it has been clarified that it is not applicable to individuals but
it is applicable only for Law Firms and corporate clients. | find from the Press
report yesterday that some Law Firms are preparing to get the individual vouchers
of the corporate clients to escape from the Service Tax Net. Hence, | would
request the hon. Finance Minister to remove the Service Tax imposed on Legal
Profession since the Law Firms are recent development by the Indian Lawyers.
When the system is strengthened to the level of Foreign Law Firms it can be
thought of.

An amount of Rs.500 crore is allocated for rehabilitation of internally
displaced persons and reconstruction of the Northern and Eastern Areas of Sri
Lanka, even though our hon. Chief Minister of Tamil Nadu has requested the
Centre to allocate Rs.1000 crore.

This is like feeding a piece of food grain to a hungry elephant. In Tamil, we
say, “Yanai pasikku salappori.” This is also like *“giving pittance against
expectations and like plenitude from your end.”

Anyhow, we welcome the sincerity of the Government for the welfare of
the Sri Lankan Tamils. Even though enough funds have been earmarked for the
benefit of minorities and weaker sections, the funds for dalits’ improvement have
been neglected and there should be uniformity in allocation of funds for all weaker

sections of the society.
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Our hon. Chief Minister has welcomed the Budget saying that it is a
balanced one and takes care of every aspect of development. | do not hesitate to
mention that the dynamic leadership of my party leader Dr. Kalaignar has become
a beacon for me to emulate throughout my life. He is not only the torch bearer of
my party but also a selfless and steadfast leader of the masses.

In the end, | once again thank the hon. Speaker and the House for the
patient hearing and | do hope that my concerns will be taken note of for tangible
action in a time bound manner.

| take this opportunity to say that my only endeavour will be to completely
change my backward district into a forward district in the time to come and I rise
to support the Budget 2009- 2010.
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*3ft Se uam Rig (eimae): § goic TAE & SR BT Uit &F 3R A
I & U ol A @ @1 g | A A fa| wE St @ qurg o
e g 6 I fFaml & forg S dommt & dfd o, B &S R W
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WRY & &F W, e & &7 H R W H s A & Y S =R
IUAE RIS B, 98 WHART T | g9a AifaRew # fraes s argm &
fpari @1 g # Wi fher & IR Al et off Sl aoe 4 7
Yed & dy & # o RRGE qR U9 greiEre fren et ®, 7 agd oy
foram | gf uril & <21 H qgd A 8, d WA Hom b feami @1 fgu
T & o IRd e ¥ SS9 R AR S g WY | 39
Rrars e & urt A1 qe & il B At 9gd T=d 8 |

T U 1987 &R & WReg & IR Ioic # 9gd g1 fewn faan wn
T U WY gRYT Iude M U9 gRaR oM vd waemsd &
FRIAY R HTH! 9 A1 ST 2 | 3R God © 99 JaR-JAR & IRAR
o & &3 § S uRaR U@ =1 & 916 aRaR RS oo § S
e SRS JUSTE BRI OMY U4 a2 & g 81 W SN DRIl H 7T A
I URAR BT T d=d1 B & A W Hehar & Sy |

AR IS TR BB HM 81 I8 & | Gfh 78 Yaer H 81 Bl WHR 1

* Speech was laid on the Table.
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[aoTell @1 BT 98d WRE R W § AU S ARBR DI el I &
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T goic H dgESl ¥ TSRART AR W el & & ot &1
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A fad w5 S 9 o 2 fF W 39 wRaEl R AMRagds AR
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JALT. B IWBR §R U Joic BT FAST B §U SAD! STedall S

i P 9gd 9918 Ud g=IdIg o1 A8l § |
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*SHRI ARUNA KUMAR VUNDAVALLI (RAJAHMUNDRY): Thank you, Sir,
for giving me this opportunity. | specially thank Prime Minister Manmohan
Singh, UPA Chairperson Smt. Sonia Gandhi and Finance Minister Pranab
Mukherjee for presenting this fantastic budget. 1 also thank them for raising
minimum wages to Rs.100 per day in 100 days employment guarantee scheme,
which will transform the lives of rural poor. The way the National Rural
Employment Guarantee Scheme is being implemented in the state of Andhra
Pradesh, it may be taken as a model for implementation through out the country.
Saving accounts in Banks are being opened in the name of beneficiaries of this
scheme and where there are no banks, accounts are being opened in Post Offices.

So, that the wages can be deposited in the accounts of beneficiaries directly.*

*....* English translation of this part of the Speech was originally delivered in

Telugu.
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For the convenience of the hon. Members, | would like to speak in Hindi
and English, because nobody is using the microphone.

We need a lot of money for that programme because there is no limit for
this NREGA programme. Anybody can come and enroll their names; we have
given a challenge to the nation by saying that we will pay Rs.100 for 100 days,
giving Rs.10,000 to each family in a village, to those who is ready to take manual
labour.

This is a wonderful programme and for this you have to generate money. |
wonder whether this Government will be able to do that with the same mechanism.

I would like to bring to the notice of the House an instance. In November
2006 | brought out one of the biggest scams in India. An individual, violating the
norms of the Reserve Bank, was collecting deposits from public to the tune of
Rs.2,600 crore. This was brought by me on 6™ November, 2006 but till today no
action could be taken against him because he has taken shelter under the umbrella
of the courts. | do not understand what the Departments, particularly the Income
Tax Department, ...* are doing. At my instance when the courts gave a notice to
this particular individual, he went to the court and obtained a stay on 28" January
2008. Sir, 18 months have passed since then. What the Income Tax Department
is doing? Can anybody go to the court against a notice given? A notice saying,
‘Rs.1400 crore were to be collected from you, show cause and bring the records
from 2001 to 2006’ was given. That particular individual went to the Court and
obtained a stay. What the Income Tax Department has done in these 18 months?
Had he been a small man what they would have done? Since he is a big man, he
holds the biggest newspaper in Andhra Pradesh, holds 13 news channels in the
country, nobody is able to even figure him.... (Interruptions)

St AT AR Y@ (W) 39 )8 $ 91d T8l gl (auT)

* Expunged as ordered by the Chair.

Comment [p26]: Cd F2
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MR. CHAIRMAN: Please sit down.

... (Interruptions)
SHRI ARUNA KUMAR VUNDAVALLI : Sir, this is a serious matter and these
people are responsible. They are protecting the financial frauds... (Interruptions)
MR. CHAIRMAN: When the hon. Member, Shri Aruna Kumar is speaking why
are other Members standing?

... (Interruptions)
SHRI ARUNA KUMAR VUNDAVALLI : According to the Reserve Bank Act he
has to pay Rs.5200 crore This particular man is being protected....
(Interruptions)
MR. CHAIRMAN: Any allegation made against a particular person cannot go on
record. But since he has not taken any name and is speaking in general, I cannot
do anything.

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): He has not mentioned any name. Why are you
objecting to it?... (Interruptions)
MR. CHAIRMAN: He has not mentioned any name.
SHRI V. NARAYANASAMY: He has not mentioned any name. If he has
mentioned any name, you can object to it. Why are you unnecessarily trying to ...
(Interruptions)
MR. CHAIRMAN: Nothing except Shri Aruna Kumar’s speech will go on record.

(Interruptions) ...*
SHRI ARUNA KUMAR VUNDAVALLI (RAJAHMUNDRY): Sir, this whole
thing is with regard to the Budget and without money how can you pay? You

have to collect money. Look at them? When | am speaking, they are disturbing

* Not recorded.
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me. This is why | wanted to place it before you. These people are objecting to the
law taking its own course of action.
MR. CHAIRMAN: Please wind up now.
2 3PV AR JSEeett [ A JATSall S S 3fY T A LK. (@)
MR. CHAIRMAN: Do not bring in his name.

... (Interruptions)
it IV FAR Jerdedtt . § 99 Al <@l gl... (aEm)
it AT AR | smearh St BT AW forn B (araEm)
3 IV PR JSlEacell . H 99 dIc @ g AR I§ Rprs A ©l..(xagr) At that time he
was being focused as the next Prime Minister.... (Interruptions) He was being
focused as the next Prime Minister.... (Interruptions)
MR. CHAIRMAN: Hon. Member is not here. Do not bring in his name. It is not
correct.

... (Interruptions)
SHRI ARUNA KUMAR VUNDAVALLI : § w9 aia <81 g1 You cannot stop me
from saying the truth. ‘Satyamev Jaytey’, that is the Parliament. So long as | am
speaking truth you cannot object me.... (Interruptions)
MR. CHAIRMAN: So long as you are not taking any name, it is all right.

... (Interruptions)
SHRI ARUNA KUMAR VUNDAVALLI : If | am telling anything untruth, I will
keep quiet forever. When | am speaking truth you cannot... (Interruptions) | am
speaking truth and this is on record.
MR. CHAIRMAN: Please sit down. You have mentioned whatever you wanted
to.

... (Interruptions)

* Not recorded.
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SHRI ARUNA KUMAR VUNDAVALLI : My request to them would be,
hereafter do not do it. Let the law enforcing people enforce the law, collect the
money... (Interruptions) How can different schemes be implemented if big people
are not made to pay the taxes?... (Interruptions)
MR. CHAIRMAN: Whatever you wanted to say, it has already come on record.
Those portions which cannot go on record will not be recorded. You have taken
more than ten minutes. Therefore, please wind up.

... (Interruptions)
SHRI ARUNA KUMAR VUNDAVALLI : Lastly, Sir, let the rivals of this

democratic system who are supporting financial frauds realise that e=f wifa ?@T—T/L ~_{ comment [R27]: cd. by g2’
You go with dharma, you will be protected and if you go against dharma,

you will be destroyed and you will be dislodged.
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* sfitwcht Srasfias wed (AREON) ¢ WRER AT AT THET AToHI, ORI
g H R fIwd ot agegd (FecioRus) Ao 7 |
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=l
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T 99 1946 H IS [ T T |

39 AT BT R 5 e, 1961 ¥ Sl 99T & WFHAT .
STATEREAT g% & HR HAAT § ol o7 |

Yg ASH < b URgH B [AWR AEYSY, HERE, YORME AR
RIS 58 & AT &5 DI AT BHRA dlell qaAss Aol & |

WRER RIAR AT F9¢G )R FHer Rl & Farm § Ra g | 991
T BT IR 3R Ve "'w M © safey Ay <t 9T | 3%
T YA B |

9 AT & QO B 9 ORI & 26 foral § ¥ 12 Rt 7 Rm
4000 AT & HAG 18 G TR ¥ Al Surer & # R gl Suae

BIs SUH S8 ¥ foiva: foaR sroauma fadr 2 |

SR H YA TR SR SR S Y 3iR 8xege AT arel fratl
H HRAGT 2,25,000 TR AR D1 ff Tt & Glwm Iueer w=1g g |

* Speech was laid on the Table.

9 AN ¥ 1415 WA Id [9gd AT HRA B FAOH ©

fheTeTel I8 ATSHT 1330 STdl fIefd ST R &l &l [ © |
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S AT 9 500 FETE fAsTel SareT god ga 2 |
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T BT AT I 31T Bl f[Aer o e 3t 3R Srdid 9ot e SR
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7 BNANI, 2008 & o B WRBR & S GHI B TEHIT STol AATEH
3 S 7 Uh WIRY THRIAD IMMH BRb < DI 14 STl AToR_IT Bl
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ST AT B 39 WIRY AR H WRER IRIGR AN Bl FHIfase
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HY TH9 979 I8 2 5 A= goie § ff S ISR IR AT Bl
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=g o e |
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Hon. Chairman
Sir, price rise, poverty and unemployment are the three big problems in our
country. In order to do away with these, we need to focus more and more on
agriculture. Though Hon. Minister of Finance has increased the allocation in the
budget and has also announced certain rebates and concessions, yet the
agriculturists are a distressed lot. Gradually land under agriculture is shrinking,
productivity is going down. Rainfall is not adequate, irrigation facilities are not up
to the mark, dams, lakes and canals are drying up due to lack of proper planning
and management. We also find that the farmers are not getting the remunerative
price for their produce as a result of which agriculture is becoming a loss-making
profession. People are now less attracted towards agricultural activities. Prices of
commaodities are shooting through the roof and common people are suffering. We
have been talking about alleviation of poverty but to no effect. Therefore we
cannot call this budget a budget for all.

Number of schools and colleges in the country has increased, rate of
literacy has increased, academic institutions, medical colleges, engineering
colleges have touched international standards. But the irony is that only children
of the wealthy families are being able to study in these institutions - ordinary
students are not getting admission. The schools and colleges are mostly private.

These are running as business houses. Thus the development in the
educational sector is confined to the haves while the have nots are deprived of
quality education.

We find rampant privatization in railways, health sector, educational sector.
A time will come when the government will be taken over by these business

houses - all policies of the government will be decided upon by the entrepreneurs

*English translation of the Speech originally delivered in Bengali .
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while the government will just remain a paper tiger. It will only look after the law
and order situation in the country - the economy will the regulated by private
companies. We are gradually moving towards such a future. So I cannot support
this budget.

The retired employees of the central and state governments depend wholly
on their pension funds. But privatization is creeping in slowly into this sector also.
The money is invested in the share market thus indulging in high risk. Profit or
loss - has to be borne by the people. We can see that the nominal rebate given in
the income tax is not helping the salaried people much. On the other hand, the rate
of corporate tax remains unchanged with some more tax concessions. This is
again serving the interest of the well-to-do. It is true that certain services have
been proposed and some allocation have also been made. But that should not lead
us to believe that this is a pro-poor budget. It is extremely difficult to say how
much the common people will benefit out of it. This infact will result in more
poverty, more unemployment and more price rise. Price of patato is already
touching Rs.16-17 per Kg. but the farmers do not get their due.

I would just raise another issue before concluding. Through you | would
like to know from Hon. Finance Minister that what the current status of the Tista
project is. Hon. Minister of the previous government Shri Priya Ranjan Das
Munshi had nationalized this project of North Bengal but in this budget, not a
single penny has been earmarked for this. | would like to know whether the
Central Government has taken over this project or not. AIIMS was also to be set
up in Raiganj - what happend to that? | would be glad to get the reply from Hon.
Minister in this regard.

I thank you Sir for allowing me to take part in this debate and conclude my
speech.
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SHRI NAVEEN JINDAL (KURUKSHETRA): | rise to support the General
Budget presented by the hon. Finance Minister, Shri Pranab Mukherjee. |
welcome the statement made by the hon. Finance Minister regarding making all-
out efforts to achieve and sustain a nine per cent GDP growth. Before the
unprecedented global financial crisis and economic slow down, our country had
been achieving nine per cent GDP growth rate. Even after the financial crisis, we
have been able to achieve 6.7 per cent growth rate due to the wisdom and the
astute planning of our leadership, especially of the hon. Prime Minister and the
hon. Finance Minister, Shri Pranab Mukherjee.

I welcome the statement of the hon. Finance Minister to deepen and
broaden the agenda of inclusive growth. This will include the Government efforts
to ensure that benefits of growth will reach every individual, community and
region of our country.

The National Rural Employment Guarantee Scheme, which has been
extremely successful and popular has already covered 4.47 crore households till
the year 2008-09. In the current year, it is being expanded further and the Budget
for this has been increased by 144 per cent. | particularly welcome the NREGS II,
which will ensure durable asset creation, use of information technology and
convergence of the scheme with other schemes relating to agriculture, forest,
water resources, etc. This will be launched on the 20" of August which is
coinciding with the birth anniversary of our former Prime Minister, late Shri Rajiv
Gandhi. | welcome the statement of the Government to reduce the proportion of
people living below the poverty line to half by 2014.

We have been independent for more than sixty years. It is high time — it is
everyone’s responsibility — that we must reduce the level of poverty in our
country. We must make the people of our country more prosperous.

I am delighted by the determination of our Government to make the country
slum-free in the next five years by implementing the Rajiv Awas Yojana. In the

movies also they depict the slums of India. It is a matter of great shame for all
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Indians. So, we all have to make efforts to provide proper housing for the urban
poor and homeless.

I welcome the allocation for Indira Awas Yojana, which is being raised by
63 per cent and the allocation for Pradhan Mantri Grameen Sadak Yojana by 59
per cent, to Rs. 12,000 crore, as these are very popular schemes.

I would like to suggest, through you, to the hon. Finance Minister that we
really have to strengthen our social security scheme. We have to have some
pension schemes, especially for disabled, and mentally and physically challenged
children. It is because we see in the villages there are children who keep on
suffering and there is no scheme really for them. We need to have a scheme for
them.

I am very happy to inform the House, through you, that in 2007 | had
moved a Private Member’s Resolution in the Lok Sabha demanding that the
Government should bring out a comprehensive policy to ensure food security and
nutrition for all the citizens. Hon. Members cutting across parties had supported
the Resolution. | had even apprised the hon. Chairperson of UPA, Madam Sonia
Gandhi, about the contents and significance of the Resolution which she
appreciated.

I am very happy that the Government is now coming forward with the Food
Security Bill. The basic and the most important thing that we can ensure for our
people is three healthy meals in a day. | hope that the Bill will be introduced in
the current Session of the Parliament. The Government had promised to give
wheat and rice at Rs. 3 per kg. | feel that rather than giving subsidised food
grains, we must give subsidy in the form of food coupons or direct cash transfers
into their bank accounts. We all know that there are major deficiencies in our
public distribution system. There is a lot of corruption also. This has been
admitted by various Governments also. When we talk about the third challenge,
the challenge being improving the delivery mechanism, we have to ensure change.

If we continue to do the same things which have not really succeeded in the past,
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then we cannot expect any different results by continuing the same scheme. If you
want the delivery mechanisms should improve, then we also must change the
schemes. Internationally, the world over, they do not keep on giving cheaper
kerosene or cheaper rice. ... (Interruptions) We will have to change our mode of
giving the subsidies. It can be in the form of direct cash transfers because that is
the only way we can weed out corruption and we can improve the things.

I also welcome the proposal of the Government for the agricultural sector to
move towards a nutrient based subsidy instead of the current product pricing
regime. It is a very welcome step which will help the farmers to use innovative
products and even organic manures.

Similarly, as | said, the products like kerosene are highly subsidized and a
lot of time it is being used to adulterate petrol. This will also stop if we start
giving direct subsidy into the hands of the consumers.

Sir, I welcome the setting up of the Unique Identification Authority of India
and induction of Shri Nandan Nilekani as its Chairman. | think this will be very
successful in our country. We really need these national identity cards and this will
serve that purpose.

Sir, in the defence sector, | would just like to add one thing. We have to
improve the quality of arms and ammunition and equipment which are being
provided to our Armed Forces and paramilitary forces. At present, some of the
small arms being produced by the Indian ordnance factories are amongst the worst
in the world and which has to improve.

Sir, 1 would really like to thank the hon. Minister of Finance and the hon.
Minister of Defence for giving One Rank One Pension to all the ranks and all the
Officers. | am grateful to both of them in this regard.

Sir, now, | come to sports. | am a sports person. | am a member of the
National Shooting Team also. ... (Interruptions)

MR. CHAIRMAN : When you were speaking, the Sports Minister has come to the
House.

Comment [r29]: Contd. By L2
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... (Interruptions)
SHRI NAVEEN JINDAL : Sir, within one minute | will sum up everything. |
would like to point out here that we are hosting the Commonwealth Games which
is a unique opportunity to showcase India. 1 am very happy that the hon. Minister
of Sports has just walked in. So, Sir, please give me only one more minute. Itisa
great opportunity for us. | appreciate that the Government has increased the
allocation for the Commonwealth Games. We have to ensure that India achieves
number one position like China did when it was hosting the Beijing Olympic
Games. Sir, through you, | would like to request the hon. Minister of Sports that
the Government must give 150% weighted deduction to corporates.
(Interruptions) Sir, I will conclude within one minute. | am just summing up. The
Government must give 150% weighted deduction to companies which promote
Olympic sports.

Sir, | have to conclude my speech with only two more points.

(Interruptions)
MR. CHAIRMAN: You please mention only one point.

... (Interruptions)
SHRI NAVEEN JINDAL : | would like to say something about MPLAD Scheme.
I am speaking on behalf of all the hon. Members of the Parliament over here. Sir,
under MPLAD, only Rs. 2 crore have been provided for the last more than seven
or eight years. A sum of Rs. 2 crore, what it used to be seven or eight years back,
is not the same today. ... (Interruptions)
MR. CHAIRMAN: If you do not conclude now, then your colleagues will not get
chance to speak.

... (Interruptions)
SHRI NAVEEN JINDAL : So, | would request the hon. Minister of Finance to
increase this amount from Rs. 2 crore to Rs. 5 crore as far as Lok Sabha Members

of Parliament are concerned. But so far as Rajya Sabha Members of Parliament
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are concerned, since they do not represent any constituency, it should be kept at
the same level. ... (Interruptions)

Sir, I am on my last point. In the duty free shops at the airports, as you
must have noticed this, they did not use to accept Indian currency. They wanted
dollars, pounds etc. But when we go to other countries, they very happily accept
their own currency. After a lot of efforts of five years, they have started accepting
Indian rupees from the Indians. But the foreigners when they are going back are
left with the Indian rupees. It is a matter of regret shame actually that we refuse
to take our currency. We must change this.

Sir, with these few words, | would like to thank you for giving me this

opportunity to speak on the Budget. | support the Budget.
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* SHRI P.K. BIJU (ALATHUR): | would like to place my comments,
suggestions and recommendations on the general budget placed by the
Hon’ble Finance Minister.

The first budget of the UPA’s second stint in power has failed to deliver on
the promises and needs of the common people. This budget was all the more
important because it was to be the first budget after the economic slump
unfolded itself in the world economy.

While the Economic Survey of the government itself noted that the crisis
has had a huge effect on the Indian economy, especially in areas like
agriculture, the measures announced in the budget fall far short of what was
required. The total expenditure is slated to increase by a mere 2% of GDP
only, essentially to meet non-developmental expenditures like interest
payments and implementing sixth pay commission recommendations. It is
obvious that such half hearted measured will not be able to provide the
required stimulus or relief to pull the economy from the downturn. While
certain steps like increasing the stipulated minimum wage in NREGA to Rs.

100 should be welcomed, the increased allocation of just 2350 crore is not

* Speech was laid on the Table.



14.07.2009 170

sufficient to meet the requirements to provide relief. The government has
also backtracked on many of its earlier commitments especially in the social
sectors.

In case of education as a whole, the total budgeted expenditure in this
year’s budget for education is Rs. 44528 crore which is 4.4% of the total
expenditure of the budget. This is much below the demand of the student
movement in the country, that the expenditure on budget should be 10% of
the total budgetary expenditure. Even after 5 years of UPA rule and a fresh
mandate, the Congress led UPA Government has not been able to meet the
long standing demand of the student community.

One of the most shocking features of this budget is no allocation to
implement the Right to Education. The Government this year has decreased
the allocation on Elementary education as compared to the Budget Estimates
of 2008-09 (from 19777.50 crores to 19682.96 crores). However, compared
to the Revised Estimates of 2008-09, there has been an increase of around
Rs. 200 crores. However, what is shocking is that the Government has
decreased the allocation for both Sarva Siksha Abhiyan as well as the Mid-
Day Meal scheme. Particularly, for the Mid-Day Meal Scheme, the decrease
has been substantial. Such decrease in the fund allocated for the children of

the country is shameful. Similar non-seriousness is reflected in other social
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sector schemes like universalization of ICDS, which has been allotted only
Rs. 360 crore extra and only Rs. 100 crore extra allocation for social security
schemes for unorganized sector workers which constitute almost 95% of the
work force in this country. It is unfortunate that the Finance Minister has
given his stamp of approval to an increase in the price of food grains by
Rs. 1 per kg for Antodaya families and a cut in the allocation of food quotas
by 10 kg to BPL families in the name of the Food Security Legislation. None
of the promises made to women including the widow pension scheme has
received increased allocations.
The series of direct and indirect tax concessions in the wake of the global
economic crisis has led to the tax revenue forgone reach as much as Rs.
4.18 lakh crore in 2008-09. Rather than withdrawing these concessions to
enable greater resource mobilization and spending in critical areas, the
Finance Minister has chosen to extend these concessions for the entire
financial year of 2009-10. The abolition of the Fringe Benefit Tax and
Commodities Transaction Tax will also adversely impact tax mobilization.

It can be said that the UPA government has failed to honour the
mandate which was given to it by the people of this country who needed
immediate relief from the effects of the unequal growth which has been

there in our country and further deterioration which has taken place because
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of the economic crisis. There is also a glimpse of the Congress reverting
back to its neo-liberal agenda in the talk of “fiscal prudence” and
disinvesting of Public Sector Units which figure both in the Union Budget
and the Economic Survey. The UPA government’s main assumption it
seems is that it will be able to maintain its fine balance between pleasing its
neo-liberal allies and providing some relief to the people, by riding on the
growth tide which the Indian economy experienced in its first tenure. But
unless bold and strong measures are taken to provide both stimulus to the
economy and relief to those hit, the condition on ground is not expected to

improve.
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SHRI P. VISWANATHAN (KANCHEEPURAM): Hon. Deputy-Speaker, Sir, |
come from an ordinary Dalit family. It is indeed extremely happy to deliver my
maiden speech in the Budget Session of the 15" Lok Sabha. At the outset, let me
thank the Congress Party and its dynamic and able leader Madam Shrimati
Soniaji, the Chairperson of UPA and Dr. Manmohan Singhji, hon. Prime Minister
of India for selecting me as the candidate for Kancheepuram Lok Sabha
constituency and the people of my constituency for electing me as their
responsible representative in this House.

On this occasion, it is my duty to thank our most respected leader and my
mentor Shri P. Chidambaram, the hon. Home Minister and our young and dynamic
leader Shri Rahul Gandhiji, a source of inspiration to all of us, especially the
young MPs for guiding the UPA to come to power again and serve the nation. It is
widely accepted that based on the successful performance and good governance of
the UPA government and the impact created by its massive programmes like
NREGP, the introduction of the Right to Information Act, Bharat Nirman, Sarva
Shiksha Abhiyan, Indira Awas Yojana, Rajiv Awas Yojana and many other social
security schemes, the people of India have reposed their faith and once again given
their mandate for a secular and progressive UPA Government.

On this memorable occasion, let me also congratulate our hon. Finance
Minister Shri Pranab Mukherjeeji on his presenting a people-oriented, growth-
oriented 2009-10 Budget with more focus on the welfare of the downtrodden, the
marginalized and disadvantage sections of the people.

Mr. Deputy-Speaker, Sir, | represent Kancheepuram reserved constituency
which is newly formed after the 2008 delimitation and | feel proud to be the first
MP of the constituency. The name Kancheepuram immediately brings to one’s
mind the traditional hand-woven silk sarees, temples and a number of religious
activities. Every Indian woman feels high and proud when she wears a hand-
woven Kancheepuram silk saree as it gives her a graceful and auspicious look and

feel. | am sure that this statement will have the endorsement of all the 59 women
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Members of this prestigious House, which is the highest in number since
Independence and the House should feel proud about it.

Sir, now | would like to project the socio-economic status of the people of
my constituency, the majority of which are predominantly weavers. The handloom
sector of Kancheepuram is facing a gloomy scenario and needs the utmost
attention of our UPA Government to revive the dying handloom sector and
safeguard the weaving community. The traditional handloom weavers mainly
depend on the weaving profession for their livelihood. It is heart breaking to
realize that they start migrating to the urban areas for work. They even work as
coolies in many places. On this occasion, | recall the recent announcement of the
UPA Government’s 100 days agenda of the Ministry of Textiles in the interest of
the weaving sector. | trust that our hon. Minister Shri Dayanidhi Maran will see to
it that the weavers are benefited by this.

MR. DEPUTY-SPEAKER: Kindly conclude now.
SHRI P. VISWANATHAN : Sir, this is my maiden speech. So kindly allow me
some more time.

Sir, | request the UPA Government to draw a comprehensive plan to benefit
the handloom weavers so that one of the ancient and traditional industries of our
country could be saved and the weavers could be well protected. Such a
comprehensive plan could focus on providing interest-free and time-bound loans
at least for one year to all the sick handloom cooperative societies in my
constituency and waiving the existing debts of 61 silk weavers’ societies to the
tune of around Rs. 53 crore and re-issue new cash credit for them in order to save

about 15,000 weavers in my constituency.

_ {Comment [KS31]: (Cd. by 02)
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Hon. Deputy-Speaker sir, having been actively involved in student’s _—{ comment [Rs32]: Vishwanathanctd |

welfare activities during my college days and youth development activities after
my graduation, | have a special place in my heart for the youth in general and
Dalit youth in particular.

It is a known fact that most of the youngsters who are bright in studies are
unable to pursue higher studies due to financial constraints. Education,
particularly higher education has become more expensive and therefore many are
deprived of their opportunities. Therefore, there is a need for institutional funding.

Here 1 would like to make a special mention that our hon. Union Home
Minister, Shri P. Chidambaram, during his tenure as Finance Minister, made a
revolution by simplifying the process of education loan from the banks to the
students hailing from the poorest of poor. About 16 lakh such students at the cost
of approximately Rs.25,000 crore are able to pursue their higher studies due to his
initiative. He deserves to be complimented for this.

MR. DEPUTY-SPEAKER: Please conclude now.
SHRI P. VISWANATHAN : | would like to quote a Tamil saying in this regard:

“Undi Koduthor uyir koduthor,
Kalvi koduthor kadavulukku samamanor.”

I would like to translate this for the benefit of the House.

“Food-giver is life-giver.
Education provider is equal to God.”

I am happy that the bankers are liberal in granting education loan to poor
students. However, there is need for further improvement by the intervention of
the Government of India. There should be sanction of education loan at the lower
rate of interest to the economically weaker sections.

IuTeAH WRIGT : S a1 AN Rapre # &l S|
SHRI P. VISWANATHAN : Sir, I am concluding. Presently each bank is charging

a different rate of interest for the educational loan. This differential interest rate
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should be abolished and brought under uniform reduced rate of interest and waiver

of margin money throughout the country by all the nationalized and other

scheduled banks so that large number of poor students could avail this facility.
With this, | would like to conclude my speech by extending my thanks to

hon. Speaker and to everyone present here.... (sgaum)
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SHRI N. PEETHAMBARA KURUP (KOLLAM): Mr. Deputy-Speaker, Sir, thank
you for giving me this opportunity. | congratulate and whole-heartedly support
the marvelous Budget presented by our respected Finance Minister Pranab
Mukherjee. | also congratulate the UPA Chairperson Shrimati Sonia Gandhi. Our
Government led by the visionary Prime Minister Dr. Manmohan Singh is
committed to the welfare of this great nation. The Budget presents the aspirations
and hopes of millions of men and women who voted back UPA to the power.
United Progressive Alliance led by Sonia Gandhi has always put aam aadmi’s
interests forward and is committed to the social security and social justice to all
sections of the society. The Budget presented by our learned leader Pranab
Mukherjee carries the road-map to prosperity and welfare of this great nation.

I must congratulate first the respected Finance Minister for providing loan
to farmers at the rate of 7 per cent and greater allocation of loans to farmers, who
are the backbone of this nation. While congratulating you in this regard, | must
also make a demand to the Government for strict monitoring for ensuring of the
loan disbursement by each bank. We must ensure that the banks and the
bureaucracy are implementing the welfare measures of the Government to reach to
aam aadmi. | must appeal to the Finance Minister to have a personal monitoring
of the success of this scheme on monthly basis.

Our Government has taken a historic decision to provide subsidy on
fertilizers directly to the farmers. | must congratulate Pranab Mukherjee, Prime
Minister and UPA Chairperson Sonia Gandhi for this historic decision. While
appreciating your great initiative, | must also caution the Government for chalking
out the plans in a people friendly manner. | am not blaming bureaucracy, but |
must tell that sometimes the welfare measures announced in New Delhi are not
reaching the grass-root level due to the ‘snail pace’ attitude of the Government
machinery. | hope the Government would take all measures and make this historic
decision in a transparent way and the benefits would reach to the farmers as early

as possible.
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Some Members had already made complaints that in some States the BPL
List is prepared on political lines. | would urge upon the UPA Government to
ensure transparency and give instructions to those States to rectify these
complaints. Sir, our Government’s Food Security Act may be hampered if there is
any discrepancy in the BPL List. We should give strict instructions to the
Government officials for taking benevolent attitudes in preparing the BPL List.

Pranab ji deserves congratulation for giving more allocations to NREGA,
Bharat Nirman and National Rural Health Mission. | know that the Government is
preparing another flagship programme called “National Urban Health Mission’. |
must appeal to the Government for the implementation of this great noble venture,
which caters to the wishes of millions of urban poor as early as possible.

I am representing the Kollam constituency of Kerala State, the most
southern part of India. | would like to take this opportunity to highlight certain
demands of this region as well as the State. | am appealing to the Finance
Minister for allocating more funds for the modernization and infrastructure
development of the public sector company, Indian Rare Earths. Sir, we should
consider the development and modernization of Titanium-based industries in the
wake of global meltdown. Dear Pranab Da, | hope, you would show kindness to
these companies.

I am congratulating the Government for announcing innovative measures
for the upliftment of the textile industry. This industry, where millions of workers
are engaged, needs a special care. You have given care to boost the textile
industry in the country. Like several National Textile Corporation units, one unit
is also in my constituency in sick position for the past decade. | am appealing to
the Government for the renovation and modernization of Parvathi Mills in Kollam.
Several hundreds of workers are in misery. We must show mercy to these
workers. | hope that a kind decision for the renovation of Parvathi Mills would be

taken by the Government.
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My constituency, Kollam is the prime area of cashew industry, which
brings billions of foreign exchange to the country, and lakhs of men and women
are engaged in this industry. Global meltdown has also affected this industry. |
am appealing to the Government to announce stimulus packages to the cashew
industry and also chalk out welfare measures to these lakhs of workers engaged in
the cashew industry as well as to the poor people who are engaged in coir and
fishing fields.

With these humble requests, | conclude and thank the Chair for giving me
this opportunity to raise these pertinent issues. Once again | am congratulating
and supporting the Aam Admi-oriented Budget presented by Pranab Da. Thank
you.
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DR. MIRZA MEHBOOB BEG (ANANTNAG): Sir, we have been hearing very
healthy discussions on the General Budget presented by the hon. Finance Minister
of the House. | am here to speak in favour of this General Budget.

Sir, I will be very brief. Straightaway | will try to focus the attention of the
Government, through you, Sir, to my State, that is, the State of Jammu and
Kashmir. Luckily, the Chairperson of UPA, Madam Gandbhi is here.

Sir, the State of Jammu and Kashmir is very rich so far as its revenue

generating capacity is concerned.
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If you look at the natural resources, water resources of the State of Jammu
and Kashmir, the Almighty has endowed the State of Jammu and Kashmir with
huge water resources. But unfortunately, because of a Treaty, which is known as
the Indus Water Treaty, which was signed way back in 1962, we have no control
on our own water resources, and the water, which was endowed upon the State of
Jammu and Kashmir by the nature, just flows to the territory of Pakistan, and we
have no control. Had we got any control on our own water resources -- | want to
bring it to the notice of the Government — not only the State of Jammu and
Kashmir would have been self-sufficient in power generation, but it could have
given it to the rest of the country also. So, if that Treaty cannot be scrapped,
because it being an international treaty, | would request the Government of India
to have a look at it and compensate the State of Jammu and Kashmir and also ask
the Government of Pakistan to compensate the State of Jammu and Kashmir
hugely for the loss, which we are facing because of this Indus Water Treaty.

Sir, the State of Jammu and Kashmir, the crown of India, should be looked
after well because there is political alienation. If we concentrate and focus on
economic health of the State of Jammu and Kashmir, it can take care of the
political alienation also.

Sir, I belong to South Kashmir. 1 represent, Ananatnag of Kashmir Valley.
If we talk about tourism, we only know one place in the entire South Kashmir,

which is Pahalgaon. It has a huge potential so far as tourism is concerned, it can
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fetch us huge foreign exchange if we concentrate on it. We have places like
Achabal. If I am not wrong, waterfall in Aharbal, is in South Kashmir. We have
Kokarnag; we have Achabal. We have many places. But we do not have the
infrastructure. We do not have the road connectivity to these places, which can
fetch the entire country huge foreign exchange. Therefore, | would like to request
the Government of India to give the infrastructure, to give the basic facilities. To
focus more on this, | would say, if we could be given a domestic airport in South
Kashmir because there is a huge yatra rush also in South Kashmir, as the devotees
go to the revered Amarnath Cave. So, it has a huge potential. It has pilgrim
potential as well as the tourism potential. So, we can generate huge revenue from
these sources.

Sir, I would like to say that it is not only the tourism, we have Kashmiri
silk, Kashmiri carpet, Kashmiri agriculture, Kashmiri horticulture, Kashmiri
floriculture, which have a huge revenue-generating potentials. Not only that, in
Jammu and Kashmir, particularly, in Kashmir, there is a huge unemployment. A
large number of youth are lying idle; they have nothing to do. | would like to
request the Government of India to give us a special package, which will address
the unemployment issue of the State of Jammu and Kashmir, particularly, in
Kashmir The only job providing opportunities to Kashmiri youth is through the
State Government, and the State Government cannot take care of them.
Therefore, | would request the Government of India to give special attention,
special care to the State of Jammu and Kashmir, which is the crown of India.

With these words, | conclude.
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SHRI ABDUL RAHMAN (VELLORE): My sincere thanks to the hon. Chairman
for having given me an opportunity to present my views on the Budget 2009-10
delivered by our hon. Finance Minister, Shri Pranab Mukherjee.

At the outset, | shall state that the enlightenment of the Budget has
undoubtedly offered a form of pragmatic insights and in turn, it has gained and

received constructive response by all categories of people all over the country,|
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As our country is facing a lot of innovative challenges, it is found necessary
to build unified approach with the positive support irrespective of political
differences. Here, | would like to record my sincere appreciation for the greenish
initiatives taken in the Budget for the year 2009-2010 towards a new era.

Some salient and key features of the Budget had attracted me very much. |
would like to appreciate it by pointing out some of them. The Budget has proposed
for reducing the proportion of people living below poverty line to less than half
from present levels by 2014. Agriculturists are the main backbone of our Indian
economy. The Budget has proposed for the growth of Indian agriculture at an
annual rate of four per cent. The Budget has proposed to increase the investment
in infrastructure to more than 9 per cent of GDP by 2014. The Budget has
proposed to support the Indian industry to meet the challenge of global
competition and sustain the growth momentum in exports.

Mr. Deputy-Speaker, Sir, in agriculture the target of credit flow to the tune
of Rs.2,87,000 crore is already in action. Now, it has been increased and set at
Rs.3,25,000 crore. Along with that, the short-term crop loan up to Rs.3 lakh per
farmer at the rate of seven per cent interest is continued. It is well appreciated.
More than that, one per cent incentive for repayment of the settlement in schedule
is really welcome. Under the Agricultural Debt Waiver and Debt Relief Scheme,
those farmers, who are having more than two hectares of land, can pay 75 per cent
of their over-dues till 31° of December, 2009. It is really welcome. But | appeal to
this august House that we are considering here the farmers who are having more

than two hectares of land. What about the farmers having less than two hectares of
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land? There are so many small levels of agricultural mannerisms. Definitely, |
humbly request this august House to re-consider this and extend the facility to all
sorts of agriculturists, irrespective of the hectares of land or any other land that
they are having.

Under NFSA, National Food Security Act, the families living below the
poverty line are entitled to have 25 kilos of wheat or rice per month at Rs.3.
Really, this kind of a declaration is very much a welcome one. But as far as Tamil
Nadu is concerned, we can humbly and proudly say that the hon. Chief Minister of
Tamil Nadu, Dr. Kalaignar Karunanidhi has announced one kilo of rice at Re.l.
Why not such kind of concession be proclaimed from the Central Government
also?

The low level of female literacy continues to be a matter of grave concern.
The National Mission for Female Literacy has been launched by focussing
minorities, Scheduled Caste and Scheduled Tribe people. In my constituency,
Peranampet is an area which is having 60 kilometres radius but it is not having the
facility of any women college. So, | humbly appeal to the Government for the
formation of a women college in Peranampet.

MR. DEPUTY-SPEAKER: Please conclude.
SHRI ABDUL RAHMAN : Sir, this is my maiden speech. Please give me one or
two minutes to conclude my speech.

For Multi-Sectoral Development Programme, Rs.1,740 crore has been
allocated for the minorities. This is really not sufficient. Rajendra Sachar
Committee has exposed the ground reality and the matter of pragmatism in this
country in all respects and in all fields. The Government of India should
concentrate more on implementing the recommendations in various fields by
giving adequate funds. So, this amount of Rs.1,740 crore is really not sufficient,
not enough.

I could recall the undaunted voices of our late Muslim League leaders,

Quaide Millath  Mohammad Ismail Sahib, Ibrahim Sulaiman Sait, Ghulam
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Mohammed Banatwalla Saheb and Sirajul Millath Abdul Samadh Sahib on this
floor for minority issues and for Scheduled Caste and Scheduled Tribe people.
They had raised their undaunted voices for the progress of the minorities and
Scheduled Caste and Scheduled Tribe people.
MR. DEPUTY-SPEAKER: Please conclude.
SHRI ABDUL RAHMAN :1 am concluding now,
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Rs.25 crore has been allocated for new campuses of Aligarh Muslim University
both in West Bengal and Mallepuram in Kerala, which is really a welcome
measure. Announcement for the setting up of a mega cluster for handloom in
Tamil Nadu has been made which will definitely give an opportunity for creation
of more employment and | am welcoming this also.

The budget for higher education has been increased by Rs.2000 crore over
the Interim Budget for 2009-10. A college for Gudiyattam is necessary in my
constituency. | feel privileged to lodge that kind of an appeal in this House to set
up one college for higher studies in Gudiyattam.

In banking so many positive aspects have been declared in the Budget. The
concept of Islamic Banking is widely accepted by the world reformers in the field
of economics. This has been implemented in Western and European countries. The
International Monetary Fund has recently announced that the growth rate of global
economy will be 1.3 per cent this year. The Indian economic growth rate has been
pronounced in April 2009 to be 4.5 per cent, but the IMF has said that 5.4 per cent
is projected for the coming months. Not only this, the future India will never show
any kind of sluggishness any more. On the contrary, our nation will shine in a
unique manner with ferocious representation of youths like Rahul Gandhi under
the prestigious leadership of Sonia Gandhiji. In conclusion, | hope that our nation
India would be driven to the visionery height of developments in all respects
alongwith associated service contribution of leaders like Hon’ble Chief Minister of

Tamil Nadu Dr. Kalaighar Karunanidhi who is a unique historical excellence.
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(Interruptions) ...*
*SHRI ABDUL RAHMAN (VELLORE): Sir, as my constituency Vellor is a most
backward area having a large number of economic downtrodden area like Beedi
workers, tannery labourers weavers and so on.

In order to alleviate and redress the grievances of poor sections of my area,
I humbly appeal to set up a mega industry to be incorporated with this Budget
2009-10. All requisites of industry formation will definitely cater to the adequate
expectations of the Government.

In banking industry, Islamic Banking concept is a very successful mode
everywhere in the world. As this banking mode is a vital one to do all sorts of
banking business against financial exploitations like undue and enormous amount
of interest. This concept reiterate the trade policy only. This is welcome by all
financial institutions all over the world. Nowadays, mostly European countries,
Western and Arab countries are having Islamic Banks irrespective of religion or
any specific caste. This is more visible for all sectors of any country in the world.

If this banking system is implemented in India, our national economy will
definitely find a clear strategically development in banking industry.

Recently, a committee formed by our Government of India under the
leadership of Shri Raguram Rajan has revealed the necessity of setting up Islamic

banks in India which will cater to all prosperous activities in Banking industry.

* Not recorded.
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Therefore, | humbly appeal in this August House to take adequate
initiatives to set up a committee to establish Islamic Banks. If Government of
India made any special coordination from World Islamic Banking Forum, | am
ready to coordinate with our Government to have delegation either to go to Islamic
Banking Forum, | am ready to coordinate with our Government to have delegation
either to go to Islamic Banking Body or to invite them to visit us to have essential
interactions.

In recent financial crisis what all banking institutions faced all our the
world, it was proved that only banking sector which is having Islamic Banking
Policy could revive without any adverse impact. Some International banks
nowadays like Citi Bank, HSBC etc. are having Islamic Banking cell apart from
their conventional banking activities. Hence they find Islamic Banking cell earns
more profits rather than their usual conventional banking business.

With this, | conclude my speech and | support the Budget of 2009-2010.*
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qgHEel H fae & oy JeM B 399 4RA B idawel Aoed sl | 7G| fues & forg
86 BOIR HNIS WO @ AN B TS Tl P LI P 3.5 UEe T 9 q9ic A T dad
TRt fawr vd gHaRe e B afes <w & e § Favar, Rrar vd w9fe
RN | Ugell AR YUY WRBR ARG FHIOT ASHT # 2008-09 & Hblael 45 Ufererd aRead
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e T 8| DI TEH HA UM TSP AT H 12,000 FRI$ w0 B g=R FAaiRa & 2
JoIT g et wEAT fARgdieRer AT & fofg 7000 @RS w1 uRerw FwiRa e @ gl
afeaes onfdfes #& & dras[e A1 IUAT  per capita income 4.6 IREE @1 21 A AR
H B DR B AT 2002-03 B 11.23 U A TEHR a¥ 2008-09 H 19.44 W &
AT §9 UHR YUY ARBR AMID Gl & Ifd o1 & oy wieag 2l

AT SR - FARNET AN & fdwia 2,76,903 T famerd @rert &1 o fomn
gl S0 =8 vET HA UM WS AT B A8d Dol 2,14281 [haAIeR TSh (AR B 8,
TR 46807.21 HUS WU BT A AT | W07 S WRISHIR AT & T8 34 g o 31fdrds
A R (TH.UE.SN) BT TS fhar S g@t g1 9 2008-09 # Aed uiferd @1 Suge
R QAT TR 3R 99 2009-10 & oI w1 AATS DI 17 ARIRM R @ R 4 g |
T = & g1 R Ioie W YUY WBR - A AP 7, el Jeaghg iR RIS
@ B §Y ST fAudd gurdl o1 AR referawen W) Edt TE B fean) qiiy wer 3
Afger AeRar & v s9 IR Ioic § Ty Al WeRar fHeH oiRy w &1 ol R g
R Sreaies], srygfad fd, sgfad Saoa ok o= U ol W e fear o
BT | ICIRIDB B HdTT B {17 2008-09 H 1000 HRIS WU BT Ry fAeiRa o afes
39 IR Dl & fory dgaF o™ eden, Aam oo e ko™ &1 e
Ferrar & forg 1740 s o1 uRera fefRa fear mar & S 74 wfiera aifdes 21 s,
aRYE Pl 3G & 900 HRAS BT @G 2| eiie JRem f[wafaerey 7 uftem dma
AR¥eraTe qe B H Aol A ¥ U DU wifid d &1 vk forn 21 dF1 dusl & forg
9 IR q9C § 25-25 RIS WUAT IMafed fmam A ¥l AT @ WER 7 I, wed WAl b
foag ofaRw asic # fHy g 2112 TS R & TOIC AT DI TSHR 2009-10 H 3472
e WA 1 uRey FEiRT fFar g1 d=ig v s qiiva aRae 4 @ T 22,000
TS S HMAET B FART T B BT ARG

3 IR B guc H < & 9ff I B deawr & forg Rt @ fog aRer
feiRa fear war 21 aoie § daa  Inflows ik outflows @1 @ik € €l e wan & afes
el | SaTaT IROMH | ST Bl G fham T g1 39 dR &1 qoie 9 ufiee e )
DI U HAT| goic § QU & T A H [/ arel 70 FRd o1 ST & Rl @i gfeend
REHR AR fhar a1 Ve Swards 8, ife aoie b1 MER guidar wHae e §
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Jorr Eior & o fawwar vd TR &R o & dim @ @ RemeRd srdH &
TRUTHRY &8 BRI ofd # # o #3 gN1 URgd aoic &l ROIR WHYT P gy S© e
& g
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S, Ygaw wyae Rig (demelt):  Sureny HElgy, HEl o <@ ¢ [P semiae W gy AR
SHAIMAD WA B AT Saead WA BT a1d W1 el o & 2 AR A= ol 31 § <@ @1
g 3R BUGR IR Ay @1 aa A # g @1 | Bl o @ ¢ 6 aga afedn aoe g,
Wfp e & AU R A BT Heid B¢ T8l @ 5, U el @l 2l gafey W b
g, T8 Ue & TN 99 g O aRISHI 8| Od qb ISR el g A9 qh T4
gc T8 AHhdl| A8 AP ¢ [P Bgam & 7R IR MRS ST o Tl W gaen b 8
3R TR BI SFe A e A 21 MfpT dadd AR RS B 4§ WAl g aArell 8l Bl
¥ BOR URART I, S TN Y@ F Y Ed B, SO WS B AT § ©, oAfhd HH A
BH 36 BOIR VU AT, YAh W GRIR BT fired, A IAD TR IRIR A Teb oTeeh AT
TASH! BT FABR A FAR TUAT AT el iR gar o Sy % w8t W) dW g, dE W

St B A comment [r39]: cd by w2

T THR BT I T THR S5 WHT T Y| 50-60 oRG SISl BT 36
AR e war 21 gafg ¥ 2015 dF g8 901 AfR &1 899 WE @ 2] TR T
S W, U @ H SR FAE N g drelt T8 2| SAfg W e & foy aRsmmd
BCH BT Gdhed 3R TR @ F 1 & ARl DI AR He=1 a1feg] a9 2015 6 Iore
ST TRUE HIA B, olfh Yo SFTeRMe RO AT 89 TRal & T8 < FHha § al
I [ SAM | I AN Pl §AH T8l A I8 2] 20 AR I W dpi H T B
JE @1 Be e S 8, afeT el @1 For T8 e 21 g i fee forg 21 et @
A Y= <@ 6 FEl W s Sy A SATHE §1 MRV BIA Bl diet] $e
AT A& 3Fd M St &R deo g 91 S 991 o dRel § ASFIR IRvet
FHTA & Raes i w21 A RS BT R STeRd 3Mh TR 8, IH TSas! dl
GoITEe & 21 HRTT BT TR W W AN B H Tearsdt B GHdt ¢l I vd e
FARAT TS AT At YA ot d T Afdfud TE g8 2. (saur) Wush 7 o <@
g 3R Aot B BE @0 R R ® e R 9 9w X ik Rad Rl <o R
ARG, MRS o enenEu Ty Wiw @} @ ¥l 39 ueifedrsw wE fhar S
TRV TE AT TRl & fIU ReM Bl Uob ATd & ATe IR hRrs URART BT ISR et 2l
3afeTT RE & U a=e 3 IS B oG BRUNT W QY T8 T S aneul 39
T WRER AN B <7 F AT 991 &, <liep a1, fagm |1 &R T [Tl 3Tt 96 Bt
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g, Afep IM |91 @) I8% T T8l Bl 81 IONR MRS BT H Hetger Bl RTER F R
T §1 & THh A B w2, O wf o5 e B A wRis W go £ 96
3R RS # FaTdl T Tl BT WAl Gl FIERY Hifw B a7d T8l 2. (1aem)
JASAR RS & 918 I AT 3R SHD 918 Vb TIRIHE TIW A BT a1fey| I
TANY AT & 3R S STorafad &7 19T 89 doic A oWl gl R4l & o q 8™ & foy
P TEHASTS T BT AIRY| &9 a9 F G W T HEd &6 @ A WA, gEs
ST Wl gy OIS, s Aug TEl g B9l g el fordl, e av did Mg, <t
IS T TS, AfeAT TR B I a7 &, WH B S O, W BT 99N ¥, I b W
9 e, f[Ear 18 T8 W T8 8 W@ B T8 Foid [BgW™ b AT W gl RIS g
% fU 99 sHeRfie & 9% Ac® W gU Yadc, Al B HEHR Sfale b dN H
AT 9 fha S i

TEIEY, ORE B WA haN, died € & Pls, ®ed 8, o odH, 9T had, o
fogm, 99 4 g7 @1 g AfT § va warer Sor e g qW@ie 9 I 8 A A F An
JoT-u1S 3R Hrerrer R R %2 €|

[ Comment [r40]: Cd by x2

|l # ST AR & g goT-uT8 iR HIAT HaT P TR R W@ 5| WRBR 1
IR 3 27 fl TF WAR T GETS W AHE A B oy 1 fhar? feae a1 | d9rg @
W R, GO W TE B @ T AT WHR fFAE & IR § T A" B g 99 W R D
Afeal @ JoB g8 o A1 Haan go o1 fF 15 Jars 9% AR A T Erh @ 89 g
HA| A 14 JTs gl IR & g8 21 AFgA 7 A | GvhR 7 R fFAr? e w6 &
SR ST ATEd € 6 WReR fhami @ gewmei & gfa fead [ 2?7 aveR 1 fear
& TIQ o1 sgae &1 8?7 % Al | § YA @1 b gA-R wR 7 w1 8, swfay e
B WY Al &, wicagor # <, AfeT frart o1 IfRE @ # ik wogd # aferd
Tl T8 & ME? Wil # fFEH Fea § P Al & foy ISR IR Ao gars 18 Bl
fram die @1 © 5 e foay @ woR RS BRI fFEE w9kl B ASigd T8 < 01 @ 2l
My wears W fF SW araa W e fa <@ 8?7 fea i 3o © ek ey @
fpat 7ol faerlt @ 51 fope 81 < U | BFR HHIRE, TR IR, e Saauie
BRI SR fpari & Hied qad! § <@ @1 § «fee # ¥g qodr =med g & @ fegwm
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@ ik U DS U Afdd W € S I8 a1 9o [P fFami 1 Aoigy H Afeds! ® Tl &

ST FHhail? Ig Fard H IO dTedl § SR 39 W F9E § 989 Bl Ayl

IR ARG © AT G, 37d 31T HUAT 37T HIYUT FHATG Dy |

<. vgdw ywe RiE o e S R @1 waE BT 2 iR AR g W ® f 9@ 9@
foram garere T B, g WIeH & W # e iR T8 8 SR g @1 e
e H AN IS WS HRA ATl T8l (el | §9 A1 FaTdl Bl 8 gole H gl o1 T
2l gfifoT 4§ 7' @1 <@ € f aRaR 99t g3 se-ufa ® A1 T8 € ofR Swa W & axah
B WEAM fFAE 3R S @M, S fFEE iRk W & ag W g 6 ¥ @t aw @t
H1efd BR1 919 fHAT Gt I e A AR AR WD el 2| A, HSI, ADM, TS
3R q@E A " o FHEG § RFd I S 3l Qe § WER DI fawd AR dA
IR .... (@)

Jureny wRed ;S5 fAddeE=|

S, Ygan yae e [ s vl & W o 9 99 B g fded e {6 aeie 7
ST Ribeide™ M1 @1fey 6 &9 o2 § T, RSN R 2N 3R <9 & GG FJ 1 g,

ITBT THE B B?

Iureay wEed ; Rare d 7 o1 @ 2

(Interruptions) ... *

* Not recorded.
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*3f} AHaU T TREURTE (Fd):  WRA G¥PR G oiC T8 U 991 geT § |
S IOl B 989 H AN o &1 AIdl qel N far safely # Susdh! g=ide ardd

Eacii-

# goic & Addl P-sifmxfed doi W S So T AT § SHD GRUT @R
St R 9a1 g8 & 99 TR® MU ATEH F WRBR HT S AHNT ST ared g |
[EHIA &3 W Al b St H IRy Agw w@qr 8 | RAr AR TE IR
T D ADS! UH HI ST VA W FEHN &F D IN H HEl T 8 | S-S
BN TP gax D U T8 JHAIOIS WraeT F fhar wan a1 S 1 R At RaEn S
[hAT & YS! WEDBNI & H BT A © | WEDR & H Sl BI-JA(uRfed §b Bl IR &
T TP A W S TRT HT A3 YR WRPR 7 T & 399 99 &5 Bl yIfd
B g3 © | 39 R & Fioed & forg R gori & seva € S A d&fea gasit
B H A9E B Ied TR ATDH! IGAGT A GAT A g |

RGN, A I W T H AW ST W A a1l Dl el @ e
1. e fawrd

2. |qEITH IRATU Bl A

3. N9 q1 fUes dni & e & &g |

# W yhc BN gY bl dredl g b ole e & foy s9predar &3 |
TEaqUl B9 HRA {6 savaddr off 98 T8 o T ¢

* Speech was laid on the Table.
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faft=1 el # facel Fraw &1 @ & forg BIg @ yr9eT™ T8 2 | gRE o affd
T 3T T & IR H ST srEdrd feAr € 98 gW b i @ W 2 i | A4 @
qeTe H IS Seotd Al T8 Har 1 8 | A fard an A SR ©
fawdl & e ee T8 QI T g W@dEar & 60 Wi & de W g97 a3 9 @
al, SR Bt giaer Rien B faen | 4T € |

HEIGY], BAN WG &F © MaTiidl &1 ofd fied § S9H A 1 SR a1 B
g | a8 g H o e P JHAOIA dR A § SR ISR B AN B © | A
YR T 2004-09 & HRIGIA § Iay 1 A ASHRAT S P q@ BT ofl, W Iw @
T B S 2 | YA B i Al § RN ¢ § iR 379 AN ufE At H 6 preh
ABRAT T BT AT JUIY TDR < & & I TR 89 4T D1 Py |

TN W & ARl & U $9 AR BT 3T TR T A1 <¥ & wlasy & fog

HAHERID B Thl © |

HEIGHT, 39 IoIC § U GUT 3N HeT AN & H o1 T ¥ 39 91 Bl H e b
AT T ATEd &, | ARG TR B 910, 3R . ¢ . I8 o/t Jromg 8 | 39
ASHT # ARI-HRIS] I MMEH B WA B goil S et 2 | 39 Ao § S g
I gery # uRaR & feaq & gl {6 fen & foy gu-g@ 7 agd Suga 91 gg ol
Safely 59 Yol @1 feTerd] Sl 3§ R @M T 2 | 39 Aol B Ioll IRAR & U
TS AT W W g8 € | gdIY A T 2004-09 TH B TG HIAGIA H IT§ Yoll 3 &
# e & @1 T e fhg amilel & Ry & eRor ag FEEE g T8 8
UTs | WEP! 9 I BT UGl § JSIRMs b Ml b1 e Tord & | gor A1 3R SHH
THAT 37T 3MEHT BT ISHET TeT o7 | 3 e @ NH.U% &1 71 IWhR I fiw &
TAd & § WRAR F99 HE a1 IqHT W JHAH AG-DRIST A AGH DI SO
TS WHhAl & | gAY H U HewH | AN BT g b ST B Yol b1 AW e
ST AT 8 |
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werear, § 1 gferan & &1 it o=ar g g8l gferan wek am uwio
HAIWTT TR, TSI W I A=AT | I AW SN BT HEGS ol § | 39 &4 Bl
gfaam @ IR 8 SFd H Agfordd & O § A1 I8 &F Joil W dR Fhr ©
TERTES, BT HdReX 999 B &Hdl S &F & § |

HEIGY, $9 ATAN &F & WY S, gfer, ARETE, |, ATeliid e

& Aafid M T TROR el BN A RSER B AHRAT Iuae B e 2 |

HElGT, WX 39 &4 § 807 HUM @ B € | I€ @9 AnT Aol € A1 o
HIEAG I B @ [P 8H o= Gau] <& 9 el @1 9t ddpar 8 W O &1 arh
e s &1 ue SIS § | SUD oy T8l R radberurs iR arsl Rare! exor
T A TG A e & g B AT BT B el A Sedl -1 PR DI ATaIHall
2 1 a8 oW A & g & eRr A6fed ® | 3= Tans. .. Ao & dga A oo

B A H B gl

TRSMT 3R AHAR & SRR i TR W BT B HoR & W [ & 3197
# 7g ft d fdfed © | 39 forg [fd < & o F1 o) 90 F v g |

Hered, Ygiferm werll @ AR fRF-9-fiT T & 2 | 9t A d fawEh e
3ad U Wd ST usal 2 | 399 U8 39 W4 B forg I " # gk |rfed @
bl 2 | gafew go9Hiel @ [ffd qun 9 swEe @ foU MicgeT o B N §
AT HRATE BT B AT F BT €

eI, T Aa s JHRM "R S 7 350 AT Ugd & 31 Hhew &
ot o & IR | et o |

o o

SISIHT 99 S39 ddgi |
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S far a9 & |

9 A &1 &1 A § qW T BT 2T S H AT gU A ST BHRAT ATy
TAT ITHT AT | ) a7t B s & foIw oo aifRe afes s 9§ 9 5 it
T BI gole, 2009 W &AM e QAT WA B | WS B WY Yg WA Fdd b gy A

3T FaaH AT BT § |

The heterogeneous nature of geographical distribution of the cooperative
banks with 85% of banks being located in just 5 states. Co-operative banks
are best suited organization to the future process of financial inclusion in all

parts of the country. The co-operative provides credit and banking services
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mainly to poorer section of society and therefore any move that weakened
the co-operative banks would adversely affect the less privileged segments
of the population. It is also important that the urban co-operative banks
were strengthened and more new banks were encouraged to be organized in
all states in good numbers. The introduction of the sec 80 P (4) has
hampered the growth of these banks as their capital formation has slowed
down considerably. The deduction provides in the Act was introduced in
1966 after due consideration of the role still remained the same. As such
there was no reason to have this deduction removed in 2006-07 budget.

The co-operative banks being member driven mutual
organisations, did not have access to capital markets, and they had to
depend heavily upon retained earnings to ensure that they met the
requirements of the CRAR norms. Co-operative banks should therefore be
allowed to augment their own funds by ploughing back the surplus without
tax being deducted, in true spirit of mutuality, as it is being practiced in

many other countries of the world.

Rationale in submission on restoration of income tax deduction to Co-

operative banks:-
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Co-operative banks are not seeking any new relaxation in the
budget.

They are only seeking a reversal of the injustice done to them
in 2006.

For over 100 years, Co-operative banks income has never
been taxed for the reasons that continued to be valid even
today.

When the Co-operative banks were brought under the
purview of the Banking Regulation Act 1966, amendment to
Income tax Act ensured that they were not treated as
commercial banks from income tax angle.

underlining the importance of co-operative banks, Sec. 80 P
(2) (1) was introduced in 1967 budget when Smt. Indira
Gandhi was Prime Minister, to protect the interest of Co-
operative banks.
The concept that co-operative banks are social sector banks
which support the unorganized sector, and need different
dispensation, has been well understood and recognized for

40 years.
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Since, state co-operative banks and district co-operative
banks finance agriculture activities and the urban banks
provides credit to very small borrowers, they are also
exposed to much higher risk and therefore deserve to be
protected through relaxation and concessions.

The premises of equating co-operative banks with
commercial banks which formed the bases of introduction of
Sec. 80 (P)(4). For the removal of co-operative banks for the
purview of Sec 80 (P)(2)(1) in 2006 is inherently faulty and
incorrect. Cooperative banks are conceptually and
structurally, different from commercial banks, as is obvious

from the reasons cited below:

Co-operative banks are member owned institutions
based on one man one vote principle as against
commercial banks that are shareholders driven with
direct co-relation between control and number of
shares held;

Size of average co-operative bank is miniscule in

comparison to that of an average commercial bank;
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Cooperative banks are local in character with very
limited geographical spread as against the national-
international presence and operations of commercial
banks;

Cooperative banks predominantly serve people of
limited means in urban areas, small and marginal
farmers in rural areas. Their small exposure limit on
account of their small capital base ensures that as per
exposure norms, cooperative banks cater smaller
borrowers;

Cooperative banks constitute the life line of local
economies. They mobilize local resources and
redeploys them locally to boost the region’s economy,
that helps in the process of financial inclusion. They
can only grow if the entire surplus in the form of
reserves is allowed to be retained without 30% of it
being taken away as income tax;

The nature of share capital of cooperative bank is
different form that of commercial banks. Shares of

cooperative banks can be withdrawn and to not
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appreciate in value. Cooperative bank do not have
access to capital markets. Retain earnings are

important to them for meeting CRAR norms.

DR. G. VIVEKANAND (PEDDAPALLY): Hon. Deputy-Speaker, Sir, thank you
very much for giving me this opportunity to speak on the Budget. My father was a

seven-time Member of Parliament, and our hon. Shrimati Sonia Gandhi had given



14.07.2009 210

me the ticket upon Shri Rahul Gandhi’s call that the youth should come forward. It
is because of her blessings that | am able to participate in this Budget discussion.
The Congress Party has always presented innovative and bold Budgets. If
one can recollect that in 1991 -- when there was a financial crisis, our hon. Prime
Minister -- who was then the Finance Minister -- had presented the most difficult
and innovative Budget at that time. At that time, the country had mortgaged the
country’s gold to raise $ 2.2 billion loan. At that time, he initiated the
liberalization programme with a human face. It was then that about Rs. 30,000
crore were budgeted for rural development, and it was since then that all the
successive Governments started allocating huge funds for the rural development.
Today, with world recession taking place in most of the countries globally,
where they are giving Budgets with fiscal deficit and going for loss-making
Budgets, our hon. Finance Minister has given a Budget with Rs. 4,95,000 crore of
deficit going towards rural development, infrastructure development and highways

development.

[Comment [r41]: cd.. by y2

So, this Budget is mainly going towards ensuring more jobs creation in the
rural areas and thereby ensuring that poor people are able to get more food grains.
For the first time, he has started giving fertilizer subsidy directly to the farmer.
This is a very good initiative which our Finance Minister has taken. This will
ensure that slowly we are on the way to giving direct cash subsidy to the people
who are below the poverty line. Deliverables have always been a concern in this
country. | am sure with this direct subsidy going to the people, it will go a long
way in alleviating poverty. It is understood that about Rs. 20,000 per family and
about Rs. 1,00,000 are given as loans to these people. If we are able to make this
cash transfer scheme available directly to the poor people, | am sure the poor
people will definitely decide as to what is good or bad for them.

Sir, the Finance Minister, who way back in 1985 was the first to introduce
the NREGS, provided funds to it. It is because of his vision that today we are able

to get higher allocation under the NREGS. | would request the Finance Minister to
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introduce some provisions for giving direct cash subsidy. | hope the Finance
Minister will include such provisions that there should be compulsory education in
all the rural areas and also ensure that health insurance is taken up.

Our State of Andhra Pradesh has introduced the Rajiv Arogyasri
Programme under which more than 3,20,000 operations have taken place at a cost
of below Rs. 2,00,000 in each case. This is a unique scheme, and | would request
the Finance Minister to see whether this can be implemented all over the country.

Our Finance Minister referring to our public sector units said that we
would not like to sell our family silver. He has rightly mentioned that he would not
like to sell to bridge the fiscal deficit. He said that he would use that money for
modernization and strategic investment and also ensure greater autonomy of the
public sector units. I am sure that when the shares are sold, with these new
measures, the family silver will turn into gold.

I will request that under the Sarva Shiksha Abhiyan, the Finance Minister
should allocate more funds towards construction of toilets in schools. | would also
suggest that a National Water Commission should be set up to ensure that the
various programmes for safe drinking water are properly implemented.

Sir, | come from an area which is dominated by coalminers. An allowance
of Rs. 800 which is given to the coalminers who work underground is exempt
from tax. | would request the Finance Minister to increase this exemption limit
from Rs. 800 to Rs. 1800.

The hon. Finance Minister has increased the agricultural credit for
agricultural sector from Rs. 2,87,000 crore to Rs. 3,25,000 crore which, I am sure,
will go a long way in assuring prosperity in the rural areas.

With these few words, | once again thank you, Mr. Chairman, for giving
me this opportunity to speak.
it dorm R dtem (ReR): enerofir Suiener weiq, # 980 &9 99d H S0+ a1d dHad
P 3R B & av A gl el fad = S 4 <@ aoe W uer of 99 § w9y
I &R BT AT 3R I8 AU 100 A &1 ATl 397 26 TS € 3R P B U I W -
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Trens I e g omexoiiy #3 off 7 Wl & aR H A H A dad 9 fiee 7 o 919
FE gl SoM WA A ¢ P 39 <¥ @ A6 ulie S Wl 9 Sl g8 ol 399 d9R
WSS © R $HdH! Tideard Sdaudc 2fe 2 offhd gue Rufd sg 2 fp oo & a9 #

ﬁmﬁaﬁwéﬁ%aﬁﬁ‘aﬁaﬂmwél\ /{Comment[r42]:Cdby22

# wwsrn g (6 fpa %01 & gEas A 89N Alell W BT AT & 3R 7 [HAM B
IE ARG T f6 98 U1 | (U BIg INFD! B AH| Bl TSIl RO W aREb! PR
qHdl Bl i fFaM I A @ 9§ A © 6 et dr dsiedl B el iR Hi-arq
B W HI W @9 Bl S| S H BH W ST T ¢, DS [HAM IW WA H I
DT B TR B, QT SRV fEgw # TE 2 Afh 9% IR O & gEsh # %l
AT AT | AT D AT F AR 3T w2 S ik WeR 9 fdeT g 5 aomy wor @
TEY B D Al &9 [HAT DI AT BAA BT AIog I XA BT AT B Al A qHIT g
& fopam ol SR @Ml @ aRe ST 8REa H o SR 6 a8 o orue 4w ST R |eh |
A o w3 S e @ € 6 e 9 T WS SR PR 9 dller fam @ B uie
R S| T A e @1 e & v € P gfe Suet oie Ardr <&@ et 81 a8 59
fRARY # o Sy 6 Wi o w=t off 3t Fea § =won o 6 fram @1 o S firar €
B S IID! SN W AR AR A 1T ATt |

HEIGy, § qUY I BEdY AU 9d FEW He| g FE ¥ 5 d T de= gl
fs # e € 5 96 @1 39 a9 W AR a1 ey 5 e 9w o g ® ek
I PR A Yd BT AT IOl Bl &, BHRI V&N DI A qoic & dl R AR Hiy 4
AT o T A T TE U fhAT TIA? 5 JrcATar # b Ared g b Hiy faHnT B
ST M-I a1 fear T ® B SR ' Wl @ At B o} a1 § wwsin § 5 e
P A BH G AR A A B gl | SRAeN o 8, SdRd T 8, SR B9 g, e
B TT B I DY AN @ AT AT T ATV BIE RurcAHT R/ 8 T 5 R
WA BT AT PR qDH? DS AU [P Al B g & [FA 39 a9 A A W W T,
fp ST DI A T T PIE ST 919 HEw el TE T TSt WG A g, A Al 2
T A o A S @& A SO 9T WG ) Wahd 21 e fRa @) ar we aren
HIE TE & TAfTY ST A1 qore H A TE @ SR

#ered, w1 faeT a8 © 5 Y fovm & 43 ve Y fawm @, et ew SmewR
U G T BT WD | T D A AU g FA HRAT g
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*SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM):

We all know the world economy is passing through turbulent
times. As repels of the global economic crisis and slow down is being felt
by all countries in the world, the Indian Economy is also facing the
economic challenges. With the able guidance of our UPA chairperson Smt.
Sonia Gandhiji and honourable, dedicated Prime Minister Dr. Manmohan
Singhji, we are squarely facing the challenges. Our Honourable Finance
Minister, the modern Kautilya, Sri Pranab Mukherjee presented a balanced
budget to face this economic challenge, by aiming at inclusive growth with
high GDP growth of 9 percent per annum at the earliest. When the
challenges come we should renew our energy to meet the challenges. Many
steps were announced in this budget for the revival of economy.

As we all know that with the persistent efforts of the government the

fall in the growth rate is arrested at 6.7 percent.

* Speech was laid on the Table.
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For India to become the developed country, it should have good
infrastructure. The finance Minister has given utmost thrust to the
development of infrastructure in his budget proposals. The budget proposal
of strengthening the India Infrastructure Finance Corporation Limited
(INFCL) to evolve the takeover financing scheme in consultation with banks.

It is very happy to know that IIFCL will refinance upto 60 percent
of commercial bank loans for PPP projects in critical sectors over the next
fifteen to eighteen months, as IIFCL and banks are now in a position to
support projects involving total investment of Rs. 1,00,000 crores.

The proposal on highways and railways, urban infrastructure and
Accelerated power development and reform programme (APDRP) are
welcome steps.

We all know India is predominantly agricultural based economy, with
60% of population still depending on it and in the recent past it has recorded
a growth rate of 4 percent. The target of agricultural credit flow of Rs. 3,
25,000 crores is really laudable.

The interest subversion of additional one percent for short term crop
loans upto Rs. 3 lakhs per farmer and extension of time for 25% debt relief

to marginal farmers utpo 31* December 2009 is a welcome step. | request
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the finance minister to extent this u pto the end of this financial year i.e. 31
March 2010.

Now | want to bring to the kind attention of the Honourable Finance
Minister that the allocation of Additional Rs. 1000 crores to the Accelerated
Irrigation Benefit Programme (AIBP) is a step in the right direction. All
states which are concentrating on development of irrigation projects should
be provided all financial help. The state of Andhra Pradesh under the
Dynamic leadership of Honourable Chief Minister Sri Y.S. Rajashekhar
Reddy has given lot of importance for the development of irrigation projects
in the state. | urge the honourable Finance Minster Sri Pranab Mukherjee, to
give appropriate directions so that enough funds flow from the center to
states and the irrigation projects are completed on time and thus benefiting
the farming community, as these projects were declared as National projects
by the Union Government.

The proposed task force on the study of loans taken by the farmers
from private money lenders in Maharashtra is a welcome step. | request the
finance Minister to increase the scope of the proposed task force so that all
the states in the country will be covered and the Government also will get
realistic view of the gravity of the situation so that appropriate measures can

be taken.
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To encourage use of nutritional fertilizers, pricing and Subsidies of
fertilizer based on the nutritional values than on the product based is a well
come step. This will definitely increase the productively level of our
agricultural fields and the subsidies reaches the target and more needy
farmers. Here | want to stress that no enough soil testing mobile vans are
available in the country and I request the finance minister to allocate enough
funds so that our farmers get enough support to go for the use of innovative
nutritional based fertilizers products in the next 2 to 4 years. | request the
Hon’ble Finance Minister to encourage the use of bio-fertilizers also, which
will help in sustaining the friendly environment.

Allocation of Rs. 4000 crores for the Rural Infrastructure
Development Fund (RIDF) is a welcome step. Here | request the finance
minister to evolve guidelines so the SHG will get funds under micro and
small enterprises from SIDBI (Small Industries Development Bank of
India). This will help in achieving the target of 50% S.H.G. s members
coming under banking preview in the next five years and all women
become part of economic growth of our country.

The steps enumerated in the budget for Aam Admi, for more
inclusive growth involving creating entitlements, backed by legal guarantee

to provide basic amenities and opportunities for livelihood to vulnerable
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sections are welcome. Proposed allocation for NREGS to Rs. 39000 crores is
a welcome step. This will help in getting real wages of Rs. 100 per day and
will benefit more than 5 crore households.

New scheme Pradhan Mantri Adarsh Gram Yojana (PMAGY) with
an allocation of Rs. 100 crore launched on pilot basis for integrated
development of 1000 villages having population of scheduled castes above
50 per cent is a welcome step. | request the Finance Minister that based on
the results of the pilot projects this scheme can be extended to thickly
populated Tribal and Backward class Villages.

The Government initiative to actualize the proposals under the
proposed National Food Security Act (NFSA), where in every family living
below the poverty line in rural and urban areas will be entitled by law to 25
kilos of rice or wheat per month at Rs. 3/- a kilo.

Here once again | want to bring to the attention of the house that in
my Home State of Andhra Pradesh the new Government headed by our
Hon’ble Chief Minister Sri Y.S. Rajasekhar Reddy put his first signature on
the G.O, which will entitle each family living below poverty line to get 30
kgs of rice at Rs. 2/- a kilo. | request the finance minister to study the
scheme, which is very effectively promoted by Andhra Pradesh

Government.
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The Proposal to increase the female literacy is a welcome step. |
sincerely believe that the launching of National Mission for Female
Literacy with focus on minorities, SC, ST and other marginalized groups
will definitely reduce the illiteracy by 50% in the next three years.

The increase of Rs. 2,057 crores over and above Rs. 12,070 crores for
the National Rural Health Mission is a welcome steps. It makes India more
healthy nation.

As Finance Minister stressed India is Young nation now. All the
proposals for the youth are welcome. The mission in education through ICT
with increased allocation of Rs. 900 crores is a welcome step. The Rs. 2,113
crore allocated for I1Ts and NITs which includes a provision of Rs. 450
crore for new IITs and NITs. And Rs. 827 crore allocated for opening one
Central University in each uncovered State are welcome steps.

I welcome the proposal that the Donations to electoral trusts to be
allowed as a 100 percent deduction in the computation of the income of the
donor. This will go along way in bringing electoral reforms in our country.
Scraping of Commodity Transaction Tax (CTT) will definitely improve the
commodities market.

The increase in the Income Tax exemption limit for senior citizens by

Rs. 15,000, for women and others by Rs. 10,000 each is a welcome step.
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I request the Honourable Finance Minister to increase the exemption limit to
women by Rs. 20,000/-
With these few words, | thank you for having given me an opportunity

to participate in the General Budget for 2009-10.
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*SHRI S.S. RAMASUBBU (TIRUNELVELLI): At the outset | would like to thank
and congratulate our finance minister hon. Pranab Mukherjee for presenting the
“Aam Admi” — pro-poor budget. This progressive budget is widely welcomed by
all sections of the people.

In spite of all global economic recession and meltdown our finance minister
is presenting the budget by including job creation, economic revival, social
progress and fiscal consolidation. The budget carries forward inclusive growth.
The budget is mainly focused on rural economy.

Agriculture — Agriculture development is mainly given importance in this
budget.

Tamil Thirugural says: Thrugural is the real producer of food materials are
agriculture people, we people are depending only upon them. The target of credit
flow set at Rs. 325000 crores which is raised up to 38000 crores over and above
the target of previous year.

Welcome the decision of provision that Task force to be set up to examine
the issue of debt taken by a large number of farmers in some region of
Maharashtra from private money lenders who were not covered by the loan waiver
scheme announced last year. | request you kindly to examine in all the states
including Tamil Nadu. Since in almost all the states the rural money lenders are
exploiting this poor agriculture people by collecting abnormal rate of interest from
their money lending. The Government should take measures to ease the farmers

from the suffering of indebtedness.

* Speech was laid on the Table
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Many number of pesticide producers are supplying and producing without
giving ISI certificates. The farmers are cheated. The low standard pesticides are
unable to remove the diseases which frequently engulfing the crops cultivated by
the farmers.

I request you Sir, a minimum support price for vegetables should also be
fixed by the Government to protect the farmers from losing the money by
supplying the vegetables in lower price which are lower than the cost of
production.

Irrigation — The increased allocation under accelerated irrigation benefit
programme and “Rashtriya Krishi Vikas Yojana” will go a long way in helping the
farm community.

Our Government can formulate a plan to construct a new river from
Kashmir to Kanyakumari. It will show and specify the National Integration. It
may be in the name of our leader Rajiv Gandhi he was the exponent of National
Integration when there is heavy rain and flood in North India, we can channelise
this excess water into this newly established river and water can be utilized for
agriculture and also for the drinking water supply of all the states.

Welfare of workers in the Unorganised Sector — Implementation of

Social Security Scheme for building construction workers, builders, Beedi workers
and rickshaw pullers. This scheme is going to benefit the workers engaged in
these industries. In my Constituency a large number of workers especially ladies
are engaged in Beedi making industries. In order to give protection from health
hazards the EPP hospitals are there in some area. The hospitals are not having
adequate doctors, assistance, medicine required to these people. Sir, | request you
to kindly provide required doctors and necessary medicines to this hospital.

New NREGS - The focus on inclusiveness lay through the increased
allocation under NRGES by 144 percent. About 39100 crores of rupees have been
enhanced. Moreover 44.7 million house holders are expected to be covered this

year against 33.9 million this year.
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Female Literacy — In this budget sir, Nakim mission for female literacy to

be launched which focused on minorities, SC, ST and other marginalized groups
with the aim to reduce the female illiteracy.

Bharatdharan a great Tamil poet says: If there is no education to the
women, then it is equal to the barren land which is not yielding anything.

Our government is giving predominant role for women both in society and
politics.

Handloom: Our Government has announced “Mega Cluster” each in
West Bengal and Tamilnadu.

In Tamil Nadu, large number of handloom and powerloom units are
functioning and huge number of workers are engaged in this industry. Many
number of skilled and semi-skilled workers are largely available in various
districts of Tamil Nadu.

I urge the concerned Minister and Finance Minister to establish it.
Handloom mega cluster in Tiruchili constituency. It will be helpful to protect the
handloom industry and workers enormously from my constituency.

Banking: We are having a sound financial system and monetary
institution to stabilize our economy from global crisis and a slowdown. After the
nationalization of 14 commercial banks by Inderaji, our monetary system had
changed tremendously. Even though the developed countries are facing the
financial crisis and recession. Our financial system and policy is readily protecting
our economy from crisis. Most of the banks were collapsed was developed
countries. But our monetary policy and our RBI control over banking system
regularized the Indian financial system. We are protected from global crisis.

Lakhs and lakhs of students are benefited by education law. Our U.P.A.
Government directed the banking sector to give adequate financial assistance for
education. Most of the students have completed their education. Many numbers of
students are having the problem of repayment of loan and interest on the loan

since they are not able to get a suitable employment opportunity. | urge upon the
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Hon’ble Finance Minister to waive at least interest of the loan which are mounting
and burdensome for students.

Power: Power factor is important for all the development of our country.
We are deficit in power production in almost all the States. Even though our
Government takes various steps to augment the power position, we have yet to
produce more power to meet out the growing demands.

An Inter-Government Agreement on Nuclear power production project was
signed on November 20, 1988 by then Prime Minister Rajiv Gandhi and Soviet
President Mikhal Gorbachev. The project is still in progress without bring out the
generated power to the public. Our Government should take immediate steps to
accelerate the power production in Kondamkulam project which is established in
my constituency. In Tamil Nadu, there is a heavy shortage of power.

Due to shortage of power, the New Economic Zone at Nangueri and
SIDCO in Kangiakanduam is in slow progress. They are expecting power from
Kondamulam project.

Taxation: _ The budget has hiked the Income Tax exemption to the
individual by Rs.10,000/- over and above the already available limit.

Abolition of surcharge is condemned by all. Abolition of Fringe Benefit
Tax is giving benefit to both employees and employers.

In my constituency, the agriculture people are getting irrigation facilities
from Thaupravaam and Chitorny which are hailing from Western Ghat. But the
channels and irrigation tanks are filled with “Amalai” plants and enormous
problem to bring the water through its channels. The channels must be rejuvenated
and repair work must be done. The “Amala” plants should be eradicated. Our
Central Government should allot funds for the rejuvenation and repair work of all
these channels and irrigation tanks.

Assistance to Sri Lankan Tamilians

500 crores of rupees are allotted by our Government for the betterment of

the Tamil people who have lost their homes and properties during the war period.
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It is an humanitarian assistance to the Tamilians in Sri Lanka in order to establish
hope in their life to rehabilitate their position.

Finally I hereby conclude that the budget is growth oriented and welcomed
by all the people. It is providing social protection and economic development for

all the sections of the people.
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"SHRI P. T. THOMAS (IDUKKI): As | represent a predominantly rural
constituency and being the son of a farmer, | must compliment the government for
showing extra-ordinary sensitivity towards the needs of rural India, without
negating the need for sustaining the momentum of growth, through this first
Budget of the new UPA government. It is remarkable that even in a period of
recession across the world, we have introduced a growth-oriented and pro-poor
Budget.

It is interesting to recall when our first budget was introduced in 1947
immediately after our independence. The budget provision was only 197.37
crores whereas today it has been increased manifold.

Sir, the increased allocations for a large number of people-oriented
programmes like the NREGP, the national Rural Health Mission, the Urban
Renewal Programme, the scheme for the waiver of poor farmers debts, for
education, rural infrastructure, the social security scheme for the unorganized
sector, among other things, are part of our earnest and sincere efforts to ameliorate
the plight of the poor and to bring about more inclusive and equitable growth in
the country.

Sir, mint the partner publication of wall sheet journal rightly comments that
it is a more inclusive developmental budget. Yes, it is really an inclusive
developmental budget.

Through the effective implementation of these programmes, all sections of
our people will get to experience the fruits of development. The emphasis is on
bridging the rich-poor and the urban-rural gap to which the UPA government is

committed. Our focus is on expanding our infrastructural base, providing quality

* Speech was laid on the Table
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health care and education, address the shortfall in the energy sector and on taking
the right initiatives for the empowerment of the weaker sections, the minorities,
the unorganized sector and everyone who needs the helping hand of the
government today.

Sir, we have to achieve consistent economic growth. In spite of the serious
crisis the world economy is confronted with India under UPA government,
managed to achieve an average of nearly 8 per cent growth in the last five years.
When we compare it with the average growth of about 5 per cent during the NDA
years, we can understand the effectiveness of our programmes and the efficiency
with which we had implemented them.

I would like to congratulate our visionary leader hon. minister and UPA
chairperson Soniya Ji in this regard.

Sir, according to a recent study only by 2050, will more than 50% of our
people begin to enjoy the benefit of urbanization. City-centric development will
not address the concerns of our rural people today. Yes, sir, cities are the show-
windows in a globalised world. We need to take development to the villages not
as a concession to them, but as their rights under our democratic system. Today
there is a competition to grab the rural market by everyone-to spread rural
telephony, the media-network and to take the consumerist culture into the rural
areas. But not many ask: with what will our rural poor fall for this market? The
challenge before us today is that of empowering the rural India in real terms.

Sir, we want to urban India to shine reflecting the glow coming from rural
India-from the faces of our rural masses. It has to be real. We have seen what
happens when you try to sell a mirage-try to bluff our people. They will call your
bluff at the earliest opportunity-as we had seen in 2004. our rural people are only
lacking in wealth-but not in prudence and common sense. It is, therefore, essential
that everyone involved should demonstrate genuine commitment to implement our
well-conceived plans. It can have real value for the rural poor only when they are

also able to enjoy the fruits of development.
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Sir, the Budget reflect our government’s recognition of these truths as also
its commitment to address them within the broad framework of justice and equity.
The 11" Five Year Plan allocates more than 50 per cent of the Central Gross
Budgetary Support to agriculture, health, rural development and education, the
sectors that need the most focused attention of governments at all levels.

Sir, for the coming several years the Congress-led UPA government will be
remembered for the revolutionary legislation i.e. National Food Security Act
which is emphasized in the budget.

Sir, there are, however, certain areas to which | would draw the attention of
the Government. Many of our well-meaning programmes are defeated at the
implementation-stage. Take the case of education-loan for example it is really a
welcome relief to the students commission but sir some bank officials are
behaving like feudal landlords. They are not even giving applications forms to the
students specially SCs/STs. The Government’s policies provide for loan without
collateral security. It is practically impossible for any genuine applicant to obtain
a loan without collateral security today. The financial institutions should be made
more accountable and transparent in their functioning. The Banking Consultative
Committee’s recommendations on various aspect of the financing for agriculture,
education and other pro-poor programmes are often violated by these institutions.
We have to guard against that. For many the complexities associated with not
having proper title deeds, for the limited properties they have, make their task
sometimes extremely difficult.

Sir, my constituency Idukky is one of the major spice-producing districts in
the country. The spice-producers across the country face various problems. Most
of their products do not get the price they deserve to make their production
commercially viable. The producers often do not get the benefit of the increase in
prices in the international market. Mostly it is the traders who take away those
benefits. The government need to be more sensitive to the needs of the producers

of the spices in the country.
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Sir, similar is the plight of the producers of coconut and rubber in the
country. In recent years the fluctuation in prices in the market was so varied that
the producers had to face very unpredictable situations. Partly this is to do with
international factors. But it is also to do with our domestic polices. Considering
that only very few States in the country produce rubber, it is for us to create
demand within the country by switching to the use of rubber in many areas where
plastic is used as a substitute, which also contributes to many of our environmental
problems.

Sir, another important area to which | would like to draw the attention of
the government is to the plight of the plantation labourers in the country. As many
of us are aware, most of these labourers are engaged on seasonal basis. For
periods ranging from one third to half the year many of them have to remain
without jobs, thus pushing them to the fringes of our society. | would request this
government to be more sensitive towards their condition and declare all the
plantation workers as belonging to the BPL category. With such laudable
programmes that we have announced through this Budget for the welfare of the
BPL category, the plantation workers should be able to enjoy those benefits as a
matter of right. To take the fruits of this government’s initiatives effectively to the
target groups, it is also essential to simplify the procedure for identifying the BPL
categories. They should not have to run around the corridors of the government
offices for certification. The people’s representatives can have a role in this.

Sir, we have taken on the challenge of brining about inclusive growth, of
reducing the rich-poor gap, of bridging the urban-rural divide. | am sure our

people across the country are beginning to feel its impact and to take note of it.
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*SHRI K. P. DHANAPALAN (CHALAKUDY): | welcome the budget

presented by the UPA government. Being a first time member, it is

definitely an honour and privilege to stand and express my views in the first
budget of this 15" Lok Sabha. The comeback of the government led by Dr.
Manmohan Singh with the able leadership of Smt. Sonia Gandhi is the
testimony of the faith reposed by the people on these tallest leaders of the
country.

The budget is not merely a financial statement but the reflection and

view of the political will of my party. It puts a clear emphasis on
infrastructure building through substantially higher allocation for INNURM,
Bharat Nirman, national highways, railways etc., alongwith an initiative for
funding of PPP projects through IIFCL and banks. Through this budget, the
FM has also shown his keen interest on the importance of education and the
need to help those less fortunate.

The budget has focused on inclusive growth and bridging the rural
urban divide by promising banking presence in all un-banked blocks,
housing for urban poor, 1% interest relief for farmers who paid short term
crop loans on time, 45% hike in allocation for Bharat Nirman and a new

scheme for 1000 villages with SC majority.

* Speech was laid on the Table.
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The increase in the allocation of the Women’s Self Help Groups to
Rs. 500 crores from 100 crores definitely brings about a profound
transformation in rural areas and a major up-liftment for the women who
have now become independent and an earning member.

The internal security figures top on the government list highlighting
the need for modernization of police forces and strengthening of coastal
security. The aftermath of the Mumbai fiasco has necessitated thinking on
the coastal security. The budget has indeed made provision for the coastal
security. But, Madam Speaker, Kerala has a vast coastline and infiltration is
expected from any corner through the sea. The LeT in-filtered state is

volatile in nature and needs to have more coastal security as well modernize

the state police machinery.

The reduced basic customs duty on life saving drugs for cancer,
hepatitis-B and rheumatic arthritis is a welcome measure and much relief to
the needy but some more diseases are required to cover especially those like
Alzheimer, etc.

The Hon’ble Finance Minister has rightly said that efforts are required
to create a competitive progressive and well-regulated education system of
global standard which would meet the aspirations of all segments of the

society. The students passing from 1ITs and IIMs alone should not be the
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distinguished students.  Students from the normal institutions and
universities should have the opportunity to be par excellence. And the
introduction to cover the interest paid on any loan taken to pursue any field
of studies is proposal in the right direction for the economically weaker
section of the youth in the country. This definitely reflects the vision of my
party’s dream for the upliftment of the young generation. The R & D
facilities in universities and institutions should be raised and more library
and reference facilities should be made available. The mention of
establishing a center of Aligarh Muslim University in Malappuram, Kerala
was a long drawn requirement. Countries like Australia, UK and USA are
now looking at Indian students as a source of revenue to their exchequer.
We need to tell the world that our education is also of world standard and
definitely we should believe that one day our universities will once again

become Nalanda Universities. Let me invite the attention of the

Government the demand of Kerala for an IIT.

The Finance Minister has fine tuned a 25 kg. of rice or wheat for the
BPL families of rural or urban per month. Some measures should be
adopted for failure to lift this quota so that the poor get their entitled

measures of food.
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Sir, now let me specific to some of the burning issues related to my
state. and constituency which needs immediate attention and
funding/financial support by the government. There is an everlasting
demand to increase the procurement price of coconut growers are doubly

burdened with the influx of palm oil in the market. The import of palm oil

should be stopped immediately or coconut oil is given price subsidy.

Burning issue we are facing in our society is scarcity of drinking water in
our villages. Sir, please introduce a “GRAMIN” Drinking Water”
Programme.

The Kerala agriculture sector is totally different from other states.
The Kerala farmers are mainly more or less depending on cash crop like
coconut, rubber, pepper, arecanut, cardamom etc. The farmers suicides
mainly taking place in Kerala are in this sector. The Kerala economy is
mainly depending on the small and marginal growers of the cash crops.
More financial aide and scientific approach is required in this cash-crop
sector for the welfare of the small and marginal growers.

Kerala no doubt is the most advanced state in health care. However, it

needs an international R & D Lab to eradicate the frequent bout of influenza

and other water borne diseases especially during the monsoon seasons in the

coastal regions. This has been on the rise in the past 3 years.
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Kerala, the Gods Own Country has produced lot of doctors, nurses
and other medical staff than other states of India. Lakhs of Doctors and
nurses from Kerala working around the globe contribute highly to the
foreign exchange of our economy. This peculiar situation has necessitated a

Medical University to be set up in the State of Kerala. It will help to

produce more Doctors and other paramedic staff and give a boost to the
economy.

For last so many years, India has never achieved any medals in the
field of athletics in Olympics. We require a concrete sports agenda for
fulfilling the long cherished dreams of the hundred crore Indians. Kerala has
produced internationally reputed sports personalities especially in the field
of athletics like P.T. Usha, Shiny Wilson, M.D. Valsamma, Anju Bobby

George. Kerala is the best place to start a sports university that will roll-out

good athletes and sports personalities for the country. Now is the time for
thinking of such Universities and aide it with substantial funds for the
development of sports sector.

The Labour force in Kerala, especially in the un-organised sectors like

the Bamboo/Tweeds industry Tile, Weavers, Coir, bricks, Palm, Ramacham

and Inland fishermen is a fragmented segment. Being in the un-organized

sector their employment and wages are erratic. Conventional diseases are
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catching them due to the nature of their work. Therefore, they should be
included in some welfare scheme outlined by the Government.

The Housing Scheme announced in the budget should be extended,
with a little change, to the fishing community living on the coastal areas in
Kerala as most of them are rendered homeless during monsoon season.
They are also rendered penniless as there is a ban on fishing for 45 days
during the monsoon period. This needs urgent intervention and inclusion in

the proposed scheme. Also Madam, the Coastal Zone regulations in force

now stand in the way of Fishermen Housing Programme. | request to give

relaxation of CRZ in coastal areas of Kerala.

My constituency Chalakudi is famous for the Tile Industry which
provided employment for many. For want of proper marketing and financial
support, most of the tile factories have shut down. The Government should

consider forming a special package to revive this industry.

Another major intervention required by the Government by way of a
special package is for the Periyar River which is the lifeline of central Kerala
particularly Ernakulam and Trichur districts of Kerala. This river is the
backbone for agriculture, irrigation and drinking water supply for year
together besides being a holy river. Due to industrialization, this river has

now been highly polluted as in the case of Yamuna in Delhi and thus needs
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an action plan to revive this River Periyar on the similar line of the Yamuna

River Action plan adopted in Delhi.

Crores of Indians are working in various foreign countries which
include millions of Keralities also. Main source of income of the state is
their contribution towards their families in the native state. Due to
recession, lot of Indians are returning empty handed. The Government

should consider implementing some schemes for re-settlement that should

include generation of employment for such returnees urgently. The Finance

Minister should include soft loans through financial institutions for their re-
settlement and re-employment. This would definitely stop suicides of
Indians abroad.

Infrastructure development certainly seemed to beat the heart of the
budget bases on the facts that infrastructure development alone will generate
income alongwith providing employment opportunities to a large section of
the people.

I would like to emphasis one thing more. The Government is
announcing lot of financial schemes through banks and other financial

institutions are not approachable to the common masses who are really

needy to avail the Finance. So | humbly request the Finance Minister for the

strong implementation and monitoring of these schemes to the needy.
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Today the world is facing a reverse trend and major financial crunch
is the order of the day. Yet notwithstanding such huge reverses, | have no
words to praise this Government for having brought out this Cinderellea
moment to the entire Indian society.

With this I conclude my speech by stating that | support the Budget

2009-10.
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o w3 St 7 T & sIed § BRUNC &F B AW A AR HRIS U P BRIET Tgar

@1 & fopan gl - comment [8543]: (cd. by a3)

15.00 hrs.

WWHR 7 A TR B AT, IR TR B @ Afp Ta &1 W9 ed o a4
THAT B, AR TRAT B BT B T8 fhan| f wet § We amt & ford gore uw fHar g
IR [T Bl [T fhan Brar a1 [fTad dR w e § |re |

Iqreer S, fag #5 Sff 4 a9l § 1 RIS 20 ARG RISAR AR &I ISR & Bl
=IO P 2 AP aoie § I8 G Tel A1 P U oawR FEl A yeH fFY TRl 5@ IR
TS H TR G B AHR off, A1 Sff T RN BT 500 T ARHTE RIS 9T S Bt
o Y oft R SRITFIR S1ret &1 T frerht off oifthe o/ TR aeell a1 a8 aRIonm
1§ B o w11 H g b AR W A o #3 Si  de agm f6oqw # e
IGUE SFUHARIS AN &, R TRE] §R B_AT d18d & Al S© IS 1500 D91 dRISHTRY
T < BT S BN 9 T & @R Uh-ar drem ST § Wl w19 gl BT uTel-
TN R Io AT B A SIS BT B B D |




14.07.2009 239

SUTEAE Sfl, WRBR - ARG, D GATdl Pl & H RGHR HEIOM B YR fael
& ol U TR B a9 &I °INUT BT § 99 [P RN S ARSI Dol b S H BT gIAl
2| TR P TRG B R ¥ & oy e anfd |

SUTEE Sft, § BB $T HE dATEdl o7 AfhT IMyHT Y ¥ A1 A S a1 b A
R <@ € iR Sroet W= &1 arel U |quT ued W gl

*uEreg § oo faRad WINur WeT @ Ued WR @Al g oWR N A geRIf dgraw
PR I8 Ardl & b g Wal & 37 H aga a9l dR a1 & a1 4 Farn =redr g &
TR AN A gHD! Bls g@l T80 ¢l 8 Al DA HEMg B g4l gl AT 100 WY A B
AIGY TR U 80 WY fhall Bl ard Racrm 2 €1 TG I Fag |Wiax IodT ¢ a1 98 $3a%
{ 71 BRAT & fb g $¥AR WX EBR g HeHM A AT WY, el a1 § Hel A S . Raelra |
AN-Fesll, WA BT a1 3MMfe AR A BT A1G ATHRT G W@ 2l T H gRIf qon 4
TR P & el 8 AHT| AT IE a1sy b fha a1 <o # W0 B F A @
w8 A W T S I BT IS T W RN B @ 2] 3R AT TWREl b A W D
AT AR & A YD HES TR hafel G BT

TR, 3MY< AT 3R R Bl A B QA1 §, Safd Tal & a9 Bl ahb drel
I, A BT AEN HR AT F1 MU 310 Fole H TGl B NG [epa e T e g
WRHR 71 R 3R Iz 7o @ B AR § ge & gl FRUNS &F B G A @ oy e
Ffthe ¢oq & FIW IR AT B, TafF 39 <H § WHR DI I H 6,533 TS WY B
I gs Al 39 T8 U sied H fad #3 7 FRURE &7 Pl T A 89R BRI WY Bl
S gEm §l

I I F 1.2 G AR BT AR & AAWR T B B a1d a8, olfh
goe § Gl TE 2 {6 ¥ e b aRe W 9a1 Bl WRBR A W <« B IGUC dRISARI
& fIg 1,500 WY Ui ATE IRISAIR 9=l bl AT H=al gl

*....* This part of the Speech was laid on the Table
T qole § ABRIG, & fhami & oy #Aeor &ol 9 gedR fdam & fay enep
B @ TS B Vo fHar g gav uee § ff f5a Aeort &l & gd § A gl
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agl W TR B Bl TS BT AMRY | AT HERIG, H G Dl Tolared @R I Hor ferar
g, T8 3 YRl & Rl & Ay ASArH 5l *
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it BAa fPeR ‘BRI (TeRTsd) ¢ SUTEHS Sff, § af 2009-10 & WM d9lc & UE H
dre & o <FST gan gl

SUTRE o, § JEIsd A9e &F & AR wRar § S'l Aea RISER), TRE
X H AR | AT AN @ SRR B A 2l @O S AR AR AT &

T ARPR 2014-15 Teb TG IHAT HRAT T8l 8, 3@ ATSHT BT H WA DA &l

15.02 hrs. (Madam Speaker in the Chair)
I @ GReT Ay & S Ui uRaR 25 el drad srerEt g 3 30y el & e |
e, A1 A € P a8 BN Ao 21 g9 AT W 9 SR WEIS Bl AR d6d
Fepdl 81 # qErHEAl SATeRl U AISHT BT ool HRAT ATEdl g [ 3 AT & T8 1000
TrEt # wet 50 wied S sgfad S & SNl @ B E B Udihd fawr fama
SR 39 Ao & for A fad #E Sft 1 gew @ gwane & gl

STeAET HEIGAT, <% Bl YR AGGA PR & (o1 (ISl qoic BI Y& 2284 HRIS U
B srfaRaa e RIfY &1 uraens fopar T 21 o9d SiaIsy ARl W 9T, dSb, olsal Bl
fafor fopar Smr 21§ SHeT Ry $U § WRTG ST Ared g1 $9S Wi U a1 3R wE
qE o W FEET &F AU dIe) W Wl gal & ol Bt qfXped ¥ iR B YR H
MR B HY T SR oT 21 g 125 fHharier & tRar g S W Gl 9 & 9 o
BAT 2| T8 BT ASD! 3R BT BT BM B ALY 3R 3 9 H IADT Hrag 8| &t
IE B YO BT &, T8 AERIOFIO-TSRAT I R T drex aab =1 5t g |mee 90 g &,
gg ft sm7a €1 Additional budget should be allotted there. Fencing should be

constructed there. That is a must. 3rft YRG-SUTeT BT ATHT It &1 ATl B TSN G-l

qUTA I T g TUTT B IR W I AT I AT %' /[Comment[s44]:cd.byb3

AN, TSI, IRED], degd,  URAT B Bireel d g add) <@r gl 59
SATD H g SI6T TS 2] g8l A S B A W FaR SR €, 39 gl § WErd
Ferg BT A1yl 39 TH.&. uRar ¥ [urel 3R AuTel ¥ Wefd oW, qeuvey iR IRES
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& T E| ARy iR YRGS & SAThl B A 9gd Tordid § <@ gl 39 uRarer # off
TA.A. & S RE B AN Bl I WA F AT P aR% dTel S H del W18y, qgl
S TR B AN © O TRE S AN B9R q8)1sd ® A1 ol SAThl H a4 PR @ ol 39 W
Ry w0 & &= < @nfen| F't W U @ awen € 8, Tdgd T8 § ofR fpari @t aga
T T Bl A S gD B T A <E © d8 D Al AS, IHRAT AR B a9
ST Sa-a19 & &

Heledl, I oy faRiy gien e =a1fee| a8f W gdY &1 JaRees ff 98 g8 ©,
fo = St of 93 € sufag & smue wem @ AT FEW AT 5 e fov e |
HUC P AT BT @MY @ 89 9T & fHIR R S € I 84 I8 JIEHRN T8 el ©
5 ¥ Aure & € W g & 218w 39 ol onfodl # ik T8 aR U € ek TS
TR A T I 2 fF A A N e & B A 21 gafery § oMy | W Mg e
=1edl g f 7@ forg ue et sgawen 8 =Ryl

ARG, # U WY RFAwE 9 goic | 3iR HRA1 9l § [ U Xold offsd a1 4
Jeit ARy, 9d 98 AU § T A, AT H BIE ST TSNS q% St ARy | AT
F1d ffaq w0 F B ARYI R MY AT AT & forg Yot omgT S, S Smuenr & &
BT ST SUTeTS, A, RRE, JeigR, MREYR, s o A1 $99 98 1 f[aer gl
REAEEINICIIRERIESIIS (R

Aoy, fEgw @ B # U @ Bs 9R Al ADRAT B ol A FHT ARil A
2| T IMUP! HIIST BN R MY o= qeift| § a8 Fegar g &5 a8 Yo g Ffvaq
W 9§ 'e # TE Rl ofk gars w0 A gl | § HAeledn B W o & oy R g=rarg <@
g SR fa #31 St & Us IR TR SI7u8 el g (% o ST &1 W9 Husie <1 aney|
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*SHRI S.P.Y. REDDY (NANDYAL): Hon’ble Finance Minister predicted the
G.D.P. in industrial will rise from 6.8% to 9% and Agriculture G.D.P. from 1.8%
to 4%.

Now, | will not talk of industrial G.D.P. I talk only Agriculture GDP.

Agriculture G.D.P. for the last year i.e. 2008-09 is 1.8%, which is almost
stagnant and now projected to increase to 4%.

Our country is an agriculture country. Our economy is an Agriculture
economy. Our 60% to 65% of people do and depend on Agriculture. And
agriculture depends on rains.

Good and equally spread rains, G.D.P. will rise to 4% to 6%, bad and
uneven rains, G.D.P. will fall to 1% to 2%. This is our status.

Now, what is our Hon’ble Finance Minister has done in this budget to
increase Agriculture G.D.P. from 1.8 to 4%. I say, nothing, absolutely nothing
except praying rain god for good and equal spread rains. Now, in this advanced
technology age, we are not only depend on god but also we can depend
technology. Suppose there are no rains, we should be able to give supplemental
rain using sprinklers rain by utilizing ground water.

Now, there are a few important things:

1. Ground water development
2. Micro Irrigation
3. Solar fencing for growing Two-Three Crops in the same agriculture

fields.
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Our Hon’ble previous finance minister did recognize the ground water
importance which is coupled with repair and renovation of old and dilapidated
water bodies. He did start pilot project, and ultimately requested state
governments to go to World Bank. Nothing much happened. Lakhs of old water
bodies are languishing for repair and renovation.

The importance of ground-water cannot be overemphasized. | request the
Hon’ble Finance Minister to take corrective steps to increase ground-water table.
Second is micro-irrigation. Here our Hon’ble Finance Minister has given 300
crores for Micro-Irrigation for entire India. 3500 crores for Common-Wealth
Games and 300 crores for Micro-Irrigation. Alas! Where are we going? The trends
of the advanced counties are adaption of Micro-irrigation techniques. Micro-
Irrigation consumes less water, gives more yields, both quality wise and quantity
wise, labour requirement is minimum. Our Government of Andhrapradesh is
giving 90% subsidy on Micro-Irrigation and | think Gujarat government is also
providing 90% to their farmers. Presently Government of India is giving 40% and
put a ceiling on each individual farmer should not cross Rs. 50,000/- subsidy
component. | request government of India to increase the percentage of subsidy to
at least 80% and no ceiling on individual farmer. The budget be revised from 300
crores to 5000 crores for Micro-irrigation.

Also, states like our Government of Andhra Pradesh are spending Huge
amounts on irrigation AP State budget outlay, budget outlay for 2008-09 is more
than 30.000 crores. Government of India should liberally come forward to help
the states that are constructing large Irrigation projects by way AIBP assistance.
Now, | come to drinking water our Hon’ble Minister has given 100 crore for
stand-alone Mineral water plants for schools.

Here, | want elaborate. 50% of our diseases are Water-born diseases and

caused by drinking unsafe water.
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Government of India is spending 22,724 crores on Health and Family
Welfare. Also Government of India is spending 9302 crores for drinking water
supply.

Our Hon’ble Chief Minister of AP has proposed all the villages in the State
of Andhra Pradesh should be served by putting Mineral water plants in each and
every village. The budget is approximately 1000 crores.

Coming to my parliamentary constituency, | have started putting up mineral
water-plants in all the villages of my constituency using my M.P. lads and other
sources. My estimated budget is about 25 crores to cover all my 1000 villages.

I request the Hon’ble Finance Minister to provide Mineral Water plants in
each and every village of entire India.

Hon’ble Finance Minister in his budget speech mentioned bio-diesel from
vegetable oils. Now what are vegetable oils? Palm oil, Coconut oil, Groundnut
oil, Cottonseed oil, Castor oil are all vegetable oils. We are importing edible oils
such as Palm-oil in large guantities for human consumption. Now, oils extracted
from Jatropa, Pongammia, Caster etc. can be used for manufacturing bio-diesel. |
tell you sir, whole programme of Jatropa, Pongammia etc. is a big failure. People
are not enough motivated to grow these plants.

I request you to kindly extend the some tax concessions to the above
including to bio-petrol (also called ethanol) which is manufacture from molasses
(which is a by-product from sugar factory), Jowar, Bajara, Maize etc.

These measures will enable to grow our farmers the above crops in large

quantities without fear of market sliding down.
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*sft dqeTal WIg (FETHS): Weledl, § BAlig & AES dld 9l &5 ¥ Ugdl a”
AP AT § 3R ToIc W =4 R B (Y W1 gl gl

RIS, TUAT qoic 3MfYd Td ARSI §R BT 3 M hal |ifdd BRT | 31Ts
IR iR 31 MR qem T iR 31ff TRIT B O I8 21 34 R B DI 39 qoic § DIy
Seerkg e fpar w1 21 9re @ i FEl § B S SHPT Seoid T8l 2| Pl € A 98
S H A ey H, & Ady H WHR A9 2] 98 R Aw guft T ds W E, J9fd @ B
TEFITTOT W BTAT & BT IOR H Bl a1 TR W@ ol FIAT 30D W99 H WHR BT I
SR

A, # BRNTIG Yo¥ b Hag W qqr Ared| 45 Giered ST S vd St
& AN gt ved 21 st orft oft watw A # wrarard & \nen Sude T8 21 afe ardn &
T AT UG TEl 8 A1 &5 B e T8 B Whdl 2l SHfely #Y WHR | A9
B U IRIET, S@EN ¥ ERAEIG (SSIN) dU1 werH< 9 fiYir, wRisuel 84 g
AR (ST TH Yeld AR B AT B 8 T ™R A G RS A greirst § qaer
FI AR DI Tl BTG H wAfE A H wipfae d9Ed e € dfe R W e #
Jaifdes e vd R g1 BAREIg B B WHR A g A3 7 ¥ S w8
TRV | BRIRTTG TS H TRIcTdIE Bl TAT YIGE B Ts 2l 399 fFaes & v =0 WRaR
T g qpd W & g, g R M AR g 'e %@ 81 39 R FRAT & foly B aweR
P HRIR HEH IoM dNeY| dg WHR gRI §15 T8 Al eefeiy fmar=a g Ay
yRfera SHTe-aR B US| AT 9T PRl Sl BT AT BN 99l S} e WeY &
SIGRUEI
ATSHT BT UZAT DI FEl IAD A AT Tl DI A, 9 Tb U9 G o BT fAbr T 8

hdl gl SAfIU 3Mavad © b oM a1 & 9rfier), SHuedar Ud 9ieRT & ot gaiw

IR 81| TRIA q9IC SABATUIGRI HH JISH(Ih el 8] $9 q9I¢ § B Jael &l

* Speech was laid on the Table

IUET B TS Tl TR < BN TN U 2] PV W BH e QA T T SR [N S W
HTeT e e T gl B B R W eI S B ARl § Be B WIS Al
[HT & b o fAEE qW B gRl [Aerads § 0 AweSt gig * 20 a8 § 9 HA@d d
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ATIRT FHI0T 5 el gl 2l U |l qie 1 SFTaRy yarer uF R Sy den ARd Sd wiR
B Y W@ b U e & ifde Ud aig &1 ARy SR S| A WRER | JE A6
gl
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"SHRI S. R. JEYADURAI (THOOTHUKKUDI): | thank you for this
opportunity to speak on General Budget. First of all, I thank our leader, Dr.
Kalaignar and the people of our Tuticorin Constituency.

Guided by Annai Sonia Gandhi Ji and led by Dr. Manmohan Singh,
the UPA Government has an able Finance Minister, in Shri Pranab
Mukherjee. So there is a social-minded financial management. In this, the
DMK Government, in Tamil Nadu, is a model for the Union Government.

Spending on rural infrastructure gets priority. Allocation for National
Rural Employment Guarantee Scheme is raised in a big way to Rs. 39,100
crore. The BPL families will get 25 kg. of rice or wheat at Rs. 3/- per kg.
every month. | request the Government to redefine BPL. All needy people
must get real benefit.

A Budget is more than a Revenue and Expenditure Statement. Our
commitment to policies and programmes is seen there. Rs. 3.25 lakh crore
has been fixed as farm credit target for this financial year. A Task Force is
to be set up to study the problems faced by the farmers at the hands of
money-lenders. This is a common problem found all over the country. All
the farmers must be liberated. Fertiliser subsidies must go to farmers

directly. Our leader Thiru Mu. Ka. Alagiri, Hon. Union Minister of

“Speech was laid on the Table
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Chemicals and Fertilisers wants to help the farmers of the country. |
welcome this move.

The economic slowdown affects all of us. The poor need the help
from the Government. A massive Health Insurance Scheme for the families
of workers in the unorganized sector is being taken up by the Government of
Tamil Nadu. | urge upon the Union Government to follow this model.

Madam, Rs. 50 crore has been allocated to Punjab University in the
Union Budget. In Tamil Nadu, Anna University is opening this year five
more Government Engineering Colleges in towns like, Tuticorin.
Thanjavur, Tiruvannamalai. | request the Union Finance Minister to
consider, allocating funds for spreading technical education in educationally
backward areas, the places mentioned above.

Rs. 500 crore is allocated, for the welfare, of displaced Tamils in Sri
Lanka. We must see that this fund reaches the needy. Relief material must
be sent directly from Tuticorin to Northern and Eastern Provinces of Sri
Lanka. This can be done with the supervision of Sri Lankan agencies.

Tax on gold coins is proposed in this Budget. Marriages are sacred in
our country. Gold for Thaali or Mangal Sutra is also sacred in our tradition.
So exemption for buying gold to make ‘Thaali’ in a traditional manner must

be considered.
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I congratulate the Minister for allotting more funds for farm and social
sector. But still you have fixed a growth rate of 9 per cent. | welcome your

initiatives and this Budget.




14.07.2009 251

*st ORI T, IER (TWWR) @ WBR §RI oY Y Fol 2009-10 TR H

ST HISUT e & oY @l & | 319 gore Wiy # o1ef 7oAl gRT <9 & 31
JH A &S g I 10 ARI 20 BOR BRIS B0 o AR Iolc Wa= B
I FHE T, AT Igd AP BNl SAE P GE@A Y SHDBT ST MILID
o | S IAMSHT BT ATH AhR A< R e 0 IRPR gRT T 3[YJ Hl
gu & forg Af¥as w1 8 WeR el € | oS <¥ HEwrg, A’
BT &3 ¥ B L ST F I BT 2 | Afh WWHR 7 39 &5 H ARy
&I a1 {31 8 | 3l TRAR Wel & HEIg &I &R KOMAD & Dl el Ui
E R qRAMSA $B AR & T | AW 3MSH B oarelt oot Hgft 81 T8 2 |
ST, TTad, 3N, ddl, Feoll, el o AT & ISTANT B IIqU 3T ITEHT
@ UET A R B SN G 8 | AT &F Bl ORE T &F § W HUINUT @
B e A B M & 9 Fal BN | Hfas § @ & M T8l 99
gD oY T WR W I g B AT Hieimes < B Maeaehdr € |
Afthd 39 doic H SHGT TG fA@rg <ar 8 | Ao SMANT gRT If3d W,
UH. AT BT NeTEIdT dTelt AT gRT 3wl RUE § 11d daadi Jromr
P MR & 9 § W= BT FAIYB 244 SI& 1 BN, olfhT SHBT
IUET DA 214 F 240 IS T & BN AT QU B MTWIHA H PV
STET BH B | I8 < B U Wk @Y 8 8, SN dedl Sl Bl
S Y BH TR Bl SGH 9T 8, $HSD oy ey Srichs =er
P AMATIGAT T | <9 # UfAfeT 20 TUU ¥ BH @d B Tl Dl A= 77
fIerd ® | 399 RGN Bl & 9 U WX RIS BT SaomH A 89 BT a8l
FRY | MBSl B IR B HEE TH B B WIGAT GMa] HIA B
IO IR RIS DI @ gY HeTls W FRIF0 A 8 S Had oy
| § A 91 PEA T [P Sa-99 A B G dad a9 MH SUHIISH DI
frerdr | ST BT SeTeT R aTell [ 3R U <1 & 11 § ¥8d
g | 3Bl G TP IR I HEH BH Al fhaMI ®1 30Dl BrIar
e T =1fey 8fR Il SISl BT SUHTFRIT BT |

Speech was laid on the Table.

9 H G HE@YUl Ueh § BETIR | §9 WPR T BRI & [olg
Py WM GV TG B g, TE A A IREY 1.20 RS b TEE A 6
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BRI ASHTR SUAE B DI goic § arel fhar a1, offhd A AR Hal
IR DY IUAE BT S0, BT Bls Soold -l {hAT AT 2 | 2002 H
S10 TH.9Y. @ [T 7 g RUIE IRGR BT U S, $HD FER TR 2004
H O | IS WRBR 7 YAy 1 HR1S AR <7 Y 910 Hel | BT T I8
16@@Wﬁaﬁmaﬁﬁméﬂaﬁ§gaﬁw%‘,mﬁﬁ#ﬁ
P AR B g8M dLIR.TE. SRl WhiH TABY BRI Bl SRISHR BT TS
B | IR & AT H IR gRI Afod A g fscqanarn Ay,
Tﬁmwwﬁﬁfaﬁ?mmﬁﬂﬁﬁ%ﬁaﬂﬁmﬁsﬁzﬁeﬂwwﬁw
H1 gl fea, Afe ISR GorT @ iR WRER 3 IueT & B T | TH
RUTE & AR < H 2020 Tb IRISHIRI DI FET TGDR 21 BRI AP ST
HI ST T | 39 <A gU ASFIR AT WRIGAIR & HRIGA 5 T )
I AR g9 oy Aie TP BT Bredx Gad &7 # & <A1 BT |
e oF H el e &1 @A &R R | eoied e, SEI,
Jrdo= &7 § SHeN Ugd W BH 81 @7 B, sUW GEoe qen 3Nfe
& WA Bl SN 8, ST §H TH HRAT BN | Il Sff I8! §9 RIS
& IU AATEA] BN ITANT I T8l B @ 2 | PN &F 9 @I A D
MR WR AR T ISR Fgr1 1 T | Y &7 &1 fGfaq s=mn sy =g
g Ryars gRATSAIY S goRIRT & AT A 9T WRBGRN QA T8l B U7 &
MR TRATSHET Y0 B gole § URY G-I BT WTaLT B Bl HIT Bl
g | 99 & @9 9l fOEH @id dig R, W, dgH W) sJa
T AW o <9 & A= Wi § Suee § | 39 9 R g9 IS U
TR AR U1 B Fhd & | dfhd WRPR 39 G=9 duar &1 feedt fafdrse
ST B go-93 fSuiNie Hfed Bidt «iid, MRART 3R ifh H dic & &
| 59 TS WUST BT T A H ST 8 ]@T 2 | 39 el | AR G
T 9T H AR SUTE S Aahell § 39 W99 AHUT SN Bld, dlg 31IRD,
ST G 39T @99 AU ® Al drelt | fHwl S a1 faum e qer
T AR & AT B MR W a1 39 A A ASWR d GfEd HATeray a1
29 & fod # 99 NIy Suael B <ifhd WRPR 50 At BT S B a9
TS S B gt # 391 o Aok & 9 W R 9e WY @ § T8
TAd & |

HEIGAT, ORI Hew@qUl & © Ry Jiaer | el UHivr &3 H @Ry
qfaen &1 3T o foETg & © | BRI Srde] 3R fa9ivsh & ug Rad € |
amet ft AMR®T FF o H WAHS WReT Tvs, U Bl Bl G I
HH © | STaeR WY &l | ST T8I Ared | Unier & W w@Rey gaEr &




14.07.2009 253

TR 9gM & U S’ B U0 &85 OH & {7 9180 &A1 8N 39D
foIy TRHR FST HT TN | IR & HH B S@d gY AT B
B IRBR qAT I RGN BT @iew ey | faegex arfior g snfeard

i TErd e 4 e iRy |

ARA Mgde UGl gRI STl SUcte PRMET W Uh AT AT 8l
AHT &, offthd WRBR F dolc 2009-10 H Bl 9§ & 17.19 IS &
qHEe ®Had 13 HRIS BUY YA [HAT 8, T§ WRAT YA UG & IR
H WRBHR B IULTT & AT MH AN & WRT & dR H W IRBR DI e
P SR BT © |

HEQAT, 3T &3 § Hecdqul © el &F | TRbR 7 [afenen s
qern fire-s Wit aRASHT W) yrae™ T8l 9gri § | qdRen & 98 Aeafis
TR IR e 2q o e ga & @ o [ oY dAfh doie H gD
BIS Iookd Tl © | R1em & & H Yol A BIF AT JHHES T T |
Ieg T oSt A et & foTT queT 99a] J8 e © | S fem 7 fAsh
&3 BT UHIMUBR 7 99 UIY AT ADR I Ied RIeT o WD HATT
IS M W Wb} Sod e 3fed g W SUAE BRI BT YA BT
IIRT | WRBR 3T Iolc H 59 AT B | IRBR 7 6 TR Aee faareray
B YE B B 91T BE & AfhT 350 BRAS H 6 TR IS HA @i
ST 39T faarer T fear | a8 i st ®) 3 9gM &t H AT
FRAT T | WHR 7 qERNE R IR Yo G BT #§ $qH1 @R
BT § olfhd arll el BT dledi W YAN 31¥h | A BN @ oIy
IRGR Bl fAAY &9 <7 997 | A9 39 A DI {UBell ole a1 § SR
IR I IS oAfps I &5 A Afhy AIfhAT BT sTD!T fORY WA JRTSoTd
Bl AIATET o T HEH W IO BRS8N fhaHl Bl W BrIar 81 qahdr
2 | ORPR 7 Ioic b AT I IR H Had 10 BOR &I Ved & 8, TS
I JMRANT B U & BROT ATh UM AR BT SHHT AT BIRIST Tal
BN | HEWTg B AR I & HEAH A B A & (Y AR ¥ Afed ge
S DI IMAYIRAT & | ¥l AT BT AATHY B RN § 1B ol URAET B gRI
BN ATl aegell & SMI BT 9g ST GEAfTad B | SHY WS H JfR SO
g 9Hal ¥ | AR 7 fUsd Ui 99 @ IR 39 99 W Sar B gAsy
T FR ST @ I BT BRIDH ol & A J IR @M § | 377 <2
Pt anfde IR @R g sAdT aw Affad 7 &1 9 ) 39 [Afssa
ARBR DI <1 BN | Ueb FA&TOT & HAT(deh IS o & & ANRSD ATe I8
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Taorma R 81, 99 W fAeeh ok wWaefl &S 29800 UV © | <@ H IR
FH d& W AR ded off B T | U9 T R I9ed & o faRiy
BRIGH TAM & WY Jahl B Iy ISR 3R W-ISR & AR Iq
B AMRY | WRBR §RT AU 7T 39 dolc dl fqbrT § e qAT ST
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THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam
Speaker, | rise to respond to the observations made by a very large number of
speakers. More than 94 Members have participated in the discussion. In addition
to that, 34 Members have made their observations by submitting written
responses, placed on the Table of the House. Such a large number of participation
is there. Particularly, quite a large number of them are first-timers who made their
maiden speeches; their speeches may be maiden and they may be first-timers, but
their observations, comments, criticisms and analysis were mature and beneficial
to me and to all my colleagues. | have no doubt that their presence will enrich this
House.

Madam, | always had a complaint and | used to express it more than often
that Parliament, particularly this House is not exercising its own authority to the
extent it should.

It is because the entire money and finance related matters starting from
sanctioning the expenditure to imposing taxes, even to authorise the withdrawal of
sums from the Consolidated Fund of India are subjected to the approval of the
Members of this House. That is the basic fundamental principle of parliamentary
democracy that directly elected representatives of the people will take part in
collecting, disposing of taxes and approving the expenditure proposals of the
Government. But the keen interest which particularly my young colleagues have
shown by participating both in the Railway Budget, more than 133 Members
participated, and in the General Budget, clearly demonstrates that the Indian
Parliament is entering into a new phase where Members will definitely make very
valuable contribution and | congratulate them once again.

When | was going through the observations of the hon. Members — quite a
few of the speeches I listened everyday till 8.30 or 9.00 o’clock when the House
adjourned, | remained present. | must frankly admit that | have not listened to all

the speeches but most of them | have listened to either sitting in my room or being
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physically available in this House and in the other House and | was really
impressed. | was impressed because of one current underlying message which
came from almost every speech. If they have criticised, if they have been critical
of me, if they have raised objections to some proposals, it is not because they are
unkind. They have become unkind to be kind to me, to be kind to the people of
this country because of their eagerness to extend benefit to all sections of the
people, to every segment and this anxiety prompted them to criticise some
provisions of the Budget and perhaps expect beyond what should be expected.

After all, we shall have to keep in mind that the Budget document is neither
formulated in isolation nor out of context. Budget document is formulated in the
context of certain very basic documents with which our system is well acquainted,
it is in the context of the Five Year Plan which is being approved by a collective
body consisting of the highest representatives of the people of this country, NDC,
consisting of elected Chief Ministers of all the States and the Union Council of
Ministers. Budget is formulated in the context of the prevailing Five Year Plan.
Budget cannot be isolated from the prevailing economic situation domestically and
internationally. We may or may not like it but in today’s world every economy is
inter-dependant. We are linked globally and the global decisions have its impact,
positive or negative, on our system, on our efforts.

Moreover, the performance of the UPA Government in the last five years
has also raised the expectations of the people of every section, organised,
unorganised, entrepreneur, young men and women, self-help groups and persons
living below poverty line. When Member after Member raised the demand to
extend the job opportunity under National Rural Employment Guarantee Act
(NREGA) beyond 100 days, bring more people, more families under Below
Poverty Line, these approaches are coming from the eagerness of extending help

to those who need.
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As | mentioned in my Budget Speech, in the medium term we should have
some clear objectives and those clear objectives should be to come back to the
path of fiscal discipline as early as possible, in other words, should maintain
FRBM. | have also indicated in the Budget by which time | would like to come
back. I have also indicated in details the allocations.

Of course, by this time you must have seen the Budget details of the Plan
document where we have indicated allocations for various flagship projects. But
there was one underlying philosophy of resorting to huge borrowings and also to
bursting the ceiling of fiscal deficit and revenue deficit because India requires
right now, just at this moment, to come back to the higher growth path. For that,
we require higher investment and investment in the sectors where we can have
quick yield. There are sectors where investment will provide yield but over a
longer period of time. There are sectors where we can have yield in the shortest
possible time. Private sectors are shy of this. They do not have the required
resources. Therefore, anybody could have chosen the softer option of rather
maintaining the fiscal prudence by not crossing the fiscal deficit limit prescribed
by the FRBM and would have reduced the borrowings. Where would the
investable resources come from? For the teeming millions who are depending on
these daily wage earning programmes of NREGA and who are having little bit of
development through rural and urban infrastructure programmes through series of
flagship projects, should there be no enhancement in the outlays of those projects?

Many Members have demanded that allocation is inadequate under the
flagship projects. What would happen by merely giving Rs.100 a day in NREGA?
Why can we not expand it more? How to ensure the food security to the teeming
millions? For that, we require resources and if we require resources from where
we can have these resources. Somebody described the Budget proposals as timid.
Of course, with these types of phrases | am acquainted with for the last 40 years.
The Budget must be defined. It is a pedestrian Budget, accountant’s scrap book,

directionless Budget, and timid one. | am acquitted with these types of phrases.
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Somebody will give these epithets to the Budget whenever it is presented. That is

not. No doubt, | do not subscribe to that.\
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But it was not easy for any Finance Minister to take a decision to borrow about Rs.
3,98,000/- crore to meet the developmental requirements and particularly,
substantially in the rural areas. Last but one speaker has spoken that there should
be an Agricultural Budget and commented on my little more than one page
devotion in my Budget speech on agriculture. I will answer that when I will come
to the agriculture sector and what | have done for that. But because of that, in
order to meet the requirements of these sectors, | have to take this risk. But at the
same time | do believe that it is not possible to maintain this level of borrowings
unless we have higher growth. Higher growth means higher income. It is no longer
a theoretical proposition. The performance of the UPA Government in the last five
years have clearly demonstrated that when we could reach into the higher growth
trajectory of 8.6 per cent average in five years and in the last three years with over
9 per cent growth, that brought resources, that brought income, that improved the
tax GDP ratio from 9.2 plus percentage in 2003-04 to 11.5 percentage of GDP in
2008-09 which helped to take an ambitious plan like providing Rs. 65,000 crore to
meet the loan repayment responsibility of the farmers to relieve more than three
crore farmers from the debt burden. That could provide a substantial step up in
NREGA. There is nothing to be pooh-poohed if | have stepped up by 144 per cent,
that is from Rs. 16,000 crore to Rs. 39,100 crore under NREGA from BE to BE. It
was improved substantially. We have provided further. It is a deliberate action to
give a clear signal that these are the sections who waited too long and we must
give justice to them. If somebody says, “Mr. Minister, it is too inadequate. It has
still to be improved.” | will lower my head and say, “yes, | agree. It should be
improved further.” But it is not wastage. | do not think it is a wastage. It is a social
investment. We shall have to make this social investment.

Madam, Speaker, before | proceed further, because a large number of

points have been made and | shall have to respond to them, | would just like to
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share that recently some silver lining in the economy is visible. As | mentioned, |
have taken a tremendous risk as Finance Minister, not only me but the entire UPA
Government, all my colleagues have taken this tremendous risk with the hope that
there will be a turn around. Silver lining is visible. As | mentioned in my Budget
speech, there are some early indications of recovery in the global economy and
Indian economy is also showing signs of picking up though uncertainties remain
on several fronts. Some positive signs in the Indian economy are that the major
steel producers registered a growth of 13 per cent in June, 2009 on a year to year
basis. Cement production increased by 13.1 per cent in the same period sales of
automobile including two-wheelers and three-wheelers sectors have registered a
growth of 14.3 per cent in the month of June. This was driven by the demand of
the two-wheelers at 17.4 per cent in June itself. This reflects greater purchasing
power of the middle income group, easier availability of credit and affordability.

Consumer goods continue to record a double digit growth at 12.4 per cent both in

May and in the month of June. | ~_{comment [Ra8]: contd. By 3

Mobile phone is no longer a luxury. Even in the remote villages, people are
using mobile phones. Mobile phone connections in May, 2009 increased by 49
per cent and approximately, 12 million mobile phone connections were added
during the month.

I mentioned that these are small beginnings. We are not out of woods.
International economic scenario is not going to soon come out of woods. It will
take more time but our strategy of development depends on generating internal
demand, injecting resources in the rural areas and enhancing their purchasing
power. To some extent, it is responding, and, like all of you, | too pray to Lord
Indra that let the monsoon be not erratic, let there be good monsoon. | am not yet
pessimistic like many people. Let there be good monsoon, there is still time for a
good monsoon and then it would be possible to have higher growth rate.

Madam, as | was following the Budget discussion, almost all issues that

were raised highlighted the importance of generating resources for broadening and
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deepening our development effort, more specifically for making growth, for which
the architecture was laid out by the present Government in its first term. For
instance, there were several references to the flagship programmes in the UPA
including the demand for extending the benefits of NREGA beyond 100 days of
assured employment, to provide social security and primary health facilities to
children in the villages, bringing more families under BPL scheme, to maintain the
thrust on agricultural growth at 4 per cent and making farm loans available at 4 per
cent interest rate. More allocations for education, food security, public health
services and faster development for quality infrastructure have been demanded by
the hon. Members. The resources for these efforts can come out only from the
higher and broad-based growth which is the focus of the Government, as | had
highlighted in my Budget speech.

Given the lax in the economy between specific action and desired outcome,
we have to initiate institutional reform measures during the current year itself with
a view to bringing the economy back to the high growth path. But these measures
have to be well thought out for implications in the short term and in the medium
term.

Coming to agriculture which is the main stay of our economy, first of all,
we have to keep one thing in mind. Last but one speaker, of course in his over
enthusiasm, wanted that there should be a separate Budget for agriculture.
Demanding is nothing wrong. Agriculture is the most important area. Perhaps he
wants to underline that message but please remember, for a very long period of
time, there was sluggish growth in agriculture. In the last Government, things
have started improving and we achieved four per cent growth but this year, we
could not maintain that. We shall have to maintain this four per cent growth and it
cannot be done merely by the budgetary allocations. Hon. Member is correct.
Agriculture is a very widely spread subject which covers many areas. Therefore,
agriculture allocation is not merely for the allocation under the Head of

‘Agriculture’.
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He talked about prices. Two major commodities which our farmers produce
are wheat and paddy. Please compare the step-up which we have given in the
Minimum Support Price. It was increased from Rs. 630 per quintal to Rs. 1080

per quintal in the just five years for wheat.
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Please show me any five-year period before that when it was increased so
much. It was increased from Rs. 630 to Rs. 1,080. This much step-up has been
given per quintal of wheat procurement price. For paddy, we have increased the
procurement price by Rs. 300. It will be increased further as and when the
situation demands. But please remember that it is not a budgetary exercise. This
exercise is being done by the appropriate authority in consultation with the Expert
Groups.

What does a farmer require? He requires support price, appropriate price
and reasonable price; he requires good quality seeds; he requires water for
irrigation; he requires quality credit at affordable prices; he requires fertilizer. Of
course, he requires pesticides, equipment, power, etc. These are his requirements.

If you talk of agricultural investment, you will have to take into account the
related investments in these areas also. Take the case of credit. What was the
level of agricultural credit before we came to power? It was Rs. 85,000 crore. The
former Finance Minister, Shri P. Chidambaram, who is good at figures will correct
me if I am wrong. In five years we have stepped it up to Rs. 2,87,000 crore. This
year | have fixed a target of Rs. 3,25,000 crore. | am pretty sure that we can
achieve it. Every year we have surpassed the target. These are not empty words.
These are the substantial advantages and benefits that we want to provide to our
farmers and to our farming community.

Now, take the case of short-term crop loan. Up to Rs. 3,00,000 have been
given per farmer at a concessional rate of seven per cent. The farmers are using it.
It was a demand from the farming community. Perhaps, the hon. Member did not
notice that Finance Ministers hold pre-Budget consultation with important

stakeholders. It was done not only by me but also by my predecessors. Out of the
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four important stake-holders, one important stake-holder is the farming sector,
with industry, economists and labours being the other three major stake-holders.
No Finance Minister can afford to ignore these four big stake-holders in the pre-
Budget consultation. Therefore, it is not correct to say that there is nobody to talk
on their behalf. All of you are here to speak on behalf of farmers. All of us
represent the farming community because in one way or the other we are
associated with it.

I have also provided incentive for farmers who have paid their dues. We
have a debt waiver scheme for those farmers who have become defaulters. But
those who have paid their dues, should also have some incentive. So, in order to
give them incentive, | have suggested that in this sector one per cent less interest
will be charged. It is a good thing and, I think, hon. Members should appreciate it.
Most of them have appreciated it.

The question is we have to see our capacity. | have a piece of cloth and |
want a dress. The size of the cloth will determine the size of my dress. If I could
take care of the debt waiver of every farmer all over India, | would have been the
happiest person.

But in the name of everybody, if | do not do even the barest minimum to
the most needed sections, | think I will not be discharging my responsibilities.
Therefore, where it is possible, where the problem has come, it is nothing to do
with the elections and it is nothing to do with the politics. The fact of the matter is
that a large number of suicide cases have taken place there substantially because
of waiver, and if in certain regions, certain problems arise, surely the Finance
Minister of the country can take care of that problem. Therefore, | have extended
the benefit to those for whom the one-time settlement was to be done by paying 75
per cent. Debt limit was till 30" June, 2009, | have extended it up to 31%
December, 2009.

Now, | come to other fiscal concessions which we have given. Cold

storage chain and warehousing are essentially for the benefit of the farmers
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because we have to, some time, keep our procured grains under the sky in open
situation.

Some hon. Members have expressed their doubt about the inadequacy of
the financial provision for the agriculture sector and farmers in the Budget for
2009-10. It was mentioned by the hon. Member that only one per cent of the total
expenditure of Rs. 10,20,838 crore has been earmarked for agriculture sector. If
we go into the details of the various expenditure provisions, it is not one per cent;
it is one-fourth of the total expenditure. It is 24 per cent of these measures which |
have indicated to, all of which are related to agriculture. Therefore, the 24 per
cent of the total expenditure, after excluding interest payments, defence
expenditure and salary and pension-related expenditure, is directly or indirectly
going to the agriculture sector.

Sir, I am grateful to Dr. Murli Manohar Joshi, who initiated the discussion,
and | must say that he initiated the discussion with a constructive approach and he
maintained it throughout his one-hour long speech. | deeply appreciate that and |
also appreciate that he pointed out that he will extend the cooperation; and his
Party will extend the cooperation. | want that cooperation. Of course, he gave a
rider and there is nothing wrong in it, provided we can reach the target. That
means he agrees with the targets and he agrees with the objective. We want to
reach the target and we want to reach the objective. It can be achieved in a
parliamentary democracy with the cooperation of all sections of the House.
Therefore, when | rise to speak and to respond to my colleagues, who are sitting
on this side or on that side, it is with this spirit that we will have to reach this
target. This is not the target of the Government, it is the target of the nation. It is
the target of the country and we shall have to make effort collectively to reach that
target. With that spirit, | appreciate the observations of Dr. Murli Manohar Joshi.

Madam, another important area in which | have emphasised in my Budget
proposal is the infrastructure. Without infrastructural development, fiscal and

social, it would be extremely difficult to achieve a higher growth. | had to provide
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fiscal incentives. The figure is known to the hon. Members. Before | assumed the
Ministry of Finance, Shri Chidambaram and the hon. Prime Minister, Dr.
Manmohan Singh, announced two fiscal stimulus in the month of December and

in the month of January.

_ {Comment [t51]: cd. by j3

The third fiscal stimulus | provided in my Interim Budget Proposals. There
is another fiscal proposal, fiscal stimulus proposal, the fourth stimulus package
you can call even, in my current Budget Proposals. If you aggregate it, it would be
more than rupees two lakh crores.

Somebody suggested and reminded me the advices of Kautilya - as | quoted
Kaultilya - that the ruler should anticipate the impending disaster. Yes, we
anticipated it. We anticipated it in the months of August-September. We
anticipated it in the months of December and January. We took steps in the
months of December and January before the financial year came to an end. As |
mentioned a little earlier, our anticipation and taking the corrective steps have got
reflected in two major areas. There has been no further sliding down of our GDP
growth. We have been able to keep it at 6.7 per cent. The small signs of
improvement which | have indicated a little earlier, if it takes its logical course and
gathers momentum in the coming months, perhaps | will be in a better position to
give you a brighter picture before the presentation of the next Budget.

For the rural areas, the rural infrastructure, rural and urban infrastructure
taken together, if you make a comparison between BE to BE, you will find that it
is almost doubled — nearly 98 per cent growth — from Rs.62,647 crore to Rs.
1,24,038 crore. Of course, much more is to be done. | admit that every allocation
is inadequate to the requirement. But whatever we have been able to do, please do
not pooh-pooh it, minimise it. In the given situation, we have tried to do it to the
maximum.

To women-centric programmes, | have increased the allocation from
Rs.27,662 crore in the Budget Estimate of 2008-09 to Rs.56,858 crore in the
Budget Estimate of 2009-10 — almost 106 per cent step up. Similarly, I mentioned
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in my main Budget Speech the enhancement in relation to minorities and their
related activity. As | mentioned, Madam Speaker, | have stretched my neck, our
neck to the considerable extent by leaving a huge fiscal deficit. I do not minimise
it. But, at the same time, | have indicated — and | have given the date — that yes,
this year, my fiscal deficit is 6.8 per cent but the next year, | will try to come back
to 5.5 per cent. In 2011-12, | shall try to come back to 4 per cent. Somebody was
making a comparison of the earlier years saying: “It has taken so many years to
come back to this level and how could you expect that in one year or in two years
you will be able to come back?” | assume that the extraordinary abnormal
situation which is prevailing right now, it is not very frequent. Experts tell that
after the 1930 depression, this is the second worst financial crisis in 2008-09. If
this crisis is repeated, naturally, everything will go out of hand but it is not. It does

not have to do like that/
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Therefore, | am expecting that the normal situation will prevail. Keeping
that in view | have indicated this.

In respect of the Macro Economic Policy, it is essential that we come back
to the path of fiscal prudence without compromising our growth momentum as
soon as the current economic circumstances permit us to do so. We cannot lose
sight of the fact that much of our recent success in raising our growth trajectory
has come about due to the adherence to the FRBM targets both at the Central and
State levels. Fiscal prudence is critical for maintaining a stable balance of
payments, moderate interest rates and steady flow of external capital for corporate
investment.

As | have indicated in the Medium Term Fiscal Policy Statement required
under the FRBM Act and placed as a part of the budgetary documents, the fiscal
deficit is expected to come down from 6.8 per cent of GDP in 2009-10 BE to 5.5
per cent in 2010-11 and further to 4 per cent in 2011-12. Correspondingly, the
revenue deficit is expected to decline from 4.8 per cent of GDP in 2009-10 to 1.5

per cent in 2011-12. There are a number of factors which can help us and, perhaps,
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they will help us to make it possible. This time we have to pay the arrears and
salary bill of the Sixth Pay Commission. Next year there will be no such
responsibility in 2010-11.

The increase in the Plan spending as a part of the implementation of the
fiscal stimulus has been in the nature of the front loading of the Plan expenditure
approved for the 11" Five Year Plan. With some effort, we should be able to align
it with our future requirements. You have noticed the figures. The total Plan outlay
for the year 2008-09 was Rs. 2,43,000 crore which is an increase of Rs. 82,000
crore, almost a 33 per cent step up of the Plan outlay in one year. Due to the
extraordinary situation we had to do it. Otherwise, it would have been the normal
growth which we expected to have.

Much of the decline in business and corporate tax collection is cyclical and
will tend to be reversed with the growth expected to pick up from the second half
of the current year and lastly, the introduction of the GST in 2010-11 is expected
to bring a sustained rise in the tax revenue and here comes the cooperation of all
sides belonging to this House because all the major parties are running some
States. There is an Empowered Group of State Finance Ministers which is working
in close cooperation with the Central Government. | am in touch with them. But if
every section of the House cooperates, it would be possible for us to introduce the
GST from the 1* April of 2010 and it will help us substantially.

Madam Speaker, on another aspect hon. Members have expressed their
apprehension and, perhaps, rightly so that if the Government has such a heavy
borrowing, then in the market, private sector will be elbowed out, they will not
have the resources to make fresh investments and the Government will take over
the entire marketable resources. | do not think so. How can we have it? | assured
that it would be possible for the Government and the Reserve Bank of India
working in tandem to ensure that the Government’s requirement and private

sector’s requirements are met from the market without crowding out the other.
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Let me explain it in a couple of sentences. Serious concerns have been —{ comment [RS54]: Pranab ctd

voiced on the implication of the Government’s borrowing programme,
undermining the cost and availability of the funds for the recovery in growth of
private investment. The net market borrowing requirement for 2009-10 through
the Government of India dated securities works out to Rs.3,97,957 crore. The
actual net borrowing through the Government securities in 2008-09 was
Rs.2,21,472 crore. Notwithstanding, the increased borrowing in the current year,
the cost of borrowing has been significantly lower so far.

During the first-half of 2009-10, the Government market borrowing
programme of Rs.2,41,000 crore of dated securities is being supported by RBI
through its open market operations. It has to be understood that open market
operations of RBI should not be confused with the monetisation of the
Government borrowings and that the Government has no intention of monetising
its debt. This point is to be understood very clearly and | take this opportunity to
assure this House and through this House to the market and to the larger
community.

Madam Speaker, one of the reasons why the Sensex fall was given by
experts that perhaps there were expectations that Finance Minister while reading
out his plan allocation or taxation proposals would also give a list of the public
sector companies from where the disinvestment would take place and how much
disinvestment would take place. Unfortunately, it did not happen. Therefore,
there was — | would not use the word frustration — some sort of disappointment
because this did not materialise and it has some adverse impact.

After | presented the Budget on 6" July 2009, a number of news items have
appeared in the media commenting on my so-called silence on disinvestment in
Central public sector undertakings. | would like to mention that the President’s
Address, which is a Government document and every word of it is vetted by the
Cabinet, addressed to the Joint Session of both the Houses of Parliament on 4"

June 2009, had clearly spelt out the policy of the Government on disinvestment,
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that is, Government would develop people ownership of public undertakings while
ensuring that Government equity does not fall below 51 per cent and the
Government retain the management control of the company. 1 reiterated this in
my Budget Speech. It is our intention to enable the PSUs to benefit from the
tachno-managerial efficiency and become more competitive in the market.

My Ministry has initiated discussions with other Ministries and
Departments for identifying the public sector undertakings where a portion of the
Government shareholding can be shown and for issue of fresh equity by the public
sector undertakings to meet their fund requirements. The details are being worked
out and would be announced in due course. These requirements are for
modernisation, for technological upgradation, for expansion of equity.

Now, | would like to make one general comment on the financial sector.
We all know that global financial crisis did not affect Indian banks or financial
market directly, but it did expose a number of weaknesses in our financial system.
The events over the last two years and the outflows and inflows of the FIl equity
more recently has brought home with renewed force the volatile nature of certain
private capital flows. Though such flows provide critical risk capital with long-

term benefits to the economy, the volatile nature of these flows has a negative

impact on investment decision, ~_{ comment [Rs55]: Ctd by m3

We have to create the necessary policy environment that helps in
addressing such concerns. There are other issues in financial sector such as those
related to the development of long-term debt markets and deepening of corporate
debt markets for improving resource flows to infrastructure investments,
improving future markets for better price discovery and regulation, and
overcoming institutional hurdles to better intermediation. This will have to be
addressed in order to make this sector more competitive with an efficient
regulatory and oversight system which is responsive to the needs of the high

growth.
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On investment environment, the reforms of the 1990s liberalised
investments across sectors and created a competitive environment in which Indian
entrepreneurship could flourish. The fruits of these reforms emerged gradually in
the form of rising output and employment and a significantly higher growth from
2003-04 onwards. There is sometimes a perception among the financial and other
investors that in the recent past the Government has been slow on policy reforms.
I intend to look into all the issues, legislative or otherwise, necessary to carry
forward the reforms to their logical conclusion.

Madam Speaker, | have taken a little longer time than | intended to have.
But I would like to conclude my observations by saying that | have tried to focus
in my Budget proposals veering round aam aadmi. We are equally aware of the
fact that the wealth has to be created so that each and every section of the society
gets benefit from that. | have faith in the determination of the people of the
country. The resilience of the Indian economy has proved wrong the Cassandras
of doom earlier. | am confident that it will do so once again.

Let me go back to 27 years ago when | had the privilege of presenting the
Budget in the Government of Shrimati Indira Gandhi. It was because of extreme
balance of payments crisis, we had to enter into extended funding facilities with
International Monetary Fund. When | presented the first Budget in 1982, even
somebody went to the extent that the Budget had been drafted by the IMF
Secretariat. More than a dozen people told that no country of the world had come
out of IMF building unhurt, that I will come out of the IMF building on a stretcher.
In 1984, when | declared that India will not draw the last instalment of the
extended funding facilities amounting to 1.2 billion SDRs, | humbly told this
House, which is the master of me and the entire Executive, that | have come out of
the IMF building with my head high on my shoulder.

I will conclude by quoting one observation of Sonia ji when she said, and |

quote:
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“Let us surprise Professor Amartya Sen by giving up our favourite
trait of being ‘unendingly argumentative’ and for a change let us be
‘effectively collaborative’ ”

I will conclude by saying, let us end being unendingly argumentative; let us
be collaborative and we can face all the challenges which this country will face in
the coming days.

Thank you, Madam Speaker, for giving me this opportunity.
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16.00 hrs.
MADAM SPEAKER: | shall now put the Demands for Excess Grants (General)
for 2006-2007 to the vote of the House.
The question is:

“That the respective excess sums not exceeding the amounts shown
in the third column of the Order Paper be granted to the President of
India, out of the Consolidated Fund of India, to make good the
excess on the respective grants during the year ended on the 31* day
of March, 2007, in respect of the heads of Demands entered in the
second column thereof against Demand Nos. 16 and 22.”

The motion was adopted.
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16.01 hrs

APPROPRIATION (NO. 2) BILL, 2009*
MADAM SPEAKER: Shri Pranab Mukherjee.
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): | beg to move
for leave to introduce a Bill to provide for the authorization of appropriation of
moneys out of the Consolidated Fund of India to meet the amounts spent on
certain services during the financial year ended on the 31* day of March, 2007, in
excess of the amounts granted for those services and for that year.
MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
authorization of appropriation of moneys out of the Consolidated
Fund of India to meet the amounts spent on certain services during
the financial year ended on the 31* day of March, 2007, in excess of
the amounts granted for those services and for that year.”

The motion was adopted.

**

SHRI PRANAB MUKHERJEE: Madam, | introduce the Bill.
MADAM SPEAKER: The Minister may now move for the consideration of the
Bill.

**

SHRI PRANAB MUKHERJEE: | beg to move:

“That the Bill to provide for the authorization of appropriation of
moneys out of the Consolidated Fund of India to meet the amounts
spent on certain services during the financial year ended on the 31
day of March, 2007, in excess of the amounts granted for those
services and for that year, be taken into consideration.”

* Published in the Gazette of India, Extraordinary, Part-11, Section-2, dated
14.07.20009.
** Introduced and moved with the recommendation of the President.
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MADAM SPEAKER: The question is:

“That the Bill to provide for the authorization of appropriation of
moneys out of the Consolidated Fund of India to meet the amounts
spent on certain services during the financial year ended on the 31
day of March, 2007, in excess of the amounts granted for those
services and for that year, be taken into consideration.”

The motion was adopted.

MADAM SPEAKER: The House will now take up clause-by-clause consideration

of the Bill.
The question is:
“That clauses 2 and 3 stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 were added to the Bill.
The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI PRANAB MUKHERJEE: | beg to move:
“That the Bill be passed.”
MADAM SPEAKER: The question is:
“That the Bill be passed.”
The motion was adopted.
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16.05 hrs.

MOTION RE: REVOCATION OF PROCLAMATION ISSUED BY
PRESIDENT IN RELATION TO THE STATE OF JHARKHAND

STATUTARY RESOLUTION RE: APPROVAL OF CONTINUANCE IN
FORCE OF PROCLAMATION IN RESPECT OF THE STATE OF
JHARKHAND

JHARKHAND BUDGET 2009-10 - GENERAL DISCUSSION
AND
DEMANDS FOR GRANTS - (JHARKHAND ) 2009-10

MADAM SPEAKER: The House will now take up the combined discussion on
the motion recommending to the President to revoke the President's rule in the
State of Jharkhand, the Statutory Resolution seeking approval of President's rule in
the State of Jharkhand for a further period of six months, the General Discussion
on the Budget for the State of Jharkhand and the Discussion and voting on the
Demands for Grants (Jharkhand) 2009-2010.

Only two Members, Sarvashri Babulal Marandi and Inder Singh Namdhari
have tabled cut motions to the Demands for Grants (Jharkhand) 2009-2010. If the
hon. Members want to move their cut motions, they may send slips at the Table
within 15 minutes indicating the serial numbers of the cut motions they would like

to move. Only those cut motions will be treated as moved.

Shri Hukumdeo Narayan Yadav — Not present
Shri Devidhan Besra — Not present
Shri Arjun Munda
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3 IS YUST (TFRISYR): Jfedel Heledl, # URATG HRAl g

“f 77 | Il & RImRY ol © 5 s o9 & |dy § Afue & orwoR 356 &
T 19 SFEd, 2009 P SFH R NI IETON ufrRd B Sl

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Madam

Speaker, | beg to move the following Resolution:

“That this House approves the continuance in force of the
Proclamation, dated the 19" January, 2009 in respect of Jharkhand,
issued under article 356 of the Constitution by the President, for a
further period of six months with effect from 19" July, 2009”

Madam, as the House is aware, the President issued a Proclamation imposing
President's Rule under article 356 of the Constitution in the State of Jharkhand on
19™ January, 2009, keeping the Legislative Assembly under suspended animation.
The Resolutions, seeking approval to the Proclamation were approved by the Lok

Sabha and the Rajya Sabha on 19' February and 26™ February, 2009 respectively.
As the hon. Members are aware, under clause (4) of article 356 of the Constitution,

a Proclamation issued by the President and duly approved by the Parliament shall,
unless revoked, cease to operate on the expiration of a period of six months from
the date of issue of the Proclamation unless a Resolution approving the
continuance in force of such a Proclamation is passed by both the Houses, in
which case, the Proclamation shall continue for a further period of six months.
Accordingly, the Proclamation in relation to the State of Jharkhand will cease to
operate on 18" July, 2009, unless this House decide to extend it for a further period
of six months. We must, therefore, either have an elected Government in place by
18™ July, 2009 or extend the duration of President's Rule. However, the Governor
of Jharkhand has informed us that even after the lapse of five months since the

imposition of President's Rule in the State, the political impasse continues and no
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political party or group has until now staked its claim to form the Government in
Jharkhand.

Madam Speaker, | would like to clarify that in terms of the first proviso to
clause (4) of article 356 of the Constitution, President's Rule in a State can be

extended for a period of six months only. |

_ {Comment [r56]: Contd by p3.e

However, the proclamation can be revoked at any time before the
expiration of the six months period, if so required.

In view of the above, it is proposed that the President’s Rule may continue
for a further period of six months. However, | wish to clarify that should there be
no indication or evidence that any group or any political party will stake claim to
form a government, it is our intention to come before this House, report to this
House and dissolve the Legislative Assembly of Jharkhand as early as possible so
that elections can be held soon after the monsoon is over. But at present, since we
cannot hold elections before 18" of July 2009, I request the House to extend the
Proclamation and accept the assurance of the Government that it has no intention
to keep the Legislative Assembly in suspended animation for a further full period
of six months. We will come back to this House as early as possible, as soon as the
Election Commission is able to make arrangements for holding the election.
Obviously, elections cannot be held when the monsoon is on. It is not our intention
to keep it alive for another six months. We will come back before this House
provided no political party and no group is willing to stake its claim to form a
government.

With that assurance, Madam, | request that the mover of the Motion
disapproving the Proclamation may withdraw his Motion and the House may pass

my Motion to extend the Proclamation for another period of six months.
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MADAM SPEAKER: Motions moved:

“That this House recommends to the President that the proclamation
issued by her on the 19™ January, 2009, under Article 356 of the
Constitution in relation to the State of Jharkhand, be revoked. ”

“That this House approves the continuance in force of the
Proclamation, dated the 19™ January, 2009 in respect of the State of
Jharkhand, issued under Article 356 of the Constitution by the
President, for a further period of six months with effect from the 19"
\]u|y, 2009.” Comment [r57]: Fld. By q3

“That the respective sums not exceeding the amounts on Revenue Account
and Capital Account shown in the third column of the Order Paper be
granted to the President of India, out of the Consolidated Fund of the State
of Jharkhand, to complete the sums necessary to defray the charges that
will come in course of the payment during the year ending on the 31% day
of March, 2010, in respect of the heads of Demands entered in the second
column thereof against Demand Nos. 1 to 4, 6 to 12, 15 to 27, 29 to 33, 35
to 44 and 46 to 52.”
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3} SIS HUST © WY 7edel WRIed], A UE URAIG IS AH UK (AT & 3R # 3mueht
AT € o5 aMu H31 Al drer BT fawR fear 21 # AR A A ATl PT JATSATon S
3R 3T FeW T &F B Sl ® IR SR g 5 S g 39 Wad # o FT erawR faw
2 W ggd @1 A TR A O & wedl @ O e e I ered aRa gY@
=redt g o5 o faes & W S=2 o' {6 39 uRara @ arnd o form Sel men & wwed
) I8 e wel © o it € 91 e S o 3R SHD 919 w1 IR A I, 98 39
e SR 39 <9 & WA gl gAifey § weer wredn § {5 6 HEM @1 srdfd, 19 SMad @B
RIRUTA YA FRES T H TR garl | # et gl A ofret yoyfyt # i =gt g a
2005 I IS fAGM W91 & AT §U SR 2005 & W GG D 916 & FRGS H AT T8,
afeth SIRES B Ueh TANRITGAT I BT YIS AR SN R8T 3R 39 < & A SIRES
Bl SR M B AbdND AR P AN GF01 gall, a8 89 aD AW gl H oy 9t &
A A8 I TS g [ ST 2005 B M gAG Y, A B A6 T DI SIAd T FIH
TS T b WU H WRAY S U B GAT| [ 31fEeh A ik A fgf e @1 o
F SMY @ ity e w ufome & v # fefn = & w0 § wre Sear ol w9 9
Td B w9 A W I SR ATER W R B Y R W B 3 WD W IR e T A
ST 9T IR ST 9iet & uat 7 off|

BART ST M-UTel TATUd o7, S U & W1 iR S9a W1 $v ggar §f3ise &
[ B Al FAEMEH ISTTd DI [T 3R Hel [ dArpaita ey, aRkardt Wt I8 8 &
FIH I Gl DI AR AT AIRY AR < B AT Up Iofarae R wegd g8, v

WWWg@@ﬁWE%mWﬁ@ﬁﬁmmmﬁgﬂ ?]TIt/[Comment[rSB]:Cdbyw

B HEMeH oAU BT Al |idt SR U aie 6 1 A A9 B gouAnT iR
A SR 3N H 3 AU Weal A TG A1 AhT| AT Al ISAUTA HelGd Bl < IR IsquTed
RIS 7T I TORSIETS B §Y AN U&T D1 JATIT| B9 I 91 AR Hemied IuRy a& MY
IR IS 915 B9 ITaH T § Y| Iwad <RI 1 U vl b oty # sifirean
fopar 3R # SN 30 Wed & WHA oSl Sgd bRAT el gl 9 A, 2005 B GUH DI |
3T HHel # HE -

“Constitution of India — Articles 164(1), 163 and 333 — Exercise of
power under Article 164(1) by Governor — Irregularities in —
Appointment of leader of party/political alliance, not commanding
support of majority of legislators, as Chief Minister by Governor (of
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Jharkhand) — Fraud on the Constitution — Governor summoned by
President in this regard whereupon date of holding of vote of
confidence preponed from 21.3.2005 to 15.3.2005 — Supreme Court
on writ petition being filed by leader of party.”

# ST BT ATEAT g ORI AR & 9 Bl & dle AH1Y Seadd AT Dl 30 el
# A 9 wEdl T ot SR ool I TR & AEH J bl W F gw JfRad B 7L
TFACY @1 SY| 91§ 2009 H ATGAHT & 3MH AT §U 3R I I Bl A Sl 4 2000
® M gAd H AU A AT J9 R I WHI A A {1 BT GG TE BRAT AT
TR o AT AR B R I FHI Y B AN QU 9 B Y A9 e« Fhd Ai
ST Tl areal § f6 S s<e 8, St s 8, 9 0 & foq # 78 21 99t @ S &
W T TR P FaER fHa 1 @ g, 98 759 & fod § A 21 F Awar g gt @
Rufer &=t 3R Iegufer R AR bR aTfHE o7 3R g WRBR o gD WeAf &l | i
D AN B AEH TS B DI R MaeIBal 8 R 3T S 5T B JRAAbar Bl
< ¢ P S9 Sy B ardfdsmar | g

Hered, § oy B AN @raRen & IR # W9 Ugd A gl § RS 59 b agd
TS Rl BT A T8 DY clfehs Ol WY YER &, AUD A ST ArST AT FRA @
TTEAT g I IS B AT Bl ABR, A BN I Wie 8| 87arg praardd 8, DA b
Y ©, A5 URAT &1 SARIGYR, Tlel wdl Wiie 8] 1 IR We Bl Tl Pl U ToR |
@1 S A1 2 6 wsl fhw aRe A e difdfted dok & wu d e wwa qd Ay sgawen
1 dIue PR a1 W1 51§ IS WHT d TS IR BT aredl § (o Aead d |Ed Bl
T AR H TSR B G | F U A AU AR B a7 A e B st IR
AT AR § [P 3H @Y H oS dPb 2643 DA &9l g¢ AR FAM, Sohdll, e, MRS
TG gt Bl A I5T Bt IS H gS | o @t o § Rfy 7w € 5 f eroi &

HIH I 2643 T U aéﬂ /{Comment [r59]: Cd by r3




14.07.2009 284

|

3q H GUR AR DR B qR H g § &l Al BT Wil @< 8, soiedd &d ol
ot B9 anfde fRAfy & oe Ria @l &+, ofeT Il gawr sienfire ardraror sreor =&
B A EH W TN B TRE AN T8 g8 [hdl | H AIDT JAT <ATSd g b Iy A
B Al F ) b SN SRR TeATd g & SHb! I 1295 2 § It gt &1 ik
TE PR @, W UM AR B € P g8l fa g g 8, b smeRer gy €1 4 g9
are R ISET B Rl B S B

9% I6 H ga1e el W ol gl gare el drdiad st §l S & & fafy
IR BT AT IS o eifoy fh 99 el &1 anafds Rafa &= g1 it 9o sufa
AT S IRH & A1 "G 19 8, 3B A& 1979 Tl §HD 7A@l SHRIGYR Wil el
IER B, T8 TET el BT |l a9 &7 3MEN €, S9 IR A fhd TE &1 MR ged ue
% E A Sl gdl W Sud W BT dred g1 a9 1907 # el Wl b i gan o
3fR a1t ISeufy WA # g8l 1906 SMUNIfe Ty Tl € 1906 JhaH & qof g¢ & sai
TSI qree A 987 MUNIfAe T <t 2] #4924 el # ¥ onft R o Ren &1 ep amues
[T B &, Af oma Srgafa <1 A1 7 24 Rl & s IS AHT IR BR AbaT g 3R
I F&T & e WX G Bl

sree Hered, Afe g ast fIfy srawen @ e <@ @1 99 I @ RIfy B Smew
3T IE HE Ghd & [ a8 I5T 59 AT HIEN MR oo & 8, 98 Ui I & R
TEl Tl RE1 &l SR BIg fAvary H=a1 &1 Al I§ B {6 aar a8l W g, gAY a8 I
WA W I @1 gl I8 ARAADbal §, 98 AR 39 AR Bl HedAld ue @ 8l guR
HEMRH AU Al SaRedl & B 8, TR TR B § 3R Hedl & 6 I W@
TS sl °e JE €1 ifhd AT HeA ue % § A S b B ST HT 8, I Ab D
Iur i T8 fRT O @ E S B ABA, 9D fory B Rmer 8?7 Iseufy T |
HALTN FaRAT BT HREH W & oIy RFHER BiF 82 98 @ <d ¢ {6 39 T8 & g
e @ gAY He I8 © f F "cA g8 gufelg ue & R 98 9w gfow oF @
qiferfedmergst & fear §1 a8t o1 9o+ IoHIfad &g, b oiae SRSl a9 7T 81 T8l
W ISHIRIS Bl & AR T UL AR B W H TG fBAT S @ T 3MR WM @rawen
Bl ST B & 3R TR IER/R I8 HH SN 8

—

Comment [BS60]: (Sh.Arjun Munda
cd.)
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HqEIG], 39 S ¥ AR A I & iR A gl o & @ § Towadrg ot
"Il B fo1h 39 qHA TE BR W@ g, Tl d "SI YT &l SR GeRad! gerrdl b &l
# R wred &l B1 e BR @M g SR weN &rAl H AT I ol 39 avie W SrgRIa B
T MY Y Fahd B fF I @) fY araven o9 @ & 21 dfeT W T W5 S ww
® ¢ 5 o am R 9 vards fhar Sl # eyt enft i 9 ged Sdr aredr €
S § AGH ¥ dwS! Fraarlt @ 51 B T 16 S B R e @raar @t g/ &
TS, A TR D 419 H 19 SA BT U Piode] © TR H ey BRART gg1 21 ST Bl
I TR H U e T el T 23 Sad B I IR H R A v Faanrlt B g &
TS| 24 TG B v QA ST Mot =el, sfengy wraf ggl 39 I 9 w5y # eyawrdt

B g1 b RAcT® 16 THIA DI FIARIAT BT Teh HIA Segat FHepren ] | ~{ comment [BS61]: (cd. by s3)

IqH] yfare far| § Y] IamMT aredl § [ wRad W8 § 7 dadl (M Sl ab
afcth IS TS 14 HRAY DI [T TR AN & W6 S 8T IR & T8, 7 A9 Dl
ged Aol B! BT PR & g, 8 A DI YoolUl & a1 Bl AoMH(ID 8T IR & T8, 4 A
BT HTIE] SIeR BT BAT PR < T3, 3 A3 DI U AR S 8T IR & g, 31 A3 DI U
Rt @ e WA B B, 7 IF PN U AT TS DI FAT HR Q@ ST 8, 9 ST Bl
faF-gers g, S I IS waT 5 fPAriek B g W B 12 IR I B e B 9Nl g,
9 I P & gET TR A e B & 10 97 B 5= g el 8 12 97 31 SRfer A, S
RISUTE W $g fbelldie]y Bl g WX &, BT 8l 8, 14 ST P S(Sild AT BT &A1 el 8
3 D I AR il B forar S @ gl # AR O 2 3R 98 ff e & efeR B
@5 < B Al HAHh AR BT TS d8l Aol 8, 6w R BT HAGD He a8 B B
| Bi TST B ATAT SRR T 3R TSR T 6 FE & fordl Igufy I qaRacs
aredl gl AT IS gUNT f[Ahed & A1 98 I8 ¢ [ oSl & |ed & 3feR A g 3l St Bl
I BT S =Y 5 ast e ww fafa 7 axe g o 9w R s aife
IS B TGN BT TAT AR S R ST &1 WRBR 3R Sa1 I8 Hael o & a8t &t
TR SR g8t @ fafr -erawen &t S =i

e HEledl, I & fod 99 ¥ HedQUl $d1s ok ¥ & fordl we § HWew@yul
TRl 3R @ yerE e at AT SRRl S9 s @t fAfY eraven st Bkl 21 5
IS H M AT GRIAT AEd PHRAT 2| SRGREAT B AR H MY AU AR 6 HE D
o = ¥ 9o 3= 21 9g fafd-cuaven &1 I8 g © f6 IR 398 ARmde sndt <1 <&
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g1 g &l BT Al FE1 & M AR AS QRS 8l W8 & 3T IfAaaddi AR o 1 Bl
difafedra $Ta F TR & & T S TS wEIlend € S oW e of @ © ek ye
UeTRBTIRAT Bl a8l WS ST W8T & S8l SR a8 o ward| S fafd-araven & & -
BIIER olddl T BT Bl § b Pal Sl Ue-RIuT B SR grae f$urcHe &1 I8
T ¢ 5 Fet it W Ae-gaeR I HTi I & iR I' R & g8 2. (araum)
MADAM SPEAKER : Please do'nt disturb.
3 3rf qUeT : otemy wRRy, onft @1 A9 emues W ast @t ffy srawen @ e fRar ?
3R 98 W A 21 # o R & g W omar g faw = St 7 W & ford 39 &R RS
TUT HI AT FHF R Y T 7 B W B AR F g | MET 5N o "SI B
FIfP a8 T8 AW S & & offbd a8 Pl el | a8 aid § Ped o 8l gl A9 @ bl
TN B R & R # g HRAT of | AR WRDPR Bl QO S {qd bfdse Ahed siiR =
Sifg Fred & T E 98l & FIIR BT 100 A & ford I9WR firel, 78 TRAR aR W@ ©

IR st &1 oM gel o T St g iR U R & e W gy e gl #
JATYHT Yeh IaTeRVT <l g b YeIal &b & WM d H del SISy, UIeh] &fldb d ol gy
IR 98f & g B ANl q qfou P A8 w1 81 @1 8] T§ A e D @ §, AUDB! S g8
T off 3R I¥T 9 AR ARAADAT DI <@ 2l W B IR DY T RIS AbSl T8
W ST AT 7 R FEal 2 fF AR & 9 A g IR @ | 9T aRafasar § R T8 Tm
& SR B @ T I8 W AT W B § AR I8l 350 PRAS WY Bl AN I BRI Yo gaTl
ol e BT SPRCFR Hhd AT 8FT, Ig fAfy MaiRa o & a9y S =G A SA1e]
TRICIH Hd QAT TU, SHHT TEHT HY AP A 1fdd 93¢ 39d U ANl & wfy SaTaT
9% B 2l Wol Bd BN, 3B i B Ry T8 g AfeT SHer - 9 8, 350
FS TIY B AISET 1000 HIS WY UgF T B, AfhT SIReFAR B H 3 [T
T B wsgufay e # agl dIs aam @ Ry 7 98 € 5 9w e w9 g¥ @l |9 el
& forg a_Ifr @1 AR gig & 1 B 2 &R Uh IRE A I SIRGFR D aF I IR B
EERCICR I

Aere, § sRie fRurciic & ar # f gam arEdr g1 U digaes | foled ww #
S-sreRge faar & 6 S X faar Mam ofik <eR A e &1 Hioiae & ST HRIA-H+1
IAA 10 TS WY AfAF T Higaex o Hal {6 gait iy @ g smawgemar 78 2 ik T®

Comment [s62]: cd. by t3
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TP g R B TS B TE B SHY HEl a1 ® B T 3 ga B WHIH a9 QR
hicdex T8 for@dy a1 & 5 I8 sa) Iy & m T8 g iR sud s Ay @
JATILIHAT &l &, AfthT S B T 2| JMRER I8 1 9 @i A it 31 38 Rfv 3l
werea, # MU a¥ 2008-09 & N H orer IaE @Rl g 9§ 2008-09 H MW
IR AR @ ST STagER, AR SR fIeR & arfdel @ Rav|
... (Interruptions)
MADAM SPEAKER: Please let him speak. Please sit down. Please take your seat.

... (Interruptions)
MADAM SPEAKER: Let him speak, please sit down.

... (Interruptions)
R Ve wEA gAT (WITAYR): HEET, A IROR WS B § AR AT TP ed Bl 99
SR ¥ BT dadl & a1 35 @l {1 ol g1 ¥ IR-a9R @S 8 ... (qe) A a_% o
DI W AT T A T @S B AW B .. (au) T8 AT T 2. (Faym)
et ARG : 39 3T 3T N1 93 SISy |
SoTca 1 A (st wifar et yRan): wE, A wed B AR R @ 2 . ()
MADAM SPEAKER: Hon. Minister, please sit down.
it g AT g4 [ . () ¥ 98 & qd gl €, A U SAIEl SN &l
T BT TRIE R © ... (aem)
et ARG : 3MY JIferd 3R Tedl FATE HIFY |
it Ieje qUST © AEEw, I B 20 wiie W A € &R 80 wde arft arat B1 H wrgufy
I @ U B8 HEW B 3@ & IR H b dedl g (B ey, Tda) iR fRaR |
I WAL o MTelld § S @al gan o

{Comment [p63]: Contd. By u3

g 918 SU-TRaY § IE WM 3889 HRIS Y s | MMUBT ey 8RN 6 31 714 &l I8
I SEATFB TEHY 5706 HRIS BUT B Ol g HA WAl Bl 8 5706 BIAS U B LA
T H O B 3R 85 UM SUCE el Skt g1 Ui A Ueh WA Savei &
YT & AR I JaRAT S T8 31 3MEHT Bl I8 TR & A1l 2 b ddenfies arawen iRk
@l G & foy, Sue fiew & foy, S9e wiiw @ fog 98 wee SoRerht 71 afy
IR AT H OB SO BT ST BRD U a¥E W SIhT STl SIg, i S I at
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it B Wi HAT aW R e, SO W fwar 181 8, d9 A af¥ @ g ae
PR B BT FT AT AT ST BII T8 Ui Boll b TG PIAT (b gl R FR HR
& T2 3R I8 IR Joi # w g2 ¥ 31 A & @A B § wgm g9 A § @r A fF
g foci siffrafdar feat 21 SU8 THAIRAIUE Ude &1 fhdHl Seoiod 3IRES ¥id 4 59
T gl Bl SREs uia # fHw 0 & I @1 fAgew B w2 5w an 7 H =g A
had AT AT BI JANAT THT < B S 717§, S9ep! WSl fhar Sy afesd a8 o
AR B, T AR B A @ B ARY B PR B O & wrawen w v T8 g iR
AR FpTaIdR BET 3R T O W Tl o BT WY MRS bl Bl B TR SRS W
IT Pl T8 gl T8 Y prarey B IR RIar 21 39 e I IRGs ¥ AN & AT
# B, fafY cyaven & wrrel A B, oW R & A § R Iy H R @R g sk Aemien
AU HEGH T AW # Ped ¢ 6 F gfera & Sar &1 faara fean| o9 feam gom
H R BN ARES HW DI ST DI Al YR ANV FAH <A § 6 b B Arorel o
T sridIonE 21 ¥ IR § Yo aredt g P IS sridye § @ o fobe garfiratRa
® gua forg dfea foran, fram s Rl R o Srars @) 5 sridye 8 o &
TEIRGR W HIE HRATS, DI o [HA ff 78 @ T8 g2 1. (Faum)

MADAM SPEAKER: Let him complete. Please sit down.

... (Tagm™)

JTeAET WRIGAT : 37T d6 g
3t 3o qUST : J7ede HalGdl, § @ T Il W IMAT | $HD d18 AW wWede «d B B
@l & Usel AR GuR| I8 FATE & Usel AT GaRT BT AT Ao 8 9y B AR
GER I8 a1 1 AP 8, W gl B Usal (AT IR, SAPT T AGed 8 S© g1 ST Dl
W T8 9 39T 2| MR T ared € f6 gl @ uedl RN gumi gl & usal & i
AT TS I A BH DY T§ Hel P I9I Hed ¢ &b gamal & Usel R Jamx 157 B
ST T I 3T I R B

9 UUS D AT I BNl ¢ WEMied oAUt S 39 W9E Pl Sl golc Woll B, S9H
AHIATET A B, Greffedmell Aot o1 &e # w@ax fhar o W@ g W usa 9 &
S & A ST T [P AD GUT H AT WS G B, SREER H BU gl §l aR<faepar
T & 5 a8l Iofie gfedior F A am o @t HIRR ) ke E wsufy T § afe

- { Comment [b64]: Cd by w3
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T TE I AIRAT BT HN, 39 IRE Bl §STAT F B B A1 Alebditd AATey faeawd
B S iR W1 & A1 I 9 W) ANl 6 o favard € 98 g6 © oy g 8
Euan

TEIET, IS U I @ ufad W e @1 favar S <@ 21§t weitery &
HI T AT g3 $9 IR H HB T P g, d Y8 HA Ol A DB P geforoim | Rard
o MY o SMyat draeT god @t @ grerd & § ik g a1 o wEd 6 wew #F VR
91 B8 I8 21 T gfeoig A udr B AT fh 6 wEN § wrae B A 98 & W w71 A
TP IRV <A1 ATedl gl MeeT H TASIAIR © 3R I8 golls Sl & A1 4§ 2 ey,
I B ATH I BRI I 2 ol T AaeIdHdT Ul & I8i A goATs 31 ¢bi | B ol
IR TH IR e .. (agm)
et ABNGAT : 379 T AR BV |

A HEIGAT : I BB ) W dled B 8
MR g e (Rfdem): 72ew, IREve & qoic W de & fofg 80 S 99 3T B,
I B SR ¥ dad UF & wiax ¥ gEd 91, I8 3l deT Wi 21 39 @ 3wd
BU PUAT AT I dle Qg |
A& HEGAT : 3MUDT dle D oy 9 26 e € SR w9 ewy 35 e a9 2l
safey #7 w81 § 5 o Fehols BRI 31T 31T FHTE BT
3t STSl HUST : HEIQAT, # qgd SAQl WHY & oI | # AT AT Bl FHSw g

Hqered], # 3UD AT b AU Bl IR Bl GT Aredr gl # MUDl gar dredr §
5 oot SN Y BINSR 3faT STSHRONT & HI a1 B & 2| STSHRONT &5 HI MY A
PR ARG I T wRee, e ok I8t 8 ard Al &1 39 7l Aft 39 AW B U g
R 2, ¥ firee Ra gRan 21 wie Ra, faka Ra ik ol &) Sucerdr & qagg
et ABNGAT : 379 3T FAG BIY |
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3t STSf HUST : Y ANl Bl g T8l 81 4Ty, aRdfdebdr gA| .. (@em)

JeALT HRIGAT : 37T §QII O %S &, 31 MY AT PHIq|

it 315l HUST [ SATGY # PHel ﬂlﬁdlé%ﬁ%@ﬁﬁﬁ%ﬁ%aﬁwfw@‘;
# 9gd o1 TS AT H STUAT qTeh BT AN Tqd UR IEAT ATEdl § SR Y8 HA S A
IR AT =T § (o fagm a1 &1 qRa w1 fpan Sy iR o0 3 rgufar e gafory

FHTS T e 1fes a8t sifdera gra 811 g8i STl Bl WRBR a1 ... (AGE) A9 g
I BT AR o1, 581 Wl & A H U 91 FHIE BT g ... (SFaU)

I TR &) SHIEfBT UTel Sff S 9 I8 &, Pdddl da! Rere A S|

CUT MOTION

[ Comment [r65]: Cd by x3
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3 SETEfRET ue (SARATI) : JTege Heedl, # U JTIEM § & Sfa Jo 8 w3 o
B GRI W Y WG TR dTel DT AR &1, 39 [ # 31et smardl g RS 1 S
et Ry & SO ddurfe dhe § Iufa T B B qeH B T g 9 B
9 U BT § FqHT B gl

JrezeT weredT, I BAN ufauel & ARl & Us 3fSX B! T@ B @ o 3 Il 39
I B B I 2 B aE B Ioie B wRT H g, S oo f[AffEd AR @M, J6 @
HErorT B U, 3R &9 39 goic BT 7 TIRT Y a1 [fRad dR 3 sIRds =0 & HHarRal
B AT R > Rfrerie & wd i ¥ S SR g8i BT A Al v o)

JfeTE HeIGT, 3Tl Tdl HRA DI ATILIDAT SAGY &, Rifh 39 I AT 93 &,
A1 19 JATs dP el 8 Fbd o, safa] FPad dR & a8f Isufy o o, HAT, I8 B
SHfed # ok 98 faera & gfe § W W ©l § $ad Ub a1d Hel dredl § b o
DI TP P IRE A e & g AR 9 2005 & 3179 FA1d HI {37eh AT TATI T 2005 & 31
A B IRUMH BT AR < 7 <@ AR T8 F IER B YIA g3 | g9R dioue & areft
I @ A, 9 T8 B [ B WRIG-PRE XD IRES W AR o DY, ... (AUH) 37D
T4 Al BT B TE S, 3T GAT BT A AT
A& FEIGAT HUAT MY A 2|
3t STt T [ 519 MU dtell © A1 G &1 Aed W IRy . (9um)
et ARG 37U 93 S8y
3t STl I © 39 910 BT Iooid A AGW, S §d &I #3018 gD ¢, Said bl
2l ITD T & WG T ff F't 95 E IR 9% FE T fF weEl ok e # ofaR
T AR PR FHort ey @) qrd @ O g IR FH SHa Awdd @ 9, S6e
IR B, ARES O TRE TR B 9 9T WO &) ARER a9, 98 96
YETER B! I ... (@uE) 9 FEell @1 odR A A dP ARES DI el BT B gl
21 39 9 B IR W AT B, O A TP FE W E, MR I TP a1 T A et @ o
SIP T BT HM I WHR - a1, fods R gaR A Wew, -1 ufiue & 2|
...(cTag™) e & 9 T8 B IRES 39 Q¥ BT 999 T4 TR gl 3= AT |
IREE TR I RATIAT g | AN @l ey off, ifd sRds # #fiw, 3, ifaw-si]




14.07.2009 292

g O ¥ Rgwe @ W@ B R B B U o 21 e TR 98 I e e o
3R 3ITS T8 IS Bl W a1 & A IqD! W <7 §8I Dl WHR Sl 8 [ N g8 S0 ¥
I BI el B B Bl

3fezer HEIedT, { |arel YBl dredl g b fAdr &l gfee | sw8iv &9 a1 oM fhar?
I P ATAT P ¥, T8 SRR WK ST U] Bl A @, IF ARBR 3 A d% b
IRES b HAArie! Bl R T8 B Y| 37 Al SIRES d U Sariihat Jarger
TE T 39 HAETA H AT I8 AR Y SONTIRIT BreIsit Y R 8 & 7, e ot gfe
H B AT O IF T IS Al US IR HY a1 @t o @ g, H Fwzmn g 5 O I Inds
TS AT VRIS 7 o, Y AT Sl AT g o, 9 99 FEAd el

ETeT HEIGAT, MR FRES H, TA.ALHL A1 TRIeae & 991 9 e & s+
SR W ISTfae g9 e B, A 98 ARl o9 9% 9AW 8 gl sl O TeR |
dorre # "eA g off, S 99T @) UNe I B WWEHR B Iorfad §98T1 e SEH s
B off, 98 €I, IW EN R acibarg B USTa A WA [HAT| I WHI Bl WHR B
IS 28T AfRT & HIRUT USIE I9T QT B T G H AWT| 31 IR RES, < @
T gRT § e, A1 g9ferg 6 98t & S AN Bl R0 o H HE A wan, adt e
b I8 A B G URI H TS| 37 FHT | q81 3 Tb S AT A & AoIb 387

vfe & & foer o] T S TR B SIS O AT TE 8 Fa 2

R, oSl o e 4 IRES § FHA-TaRAT B a1d B O B 8, IRES A
HIAETAT BT a1 BT S & 8, I " § fbar gfer sffietRal 7 s weed &1 89
RN 7 o fpat patfat &, afe STt wwEedl & fou 9 deR 9§ ST dle o
=Y AT T TR A IpT qRI (a1 S =iy, a8 317t b el feban | § |Hsw g
5 JIoMfies w0 A IE A el et § B Q1 A db, 9 dP 98 ARDR dell, q9 qa
T ... (@ae) # des T8 B @ g .. (F@ur)
& WRAGAT : 37T FUAT 93 S|

& FFGAT : 3T HUAT 93 18|
it STEfReT T [ 3Ty HuAl A gl F Aee T W) @ g .. (FaE)
3reAET WRIGAT : 37U PHUAT 46 Ay
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N 15))
it ST utet © I8 A AT § fF AR g 98t T el <@ L (Srae)
MADAM SPEAKER: This will not go on record.

(Interruptions) ...*

it SIEfR®T Ut : 319 3R TR ... (FIHT)
e WG : 37T I3 18T

N1 5))
3 Sefrae®t oI [ JeHet Heledl, # g© gudIe <dl g [P S8l WX aIE Bl Seeid PR |
# ITHT Jeoid T8l BHRAT ATSd1 AT| 3T 3T HUAT 96 Ssy| A q G Afo| .. (@gem)

e WRIGAT : 3T FHIAT IS AT
... (cIaem)
S Sef@®er arer . HEISTT, 3R $BiY Seod B} foar fF X1 gMe 9' vauwd). <@

..(@u™) oW FUAT G AfOY| . (FIYF) R A SIS g8 TA.UA.L @, A g Bl
WHR H A TG 7 IRES & Faqalse] I asd gY 0 W W 316 Mferat ff @rg o
A& WG : AU I ASY| TG AT a1l 8 ¥, Al 378/ AUBI JAT| 3@ 4 a1 2 8, Al

PYAT 31T S G |

A STef@eE o : g @I o Bl Ayl . (aET)
TG AEEAT : O g A 2 ¥, AT g A1l 3 MY 5% YAy

* Not recorded.

st STef@et ot @ HoT Sff, 9 g BT 989 HRY| . (aET)
et ARG : 3T I3 W18y
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it Sief®T utet © BF NI 7 MU Ao & 9HY, PIg AqETT et El fharl | (Syaem)
MY G BT A UaT B ... (@19em)

A HESAT : AT §6 TSV MUBT §5 F1 AMMeY| 9@ A 9 @ ¥, a1 goi g1l o
9 q 91t ¥ &, 1 3R] G ARy

e wEEd! : $v fl Rafe w 7@ S|

3t STt e @ 3Teme WEIGY, AN A 9w 1 Seord A fR A91 qMe wh.uE.
I B g A AT ® 6 a8 e fua. & drdiee # Riede B1aR SmaT B, siud el
B W TS AT 2l S M. .U, e fam o @ik S0 e # Riciae giax
3MMAT 21 379 37T ¥ a1 JA Aforg | .. (STae)

Jemet ARG : 3MU 93 Wiyl Please listen to him. Sit down. 3 Far a% & 38 W8y
3t SRt Ut [ eI WEIGY, AN N $HR SN, SUd dR H T8 SIed el

A&t HENGT : MU U IR & d0 wrsgl Nothing will go on record.

SHRI ANANTH KUMAR (BANGALORE SOUTH): Madam, it is a very serious
issue.... (Interruptions) He has no right... (Interruptions)

MADAM SPEAKER: Please sit down and listen to him.

... (Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... *

* Not recorded.

SHRI ANANTH KUMAR : Madam, he has taken my name.... (Interruptions) He
has referred to me. He should yield to me.... (Interruptions)
MADAM SPEAKER: Let him speak.
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... (Interruptions)
it STefet ute @ o1 St S ¢ b Sf9 9 9% WA 9, A1 98 U9 arsan o Sik
TFAATSS] W TS Y S U HUR AT Ml WTg &1 379 HoT Sff, IqD! qergdl bl
ST BT I T 91 BT D O L (SFAYTH) O 31U ool B, . (Q3ae)
e WESAT : 99 9 1A ® g, Al I dre SR

.. (e

/[cOmment [RPM66]: (Fd by. 23)

MADAM SPEAKER: A Member is speaking. You please let him speak.
MADAM SPEAKER: Please let him speak. He is not yielding.
it STefRET ot [ # dics T PR @M G reet HEIGAT, S H U a1 AR el dredl gl
SR dd YRR B DI, 2005 & G & dMa...(FAUH) AT FUAT 98 W15y, § Ao T8
& Vel g ... ()
A& AEIGAT : 3T A (| 3T IS S, ITeT A o <y |
N SefRE o | 98 BT W T8 21 H 9 W@ g SR A T Joa1 g A1 Uy 96
ST ATfRT | SMYPT g=idrg fh 3T 98 TR, Hife § Acs T8 B & o

# oM ' @ AT fB 2005 F I FAG D A1 S DY, I A TR T ARG A
3T WY T YRR DI Bl I=T AR 39 I 1 AIG Tl 1, <Afh qx1 <91 o 2 o Ay
RIg AT St & TDHR P SH 9T TSAUTA S o AR 3R 9 7 A 7 WA
PR Sl Al B GG H 9gd TR IRM B fU dIs B ¢ T8 31, afch SR <aw
AT A TE Tl T SN T9T BIs Afamar iR ed TE & har {6 o wig Bt e
B! 9 SB el BT A I BHW? QU ard Al drel, v dre, R 72 98, 3 dem? §
Yol =medl § [ Sl @ gereR A fiw @ 8 Ol YRR ¥ 3he g6 w8, AYhR B
IRES ¥ BN fST A a1 B, W BRI W g7 8, SIElST IR SOThx $-ieh! SRl URa &
I | of AR @ B R R T 9. (auT)
JeheT RS : 3T I3 S|
3t STefet oTet @ 31 99 fhE WRE 9 WBR doll 8, 9N ¥ 1 @ 5 e few a9
WRBR B Afdl § aRecd= B A R T a8 A qeprei JEa@al &l A1 9 81
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IR A, IS Il BN AMT ¥, 3R MM RES P! ST BIE B ol W& & a1 3
el SfE ge! HeTR A, fPd w0 F o arat AT # 98 Staraeg Al

# U a1 AR P dred1 gl # g9 DI a1 BR @ E, BH U A 59 q B (o1Q Al
gTp] g=IAE ST A1y b Isufd o Wt BiE UigeR AT el g, SS9 PIs saaRd el
ST 8, 3UD TGS Dls TAT TR ABR Ta o W& 2l I8 [fdad dk W IR &t 51 &
foTT U diewT § 5 oe 89 SR BIs AT B WSeufa I | oft @ & <@ R

P BT fFA ST 3§ @1 T 8, B A HA AT I8 A1 9 | FARES BT PV & A
AT H @ T 2 R SH PV S A A MY HN & &3 H, qEEr & &8 H, 90 S &5
H R B AN T, DA W BH PO [ABE B a1 Al BRI | B AHI T8 P AARAT DY
I, B GHY TEI WY B G4, IR, HH A HH TG BIofdl B IS H & Al I A8 B a1
A HRA| 39 AT ARA I b G H € A1 $F A P IR DI Al G & &R DI a1
HRA|H HF F HH MU TS 3T HoiT | 3. . (FIeT)

A AEIEAT : A HeafS HRY |

Jremet WENSAT : 3T I3 WA | whiw, g R

it SRRt UTe [ A MERONT F8 Sl DI A1 O Pel T8I, NI 96 e |
e ARGT : 37U 938 A1 |

... (eTgem)
STeTET HRAGHT : 379 MY 37T I FATE B |
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st STefR@T et @ # 99 Ud-a1 fiFe ok 9w

ST A BH W HY IRES 59 A H Farawmel 2 5 S el § e 1=
TS WE WA WD S TGT WA B T, 347 A WA 3@ FARES H BN AT
IRES & [T U W9RT B 91 & {6 a8l TeFa T B O %@ & A WIS b
T ST @ 21 3T IFB! @ B [ IqD fIU B qoIe qer T | A9 @i dd b Al
11 RRETH a1 91 I &, S o o @ I & S| Afe ofet o sRds &
fara & foay e ff =9t T8 3| e MUY 39 IR W Had oD Wi A 39 91 DI
FEl gl ffga IR & 39 Seds ¥, 39 gores § oar & ufa off Sareed) Bkt 21 s oy
S FEl A1 ) T, SHHT TP ARGS H GO g oal ¥l SR O T off R @
AT BT, A MY TE <@ e A e J B § FEa-g T @ WeR g
U & ARG N IR B WRBR Tl iR 98t e gl

# MU IgI-aga FIAIG HRAT § MR I qoIC BT WHIT H=al gl
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17.00 hrs.
A e A (T(PRT): reUE HEQAI, BHNI UICT RISGUT WA b1 qHelT el Bl 81 89
Ifeam @ g™ 356 @ fORE ¥ O9 TS IR 39 Aod ¥ IRES ¥ WU INE BrId
PR B (IT IRATE AR TR A1, 99 IF |dy H T4l T gt o BH A ==l H 9 A8 o
F I S gara 91 w=l & S| wy uika 8 T o, 39 Wy 1 8F kg B aret |
39 IR iR & 78N & foy Ui o &1 IR S &1 I S1TST |ad H [EHA] ol
3 B

#ere, 9§ 2005 # FEi AU @9 @ FAE Y SR IR Wl H 9@ AR WHRN T |
& T8 IR WEN 1| g8 T Rars Wt ganl 6 el @ avar @ &t <o § &8 9
o E } 6 Bt FidelT B dax a8 W WA &+ Al el aR a8l ot "y wrer o
B WHR Y, ITH! WHR DI BIHR 21 Rg AT St I gz aamn 11l 59 deT 4§
S HIRRSE dlc gall o, I9H Udh HeleH off fF Rg I St ok Ia! ot & J9elF &
fog =€ wd off f6 afe 9 g9 &, A1 sREs & gEEEl Rig ARG S 31 a9 S,

STy ST JRIHAT IR 11|

HeleAT, 7 I9 TN fag A & W 78 O fIE &1 g gl ugel! aR I8

§ v Rebrs € b qeei= a7ebhR 4 g1a § B8R Y| A H BRA & YT SAD] UG BISHT
TS| SR SWIWT ¢ faarl 93 96 39 Wed ¥ UE WA IMATI SN WHY A S e,
ISP waT 8 ™l fqum |91 Bl qeiss URHEE BTl WRPR BT ual A1 [ WRBR a4
g1 g DI Blg oSy TE 2, Bl AT aRRAMT & 81 6 HEN b1 qHI HH A8 Bl
IIUTA ABIGA §RI, 6 el ¥ fAGTadl ¥ aRe Aldawl & g1 & a1, dai fAgr=a &1
TATg R TE BAT T TS S GHI B AMRY ATl 3/ R v HwEN & o weufa
A & AR BT IaTd 8 HA Sff o ol %@ &) 39 Uw R Ah9S ol FE Hhds ©
fep fqemrawr &1 o7 7w, furawr ®1 e W@ #x, {6 a*e B v AReR a7 B
P M, WAG-THRRE T, Sl fUsel Al aa IS o <@ 7l .. (ragm)

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Show me

one example in the last six months where we indulged in horse trading. ...

(Interruptions)
SHRI BASU DEB ACHARIA : You tried. smus @13 &), ofthd S 81 &) Ad |
. (aum) gy o | oA T B ey o /& TRdss THYE § o@r 2
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fraferi g9@ NY &1 AHAS & &9 98 Uh Albdid ARGR dIey| Iy I B
TEN B U Bl 81 UKl I A B B BT Uh & Sevd BT ey b sl
fagTTad 491 FR®, AETaH & gAE H B TP Albdiad AR ST DI AN A9

SeR BT ALY, Al WPR BT AT ADNE T8 o |

[ Comment [p67]: Cont by b4.h

WHR BT AHAE B Ao & i HIRR axa R A T TSR TeT HA B gl I8
Mfae &M B SIREe fur | & aaw fRd qall @t A1 7 6 fRam ww W e
T8 A G HRATY Y| I IR H @ uRRRAIM 81 SR a9 & @1 A 9rel @ Y
Afed a8l varId & gAa T8l gul SU Ugal W [ER 9@ e S = #A 9, 99 ol
St 7 fIER & dear @1 Ry far on, gomw s ot 1 faRe fear o ok gaw ff favie
fopam ol S wwa &9 A1 A AR fean ol (eq@em) agt ol a9 derdd & gema T8 gyl

U @ gAE F BM B BRUI g8 [Ibrd A8 81 uT [eM Bl IS qRES W AT AL 8 BARNI
e a7 # © ok 89 9IRS A 9, fd8R # & U] |9 1956 W Ul S W JSTAIgore
TE o o, IW AT AR Rren QR # on, A fem o1l 99 A Rt # dfeaw - U@
T gFa1E B A7 IR TN RG JOferdm 8 AT B Goferam # 3 Y, &9mad # 1 Y iR
geaTe fIeR & e a7l 8F f9eR | € 9, sifery aard Rier ofk we $v f[ER, i), IREs
3R BURT # g5 l..(F@gM) I g dM & fog T8 afed ged & foy U I (aem)
JEET ARGAT : 379 3T FAG BT |

M WeT JE™ ;- A9 W ® MYl sA 3@ wed A4 Scheduled Tribes and other
Traditional Forest Dwellers Act it oiiRa f5am 8, 98 sIRES # a17s d& @] &l gl
I BN AN BT AT HBGT 9 Tl T T AT B 9 FAE T HRa S 2| I8t B
Al aRe el 81 D BN 3T geare, sRkar B aRRART &1 & g8f @ gig arg
BT AT 3T WX H T T8 T I GHAT B IFD IR H S gore U fpar war g ;9
AP DI 7 T8 Tl 3771 FSiaTedl B S FERI T, TN A A - Gfordn, g,
ufeen TR SR gREE # ITH1 HEa B & fg R BRIHA gl HA Brmi 98 UH
ABAHD WRHR T8 2, YR TaHe T8l B R Iuf e &1 fRAR &= &1
TG B YN A S A O 2 8, 3R B9 T AW ¥ o fagm | &1 qua w1 foban
ST, 1 SS9 v 9y 78 21 JfhT serNdec] 96 SR U WRGR F d9Thx, faem a9 &l
A W PR GA@ B, WRBR A8 qrIal gl i l... (FaUH) T8 THAT I 81, G-I
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Pl e el BT ARy BH ATed © [ WRHR 59 e § I e « b g9 o iR
HR W §, T IR ol XE €, 3D Se¥ U B ¢ P g faur | 1 wxdiss g 7 A
EHR, 9 SR W WHR 7 qAHR, AU qUT W b G HRATDPR U Alhdid qawe]
Bl R B
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T TERGROT SE At (3R gy sl wew):  orenel wElewl, # Siudn amn §
MM B 39 99 R ST 3 o1 ofawR faan| gRds & @l & foly 98 59 U 9o
o7 | ¥t Froftg et Sft 37 ool wfawm & Fod HHS &9 SIRWES #eX 9T Tl UEel dR
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=1y off sIRAT H S PIIen S @1 5, X WM H SRAT €6 S 61 8, SHD (g R
ERAT Bl DA IH 3T Bl ST S Al i A DIy SbI-Cwoll B B & el DE &l
g AfhT I A Al & Ry goman T8 o W 2
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SHRI B. MAHTAB (CUTTACK): Madam Speaker, I, on behalf of my party,
stand here to express my opinion relating to the imposition of President’s Rule in
Jharkhand. As a Regional Party, we hold the view against imposition of Article
356. When it was deliberated upon in the context of Centre-State relations, at that
time our party had very forthrightly expressed its opinion that Article 356 should
be sparingly used. We were not in favour of totally removing this article from the
Constitution. But at that time, an amendment subsequently came in the late 1990s
stated that whenever Article 356 is to be imposed, it has to be ratified by the
Parliament. So, in that respect, I still hold the view and our party’s view is that
article 356 should be sparingly used. But when Article 356 is imposed or
President’s Rule is extended for another six months, nobody can believe that this
is being sparingly used. What was the reason for which the government could not
hold the election within these six months?

17.22 hrs (Shri Francisco Cosme Sardinha in the Chair)

Sir, it is stated that a popular Government could not be formed within these
six months because a conducive atmosphere was not prevalent in Jharkhand and so
the Assembly was put under suspended animation. But how long can it continue
like this? Orissa had witnessed President’s Rule a number of times during the
1950s, 1960s and 1970s, but President’s Rule is not the panacea where one can get
relief. The fractured mandate as it happened in Jharkhand cannot bring about a
solution. It has never happened in Uttar Pradesh, it has not happened in two other
States in this country and it will not happen in Jharkhand also. You are only
prolonging the disease, the disease which has affected Jharkhand. By prolonging
the disease, you are killing the popular impression that is prevalent there and this

is leading to another aspect, the aspect of Maoist violence.
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Sir, what has happened there during the last six months? We were told just
now by a learned Minister that policy decisions are being taken now when there is
no popular mandate. This is a temporary arrangement and in a temporary
arrangement, when the State is under President’s Rule, who are those people who
are taking policy decisions? Policy decisions are supposed to be taken in the
Legislative Assembly. Yet the Minister says in this House very confidently that
policy decisions are now being taken. I am really surprised as to how policy
decisions are being taken now when the State is under President’s Rule.

Formation of smaller States has its merits and demerits and political
instability is one of the demerits in smaller States. | do not say that in bigger States
political instability does not occur, but corrective mechanism sooner falls in place,

but in smaller States these things have to be rectified and | think this House needs

to deliberate on this point, ~_{comment [s69]: (Cd. by 14

But the point today is what should have been done? You could have held _—{ comment [RS70]: Mahtab ctd

elections in Jharkhand for Assembly along with the Lok Sabha elections. Why do
you want to keep Jharkhand Assembly in suspended animation and for how long?

We are told that the elections are due in two months’ time in some States
and that elections will be held in States like Maharashtra and some other States.
Can the Government assure us... (Interruptions)

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): | said this.
You were not there at that time.
SHRI B. MAHTAB (CUTTACK): | was not there.

I am of the opinion that it is better to dissolve the Assembly and go for
elections as soon as possible. What is being done in Jharkhand now should be
termed as a temporary measure, should be termed as a temporary arrangement and
people should elect their own Government. As soon as it is done, the sooner the
better.
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... (@ragm)

MR. CHAIRMAN (SHRI FRANCISCO COSME SARDINHA): Nothing will go

on record except what Shri Lalu ji says.

(Interruptions) ...*
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* Not recorded.
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DR. M. THAMBIDURAI (KARUR): Mr. Chairman, Sir, many of our hon.
Members explained the circumstances for the President’s Rule in the State of
Jharkhand. It is unfortunate to have the President’s Rule in the State of Jharkhand.
Our Party, AIADMK is against the President’s Rule in that State. If you have
avoided the President’s Rule, the Government could have conducted the Assembly
elections along with the Parliament elections. In that circumstance, you could have
avoided this kind of presentation of Jharkhand Budget. Therefore, | would request
the Government to see that the election is held at an early date in the State of
Jharkhand and see that the popular Government is established in that State. Under
any circumstances, there must not be any extension of President’s Rule in future. |

hope that at an early date the election may take place in the State of Jharkhand.
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SHRI NARAHARI MAHATO (PURULIA): Mr. Chairman, Sir, | am thankful to
you that you have given me this chance to participate in the discussion on the
extension of President’s Rule for a further period of six months with effect from
9™ July. My Party, All-India Forward Bloc is not in favour of issuing Article 356
in any State. But in this connection, my humble submission to the Minister,
through you, is that six months have passed under the President’s Rule. There was
enough time to hold elections in Jharkhand and it was a suitable time for holding

elections at the time of Fifteenth Lok Sabha general elections,

//{Comment [m75]: Ctd. By 14

But, it was not scheduled. Today again, we are discussing on the
continuation of the President’s rule for another six months. My Parliamentary
Constituency, Purulia in West Bengal, is in the border of the State of Jharkhand.

I hope that the President’s Rule will not remain in force for the full term of
the extension for six months which is going to be done now. The Jharkhand
Assembly must be dissolved and the election must be held within a short time to
elect a new Government for the development of the Jharkhand State. No
Government can be formed by adding or subtracting anyone in the present
Assembly.

With these words, | conclude my speech.
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SHRI PRABODH PANDA (MIDNAPORE): Mr. Chairman, the Resolution
moved by the Hon’ble Home Minister stating the reasons for extension of the
President’s Rule in Jharkhand is understandable. It has become a fait accompli.
There is no possibility of having a new Government within the stipulated time. So,
the extension is a must.

Insofar as our Party’s stand is concerned, we are very much opposed, not
just today, but from the very beginning, to this sort of promulgation of President’s
Rule in a State under Article 356. Since 1957, when the President’s Rule was
imposed in Kerala and the Communist Government was toppled, we have been
fighting against this practice.

My point is extension of the President’s Rule is not the only panacea to
solve the problem of Jharkhand. Jharkhand now has become the breeding ground
for horse trade. The problem of Jharkhand has not cropped up today. We know
what was happening during the period of Hon’ble P.V. Narasimha Rao’s
Government at the Centre. Time and again, such problems have been coming to
the fore. Not only that, criminalization of politics, muscle power and money
power, are also there. It is very regrettable and condemnable. Different political
parties even at the Centre are utilizing them for taking political advantage. This
should be stopped by whoever is at the Centre and in different States. At least they
should not encourage this sort of horse trading practice.

Hon’ble Minister in his intervention said that the Union Government did
not take initiative for any horse trading. What is done overtly or covertly is not
understood by everybody. My point is that some bold and principled stand must be
taken from the Centre, whoever may be in power. At least, at the present juncture,
the suspended animation status should go and the Assembly should be dissolved
and as soon as possible, within two or three months, elections should be held
there. The Hon’ble Home Minister said earlier that he will try for that. At least the
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suspended animation should be done away with and the Assembly should be
dissolved.

With these words, | thank you, Sir.
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3N TSR RS (FREET): AT W, S AR B U 39 9o GO IR T8 8, O
fop @ St 71 Pl ok TR /YAl 7 Wt Fel P 9 999 WHR b U <AH W TE B
3R AR1 BIs 7 A TE B 3T S UG BT FHAT HRAT AR fo WY R 8, offp
I HI 91 T8 ¢ fF S Feifrat TR s 1 & 39 Gob DI Mo & forg iR 39
o ERad & oy, a8 gl ok w7 & fog 78 & 21 9 paifal IR a= @ forg
T & 8, 98 el Arbad & fag & T E, smari-sgRad @ forg & Wi §1 iy 8\
T B, THE YIS BT, o AN BT BT 3Tl el I8 V&1 Iiey b a8 s ¥ s g4
A W ToR W@ IR Hft ot S ot I H B S ot T WA, 98 Tw IR T w5
WA-WADRR 30 AN DY AT ST B BN 7 HR| I8 8N Job & oy, STERaAd @ el
& forg Sders Seden Bl 9f% 89 39 SeR ¥ gg 99l gV &l UP ST oI, S BRI
arel @1 #ORE off| s a8l v U4 B ffwer 9, ! 89 78 9 A% b
e Y ff SeRaa & a1 9 afewr 9 afgwr a9 #9 S 9 JeR B 2 foeron seRea
&1 gl bel B e H Ed g BH U8 BIR Bl A1y SR g9 BISW Bl g9 a1d W
919 a1 A1fey fh St W WPHR B I 59 a1 W HRIR BT 91y 6 SgRad iR
M e & Reamds HIE a1 7 9| TR I 3R ST S B a0 A e off
YR DR U BN, TE FE eI 81 Aba | 5l W 7 e {6 asi u A €, MR
3R o AN UR™ #HTH o dTel B B B IR ATR MU o o, eMud SR o o,
SR of orfl| ferersh Ay HIRkrer I8 B =12y 6 PR &4 Wl W # SrRad
U 8, SERAT D AN PRAT 8, TFERIT DI Pal Bl AP @Al 8 Al 89 dAldbdd AR
AN B SIRY TE PIRNIT HAT AT fh Sd! IRPR g9 R 976 BRIS & fog a1 39
T BH U WRDR W € qadeh] W b Sleq A s 9IRES H 981 @ Ml Bl g H o
B JTb! TRBR T BT Alhl <7 | I A SR 149 J9 8rn oy da—e el g 4
SregRa @ forg gHIRT AT A9 B

* Not recorded as ordered by the Chair.
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3t o R Tt (Tawn): wEey, SIREe & fawy & A g @ o 3 wrgufa e
B I I BN TG @ 21§ FREE B | e g § v ey ave & w0 ¥
SR ST § $afeiy # Uebed feuer wig & A Al <& # vet ofR fquer 9 @1 A g
gl o7l ¥ A 8 W3 St BT Teb g & SHMGR XA <1 Aredl gl 3t AR e A
JaAY Hid FeW SN el 8 & R T AU FHAFEN H Igd 8 el aN aid 2 ¥, Afhd 9
S © P a8 2006 H 1@ 37 19T GST SN B TSR T 3R IqSD a1 571 Ag el St B
YA SR ], SED BROT A1 S I8 B, oAb I ADH Sl I AT IRES H
B D YR A1 W I B F-9-% 91d T8l g8, AfhT A I UM JAE@IRI H g ATl
A1 O o1 6 U el fAIaR B el PO HAT ARdl 8 ofhd BR A U @l SAdt
AT # Theli off, I A # && o1 3R § Pedl ¥ & sIREs ge W@ 8 3R § 39 AR
BT AT TS BR bl gl AT Hiaq WE S W Hed I [P IRES H e » a3

£d3) Tl %' /{Comment [C76]: contd. by n4

18.00 hrs.

3R HIUA 7 7Y Dlel Bl I THI A HAT Tl 1T BT Al 3MUD! B: el § A Vb Al
TE Bl | TS RES ¥ GAg B TSI Sfl (el SIADR MY § 3R R 3T SRFeAl Dl
fedtea T8 &t &, anfl o g St 1 & Fal, @R Arll 7 i Fel 6 N1 Bls e
TE T MY U I Q18T Afh ... (aET)

MR. CHAIRMAN : Hon. Member, please stop for a minute.

If the House agrees, | will extend the time of the House till the completion

of the Business before the House.
SEVERAL HON. MEMBERS: Yes.

it o PAR (FIeE): WR, 9N MR J91 guie=< ¢l ... ([aem)

MR. CHAIRMAN: After the reply of the Minister, ‘Zero Hour” will be taken.

3t gvex R s |y S, # off 39 919 @ weea € sl e @ iR fen
WY ifp g W3l St @l sud a1 fFafdbarse & 6 oy &rew o fSured &Y 99a are A
g W P AT 7 Fl 6 lld 9T & Y IRES B QU q9T & g9 8 GHhd o
ofp for oRRIRET # oo w8 axiw I o & 9 1 enft e o gwe adse
TR A @R 91 U1 AEd §, AT STaTd 1 SUd] AT B QAT B, FiD HEl T el
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I Raa<) hdl &t & fh R A PIg WRpR T9i| § MU A1ead F WAHR oonl ol
3R BT P Hel AEdl g 6 IS M WHR a9 DI R DIRM B A SqHT T4
STEl @RS S PO TS SR U gwa et | TE 9@ wahil M.

Chairman, Sir — I do not know whether you know or not — nine Cabinet Ministers

of Jharkhand have been prosecuted by the Vigilance Department and two of them
are absconding. = #™T W THIMSIAR & TAT| MY 3R I-TR AL AR FAGR <@
ARG, a1t & AT W O § g S| # REERA S d SRIE SRA1 4medl g (P 3T
SHemRdell TIH AR 6 3/ HIE TSR T8l TN AR MU a5 df § Fag Hid
|Er St § HE ATedT § 5 ST WiNATS U I TS|

JuTIf S, sREe @ T T ISg o1 e aR § #§ o g 6 st drg A
3 & Afh Mg # TR Bl 3w oI TSI HA AR T Sft @t g ufdRat | @t
S =R T FEd § - “Iael Siad g1 g A8 B, sidd § § gy ofR offl F ar [
IIATIH A PR PIAAT I G $Y q8l W 8, lfpd “SHIURI 98 &I, UM T ATl S, T
JC W ol 3 & WK U ey’ 39 YR & I5T DI A axare fhar gl # A
RS H Ua1 T8l goll Aifehd #9 SIRES Pl MU RISHIfaed HHYH ar| § q8qd Hl &
5 a1 B BN @ 918 Wl SRS W I8 GHIWT B, THH Hel 7 Hel Tl gs B, 59 T
P FIRT BT F9I A T 2| sAfQ § [ #A S e @vear g P omd e Sare A7
TFh HeFRGA Wehe ol 3l W 3@arl # Budl 2 f6 WeR R a7 areft g, Rgws dm
T IR S gY § of 78 w9 ARG 5 o9 s AR R e @ g € @ B F F &R
SEER A4 | I8 3T foy Tt 8Rf, 3fue fofg 9gd & TTad B erT | 3751 AT off
qUd fio 93 € Thihd ST S oI, Fifeh S SATSl BIS gHhIhd -l SIHal 8l =l
Y@l ® A 984 d8d gIare|
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THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Mr.
Chairman, | am grateful to the thirteen hon. Members who participated in this
discussion.

Sir, President’s Rule is not a panacea for the problems or ills of any State.
Jharkhand was formed in the year 2000. These nine years have not been the best

years. There have been four Governments. It so happens that all the four Chief

Ministers are now Members of this House, ~_—{ comment [s771: contd by 04

Sir, the only Party, which has not had a Minister in any of the four Governments
or had a Chief Minister among these four, is the Congress Party. | am not making
any judgement, and it is for the people of Jharkhand to make a judgement. If these
Governments are tainted or were tainted, that taint does not apply to the Congress
Party because no Congressman has been a Minister there and no Congressman has
been a Chief Minister there. ... (Interruptions)

MR. CHAIRMAN : Please do not disturb him.

... (Interruptions)

SHRI P. CHIDAMBARAM : The Jharkhand Assembly has a strength of 81
Members, and there are nine vacancies. Ten MLAs face disqualification
proceedings before the Speaker. In my judgement, there is virtually no chance of
any one forming a Government, and | have the authority of the Congress President
to say that the Congress Party has no intention of taking any steps to form a
Government there. But | have to go through the Constitutional process, and as Shri
Lalu has correctly said that : “The Constitutional process is that we have to extend
the President’s Rule.”

As | said in my opening statement it is my intention to request the Election
Commission to hold election as early as possible. | believe that the monsoons will
be over in Jharkhand by the end of September or early October. | sincerely hope
that it will be possible for the Election Commission to hold election shortly after

the monsoons are over.
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Now, there is no reason for my good friend Shri Arjun Munda to inject a
large degree of partisanship and accuse the President’s Rule of this and that. These
accusations can now be made mutually from all four sides of the House because |
believe that the four former Chief Ministers represent four sides of the House. But
| think that all that serves no purpose. The people of Jharkhand have suffered
enough. Let us not add to their sufferings and humiliation by hurling charges
against each other.

All that | can say is that in 2005-2006 the total revenues collected in
Jharkhand was Rs. 4,184 crore -- Rs. 2,758 crore of tax revenues and Rs. 1,426
crore of non-tax revenues, that is, when Shri Munda was the Chief Minister.
Today, in 2008-2009, partly under the President’s Rule, tax revenues have reached
Rs. 4,898 crore, non-tax revenues of Rs. 2,194 crore, and total revenues of
Rs. 7,093 crore. In 2005-2006, the approved Plan size was Rs. 4,519 crore, and if
you exclude the bond -- which really is not Plan expenditure -- then the Plan
expenditure against Rs. 4,519 crore was only Rs. 2,562 crore, which is an
achievement of 56.7 per cent.

In 2008-2009, the Plan size was Rs. 8,015 crore, and the Plan expenditure
has been Rs. 6,682 crore. | am not saying that the President’s Rule has solved all
the problems. The President’s Rule has its own problems because it is not a
popular Government as it cannot give expression to the popular will. But the
President’s Rule has tried to do its best. | am sure there are failings, but | think that
in some areas they have had some measure of success.

On the Policing side, 88 new Police Stations have been created in the last
six months; we have constructed barracks; toilets; put in place communication
facilities and procured vehicles for 97 Police Stations in naxal-affected areas;
1,750 new posts have been created in the Special Branch; and the Intelligence
Wing has been strengthened. Fourteen additional Companies have been raised in
the Jharkhand Armed Police. The Jharkhand Pol-Net now ensures 24 X 7 contact

among all the Police Stations.

[Comment [r78]: cd.. by p4
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We have recruited 25,000 constables. The budget for the police force has been
increased from Rs. 590 crore in 2004-05 to Rs. 1,100 crore. We have tried to do
our best, but | am not saying that we have done our best.

Sir, the Vigilance Department has been active. Some cases have been
referred to it. Vigilance inquiry has been ordered into payment against fake
invoices of coal tar purchases in PWD roads during the period 2003-08. A
vigilance inquiry has been ordered into irregular approval to building maps by
Ranchi Regional Development Authority during the period 2006-08. A reference
has been made to cases registered recently, even against former Ministers, two of
whom are evading arrest.

The President’s Rule, within limitations, has tried to do its best, but it is my
desire that President’s Rule comes to an end, elections take place, and a popular
Government is installed as early as possible.

Sir, as | said in my opening statement, | wish to repeat the assurance
especially to those who have asked for the assurance, and | hope Mr. Munda will
be happy with this assurance. It is my intention, after the proclamation is approved
by both Houses, to request the Election Commission to fix the date of elections as
early as possible, soon after the monsoons are over. | am confident that elections
can be held well before the expiry of six months.

With these words, | commend the Motion, request Mr. Munda to accept my
assurance, request the Leader of the Opposition to prevail upon the hon. Member
not to press the Motion, the House can unanimously pass the Motion, and we will
hold the elections soon after the monsoon.

AN A U (TFRIEYR): AU WEIGY, #Y Ugdl € del © P 98 g e | @ |
ff B wHd A, ST TE FRIQ Q1 HY S uard qa e €, 98 Iy & fea # e wl A Arean
g 5 39 o9 &1 weq # w9 o Syl
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CHAIRMAN : The question is:

“That this House recommends to the President that the proclamation
issued by her on the 19™ January, 2009, under Article 356 of the
Constitution in relation to the State of Jharkhand, be revoked.”

The motion was negatived.
MR. CHAIRMAN: The question is:

“That this House approves the continuance in force of the
Proclamation, dated the 19" January, 2009 in respect of the State of
Jharkhand, issued under Article 356 of the Constitution by the
President, for a further period of six months with effect from the 19™
July, 2009.” "

The motion was adopted.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Sir | have noted down the points made by the hon. Members.
With your permission, | will seek leave of the House to introduce the

Appropriation Bill.
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MR. CHAIRMAN: Shri Inder Singh Namdhari, are you pressing your cut motion?
SHRI INDER SINGH NAMDHARI : Yes, Sir.

MR. CHAIRMAN: | shall now put the cut motion No. 3 moved by Shri Inder
Singh Namdhari to the vote of the House.

The cut motion was put and negatived.

/[ Comment [r79]: Fd by g4

MR. CHAIRMAN : I shall now put the Demands for Grants (Jharkhand) for 2009-
2010 to the vote of the House.
The question is:

“That the respective sums not exceeding the amounts on Revenue Account
and Capital Account shown in the third column of the Order Paper be
granted to the President of India, out of the Consolidated Fund of the State
of Jharkhand, to complete the sums necessary to defray the charges that
will come in course of the payment during the year ending on the 31* day
of March, 2010, in respect of the heads of Demands entered in the second
column thereof against Demand Nos. 1 to 4, 6 to 12, 15 to 27, 29 to 33, 35
to 44 and 46 to 52.”

The motion was adopted.
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18.17 hrs
JHARKHAND APPROPRIATION (NO.2) BILL, 2009*

MR. CHAIRMAN : Shri Namo Narain Meena.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): On behalf of my senior colleague Shri Pranab Mukherjee, |
beg to move for leave to introduce a Bill to authorize payment and appropriation
of certain sums from and out of the Consolidated Fund of the State of Jharkhand

for the services of the financial year 2009-10.

MR. CHAIRMAN : The question is:

“That leave be granted to introduce a Bill to authorize payment and
appropriation of certain sums from and out of the Consolidated Fund of the
State of Jharkhand for the services of the financial year 2009-10.”

The motion was adopted.
*k
SHRI NAMO NARAIN MEENA : | introduce the Bill.
SHRI NAMO NARAIN MEENA: On behalf of my senior colleague Shri Pranab
Mukherjee, |

**
beg to move:
“That the Bill further to authorize payment and appropriation of certain

sums from and out of the Consolidated Fund of the State of Jharkhand for
the services of the financial year 2009-10 be taken into consideration.”

* Published in the Gazette of India, Extraordinary Part Il, Section 2, dated
14.07.20009.
** Introduced and moved with the recommendations of the President.
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MR. CHAIRMAN : The question is:

“That the Bill further to authorize payment and appropriation of certain
sums from and out of the Consolidated Fund of the State of Jharkhand for
the services of the financial year 2009-10 be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN : The House will take up clause by clause consideration of the
House.
The question is:
“That clauses 2 and 3 stand part of the Bill.”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.

The Schedule was added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI NAMO NARAIN MEENA.: | beg to move:
“That the Bill be passed.”
MR. CHAIRMAN : The question is:
“That the Bill be passed.”

The motion was adopted.
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MR. CHAIRMAN : The House shall now take up matters of urgent public
importance.
st aR.®. R e (gi|): W |l wEea, # Jud HEM 9 WRGR & O TS
A AILID U4 Ae@qul I8 B R MBI BT @l gl o 6 oy orawa § %
M G H AD AU BT G A o, ForaH A A0 A0 o & oy STos-a7d
FEET &S F gAAR Y T
AR AR # I8 Wag § {6 99 Sl @9 BT W Sgd ol 8, S 6wy
SUg #, gl & Rl 7 Rrenforert faera @ dfta, o frer e afifa @ oo T8
BR ABd B ~_{ comment [RPM80]: (Cd. by r4) )
Py SR U WHR & MU dial AR Epe H, W& A § gAPR Am g
...(xTau™) ¥§ UH WdGTE 91d B, MY G 17| SR U< WHR & A1 @ S91d H qgt
W RTefert I d8@ MR &) = 2 ... (7agm)
MR. CHAIRMAN: Hon. Members, please do not disturb the House. Let the hon.

Member make his point.

3t R, &.FE Ted ;| SR UA¥ WRHR S Sa/d H T8 W Sl Y9 HA 8, 9 el # o d8d
RN PR T &l Bl 15 ARG DI, Dl dial 3R FoFpe el F I wRd TR &1 fUss
&5 31 Y &1 9 B, Swat 8% g8 A B I B, S dcbral R fha S

AT YA Y & o T8 W SR U ARPR DI W RRARY Ua1 B | Aep1 T |
MR. CHAIRMAN : Only Dr. Bhola Singh’s statement will be recorded and
nothing else will go on record.

(Interruptions) ...*

* Not recorded.



14.07.2009 327

31, Wien Rig (Faren): awfy 7Eey, § enre wer 9 fER @9t 9w, e & N, e
PR [IBR 3T BR PR § a1 G &, K HRAT d1edl gl... (Fa8M) q8f Bl Iy ARBR
T IF TS IHd TR RIF BT 600 PRIS AT AR b Gola Bl b {61, oife ot
TR HEN A IR B By FH MYRT T B S @ gl DI B MY T B F fER
PR H AT o 21 TP T 8RS JeIrs TST AT 8, SH Iod WGR aed! ¢ b
B § Wdl o (GEE v @ oy, a1 I & oy 9' Aol 3 afew T8 < w gl e
AMUH AT W A WRPR A A a8 2 b oRar [TER WReR & 1y SAdT U=t
FIER R 87 98 FI T8l DA < I B, R T8 PRI BT e o & 2?7 R 7 &
fommer 2?7 figr 7 @1 7€ fpan 2 5 S0 Fafie graeml & SIER oUY Ad B UeeA
fpar &, oo e wef¥a @ § ofk 39 oRe 9 fI8R & Wi W oS Wi W
WRBR Y ATUE HAT AT& ©, A DA A6 & (b (48R DI DA DI MY B S|

fER sfvwr § 3@ 3, fEr gus ¥ i 5 R wnfe-=nfz o <@ 21 &9 amen
PR ¢ b WPR [T8R BT DI B YT B AR 0 A I A b5 WDR B8R B
fasteft @t smgft @t

IR T 500 HMMaTe fAoTell S & S W& off, SwWH! BN FR G T Bl BH MUD
A H D5 THR A MU PIAT dTed ¢ b f[IER 713 7 a8 &, [Ier w@cd=ar dum
QAR &1 AeRerd &, f[deR w'ed & o 8, AR wdgw-wavre # s &=ar &, faer
T WEAN GIH D AT H S HREE B g, NS f[IBR B A1 TH A6 BT HFIER GET B,
T §, o gl

BH IR B & [ s WWOR [T8R & & U ADRIHAD GIEHIV AT PRD HaH
ot
2 e qowar (ARTYR) : AR [ Jeled, 391 49 U Hew@qul U¥H UR SO &
HE BT HiT =, swa forg § MUt YR e v gl

Il M e ugel wRiRmTe # Jacdial HRAE H died 31 Jfoddl aA1 Ud

W‘ﬁ ) I8 Hid Bl Tl—s; %' /{Comment [R81]: cd by s4

JFFAAIA B R A S Fad A1 VeI I & 2, 98 Uh WA dd AU | 0 U
feA-g-fo7 TR & 'l 3 fafaftai dad e wsw 9@ Aiftg 9 g1 @y wfafes
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G QoI & AN iR 31 AN Faqaarall & gdell @ RIBR B o 2 &1 Taaara
T TWRE U AYTH 3R Y BRI A @ Bl d Y. B, 47, ASHa, AR, UTS, RS
AT A o § 3R < & A= 9 3 MiReel g9l w7 & forg A @ ai¥ifea €1 sreipa
D! AR BiReTe, I/A ol HERME, ST, Y Je¥, S UP gav 4 ¢ gV I &,
I Al # gt fafafiat Dfva §1 9 s wfafafeat g7 et F gaferg off Hfva @ €
qfE TP I50 F TN I H O W 3T fU I8 @ T8 gl AERTSg § AR )
TefeRich, TMifedn, F8R WeR 3R Jaawral foral # +ff snd®a iR Taaearar Tfafafimt
BB AfNE & BARTIG § PO BT §, A FERIG, H 3 [l H ¥S-3fac oW 8l gl a8
SR T qad X8 Bl Ay & Sl 8

AT JEHAT S A W Toede & W) & aR # Gafd Al &R miideRal &
A TP 406 B A5gd [BA1 {6 TaIcae 1 Ga¥1 ddbaal @ax 4 W &1 19K 2l
Tl TART U TN FHRT a9 TR § SR 39 R w1 @1 9gd ok gl H s
qH A APR W 371 PIAT AR g [P T GHWT DI MGl SR wifergel a4 o
GASTAT O Webal § el S A e SAfedr SR Rl weerar b1 Suqy fadn Sk s
R SR e & gfan 9 0 g wEen TE o8, o wifagel d d T gersmt o 9| g9
I & f TN Py 9 TRy 6 orae gar o B & e

HqeIqd, H oMU AEH W el diedl § b Uifee, AR a1 H9 b A R
BAR Y BT TR B Y, A1 ARgEd 1 F STh] Ao & (Y WPR ATs DA 6,
@ RT3 I F S AR afafafdat € S fei-a-fe e T A wew Bl o @ §
I Vb B Pls Hd¥S T8l BT MW Th SIS IMITH B SRd & Th Iog §
Tfafafeat e W, @ 7 X sy d Roe @ S g1 oAt S ugd qeAEl off, o
foceRa St € S 59 Ugdl W B HA ¥, T9 SIEC ATIRE BI 91 g, b IW W A
T gATl T AN FREW ST Fg A ol 8, 9 AN GRS 3R §F 37 Taeanedi @ U §l
# el g & 39 qaR o1 wifaqel <0 4 B fhar Sy A fR Sarge suvee & " |
gl T Y| A8 b & g § amoT @l ga gl

AT DT gl

it o R (Jae): AT QW JEIe, # oMU WIRM W WRA WRPR Pl Uh 9gd a9
el B R &IF e A gl w9 uew & AR el 6 s B AW Ui a1
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IOl 3MMSFETA TRAINIG VS DiHD b AT ASRAN URITAING Td DiHDa bagl d gU
TP faepic # 16 AT B T dell WA FAT 42 | 3G AT TR W F GFA g
faepre g wiHR o1 f6 20 fHaHier &1 A R g I A gl fb dnr ggera # o
M| I fawplcd AFER SN a0l HREMT B ASUd ARA AR & 1 fIemes
frizes forepT ratery ATqR H 8, g1 fedn S € e Sl &l el 99 BREr &
frrdteror B ot Frrel @ e HRE @ Rl B

[Comment [p82]: Cont by t4.h

AT TTURATE ga-l WP w0 A B Ts G -1 ST el & 17| fapie o
IR A & Tl T 1 I8d Ud g9 BT B AR a1, ol g S Pl g BT
fopam Jenm =TIl B ST UgaT] Yo fufdhear @) eraven @l TR uQY & AdeTed
o HAL 4 a8l W SR Jadd IRARI DI q-a1 A I QU AT -}l Pl qH-ad EOR
TIY P AT & TAT SR A B I W & |

# ae A W URG WER A A AT g 5 9 99 7w & 0% 7= fawwes
iz favmT &1 S SRR @t off, S2M 99 SREM! § S99 U8 $Ha-$Hd S $i, F 0
IBiM I T 3 on, 9 qR whIel @ S el A1y iR Jad URaRl Bl BH A A
-5 AT BUY DI HSTIAl AT TS DT Ied WA ITAR BRI BT D1 a1 A |
DR. RAM CHANDRA DOME (BOLPUR): Mr. Chairman, Sir, through you |

would like to bring to the notice of the Government an urgent matter of public

importance and request the Government to take urgent action.

Sir, the demolition of Babri Masjid by constituents of the Sangh combine
was one of the greatest crimes against the secular character of the Constitution.
The role of the Central Government also came under severe criticism. In response
to the national outrage, the Liberhan Commission was set up to pinpoint the guilt
and responsibility of those involved. Unfortunately, the Commission took 16
years to present its Report having got record number of 48 extensions by different
Governments at the Centre. Now that its Report has been submitted to the
Government it is incumbent on the Central Government to immediately make the
Report public by tabling it in the current Session of Parliament.

I, therefore, urge upon the Government through you to table the

Report of Liberhan Commission on the Table of the House in the current Session
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SHRI C. SIVASAMI (TIRUPPUR): Hon. Chairman, Sir, in Tamil Nadu the road
between Sengapalli to Neelampur in NH-47 is providing link between Chennai -
Bangalore and Coimbatore-Tiruppur-Ooty-Kerala. This is the main road from
Erode and Tiruppur to Coimbatore. Sir, per minute about 100 vehicles are plying
on this road. The Government has sanctioned the conversion of the existing road
into six-lane. The National Highway Authority is the implementing agency. But
the work is yet to start. The sanction is already accorded for the conversion of
Neelampur to Valayar road into four-lane. Due to the proposed conversions the
existing roads are not maintained properly. There were 180 accidents on this road
in the last six months. Nearly sixty five persons have lost their lives. Therefore, |
would request the Government to get the repair and maintainance of the existing
road till the completion of conversion and also to direct the NHAI to expedite the
conversion works at an early date.

SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM): Thank you Sir.
I would like to raise a matter of public importance with regard to the expansion of
scope of BRGF to cover all the districts in the country.

The UPA Government launched the Backward Regions Grant Fund (B.R.G.F.)
during 11th plan ( 2007-2012). Initially, the fund was launched with Rs. 3700
crores covering 250 districts across the length and breadth of India. The then
existing Rashtriya Sam Vikas Yojana ( RSVY) has been subsumed into the BRGF
programme. The BRGF includes all the then districts where the National Rural
Employment Guarantee Programme is implemented and all the districts mentioned

in the Inter Ministerial Task Group on Backwardness. |

_ {Comment [R83]: cd. by ‘u4

While National Rural Employment Guarantee Programme aims at creating durable
assets in rural areas with employment guarantee, the Backward Region Grant Fund
aims at creating permanent and productive assets in backward village and
municipal local governance with more appropriate capacity building to facilitate
participatory planning. The programme is showing good results in all 250 districts

by building permanent infrastructure.
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I urge upon the government that towards faster and more inclusive growth,

such an excellent Backward Region Grant Fund programme should be extended
like National Rural Employment Guarantee Programme to all the remaining
districts in the country in a phased manner based on scientific evidence of degree
of backwardness of the districts.
M oo IRo iR (BEiS): |9l HEled, § oY WIRIH W ARG ARPR Bl LT
IR Y B BT AT B 3R o AT dledl gl 89X T 3§ g TR gae gl 39
eer gae @ #en g § fF S wiftea € S A g} oriRig v €, S g srowe
P ©, STb g® HRATS I S| H P dredr g B o Aafdq &1 B s
Rars 7 8, @1% Tl 7 8, S9 afdd & Raes FReR Tae T8 a7 9l ¢l AfhT IR
Te # el SUE B i iR werT gae1 ARG iR |deE & gt € 5 19 fEamt
MR. CHAIRMAN : Nothing will go on record.

(Interruptions) ...*

sft gorquer ¥R RE oW A 9 A iRl L (@eE) BF 9 2 2l ... (FagE) 19
framl & TR AR gae T 1 g Al A 9 oFR fdt ua ot et & R ued 9
P qHeT R B, @1 S ff o wed  f[ffad a8 g & fow d AR gl
MR. CHAIRMAN: Please do not disturb him. Please sit down.

* Not recorded.

sit gorquer IRV R - AR, I8 TE, S9H &1 Sfed 9H @ Al 1 31 ST d SiR
Ui fAeaiT & e wciftheed X U™ g ...(@us) o |ifdRli ¥ ded @nedl § P
BT FATST B AT ARG T B HT TE T MY WA Tl bR Ghd & . (Aaur) g9 A
ST AT & AN IR 1TReX Tae ST 7 21 ... (SJaEM) < STeu<iedd, uid fadmerT ok
15 g AAS & AN B SR I8 TRSR Tae R T 2l L (ragr) ot del RS H
g T T & . ()

MR. CHAIRMAN: Nothing will go on record.
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(Interruptions) ... *
MR. CHAIRMAN: You do not worry. Nothing will go on record. Hon. Member,
please sit down.

(Interruptions) ...*
MR. CHAIRMAN: Please maintain the decorum of the House. Nothing will go
on record.

(Interruptions) ...*
MR. CHAIRMAN: Hon. Members please behave yourselves in the House. Please
maintain decorum. There should be no cross talk and be a little bit serious.
SHRI B. MAHTAB (CUTTACK): Sir, | would like to draw the attention of this
House relating to a serious situation which has arisen in Orissa due to disruption of
paddy procurement operations because of non-cooperation by FCI.
Sir, the State of Orissa is a DCP State and procurement of paddy through

State agencies has been increasing rapidly over the last few years. In order to
prevent any distress sale of paddy, the State agencies have stepped their effort no
doubt but against a target of 11.45 lakh MTs of paddy, the FCI has so far procured
only 83,000 MTs of paddy. The State has already procured 38.56 lakh MTs of
paddy under the Central pool which is equivalent to about 25.84 lakh MTs of rice
against a requirement of 20 lakh MTs of rice for the State. But the State agencies

* Notrecoraed.

are not being allowed to deliver the rice to FCI on the ground of non-availability
of storage space in FCI godowns in the State. Due to lack of availability of space
in FCI godowns, FCI is not accepting rice and hence the State agencies are left
with huge stocks of CMR and as a result they are not able to procure paddy during
the current Kharif season The requirement of rice for the State for TPDS is only
17 lakh MTs and the excess rice has to be taken over by FCI as per Orissa MoU
with FCI. In spite of repeated requests the FCI is only moving 25,000 MTs of rice
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per month outside the State of Orissa whereas the minimum requirement is to
move at least 1.5 lakh MTs of rice per month. Therefore, since the State has
already procured more rice than its annual requirement, further procurement can
take place only if there is immediate outward movement of rice from Orissa but
unfortunately this is not happening in spite of repeated requests made to the
Ministry of Agriculture and the Ministry of Food. Also, letters have been written
to the hon. Prime Minister by the Chief Minister himself.

Sir, keeping the urgency of the situation in view, | would like to urge upon
the Government to intervene and instruct the concerned authorities to ensure
movement of at least 1.5 lakh MTs of rice per month from the State of Orissa so
that distress sale of paddy in the State can be avoided. Thank you.

AN e FuR (ESEiR): 7Eey, ¥ SMUST e YRA WRHR g Adls o I8 UH

ATSHT AT I gerEr &l 3R AThid BT aedl &l IR Yo ¥ e fdbr Jersr
TSI BT 11 TG Dl CeR WAT 1991 /dTdRIISH1/22/2009-10 Febrern T &, R ar &
faurT @t Age W gd # BIg A & Wi TE ¥ D & Jerg bl g oAl |

[Comment [r84]: cd. by x4
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S1q fvmT @) wrge S A1 SuH e 8 o, dfh o aveR 9 el gU Sa wearh g
ITHT TR Tl A1 2] H =mEd g 89 S @ R fan Sy, R 97 1200 FRS
JUY B GRATS 81 399 D3 fadifey el U € 3R 9 AT 300 PRIS BYY &I AATS BRI
g 9Bl 900 BRIS BUYY B[ TSIl fhaT ST &1 WRA WRBR B 59 Aol & ded TRl Dl
TS 3R el B RagSr uga™ &1 S ded B, SHDT GOUANT B @ Tl gAfg H U
W § WHR A A1 &xal g 6 39 ) dl v fovan S| are faemw aRaemn &
T & s g SRl deX Mol 9Y 3R ST &1 Sl € S9d Racs drRas @
g

DR. MANDA JAGANNATH (NAGARKURNOOL): Mr. Chairman Sir, | would

like to raise an important matter of urgent public importance under zero hour

today.

River Krishna and River Godavari are the backbones of our agriculture,
drinking water and other needs of the State of Andhra Pradesh which is a lower
riparian State.

Upper riparian States of Karnataka and Maharashtra on River Krishna and
River Godavari are subverting the spirit of federalism and constructing several
projects on these rivers and other sub-basins without even sharing the information
with the Central Water Commission of India and Andhra Pradesh as per existing
norms.

Andhra Pradesh being the lower riparian State, the constructions
undertaken by Karnataka State, the 53 road-cum-barrages on River Krishna and
sub-basins are severely affecting the availability of water for the needs of Andhra
Pradesh violating the Krishna Water Dispute Tribunal Award. They are trying to
withhold nearly 150 TMC water over and above its allocation of 734 TMC.

As it is, because of construction of phase-ll of Almatti Dam on River
Krishna by Karnataka State violating the KWDT Award (Bachawath), the inflow
to River Krishna from Almatti Dam is very much reduced as also ayacut under
Jurala, Sreesailam, Nagarjuna Sagar Dams and Krishna Barrage Delta. Agriculture

activities are severely affected due to the late release of water from Almatti Dam.
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If the illegal construction of the 53 barrage-cum-roads on River Krishna and sub-
basins by the Government of Karnataka is not stopped immediately, the districts of
Mahboobnagar, Nalgonda, Krishna, Guntur and Prakasam districts of Andhra
Pradesh will suffer due to lack of irrigation water and drinking water. As a result,
agricultural activities will get severely affected.

Mr. Chairman Sir, | request, through you, the Government of India, the
Ministry of Water Resources, to immediately to take necessary steps to stop the
illegal construction of barrage-cum-roads by the Government of Karnataka on the
River Krishna and sub-basins to save Andhra Pradesh from becoming a desert.

DR. K.S. RAO (ELURU): Sir, I associate with Dr. Jagannath as this is a very
important matter.

MR. CHAIRMAN : The House stands adjourned to meet at 11 a.m. tomorrow.

18.47 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, July 15, 2009/Asadha 24, 1931 (Saka).
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